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 LOK  SABHA  DEBATES

 LOK  S  \BHA

 Wednesday,  March  26,  969/Chaitra  5,
 I89]  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [  MR.  SPEAKER  in  the  Chair  ]

 ORAL  ANSWERS  TO  QUESTIONS

 MR.  SPEAKER  :  The  House  will  now
 take  take  up  Questions-Dr.  Sushila  Nayar—

 AN  HON.  MEMBER  ‘She  is  not  present.

 MR.  SPEAKER  :  Shri  A.  Sreedharan

 AN  HON.  MEMBER:  He  is  also  not
 present.

 MR.  SPEAKER  :  “Shri  Lakkappa  not
 present.  We  will  take  the  next  Question-
 Shri  Sudarsanam

 AN  HON.  MEMBER  :  Not  present.

 MR.  SPEAKER  :  Next  Question  Shri
 J.  B.  Singh  Shri  Shri  Chand  Goyal  Shri
 Onkar  Singh  Shri  Sharda  Nand

 SHRI  SHARDA  NAND  :  Question
 No.  723.

 THE  DEPUTY  MINISTER  (SHRI-
 MATI  NANDINI  SATPATHY)  :  (a)  It  is
 true  that  some  States  are  not  quite  satis-
 fied.....

 SHRI  KANWAR  LAL  GUPTA  :  Where
 is  the  Prime  Minister  ?

 SHRI  Ss.  K.  TAPURIAH:  The  Deputy
 Minister  can  read  the  answer  but  the
 Prime  Minister  should  be  present.  The
 Deputy  Minister  has  been  doing  it  al!  along
 but  not  in  the  absence  of  the  Prime
 Minister.

 श्री  कंवर  लाल  गुप्त  :  रिशफलिग  के  बाद
 यह  पहला  मौका  है,  प्रधान  मंत्री  को  स्वयं
 आकर  जवाब  देना  चाहिए  था

 SHRI  PILOO  MODY  :  We  were  won-
 dering  whether  there  had  been  a  reshuffle
 overnight.

 श्री  मधु  लिमये  :  उनका  तो  पालंमेन्ट  से
 कोई  ताल्लुक  ही  नहीं  है।  कमी  आती  नहीं,  कमी
 बोलती  नहीं  ।  कल  इतना  कुछ  हो  गया  फिर  भी
 उन  का  पता  नहीं  है।  अब  आ  रही  है।

 MR.  SPEAKER  :  The  hon.  Deputy
 Minister  may  repeat  the  answer.

 PLAN  CEILINGS  FOR  STATES
 By

 SHRI  SHARDA  NAND  :
 SHRI  J.  B.  SINGH  :
 SHRI  SHRI  CHAND  GOYAL  :
 SHRI  ONKAR  SINGH  :
 SHRI  BAL  RAJ  MADHOK  :
 SHRI  HARDAYAL  DEVGUN  :
 SHRI  0.  C.  SHARMA  :

 *723.

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  some  States
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 have  shown  their  unhappiness  with  Plan  cei-
 ling  and  if  so,  their  names;

 (b)  whether  it  is  also  a  fact  that  some
 of  these  State  Governments  have  written
 about  it  to  the  Centre  ;  and

 (c)  if  so,  the  details  thereof  and  the
 action  taken  by  Government  thereon  ?

 THE  DEPUTY  MINISTER  (SHRI-
 MATI  NANDNI  SATPATHY)  :  (a)  It
 is  true  that  some  States  are  not
 quite  satisfied  with  the  size  of  thcir  State
 Plans  as  suggested  by  the  Planning  Commis-
 sion.

 (b)  and  (c).  There  is  correspondence
 between  the  Centre  and  the  State;  on  the
 subject  and  the  Plan  outlays  will  be  finalised
 only  after  the  mecting  of  the  National  Deve-
 lopment  Council.

 श्री  शारदा  नन्द  :  मन्त्री  महोदय  बतायेंगे
 कि  योजनाओ्रों  में  राज्यों  के  खर्चे  की  सीमा
 निर्धारित  करने  के  लिए  सरकार  ने  क्या  क्या
 श्राधार  बनाये  थे  और  किन  किन  राज्यों  को
 क्या  क्या  निर्देश  दिये  गये  थर  ?

 बंदेशिक  व्यापार  तथा  पूर्ति  मन्त्री  (श्री
 ao  रा०  भगत)  :  राज्य  सरकारों  ने  जो  श्रपने
 स्टेट  प्लान  बनाकर  भेजे  थे  उनके  सम्बन्ध  में
 यह  निर्देश  दिये  गये  थे  कि  रेट  आफ  ग्रोथ  इतना
 होना  चाहिए,  एग्रीकल्चर  और  दूसरी  बातों  पर
 इतना  इतना  जोर  देना  चाहिए  |  उसके  श्राधार
 पर  राज्य  सरकारों  ने  श्रपने  प्लान  बनाये  ।  उसमें
 केन्द्रीय  सहायता  कितनी  दी  जायेगी,  यह  उनको
 बताया  गया  श्रोर  वे  स्वयं  श्रपने  प्रदेश  में  कितने
 'रिसोसेंज  बढ़ायेंगे  इसका  भी  जिक्र  था  |  इसी  के
 आधार  पर  प्लान  बनाने  की  बात  हुई  |

 श्री  शारदा  नन्द :  अमी  मन्त्री  महोदय  ने
 झपने  उत्तर  में  बताया  कि  कुछ  राज्यों  से  पत्र-
 व्यवहार  चल  रहा  है  तथा  इस  प्रश्न  में  एक  बात
 स्पष्ट  रूप  से  पूछी  गई  थी  कि  किन  किन
 राज्यों  ने  भ्रपनी  प्रप्रसन्नता  प्रगट  की  है  लेकिन
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 मन्त्री  महोदय  ने  उन  राज्यों  के  नाम  नहीं  बताये
 हैं,  शरत:  मैं  जानना  चाहता  हूं  कि  किन  किन  राज्यों
 से  पत्र-व्यवहार  चल  रहे  हैं,  किन  किन  राज्यों  के
 उत्तर  आ  गए  हैं  तथा

 उनके  नाम  कया  हैं  ?

 श्री  ब०  रा०  भगत  :  करीब  करीब  सभी
 राज्यों  ने  भ्रपनी  नाखुशी  जाहिर  की  है  कि  वे
 इससे  संतुष्ट  नहीं  ह ैऔर  खासकर  दो  राज्यों
 उड़ीसा  श्रौर  वेस्ट  बंगाल-ने  लिखा  भी  है  ।

 श्री  बलराज  मधोक  :  ग्रध्यक्ष  महोदय,
 सबसे  पहले  तो  मुझे  यह  कहना  है  कि  जो  प्रश्न
 दिये  जाते  हैं  पेपर  पर  उनका  कम  से  कम  पूरा
 उत्तर  मिलना  चाहिए  ताकि  फिर  उसके  ऊएर
 सप्लीमेन्टरी  पूछे  जा  सकें,  मूल  प्रश्न  ही  सप्ली-
 मन्टरी  के  रूप  में  पूछना  पड़े,  यह  बात  मुनासिब
 नहीं  है  ।

 मैं  जानना  चाहता  हूं  क्या  यह  सत्य  है  कि
 आपने  प्लान  पर  विचार  करते  हुए  कुछ  प्रान्तों
 को  विशेष  स्थिति  दी  है  कि  वे  पने  रिसोसेज
 को  चाहे  रेज  करें  या  न  करें  जिसमें  जम्मू
 कश्मीर,  नागालेंड,  उड़ीसा,राजस्थान  भी  शामिल
 @...  (व्यवधान)  मैं  पहले  यही  जानना

 चाहूँगा  कि  आप  बताइये  वे  कौन  कौन  स्टेट  हैं  ?
 शौर  क्या  यह  सत्य  है  कि  दिल्ली  पूरे  देश  की
 राजधानी  है  जहां  की  रेट  आफ  ग्रोथ  इस  समय
 दुनिया  में  हायस्ट  है  झ्ौर  उसके  बारे  में  आपने
 जो  प्लान  बनाया  है  जबकि  दिल्ली  प्रदेश  के
 ग्रन्दर  ब्राबादी  जो  है  उसकी  ग्रोथ  फोर  हन्ड्रोड
 परसेन्ट  है  जोकि  दुनिया  में  श्रौर  कोई  नहीं  है
 श्रौर  यहां  पर  मिनिमम  सोशल  सर्विसेज  के  लिए
 मिनिमम  फंड्स  को  ध्यान  में  रखकर  दिल्ली
 एडमिनिस्ट्रेंशन  ने  चार  सौ  करोड़  का  प्लान
 बनाया  था,  दिल्ली  मेट्रोपोलिटन  कौंसिल  ने
 225  करोड़  का  प्लान  यूनानिमसली  पास  किया
 द्रौर  उसको  सभी  पार्टीज  के  पास  भेजा  परन्तु
 प्लानिंग  कमीशन  के  अन्दर  जो  वकिग  ग्रूप  है
 उसने  27  करोड़  का  प्लान  ही  माना  भौर  फिर
 भापने  जो  प्लान  बनाया  है  उसमें  दिल्ली  को
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 I55  करोड़  ही  दिए  हैं  श्रौर  प्रगर  पर-कंपिटा
 के  हिसाब  से  या  पिछले  डेकलपमेन्ट  के  हिसाब
 से,  उसी  श्राधार  पर  चला  गया  तो  दिल्ली  के
 भ्रन्दर  जो  श्राज  एमिनिटीज  हैं,  सोशल  सर्विसेज
 हैं  वह  मी  मेनटेन  नहीं  हो  पायेंगी  श्रौर  जब
 दिल्ली  प्रशासन  ने  कहा  कि  श्रगर  श्राप  श्रधिक
 नहीं  दे  सकते  हैं  तो  जो  हम  एकोनापी  करें  या
 जो  श्रौर  भ्रधिक  रिसोसेंज  रेज  करें  उसे  प्ल्ली  के
 डेवलपमेन्ट  में  इस्तेमाल  करने  के  लिए  दिया
 जाये  लेकिन  उस  बात  को  भी  श्राप  नहीं  मानते
 हैं  -  इसकी  वजह  से  आज  दिल्ली  के  भ्रन्दर  बड़ी
 बेचनी  है  श्रौर  दिल्ली  के  कुछ  मेम्बर्स  ने  फाइनेन्स
 मिनिस्टर  के  घर  के  सामने  घरना  भी  दिया  था
 तो  मैं  जानना  चाहता  हूँ  कि  चूंकि  दिल्ली  का
 केस  जेनुइन  है  इसलिए  इस  केस  में  नागालैंड,
 श्रासाम,  जम्मू  कश्मीर,  इन  प्रान्तों  के  साथ,
 जवकि  यह  राजधानी  भी  है,  इसके  लिए  स्पेशल
 कंसीड़ो  शन  करेंगे  और  जो  उनकी  मांगे  हैं  कि
 जो  अधिक  रिसोर्सेज  हम  पैदा  करें  वह  दिल्ली  के
 डेवलपमेन्ट  पर  खर्च  करने  के  लिए  दिया  जाये,
 उसको  पूरा  करेंगे  ?

 श्री  ब०रा०  भगत:  माननीय  सदस्य  ने  ठीक
 कहा  है,  नेशनल  डेवलपमेन्ट  कौंमिल  की  जो
 कमेटी  बनी  उसमें  सभी  मुख्य  मन््त्री  थ  उन्होंने,
 प्रदेशों  के  प्लान  के  लिए  जो  केन्द्रीय  सहायता  दी
 जाये,  उसके  सम्बन्ध  में  एक  तजवीज  रखी  और
 उसमें  उनकी  सिफारिश  यह  भी  थी  कि  कुछ
 प्रदेश  जैसे  जम्मू  कश्मीर  या  नागालैंड  वर्गरह  जो
 हैं,  उनको  एक  खास  तरह  से  सहायता  दी  जाये
 यह  उनकी  सिफारिश  थी  प्रौर  इसके  अभ्रलावा
 शर  गमी  सिफारिशें  थी  जिनको  केन्द्रीय  सरकार
 ने  मान  लिया  श्रौर  उन्हीं  सिफारिशों  के  भ्राधार
 पर,  राज्यों  को  जो  सहायता  दी  जाती  है  वह
 दी  जायेगी  ।

 जहां  तक  दिल्ली  का  सवाल  है,  माननीय
 सदस्य  स्वयं  जानते  हैं  कि  दिल्ली  यूनियन  टेरी-
 टरी  है  यूनियन  टेरिटरीज  के  लिए  दूसरा  ही
 तरीका  है  ny  इनके  सम्बन्ध  में  जो  प्लान  बनेगा
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 उसमें  रिसोर्सेज  के  भ्रलावा  जितना  डेफिसिट
 होगा  वहू  केन्द्रीय  सरकार  देगी  wa  दिल्ली
 चूकि  राजधानी  है  और  यहां  की  श्रामदनी  भी
 देश  में  सबसे  ज्यादा  है  शौर  साथ  ही  साथ  खर्चा
 भी  सबसे  ज्यादा  है,  इन्वस्टमेन्ट  भी  ज्यादा  है
 ध्राज  भ्रगर  उस  हिसाब  से  देखेंगे,  पर-कंपिटा
 इन्वेस्टमेन्ट  देखेंगे  या पर-कंपिटा  इनकम  देखेंगे
 तो  दिल्ली  में  सबसे  ज्यादा  है-लेकिन  इस  बात
 का  सवाल  जरूर  किया  जायेगा  कि  दिल्ली  की
 जो  एमिनिटीज  है  उनका  प्राविजन,  जो  प्लान
 बना  है,  उसमें  हो  सके  t

 श्री  बलराज  मधोक  :  वह  भ्रपने  रिसोर्सेज
 कज  करे  और  एकोनामी  करें  तो  उस  पंसे  को
 दिल्ली  के  डेवलपमेन्ट  पर  इस्तेमाल  करने  की
 इजाजत  श्राप  देंगे  ?

 श्री  ०.  र1०  भगत  :  यह  सिफारिश  शाई .
 है  कि  वे  अपने  रिसोर्सेज  बढ़ायें  तो  प्लान  बढ़ाने
 की  इजाज्त  दी  जाये  उसपर  विचार  किया
 जा  रहा  है  1

 SHRI  P.  K.  DEO:  It  is  a  fact  that  the
 Government  of  Orissa  while  expressing  their
 dissatisfaction  over  the  allotment  for  the
 Fourth  Five  Year  Plan  have  suggested  that
 the  payment  liability  of  Rs.  38  crores  of
 Central  dues,  for  which  the  extravagance  of
 previous  Government  and  bad  workman.
 ship  are  primarily  responsible,  be  suspended
 for  the  time  being  and  as  Orissa  contains
 48  per  cent  of  Scheduled  Castes  and  Sche-
 duled  Tribes--my  hon.  friend  Shri  Chanda
 over  there  will  bear  me  out  -some  special
 allotment  should  be  made  outside  the  ceiling
 of  the  Plan  ?

 SHRI  8.  R.  BHAGAT  :  State  dues  or
 debt  services  arc  matters  which  are  consider-
 ed  by  the  Finance  Commission.  As  for
 e»travagance,  it  is  a  matter  of  history  that
 during  that  period  the  rate  of  growth  in  that
 State  was  high.

 SHRI  P.  K.  DEO:The  Khanna  Commis-
 sion  has  given  its  own  view  about  the  per-
 formance  of  that  State.  Anyhow,  the  latter
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 part  of  my  question  has  not  been  answered.
 What  about  special  provision  outside  the
 ceiling  of  the  plan  for  Scheduled  Castes  and
 Tribes.

 SHRI  B.  R.  BHAGAT  :  There  is  provi-
 sion  for  Scheduled  Castes  and  Tribes  in
 the  Plan.  There  cannot  be  anything
 outside  the  Plan  ceiling  for  any  particular
 State.

 SHRI  P.  K.  DEO  :  But  in  Orissa  48  per
 cent  of  the  people  belong  to  that  category.

 श्रीमती  सुशो ना  रोहतगी:  यह  देखते  हुए  कि
 उत्तर  प्रदेश  को  पहली  पंचवर्षी4  योजना  में
 कोई  सहायता  नहीं  मिली  और  दूसरी  व
 तीसरी  पंचवर्षीय  योजना  में  पर  कंपिटा
 इनवंस्टमेंन्ट  सब  प्रदेशों  से  कम  है  और

 यह  बात  देखते  हुए  कि  डेंसिटी  आफ

 पापूलेशन  सबसे  श्रधिक  है  शर  यह  भी  कि  वहां
 की  विशेष  समस्याश्रों  को  देखते  हुए  पटेल
 आयोग  ने  पूर्वी  उत्तर  प्रदेश  के  सम्बन्ध  में
 श्रपनी  कुछ  सिफारिशें  भी  दी  हैं  और  उस
 पहाड़ी  इलाके  में,  उत्तर  काशी  में  काफो  गरीबी
 है  तो  इन  बातों  को  देखते  हुए  क्या  उत्तर  प्रदेण
 को  ज्यादा  केन्द्रीय  सहायता  मिलेगी  और  यह  जो
 फोर्थ  फाइव  इयर  नया  प्लान  ग्रा  रहा  है  उस  में
 विशेष  कर  कोई  विशेष  सहायता  उत्तरप्रदेश  के
 लिए  मारत  सरकार  देन  के  बारे  a  सोचगी  ?

 श्री  ब०  रा०  भगत  :  जो  सिपरिणे  की
 गई  थीं  उन  में  यह  भी  था  कि  चू  कि  इस  प्रदेश
 की  भ्रामदनी  नेशनल  एब्रज  से  कम  है  इसलिए
 वहां  उनको  सेंट्रल  पूल  से  10  परसंट  ज्यादा  देने
 के  बारे  में  विचार  किया  जाय  !  यह  भो  कहा
 गया  था  कि  जहां  तक  स्पेशल  प्राबलम्स  का

 ताल्लुक  है  तो  उन  के  बारे  में  मी  खयाल  किया
 जायेगा  ।  यह  बात  उत्तरप्रदेश  पर  भी  लागू
 होती  है।

 SHRI  P.  GOPALAN:  It  is  8  sad
 commentary  on  the  technique  and  strategy
 of  planning  in  this  country  that  even  after
 8  years  of  planning  regional  imbalances
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 are  still  being  perpetuated  and  the  pei
 capita  income  in  many  of  the  States  is  far
 below  the  all  India  average.  This  warrants
 a  radical  change  in  the  policies  and  pro-
 grammes  of  planning.  In  this  connection,
 I  would  like  to  know  from  the  non.  Minister
 whether  the  Kerala  Chief  Minister,  who
 happens  to  be  the  Chairman  of  the  State
 Planning  Board,  has  submitted  an  alterna-
 tive  Fourth  Plan  to  the  Government.  If  so,
 what  are  the  salient  features  of  it  ?

 SHRI  B.  R.  BHAGAT  :  The  question
 of  regional  imbalance  was  taken  up  in  the
 Third  Plan.  Then  the  Patel  Committee
 was  set  up  to  consider  the  strategy  of  deve-
 lopment  for  promoting  and  stimulating  the
 rate  of  growth  in  areas  which  were  submer-
 ged  or  which  were  not  developed  over  the
 previous  plan  periods.  This  process  has  been
 taken  care  of  in  the  present  plan.  The  pro-
 blem  of  regional  imbalance  is  a  very  impor-
 tant  one,  concerning  as  it  does  all  sides  of
 the  House  irresnective  of  party  afliliations.
 But  it  has  to  be  tackled  over  a
 period  of  time;  it  cannot  be  tackled
 ina  day.  Every  effort  is  being  made  to
 tackle  it.  As  for  the  alternative  plan  su-
 ggested  by  the  Kerala  Chief  Minister,  it
 has  been  reccived  and  it  will  be  considered
 by  the  National  Development  Council.  As
 for  the  report  of  that  Plan,  I  think  the  hon.
 Membe:  must  have  seen  that  report.

 SHRI  ANANTRAO  PATIL:  May  I  know
 whether  the  Government  of  Maharashtra
 have  expressed  their  willingness  to  raise
 Rs.  450  crores  for  plan  expenditure  besides
 the  Central  allotment  ?  If  so,  may  I  know
 whether  it  is  not  the  largest  amount  that  a
 State  is  going  to  raise  ?

 SHRI  8,  R.  BHAGAT  :  The  record  of
 the  Maharashtra  Government  for  raising
 resources  is  very  creditable.

 SHRI  S.  KANDAPPAN  :  Taanks  to  the
 mismanagement  of  the  financial  affairs  of
 this  country  by  this  government,  now  a
 stage  has  come  where  every  State  feels  that
 it  is  not  getting  its  due  share.  While  making
 allocations,  I  would  like  to  know  from  the
 government  whether  they  will  take  into  con-
 sideration  the  past  performance  of  a  State
 also  I  am  putting  it  in  a  general  way  and
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 not  referring  to  any  particular  State-
 because  we  know  from  record  of  past  per-
 formes  ice  that  there  are  some  States  which
 are  not  able  to  make  the  maximum  _utilisa-
 tion  of  the  finances  that  are  vested  in  them
 while  there  are  other  States  which  are  able
 to  give  a  good  performance.  In  order  to
 give  incentive  and  create  healthy  competi-
 tion  among  the  States  for  the  national
 growth  of  the  economy  in  toto,  may  |  know
 whether  the  government  would  take  into
 consideration  and  give  some  kind  of
 percentage  for  their  past  performance.

 SHRI  8.  R.  BHAGAT  :  I  think.  in  this
 report  in  the  allocation  of  resources  this
 aspect  is  also  taken  into  consideration.

 श्री  चन्द्रजोत  यादव  :  ग्रभी  माननीय  मंत्री
 ने  अपने  प्रश्न  के  उत्तर  में  बतलाया  कि  जो
 चेत्रीय  प्रसन््तुलन  2  उस  बारे  में  पटेल  कमिशन
 की  स्थापना  की  गई  थी  ।  उस  में  इस  बात  पर
 विचार  किया  गया  था  q  मैं  सरकार  का  ध्यान
 इस  तरफ  दिलाना  चाहता  हूँ  कि  उत्तरप्रदेश
 का पू  अचल  जिसमें  बनारस,  गोरखपुर  धौर
 फंजाबाद  के  डिवीज़न  अतत,  हैं  ब्रौर  उस  में  लग-
 भग  पोने  दो  करोड़  की  ग्राबादी  है।  उस  न्षेत्र
 की  स्थिति  यह  है  कि  फी  कस  आमदनी  200
 रुपये  से  भी  कम  है  जबकि  सारे  देश  की  फी
 कस  प्रामदनी  का  औसत  400  रुपये  है।  उत्तर
 प्रदेश  का  यह  क्षेत्र  सदा  से  उपक्षित  है  हर  तरह
 से  पिछड़ा  हुआ  है  हालांकि  उत्तरप्रदेश  की
 सरकार  इन  क्षेत्रों  के  बिकास  के  लिए  प्रपने
 तौर  पर  काफ़ी  कर  रही  है।  इस  सदन  में
 स्वर्गीय  श्री  जवाहरलाल  नेहरू  ने  प्रपने  दिये
 हुए  प्राश्वासन  के  मुताबिक  पटेल  कमिशन  की
 स्थापना  की।  पटेल  कमिशन  ने  ऐसे  पिछड़े
 ब्रौर  प्रविकसित  क्षेत्रों  के  विकास  के  लिए  सर-
 कार  को  सिफारिश  व  रिपोर्ट  भी  दी  लेकिन
 पाकिस्तानी  हमले  के  बाद  केन्द्रीय  सरकार  को
 जो  सहायता  देनी  थी  वह  बंद  कर  दी  शौर
 फिर  वह  सिफारिशें  पनी  जगह  पर  पढ़ी  हुई
 हैं  ।  इस  बात  को  ध्यान  में  रखते  हुए  कि  देश  के
 झन्दर  ज्षेत्रीय  विकास  की  समस्याएं  बदा  हो  रही
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 हैं  प्रोर  उस  इलाके  में  कोई  ऐसी  ग*्मीर  स्थिति
 पैदा  नहो  कि  दूमरे  भागों  की  तरह  मजबूर  होकर
 प्रपने  विकास  के  लिए  उसे  प्रान्दोलन  करना
 पड़े  श्रोर  यह  स्वीकार  कर  कि  भारत  सरकार
 और  उत्तरप्रदेश  को  सरकार  इन  तज्षेत्रों  की
 निरन्तर  उपेक्षा  करती  रही  है  क्या  मैं  जान
 सकता  हूँ  कि  पटेल  कमिशन  की  उन  सिफारिशों
 को  फिर  लागू  किया  जायगा  दौर  उस  के  वास्ते
 कोई  सरकार  एक  योजना  बनायेगी  शौर  उसे
 कार्याविन्त  करेगी  ?

 श्री  ब०  रा०  भगत  :  पटेल  कमिशन  ने  जो
 रिपोर्ट  बनाई  उस  में  उस  ने  यह  रिपोर्ट  दी  थी
 कि  ऐसे  अर्घ  विकसित  द्रौर  पिछड़े  क्षेत्रों  का  तेजी
 से  विकास  कंसे  किया  जाय  जब  वह  पंच-
 वर्षीय  योजना  का  पहला  प्रारूप  बना  था  तो
 उस  में  चू  कि  बहुत  सारे  देश  के  भागों  में  इस

 ट्र  रैट्जी  को  लागू  करना  था  उन  को  सँटर  से
 ग्रलग  प्रलग  सहायता  देकर  सैटल  प्रोजेक्ट  के
 रूप  में  रखना  सम्भव  नहों  हुध्रा  होता  ।  इसलिए
 प्लानिंग  कमीणन  न  उप्त  समय  यह  सोच।  भ्रब
 चौथी  पचवर्षोय  योजना  में  इस  स्ट्रंटिजी  को
 जो  उन्होंने  बनाया  ज॑ंसे  कि  खेती  का  या  वहां
 सड़कों  का  अभाव  है,  सोशल  इनफ्रा  स्ट्रक्चर
 या  एग्रो  इ  डस्ट्रीज  को  बढ़ाना  था  तो  उन  बातों
 को  प्लान  में  लाकर  प्रौर  सारे  प्लान  को  स्ट्र  टिजी
 को  ऐसे  क्षेत्रों  के  विकास  के  लिए  बना  कर

 यह  रूपरेखा  बनाई  गई  है  1  यह  पूर्वी  यू  पी  में
 भी  लागू  होता  है,  उत्तरी  बिहार  में  भी  लागू
 होता  है  आर  दूसरे  प्रदेशों  के  प्रधंविकतित
 या  कम  विकसित  क्षेत्रों  में  मी  लागू  होता  है  ।

 श्री  चन््जीत  यादव  :  मैं  ने  सॉसफिक
 सवाल  एक  खास  ऐरिया  के  लिए  पूछा  था  यह
 नहीं  कि  सारे  देश  के  पिछड़े  हुए  इलाकों  के  पूरे
 चौखटे  के  ध्न्दर  मैं  न ेजानना  चाहा  था  जिसका
 कि  मंत्री  महोदय  जवात्र  दे  रट  है।  मेरा  स्पंसि-
 फिक  सवाल  यह  था  कि  उस  इलाके  की  बाबत
 विशेष  रूप  से  पटेल  कमिणन  ने  प्रपनी  सिफा-
 रिशें  दी  हैं  जिन्हें  कि  केन्द्रीय  सरकार  ने  लागू
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 करना  स्वीकार  किया  था।  पाजिस्तानी  हमले
 के  बाद  उसे  अमल  में  लाना  स्थगित  कर  दिया
 गया  उन  को  कया  मंत्री  महोदय  द्वारा  श्रमल  में
 लाया  जायगा  ?  यह  ठीक  है  कि  सारे  देश  के
 पिछड़े  इलाकों  के  विकास  की  योजना  है  लेकिन
 जैसा  मैं  न ेकहा  यह  ग्पैसिफिक  इलाका  है  जिस
 की  कि  बराबर  उपेक्षा  की  जाती  रही  है  तो  मैं

 पूछना  चाहता  हैं  कि  कया  उस  योजना  को  यहां
 पर  लागू  किया  जायगा  ?

 प्रधान  मंत्रो,  भ्ररण  शक्ति  मंत्री  तथा  योजना
 मंत्री  (श्रीमती  इन्दिरा  गांधी)  :  माननीय
 सदस्य  के  इस  कथन  से  हम  सहमत  हैं  पूर्वी
 उत्तरप्रदेश  के  इस  क्षेत्र  में  बहुत  ही  श्रधिक  कठि-
 नाई  और  गरीबी  है  ।  इस  की  बहुत  झ्रावश्यकता
 है  कि  वहां  विशेष  कार्यक्रम  चानू  हों  और  उस  के

 लिए  हमारी  कोशिश  भी  है।  लेकिन,  इस  समय  मैं

 यह  बहुत  स्पष्ट  रूप  से  नहीं  कह  सकती  हुं  कि
 पटेल  योजना  वहां  पर  चल  सकती  है  या  नहीं  |
 माननीय  सदस्य  को  मालूम  है  के  हमारे  साधन
 कितने  सीमित  हैं  ।  अब  उन  को  मद्द  नजर  रखते

 हुए  हम  देख  रहे  हैं  कि  किस  तरीके  से  इन  क्षेत्रों
 की  मदद  हो  जिससे  कि  वे  ऊपर  उठे  झौर
 उन्नति  करें  |

 The  hon.  Member  has  said  something
 about  giving  special  hcip  to  those  States
 whose  performance  has  been  better.  Natur-
 ally,  one  would  like  to  help  them  to  go
 ahead  much  faster  but  we  must  remember
 that  there  are  historic  reasons  why  certain
 areas  developed  faster  and  we  have  got  the
 problem  of  disparity  of  backward  regions.
 Therefore  all  these  factors  have  to  be
 balanced.  Much  as  we  would  like  to  help
 a  person  who  is  making  the  best  use  of
 these  facilities,  we  cannot  really  do  so  at
 the  cost  of  those  who  have  not  had  these
 facilities  earlicr  and  therefore,  are  not  ina
 position  today  to  make  the  best  utilisation.

 SHRI  HEM  BARUA  :  It  is  not  a  fact
 that  the  hon.  Prime  Minister  wrote  a  letter
 to  the  National  Development  Council  sugge-
 sting  that  population  should  not  be  the
 only  basis  for  allocation  of  financial  grants
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 but  economic  needs  must  be  the  basis  for
 allocattion  of  financial  grants  and  that  the
 N.  D.C.  rejected  the  suggestion  of  the
 Prime  Minister  and,  secondly,  is  it  not  a
 fact  that  the  Government  of  Assam  whose
 budget  this  year  showed  a  deficit  of  Rs.  50
 crore  has  approached  the  Government  for
 further  allocation  in  the  interest  of  the
 execution  of  the  Fourth  Plan  because  Assam
 is  an  underdeveloped  State  ?

 SHRIMATI  INDIRA  GANDHI  :  T  have
 expressed  some  views  on  this  matter.  But
 as  the  hon.  Members  know,  the  criteria
 for  the  allocations  were  decided  by  the
 Chief  Ministers  themselves  taking  all  these
 points  in  view.  Assam  has  asked  for  better
 allocation  and  so  have  all  other  States.
 All  their  problems  are  real  onss  and  they
 have  our  fullest  sympathy.  The  real  ques-
 tion  is  one  of  limitation  of  reseurces,  But
 all  these  matters  will  be  discussed  in  the
 N.  D.C.

 SHRI  HEM  BARUA  :  She  has  not  rep-
 Jied  to  the  first  part  of  my  question  as  to
 whether  she  had  written  to  the  N.  D.C.
 suggesting  that  not  the  population  b  sis
 alone  but  also  the  economic  needs  of  the
 States  should  be  taken  into  consideration
 while  making  the  financial  allocations  but
 the  Chief  Minister  who  were  on  the
 National  Development  Council  rejected  the
 proposal.

 MR.  SPEAKER  :  Shc  _has  stated  that.

 श्री  प्रेम  चन्द  वर्मा  मैं  प्रधान  मंत्री  जी  से
 जानना  चाहता  हूँ  कि  अभी  मंत्री  महोदय  ने
 कहा  है  कि  यूनियन  टैरीटरी  का  प्लानिंग  का
 खर्चा  और  उस  के  अपने  साधन  में  जो  फ़र्क  होता
 है  वह  यूनियन  ८रिटरी  को  दिया  जाता  है।
 तो  क्या  यह  सच  है  कि  हिमाचल  को  66  करोड़
 रु०  तीसरी  पंचवर्षीय  योजना  में  मिला  और
 उस  के  बाद  1966  में  जितनी  उस  की  आबादी
 थी  उस  से  il0  प्रतिगत  भ्रधिक  लोग  बौर
 इतना  ही  क्षेत्र  हिमाचल  में  शामिल  हो  गया
 है  1  श्र्ब  जो  सरकार  ने  प्लान  भेजा  है  वह
 50  करोड़  से  ज्यादा  का  था  लेकिन  हमारी
 सरकार  ने  केवल  08  करोड़  रु०  सेक्शन  किया
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 है  ।  जब  एक  तरफ  ाप  कहते  हैं  कि  जो  फर्क
 होता  है  वह  हम  श्रदा  करंगे,  दूसरी  टोर  हमें
 स्टेट  हुड  नहीं  दिया  जाता  है,  शौर  जब  हम
 केन्द्र  शासित  प्रदेश  हैं  तो  मैं  उम्मीद  करता  हूं
 कि  यह  जो  फर्क  है  इस  फर्क  को  पूरा  करने  के
 लिये  जितना  हिमाचल  सरकार  ने  पंसा  मांगा
 है  उतना  देने  के  लिये  ग्राप  विचार  करेंगे  ?
 अगर  करेंगे  तो  उस  का  ब्यौरा  कृपया  दें  ?

 श्री  Wo  रा०  भगत  :  प्लानिंग  कमीशन
 इस  पर  भी  विचार  करेगा,  दूसरे  राज्यों  की  जो
 मांगे  हैं  उन  सब  को  मिला  जुला  कर  जितने  हमारे
 रिसोसेज  हैं  उस  के  ्राघार  पर  जरूर  विचार
 करेंगे  t

 श्री  प्रम  चन्द  वर्मा  :  प्रध्यक्ष  महोदय,  मेरा
 स्पेसिफिक  क्वेश्चन  है।  यूनियन  टैरीटरी  के
 बारे  में  बता  दें  ।  जो  उन्होंने  खुद  कहा  है  उस
 के  प्रनुसार  हिमाचल  के  बारे  में  उन  का  क्या
 विचार  है  ?

 श्री  ao  to  भगत  :  यूनियन  टंरीटटी  के
 बारे  में  जो  सिफारिश  है  और  जो.  मंजूर  की
 गई  है,  उन  का  जो  डेफिसिट  होता  है  प्लान  में
 उस  को  केन्द्रीय  सरकार  पूरा  करदे।  माननीय
 सदस्य  ने  यह  सवाल  पूछा  था  उन्होंने  जो  योजना
 बनायी  है,  उन  की  जो  मांगे  हैं,  उन्होंने  जो  मांग
 की  है.  वह  सब  मन्जूर  कर  लेंगे  कि  नहीं  ?
 मैंने  कहा  कि  उन  की  मांगें  जो  हैं  उन  पर  विचार
 होगा,  ब्रौर  केन्द्र  क ेपास  जितने  साधन  हैं,  द्रौर
 दूसरे  राज्यों  की  जो  मांगें  हैं  उन  सब  को
 सम्मिलित  रूप  से  विचार  कर  के  फंसला  लिया
 जायगा  t

 att  महाराज  सिह  भारती:  मैं  जानना
 चाहता  हूँ  कि  जिन  प्रदेशों  में  परिपय  तो  प्रदेश
 का  है  श्रर  चीज  वह  ऐसी  है  जो  पूरे  देश  के
 काम  प्रा  सकती  है,  जेसे  बिजली  है  वह
 विषय  प्रदेश  का  है  वह  पंदा  करेगा,  उत्तर
 प्रदेश  में  हिमाचल  में  बहुत  बड़ी  शक्ति  है  ढाई
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 करोड़  किलोवाट  बिजली  वह  दे  सकता  है,  एक
 ग्रिड  भी  आप  बताने  जा  रहे  हैं,  तो  मैं  ज।नना

 चाहता  हूं  कि  ऐसे  प्रदेश  में  जहां  से  दूसरी  जगह
 भी  हम  वह  चीज  दे  सकते  हैं,  श्रौर  विषय  वह
 उसी  प्रदेश  का  है,  तो  खासतौर  से  क्या  हम
 उन  को  प्लान  के  श्रतिरिक्त  श्राथिक  सहायता
 देने  जा  रहे  हैं  ?

 श्री  ब०  रा०  भगत  :  प्लान  के  श्रतिरिक्त
 देने  का  सवाल  नहीं  है  प्लान  के  ग्रन्दर  ही  देने
 का  सवाल  है  |

 श्री  महाराज  महू  भारतों:  प्लान  की
 सीलिग  बढ़ाने  का  सवाल  है,  उस  को  बढ़ायेंगे
 कि  नहीं  ?

 श्री  ब०  रा०  भगत  :  साधन  होंगे  तो  जरूर
 बढ़ायेंगे

 श्री  शिव  नारायण  :  मुझे  प्रसन्नता  है  कि
 मानतीय  बली  राम  मगत  जी  जवाब दे  रहे  हैं  ।

 (व्प्रवधान)  “तमीजे  न  बाणद  कमनदे  हवा,
 उलटने  की  रोटी  उलट  दी  तवा”।  मेरा  सवाल
 यह  है  कि  माननीय  बली  राम  मगत  जी  मंत्री
 थेवित्त  मंत्री  श्री  टी०  टी०  कृष्णामचारी  के
 साथ  और  तब  सरकार  ने  जो  ऐश्योरेंस  दिया
 था  वह  पूरा  न  करें,  तो  मैं  जानना  चाहता  हूँ
 कि  पटेल  कमीशन  ने  बलिया  श्रौर  बस्ती  को
 ऐश्योरेंस  दिया  था,  श्रौर  टी०  टी०  कृष्णाम-
 चारी  साहब  ने  मुझ  से  कहा  कि  डिबेट  में
 इन्टरवीन  न  करो,  तो  मैं  कहां  दरख्वास्त
 कर ुगा  1  हभारे  पास  छोटी  लाइन  है,  ब्रौर न

 ट्यूब  44  है,  न  बिजली  है  इसीलिये  कोई
 व्यापारी  पूर्वी  यू०  पी०  में  जाता  नहीं  है,
 सरकार  के  पास  रिपोर्ट  है  कि  भारत  का  सब
 से  पिछड़ा  हुआ  वह  पोरशन  है,  उस  के  लिये
 कोई  विशेष  प्रबन्ध  करेंगे  ब्रौर  तीन  प्लान  में
 से  एक  प्लान  का  पंसा  नहीं  मिला।  हर  साल
 हमारे  चीफ  मिनिस्टर  मांग  करते  है,  तो  मैं
 जानना  चाहता  हूं  कि  गवर्नमेंट  इस  का  डेफ़िनेट
 जवाब  दे  कि  हम  को  क्या  देगी  ?
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 staat  हतविरा  गांधी  :  माननीय  सदस्य

 यहां  नहीं  थे,  यही  प्रश्न  उन  के  पीछे  बंठने  वाले
 माननीय  सदस्य  ने  किया  था  ।

 श्री  शिव  नारायरण  :  इन्होंने  ऐश्योरंस  दिया

 था  इस  हाउस  के  अन्दर,  टी०  टी  कृप्णामचारी
 फाइनेंस  मिनिस्टर  थे  उस  समय  ।

 श्रीमती  इन्दिरा  गांधो  :  उन्हों  ने  कोई
 व्यक्तितत  आश्वासन  नहीं  दिया  था,  सरक्रार
 की  तरफ  से  दिया  था।  हमारे  सामने  कठिना  ध्या

 श्रायीं,  युद्ध  हुआ,  लेकिन  हम  पूरे  तौर  से  सनक

 हैं  कि  उस  जिले  के  लिये  क्या  करना  चाहिये  ।

 मुझे  मालुम  है  कि  बलिया  जिला  एक  देश  भक्त

 जिला  है,  वहां  से  देश  भक्त  निकले  हैं,  देश  सेवा

 करने  वाले  निकले  हैं,  और  इस  समय  उस
 जिले  के  लोग  बहुत  दूर  दूर  जा  कर  देण  का

 काम  कर  रहे  हैं।  इसलिये  हम  सब  का  कतंव्य

 है  कि  हम  उन  की  सहायता  करें

 Some  Hon.  Members  rose—

 MR.  SPEAKER  :  There  are  still  20  or
 30  members  who  want  to  ask  questions.
 We  have  already  spent  half  an.  hour  on
 this.  I  do  not  know  how  I  can  satisfy
 everybody.  After  all,  the  demands  _pertain-
 ing  to  planning  will  be  coming  up  and  the
 hon.  members  can  speak  at  that  time.

 Now  I  go  to  the  next  Question.  Mr.
 Kanwar  Lal  Gupta.

 राष्ट्रीय  अ््राय  झौर  प्रौद्योगिक
 उत्पादन  संबंधी  लक्ष्य

 #724,  श्री  कंबर  लाख  गुप्त  :  क्या  प्रधान

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  पंचवर्षीय  योजनाश्रों  में

 राष्ट्रीय  श्राय  शौर  श्रौद्योगिक  उत्पादन  के  लिए
 नियत  किए  गए  लक्ष्यों  का  ब्यौरा  क्या  है  तथा

 ये  लक्ष्य  कहां  तक  प्राप्त  किए  गए  हैं;  और
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 (a)  लक्ष्य  प्राप्त  न होने  के  कारण
 क्या  हैं  ?

 उप-मंत्री  (श्रीमती  नन्दिनी  सत्यथी  ):  (क)
 ब्रौर  (ख).  “चौथी  पचवर्षीय  योजना-प्रारंभिक
 रूपरेखा  966"  में  पिछली  तीन  पंचवर्यीय
 योजनाग्रों  की  प्रगति  की  समीक्षा  की  गई  है।
 इसके  अलावा,  दूसरी  तथा  तीसरी  योजना  दस्ता-
 वेज  तथा  समय  समय  पर  जो  विभिन्न  समी-
 क्षाएं  प्रकाशित  बदी  गई  हैं  उनमें  योजनाग्रों  को
 प्रगति  दर्शायी  गई  है  1  चौथी  योजना  के  प्रारूप
 की  रूपरेखा  के  श्रध्याय  |  और  14  की  ओर
 विशेष  रूप  से  और  सभा  पटल  पर  प्रस्तुत  विव-
 रगा  में  ग्रक्रित  अन्य  प्रकाशनों  की  ग्रोर  ध्यान
 दिलाया  जाता  है।

 विवररण

 “राष्ट्रीय  आय  और  श्रौद्योगिक  उत्पपदन
 संबंधी  '  श्री  कंवर  लाल  गुप्त  द्वारा  दिनांक  26
 मार्च,  969  को  लोक  सभा  में  पूछे  गए  तारां-
 कित  प्रश्न  संख्या  724  के  उत्तर  में  सभापटल
 पर  रखा  गया  विवरणा  1

 l.  पहली  पंचवर्षोय  योजना

 l.  पहली  पंचवर्षीय  योजना-प्रगति  प्रति-
 वेदन  1951-52  और  1952-53

 (1953)

 2.  पहली  पंचवर्षीय  योजना-प्रगति  प्रतिवेदन
 1953-54  (1954)

 3.  पहली  पंचवर्षीय  योजना-प्रगति  प्रतिवे-
 दन  जर  ल-सितम्बर,  954  (1955)

 4.  पहली  पंचवर्षीय  योजना-प्रगति  प्रतिवे-
 दन  1954-555  (1956)

 5.  पहली  पंचवर्षीय  योजना  की  समीक्षा

 (1957)
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 2.  दूसरी  पंचवर्धोय  योजना

 l.  दूसरी  पंचवर्षीय  योजना  दस्तावेज

 2.  दूसरी  पंचवर्षीय  योजना  का  मूल्यांकन
 तथा  संभावनाएं  (1958)

 3.  दूसरी  पंचवर्षीय  योजना  का  पुन-
 मूल्यांकन  :  एक  सार  (1958)

 4.  दूसरी  पंचवर्षीय  योजना-प्रगति  प्रतिवे-
 दन,  1958.59  (1960)

 5.  दूसरी  पंचवर्षीय  योजना-प्रगति  प्रतिवे-
 दन  1959.60  (1962)

 3.  तीमरी  पंचवर्षोप  योजना

 lL.  तीसरी  पंचवर्षीय  योजना  दस्तावेज

 2.  तीसरी  पंचवर्षीय  योजना-प्रगति  प्रतिवे-
 दन  1961-62  (1963)

 3.  तीसरी  पंचवर्षीय  योजना-मध्यावध्ि

 मूल्यांकन  1963)

 4.  तीसरी  योजना  प्रगति  प्रतिवेदन
 1963-65

 5,  चौथी  पंचवर्षीय  योजना--प्रारंभिक
 रूपरेखा

 4.  तीन  पंचवर्षोय  योजनाएं  एक  साथ

 lL.  चौथी  पंचवर्षीय  योजना  प्रारंभिक
 रूपरेखा  ।

 श्री  कंबर  लाल  गुप्त :  अध्यक्ष  महोदय,
 झाप  देखिये  कि  एक  स्कूल  का  टीचर  जिस
 प्रकार  बच्चों  को  किताबें  पढ़ाकर  हुबका  पीने
 लगता  है  उसी  तरह  से  6  किताबों  का  रेफ्रेंस
 इस  जबाब  में  दिया  गया  है।  मैं  ने  सवाल

 पूछा  था।
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 “the  details  of  the  targets  fixed  for
 the  national  income  and_  industria)
 production.”

 दो  बातों  के  बारे  में  मैं  ने पूछा  था  कि  नयान
 क्या  टारगेट  थे  श्रौर  कितने  कितने  पूरे  हुए
 इतने  लम्बे  चौडे  जवाब  की  जरूरत  नहीं  हैं
 zeal  ने  तो  किताबों  को  रेफ्रेंस  दे  दिया।  तो
 जो  मेरा  सवाल  था  कि  क्या  क्या  टारगेट  थे,  क्या
 क्या  पूरे  हुए,  क्यों  नहीं  पूरे  हुए,  इस  का  जवाब
 दे  तो  मैं  श्रागे  सवाल  करू  ।

 श्री  झटल  बिहारी  बाजपेयो  :  किताबें  झगर
 पढ़ना  है  तो  जवाब  देने  की  क्या  जरूरत  है।

 श्री  ब०  रा०  भगत  :  भ्रध्यक्ष  महोदय,  लोक
 सभा  का  यह  नियम  है  कि  जो  पब्लिश्ड  डाकू
 मेंट्स  हैं  उन  के  बारे  में  ऐसा  विवरण  हम  दे
 सकते  हैं  -  यह  कहते  हैं  कि  टार्गेट  क्या  थे  भर
 वे  कहां  तक  प्राप्त  किये  गये  प्लौर  श्रगर  नहीं
 किये  गये  तो  उस  के  क्या  कारणा  हैं  1  इन  सब
 की  सूचना  दीजिये  1  तो  यह  एक  लम्बा  विवरण
 देना  होगा  -  इसलिये  जनरल  सवाल  का  जनरल
 जवाब  दिया  ।  माननीय  सदस्य  स्पेसिफिक  सवाल

 पूछें  तो  उस  का  स्पेसिफिक  जवाब  दू

 श्री  कंवर  लाल  गुप्त  :  मेरा  सवाल  यह  था
 नेशनल  इनकम  और  नेशनल  प्रोडक्शन  का
 क्या  टारगेट  था  t  साथ  में  यह  भी  था  कि  श्रगर

 पूरा  नहीं  हुआ  तो  क्यों  पूरा  नहीं  हुआ  ।

 श्री  wo  रा,  भगत  :  फर्स्ट  प्लन  में  नेशनल
 इनकम  का  टार्गेट  था  l2  प्रतिशत  ग्रोथ  का,
 ऐचीवमेंट  हुआ  8.  4  प्रतिशत,  सेकेन्ड  फाइव
 इधर  प्लैन  में  टार्गेट  ग्रोथ  का  था  25  प्रतिशत
 और  ऐसचीवमेंट  हुप्रा  de  5  प्रतिशत,  थर्ड
 फाई  इअर  प्लेन  में  ग्रोय  का  टार्गेट  था  30
 प्रतिशत  जौर  ऐचीवमेंट  हुभा  5.  2  प्रतिशत

 श्री  कंधर  लाल  गुप्त  :  प्रोडफ्शन  मी  तो
 बतलाइये  ।
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 श्री  qo  To  भगत  :  966-67  में  नेश-
 नल  इनकम की  ग्रोथ  हुई  2  प्रतिशत,  1967-
 68  में  नेशनल  इनकम  की  ग्रोथ  हुई  8.9  प्रतिशत  |
 फर्स्ट  प्लेन  में  प्रोडक्शन...

 SHRI  २,  0.  BHANDARE  ::This_  is
 general  information.  This  is  avilable  in  the
 books.

 MR.  SPEAKER  :  If  the  information  is
 available  in  the  published  books,  you  do
 not  ask  a  question.

 श्री  ब०  रा०  भगत  :  फर्स्ट  प्लेन  में  इंड-
 स्ट्रियल  प्रोडक्शन  बढ़ा  25.  प्रतिशत,  सेकेन्ड
 प्लेन  में  इ  डस्ट्रियल  प्रोडक्शन  बढ़ा  4.7  प्रति-
 शत,  थर्ड  प्लेन  में  इडस्ट्रियल  प्रोडक्शन  बढ़ा
 44.2  प्रतिशत  |  Over  i6  years  industrial
 production  has  increased  by  165.7%.

 श्री  कंवर  लाल  गुप्त  :  रीजन्स  तो  वतलाइये  |

 MR.  SPEAKER  :  If  you  do  not  want  to
 ask  a  question,  I  will  go  to  the  next  question.

 श्री  कंबर  लाल  गुप्त  :  भ्रमी  मंत्री  महोदय
 ने  बतलाया  कि  थे  प्लेन  के  एकस्पेन्सेज  जो  तय
 किये  गये  थे  उन  से  ज्यादा  खर्च  किया  गया  और
 टार्गेट  जो  थे  वह  पूरे  नहीं  हुए  |  इसका  कारण  यह
 है  कि  उन  की  प्लेन  फाल्टी  थी,  प्रायारिटी  ठीक
 नहीं  थीं,  प्रोवर-ऐम्बिशस  प्लेन  थी,  करप्ट  मशी-
 नरी  थी  शौर  कोई  क्लिभर  कट  श्राजेविटव  नहीं
 था  ।  इस  के  भ्रलावा  भाप  को  मालूम  है  कि  जो
 झादमी  रूरल  एरियाज  में  रहते  हैं  उन  में  से  5
 प्रतिशत  केवल  6  रु०  महीना  खचं  करते  हैं  1
 झाज  l0  करोड़  लोग  ऐसे  हैं  जिन  को  रोटी
 नहीं  मिलती  ।  मैं  मंत्री  महोदय  से  जानना  चाहता
 हैं  कि  वह  जो  प्लेन  आगे  बनाने  वाले  हैं  उस  में
 वह  किसी  नैशनलमिनिमम  इनकम  की  गारन्टी
 देंगे,  भोर  कोई  फिजिकल  टार्गेट  होगा,  जिस  में
 हर  एक  भ्रादमी  को  रोटी  मिले  या  पीने  का
 पानी  मिले  ?
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 श्री  os  To  भगत  :  जो  कुछ  माननीय
 सदस्य  ने  बतलाया  है  वह  मेरे  हिसाब  से  ठीक

 नहीं  है  ।  इस  बीच  में  हिन्दुस्तान  जागे  बढ़ा  है  ।

 यह  बात  जरूर  है  कि  दिक्कतें  हमारे  सामने  आई
 हैं,  हम  जो  प्रगति  करना  चाहते  थे  उस  में  बीच
 बीच  में  रुकावर्ट  आई  हैं,  लेकिन  श्राज  देश  प्राथिक
 दृष्टि  &  मजबूत  है  श्रोर  अ्रपने  पैरों  पर  खड़ा  हो
 सकता  है  श्रगर  आदमी  आंख  बन्द  कर  केन
 देखे  तो  मालूम  हो  सकता  है,  माननीय  सदस्य
 भी  देखेंगे  तो  पता  चलेगा  कि  देश  श्रागे  बढ़ा  है
 श्रौर  हमारी  योजना  सफलीभूत  हो  रही  हैं  1  हां,
 यह  बात  सही  है  कि  बहुत  से  क्षेत्रों  में  गरीबी

 है,  यह  बात  भी  सही  है  कि  जो  सब  से  गरीब
 लोग  हैं  उन  की  आमदनी  भी  कम  है  श्रौर  खर्च
 भी  कम  है,  पीने  का  पानी  गांवों  में  बहुत  नहीं
 है  ।  यह  बात  भी  सही  है  कि  जो  लोगों  की  कम
 से  कम  जरूरतें  हैं  उन  के  लिये  हम  ऐसी  योजना
 बनाने  की  कोशिश  कर  रहे  हैं  कि  उन  को  नेश-
 नल  मिनिमम  इनकम  मिले,  उन  की  गरीबी  दूर
 हो  सके  और  इन  बातों  को  हम  आगे  बढ़ा  सके  ny

 श्री  कंवर  लाल  गुप्त  :  इस  सरकार  ने  तीनो
 पंचवर्षीय  योजनाओं  में  इस  बात  की  कोशिश
 की  कि  मोनोपोलीज  खत्म  हो,  लेकिन  श्राज  63
 प्रतिशत  खेती  पर  काम  करने  वाले  लोग  ऐसे  हैं
 जो  5  एकड़  या  उस  से  नीचे  के  मालिक  हैं  और
 ll  प्रतिशत  ऐसे  हैं  जो  कि  लेंडलार्ड  हैं  जिन  के
 पास  70  प्रतिशत  से  ज्यादा  भूमि  है।  सरकार
 ने  पंच-वर्षीय  योजना  में  जो  खर्च  किया  है  उस
 में  80  परसेंट  तो  इन  परसेंट  लोगों  पर  किया
 है  श्रौर  20  परसेंट  89  परसेंट  लोगों  पर  किया
 है  ।  इसी  तरह  से  इ  डस्ट्रीज  के  बारे  में  मोनोपोली
 कमिशन  की  रिपोर्ट  है  कि  75  परिवार  ऐसे
 हैं  जो  प्राइवेट  सेक्टर  के  45  परसेंट  इन्वेस्टमेंट
 को  कंट्रोल  करते  हैं  1  मंत्री  महोदय  ने  प्लन  में
 जो  कुछ  तय  किया  था  उस  का  नतीजा  कुछ
 झौर  निकला  ।  मैं  जानना  चाहता  हूं  कि  मोनो-
 पोली  खत्श  हो  श्रौर  छोटे  लोगों  तक  उस  का
 लाभ  पहुंचे,  उस  के  लिये  सरकार  क्या  कर
 रही  है  ?
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 श्री  ao  Wo  भगत  :  माननीय,  सदस्य  का
 यह  कहना  ठीक  है  कि  मोनोपोली  को  खत्म  करने
 के  लिये  हम  को  जोरदार  कदम  उठाना  चाहिये  t
 जो  मोनोपोलीज  बिल  श्राया  है  वह  इसी  रास्ते
 पर  एक  कदम  है  जहां  तक  श्ररबन  क्षेत्र  का
 सवाल  है  इ  डस्ट्रियल  पालिप्ती  और  एकानमिक
 पालिसी  इसी  आधार  पर  है  कि  मोनोप्रोली  बनने
 के  बाद  खत्म  न  हो  साथ  साथ  कंसेट्रो  शन  भी  न
 बड़े  ।  इसी  लिये  हमारा  डिस्पर्सल  का  प्रोग्राम
 है  ।  जहां  तक  हमारी  एकानमिक  फोर्सेज  का
 सवाल  है  हमारी  सभी  नीतियों  का  यही  आ॥ाजे-
 क्टिव  है  |  जब  इ डस्ट्रीज  बढ़ती  है  तब  कंसेट्रे  शन
 मी .बढ़ता.  है,  इसलिए  सोशल  प्राजेक्टिव  के
 कारण  दूसरी  चीजों  को  भी  लाना  पड़ता  है  श्रौर
 इस  के  लिये  हम  सजग  हैं  ।  जहां  तक  रूरल  क्षेत्र
 का  सवाल  है,  यह  बात  हम  को  मालूम  है  कि  5
 एकड़  या  उस  से  कम  वाले  किसान  ज्यादा  हैं  |

 श्री  शिव  नारायण  :  विकेन्द्रीकरण  के  बारे
 में  ग्राप  का  क्या  कहना  है  ?

 श्री  o  रा  भगत:  विकेन््रीकरणण  करने
 की  हमारी  नीति  है  और  हम  चाहते  हैं  कि
 विकेन्द्री  करण  हो  |

 खेती  के  बारे  पे  समस्या  कुछ  ज्यादा  उठ
 खड़ी  हुई  है  क्योंकि  अ्रच्छे  पैमाने  पर  पानी,  .खाद
 या  बीज  का  इन्तजाम  करना  है।  गांचों  में  जो
 श्रच्छे  किसान  हैं,  बड़े  किसान  हैं  उन  को  फायदा
 ज्यादा  होता  है,  साथ  साथ  गांवों  में  सोशल  और
 पोलिटिकल  कांशसनेस  ज्यादा  बढ़  रही  है  इस
 लिये  हमें  चाहिये  कि  हम  लोग  श्रपनी  योजनाओं
 में  ड्राई  फामिग  एरिया  में  छोटे  किसानों  के  लिये
 ग्रौर  दूसरे  लेंडलेस  लोगों  के  लिये  ऐसी  नीति
 बनायें  जिस  से  उन  की  श्रामदनी  बड़े  शौर  उनको
 मदद  कर  के  हम  श्रागे  बढ़ा  सकें ।

 श्री  सीताराम  केसरी  :  प्राधिक  मोनो  गेली
 श्रौर  इडस्ट्रियल  मोनोपोली  की  जो  बात  है,  उस
 के  सग्बन्घ  में  मंत्री  महोदय  ने  कहा  कि  छोटे
 छोटे  उद्योग  धन्धों  प्रौर  छोटे  किसानों  के  लिये
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 ऐसा  होना  चाहिये  कि  बह  तरक्की  करें।  मैं
 जानना  चाढ़ता  हूँ  कि इस  को  मह  नजर  रखते

 हुए  कि  कमी  कभी  व्यक्तियों  की  मोनोपोली
 ज्यादा  हो  जाती  है,  क्या  मत्री  महोदय  कोई  ऐसी
 घोषणा  करेंगे  कि  राष्ट्रीय  आय  का  इस  सीमा
 से  ज्यादा  श्रश  किसी  के  पास  नहीं  होना
 चाहिये  ?

 श्री  wo  रा०  भगत  :  यह  एक  सजेशन  है
 ग्रौर  इस  पर  भी  विचार  होता  रहता  है  ।

 SHRI  LOBO  PRABHU  :  As  the  Mini-
 ster  must  be  aware,  while  the  financial
 targets  of  the  three  plans  have  been  main-
 tained  the  physical  targets  have  not  bcen
 maintained.  The  reason  for  this  may  be,
 first,  there  was  an  under-estimate  of  the
 cost  of  the  projects.  Secondly,  there  was
 inflation.  Thirdly,  there  was  bad  implemen:
 tation.  I  would  like  to  ask  a  specific  ques-
 tion.  I  want  to  know  whether  the  Planning
 Commission,  the  Chairman  of  the  Planning
 Commission  is  also  present  here,  has  come
 pared  these  deficiencies.  What  conclusions
 have  they  arrived  at  so  that  in  the  fourth
 plan  the  same  mistakes  are  not  repeated  ?

 SHRI  B.  R.  BHAGAT  :  Based  on  our
 experience  we  have  to  prepare  the  fourth
 plan.  We  will  try  to  get  over  all  the  defic-
 iencies  that  the  hon.  Member  has  mentioned.

 श्री  तुलशी  दास  जाधव  :  इस  देश  में  जिन
 लोगों  के  पास  कोई  सिक्योरिटी  नहीं  है  उन  को
 फस्ट  प्लैन,  सेकेन्ड  प्लेन  द्रौर  थर्ड  प्लैन  में  गवर्न-
 मेंट  से  कोई  फ़ायदा  भ्रमी  तक  नहीं  हुभा  है,  जैसे
 कि  देहात  के  लोग  हैं  1  मैं  जानना  चाहता  हैँ  कि
 त्या  इन्तजाम  किया  गया  है  जिस  से  सिक्योरिटी
 न  होने  पर  भी  वह  श्रपता  उत्पदन  बढ़ा  सकें,
 जैसे  मैंस  रखना  है,  गाय  रखना  है  ?

 1.16  ब०रा०  भयत:  यह  बात  सही  है  कि  अमी
 जो  हमारा  क्र  डिट  सिस्टम  है  उस  में  कर्ज  उन्हें
 ही  मिलता  है  जिन  की  कोई  सिक्योरिटी  है,  बैंक
 ऋ्रडिट  है  या  कोप्रापरेटिव  क्रेडिट  है.  वह  उन
 को  ही  मिलता  है  जो  भ्रच्छे  किसान  हैं।  यह
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 कप्मी  है  हमारे  कर्ज  के  सिस्टम  में  श्रौर  हम  इस
 विचार  में  लगे  हुए  हैं  कि  इस  कमी  को  कंसे  पूरा
 किया  जाये  ।

 श्री  मधु  लिमये  :  क्या  मंत्री  महोदय  यह
 बतायेंगे  कि  राष्ट्रीय  श्रामदनी  और  औद्योगिक
 पैदावार  में  जो  इजाफा  हुआ  है  उसके  साथ  साथ
 राष्ट्रीय  श्रामदनी  का  जो  बटवारा  होता  है,  क्या
 उस  में  प्रसमानता  झौर  गर  बराबरी  बढ़ती  नहीं
 जा  रही  है  ?  महलनोवीस  कमेटी  की  रपट  आपके
 सामने  है,  नेशनल  संम्पल  की  सर्वे  की  रिपोर्ट
 आपके  सामने  है  1  श्रौद्योगिक  पंदावार  के  बारे
 में  भी  भ्रगर  श्राप  देखेंगे  तो  श्रापकों  पता  चलेगा
 कि  अमीरो  के  उपभोग  की  जो  चीजें  हाथी  हैं
 जैसे  एयर  कंडीशनर  वर्गरह  हैं  उनकी  पैदावार
 तो  बहुत  तेजी  से  बढ़  रही  है  लेकिन  साधारण
 जनता  के  उपभोग  में  जो  चीजें  ्ाती  हैं  उनकी
 पैदावार  उस  श्रनुपात  में  नहीं  बढ़  रही  है।  मैं
 जानना  चाहता  हूँ  कि  चौथी  योजना  में  सरकार
 कौन  सी  नीतियां  अपनाने  वाली  है  जिससे  यह
 गैर  बराबरी  कम  हो  ?

 श्री  जाज  फरनेंडीस  :  छोटी  मोटर  र्तर  y

 sit  qo  to  भगत  :  चोथी  योजना  म  न
 बातों  का खयाल  किया  जाएगा  कि  जहा  तक
 सम्मव  हो  यह  कमी  दूर  हो...

 श्री  मधु  लिमये :  कौन  सी  नीति  अपनाने
 जा  रहे  हैं

 श्री  ao  रा०  भगत  :  योजना  ऑ्रापके  सामने
 झाएगी  और  उस  पर  बहस  भी  होगा  ।  तब
 इसका  झापकों  पता  चल  जाएगा  |  श्राम  तौर  से

 यह  सही  है  कि  जो  लग्जरी  गुड्ज  हैं  उनका
 उत्पादन  बढ़ने  के  साथ  साथ  उन  पर  कर  मी  बढ़
 रहा  है।  उन  पर  ज्यादा  एक््साइज़  ड्यूटी  भी
 लगाई  जाती  है  ताकि  जो  उनका  उपभोग  करें
 उनकी  बिक्री  से  सरकार  को  झ्रामदनी  भी  हो।
 जो  भाम  जनता  की  जरूरत  की  चीजें  हैं  जसे
 झनाज  है  या  कपड़ा  है  या  द्रौर  मी  दूसरी  चीजें
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 हैं  उनका  उत्पादन  बढ़ाने  में  ज्यादा  नेशनल  रिसो-
 सिस  लगें,  इसकी  कोशिश  की  जाएगी  ।

 श्री  रणधीर  सिंह :  मुल्क  की  झामदनी
 तभी  बढ़ी  हुई  में  समभू गा  जब  देहात  वालों  की
 ग्रामदनी  बड़ेगी  जहां  पर  कि  श्स्सी  फी  सदी
 लोग  रहते  हैं  ।  जब  इस  अस्सी  फी  श्राबादी  की
 ब्रामदनी  बढ़ेगी  तमी  मुल्क  की  श्रामदनी  भी  बढ़ी
 है,  ऐसा  नें  समभू गा  ।  झ्राज  देखने  में  आता  है  कि
 जितने  बड़े  बडे  कारखाने  हैं,  सनतें  हैं,  लार्ज  स्केल

 इंडस्ट्रीज  हैं  व ेसब  शहरों  में  लग  रही  हैं।
 जरूरत  इस  बात  की  है  कि  छोटे  कारखाने,  काटेज
 इ  डस्ट्रीज,  कल  पूर्जो  के  रूप  में  देहातों  में  खोले
 जायें  1  मैं  जानना  चाहता  हूँ  कि  इस  सम्बन्ध  में
 गवनेमेंट  की  वाज॑  पालिस  क्या  है।  क्या  वह
 णहरों  के  बजाय  देहातों  में  छोटे  छोटे  कारखाने
 खोलना  चाहती  है  ताकि  गांव्  का  जो  हरिजन  हैं,
 जो  बेक्वर्ड  क्लासिस  के  लोग  हैं  या  गरीब  लोग

 हैं  उनको  काम  मिले  और  आबादी  का  सारा
 बोझ  खेत  पर  ही  न  पड़  जाए  7  क्या  इस  तरह
 से  वहां  जो  बेरोजगारी  है,  उसको  दूर  करने  के

 लिए  सरकार  चौथी  योजना  में  कुछ  व्यवस्था
 करेगी  ?

 श्री  o  to  भगत  :  चौथी  योजना  में
 विकेन्द्री यक  रण  ह,  इ  डस्ट्रीज  का  डिसपर्सल  गांवों
 की  तरफ  हो  बौर  वे  बडे  कसबों  की  तरफ  जायें,
 इस  पर  ध्यान  दिया  जाएगा

 SHRI  S.  KUNDU  :  The  hon.
 said  that  in.  the  First  Five  Year  Plan  the
 target  of  national  income  which  was  fixed
 was  exceeded.  At  thes  ame  he  time  also  said
 that  in  the  Third  Five  Year  Plan  the  target
 that  was  fixed  was  reduced  to  half.  May  I
 know  whether  he  has  made  any  study  of
 this  and,  if  so,  whether  he  can  inform  the
 House  if  itis  not  true  that  during  the
 corresponding  period  some  countries  in  Asia
 and  like  Japan  had  a  steady  rise  of  national
 income  per  year  at  l!  per  cent  in  some
 years;  and  if  that  is  so,  why  during  this
 corresponding  period  our  target  fixed  was
 reduced  by  half  ?

 Minister
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 SHRI  8.  R.  BHAGAT  :  I  discussed  this
 matter  with  a  leading,  top  economist  in
 Japan  and  said  that’  more  than  economic
 factors,  the  sub-conscious  factors  are  respo-
 nsible  for  this  rise  and  the  sub-conscious
 factors  are  discipline,  patriotism,  dedication
 and  hard  work.  If  we  have  these....(interru-
 Ptions).

 श्री  जाज  फारनेडीस  :  आ्राप  में  से  किसी  में
 भी  नहीं  है  7  जहां  शर्म  लगनी  चाहिये  वहां  आप
 हस  रहे  हैं  Y

 SHRI  BEDABRATA  BARUA  :  In  addi-
 tion  to  the  factors  that  have  been  menti-
 oned  by  the  Hon.  Minister,  is  it  not  a  fact
 that  so  far  as  targets  of  industrial  produ-
 ction  are  concerned,  they  are  bound  to  fall
 short  if  the  plant  and  machinery  are  not  util-
 ised  to  their  full  capacity  ?  Yesterday,  we
 were  surprised  to  learn  from  the  Industries
 Minister  that  the  demand  position  or  the
 orde:  placed  on  the  public  enterprises  is
 not  very  clear.  Therefore,  may  I  know  from
 the  Hon.  Minister  whether  this  has  been
 provided  for  in  the  Fourth  Plan  that  the
 capacity  that  has  been  created  for  heavy
 machinery  will  be  utilised  and  if  not  whe-
 ther  he  will  make  a  categorical  and  definite
 Provision  for  utilisation  of  the  capacity  for
 heavy  machinery  production  ?

 SHRI  B.  रि,  BHAGAT  :  The  utilisation
 of  the  surplus  or  unutilised  capacity  in
 the  industrial  sector  is  the  first  charge  on
 the  national  budget.  This  strategy  has  been
 accepted  in  the  Fourth  Plan.

 श्री  स०मो०  बनजों  :  राष्ट्रीय  प्रामदनी  बड़ी
 है,  सब  कुछ  बढ़ा  है  यह  ठीक  है  लेकिन  लोगों
 की  हालत  सुधरी  नहीं  है  ।  इस  वास्ते  जो  सवाल
 हमसे  लोग  किया  करते  हैं  श्रकसर  वही  सवाल  मैं
 श्राप  से  पूछना  चाहता  हूँ  -  हम  से  यह  सवाल  वे
 करते  हैं

 जिस  देश  में  गंगा  बहती  हैं  उस
 देश  का  पौधा  सूखा  क्यों?
 जो  देश  है  वीर  जवानों  का  उस
 देश  का  बचपन  बूढ़ा  क्यों  ?
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 श्री  ब०  रा०  भगत  :  जपा  वितरण  हम
 चाहते  हैं  वैसा  नहीं  हुप्रा  है,  यह  हमें  मालुम  है  ।

 Working  of  Textile  Mills  taken  over
 by  the  Textile  Corporation  of  India

 *727,  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  bc  pleased  to  state  :

 (a)  the  number  of  cotton  textile  mills
 taken  over  by  the  Textile  Corporation  of
 India;

 (b)  the  total  number  of  workers  working
 in  these  mills;

 (c)  the  terms  and  conditions  under  which
 the  mills  have  been  taken  over;

 (d)  whether  there  has  been  any  improv-
 ement  in  the  profitability  of  these  mills  since
 the  Corporation  took  them  over;  and

 (०)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  AND  SUPPLY  (SHRI  B.  R.  BHA-
 GAT)  :  (a)  to  (०).  The  New  Maneckchock
 Spinning  and  Weaving  Mills  Ltd.,  Ahmed-
 abad  was  taken  over  by  the  Government  in
 February,  1969.  The  Gujarat  State  Textile
 Corporation,  which  has  been  appointed  as
 Authorised  Controller,  will  be  assisted  by
 the  National  Textile  Corporation  in  ‘he  run-
 ning  of  the  mill.  The  number  of  workers
 in  the  mill  is  about  1700.

 (d)  and  (९).  It  is  too  early  to  make  any
 assessment.

 श्री  जाज॑  फरनेंडीत  :  इस  वक्त  प्रप्सी
 मिलें  जिनमें  करीब  अस्सी  हजार  कमंचारी  काम
 करते  हैं  बन्द  पड़ी  हैं  ।  पिछले  पांच  बरमों  से  ये
 मिलें  बन्द  हैं।  चूकि  वे  बन्द  हुई  इस  वास्ते
 इस  सदन  में  ग्रौर  इस  सदन  के  बाहर  भी  ग्राव।ज
 उठी  थी  श्रौर  उसी  का  यह  नतीजा  था  कि  टंक््स-
 टाइल  कारपोरेशन  की  स्थापना  के  लिए  केन्द्रीय
 सरकार  को  एक  विधेयक  लाना  पड़ा  ।  मन्त्री

 महोदय  के  उत्तर  से  प्रा  चलता  है  कि  सिर्फ
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 एक  मिल  को  अब  तक  इन  लोगों  ने  भ्रपने  हाथ
 में  लिया  है  मेरा  प्रश्न  यह  है  कि  जहां  श्रस्सी
 मिलें  बन्द  हैं,  वहां  इन  मिलों  को  प्रपने  हाथ  में

 इस  कारपोरेशन  द्वारा  क्यों  नहीं  लिया  जाता  है
 श्रौर  उनको  चलाने  की  क्यों  व्यवस्था  नहीं  की

 जाती  है  ?  मैं  जानना  चाहता  हूं  कि  क्या  श्राप

 इस  बारे  में  सोच  रहे  हैं  या  कोई  कदम  उठा  रहे

 हैं  श्रौर  भ्रगर  उठा  रहे  हैं,  तो  क्या  उसका  विव-

 रण  श्राप  इस  सदन  में  पेश  करेंगे  ?

 श्री  ao  tio  भगत  :  विधेयक  की  मार्फत
 जो  प्रोसीजर  श्रपनाया  गया  था  उस  में  यह  है  कि

 पहले  तो  उनका  इनवेस्टीगेशन  हो,  उनकी  हालत
 को  देखा  जाएगा  फिवे  कंसी  हैं,  उसके  बाद
 श्राथोराइज्ड  कंट्रोलर  बहाल  होंगे,  उसके  बाद
 उसकी  रिपोर्ट  आएगी  कि  इनका  रेनोवेशन  हो
 या  लिक्षिवडे  न  हो  या  करेंट  रनिग  स्टेज  पर  इन
 को  चलाया  जाए  ।  बारह  मिलें  हैं  जितके  केसिस
 कारपोरेशन  अभी  एग्जेमिन  कर  रही  है  तीन
 मिलों  के  केस  में  काफी  प्रगति  हो  चुकीं  है

 श्री  जाज  फरनंडीस  :  नाम  बताइये  |

 श्री  स०  मो०  बनर्जो  :  कानपुर  में  कुछ  नहीं

 हुआ  है  ।  क्वीन  विक्टोरिया  मिल  को  ले  भी
 लिया  है  फिर  भी  कुछ  नहीं  हुमा है  |

 थ्री  ब०रा०  भगत  :  तीन  मिलों  के  नाम  है,
 माडल  मिल  लिमिटेड,  नागपुर,  आर०एस०“भ्रार०
 जी  मोटा  हिपनिंग  एण्ड  'बीविंग  मिल  लिमिटेड
 श्रकोला  प्रौर  प्रताप  वीविंग  एण्ड  मंनुफेक्चारिंग
 कम्पनी,  भ्रालमनार  उम्मीद  की  जाती  है  कि

 श्ौर  भी  मिलों  के  केसिस  पर  विचार  करके  तेजी

 से  प्रगति  होगी  |

 श्री  जा  फरनेंडीत  :  द्मी  महाराद्र  सर-
 कार  ने  एक  कमेटी  बनाई  थी  जिस  का  नाम
 कोगेकार  कमेटी  ।  इस  कमेटी  की  रिपोर्ट  में  से

 एक  वाक्य  मैं  भ्रापको  पढ़कर  सुनाता  चाहता  हैँ:
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 “Out  of  the  74  mills  in  Maharashtra
 accounting  for  87  per  cent  of  installed
 spindles  and  86  per  cent  of  installed
 looms  in  the  State  studied  by  the  comm-
 ittee  43  mills  have  neglected  maintena-
 nce  and  modernisation  of  their  machin-
 €7%.........

 इसका  मतलब  यह  है  कि  जो  मिलें  श्रभी
 भी  निजी  ज्षेत्र  में  हैं  वे बहुत  तेजी  से  इसी  रास्ते
 पर  चल  रही  हैं  ।  जो  श्स्सी  मिलें  बन्द  हैं  उसका
 मतलब  होता  है  कि  हिन्दुस्तान  की  कुल  जो
 मिलें  हैं  उसका  बारह  प्रतिशत  |  एक  तरफ  तो
 जो  मिलें  बन्द  पड़ी  हुई  हैं  उनको  लेने  में  श्राप
 ग्रसमर्थ  है  श्रौर  दूसरी  तरफ  जो  ये  मिलें  हैं  और
 जो  आज  मी  मिसम॑नेजमेंट  पड़ी  हुई  है  ऐसा
 सरकारी  कमेटी  अलग  श्रलग  सत्रों  में  कह  रही
 हैं,  तो  यह  जो  हालत  है  यह  भ्रौर  न  बिगड़े,  इसके
 लिए  झाप  कौन  से  कदम  उठा  रहे  हैं  ?

 श्री  ब०  रा"  भगत  :  माननीय  सदस्य  ने  जो
 प्रघन  उठाया  है,  उस  पर  हम  विचार  कर  रहे  हैं  ।
 बन्द  मिलो  वो  चलाने  में  काफी  कठिनाइयां  हो
 रही  हैं,  क्प्रोंकि  उन  में  बहुत  सारी  मिलें  ऐसी  हैं
 जो  मोडर्नाइजेशन  न  होने  के  कारण  या  मैनेज-
 मेंट  की  कमी  के  कारण  बन्द  है।  कुछ  मिलें
 फाइनेन्शल  या  दूसरी  दिक्कतों  के  कारण  बन्द
 हैं  ।  इस  लिये  इस  इण्डस्ट्री  को  प्राय्रोरिटी  इंडस्ट्री
 बना  कर  यह  कोशिश  की  गई  है  कि  जिन  मिलों
 के  पास  रूपया  है  और  वे  उसको  लगायें  तो  उनको
 मोडर्नाइज  करने  की  मु  था  दी  जाय  ।

 दूसरे  --पह  विचार  किया  जा  रहा  है  कि
 मविष्य  में  मंनेजमेंट  की  कमी  के  कारण  या
 मोडनाइजेशन  की  कमी  के  कारण  मिलें  बन्द  न
 हों-इस  सम्बन्ध  में  क्या  कदम  उठाये  जांय,  यह
 प्रश्न  विचाराघीन  है  |

 श्रीमती  जयावेन  शाह  :  प्रध्यक्ष  महोदय,
 हमारी  टैक््सटाइल  इण्डस्ट्री  बहुत  सालों  से
 हमारी  इण्डस्ट्री  रही  है,  लेकिन  मिल-
 श्रोनर्स  ने  उस  में  से  ज्यादा  से  ज्यादा  प्राफिट
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 लेकर  उनको  स्क्रप  करके  छोड़  दिया  है,  जिसका
 नतीजा  यह  हो  रहा  है  कि  ज्यादा  से  ज्यादा
 मिलें  बन्द  होती  जा  रही  हैं  .मैं  मन्त्री  महोदय  से
 जानना  चाहती  हूँ  कि  ग्राइन्दा  जो  स्थिति  पेदा
 होने  वाली  है  उत  को  दृष्टि  में  रखते  हुए  वह
 क्या  का्यंवाढ़ी  करने  जा  रहे  हैं  ।  जो  कमं  चारी
 बेकार  हो  गये  हैं  और  भविष्य  में  श्रौर  ज्यादा
 होने  वाले  हैं,  उन  के  लिये  क्या  इन्तजाम  किया
 जायगा  ?  जिन  मिलों  को  सरकार  ने  लेकर

 श्रथो  राइज्ड  कन्ट्रोलर  नियुक्त  किया  है,  वहां  भी
 कार्यवाही  तेजी  से  नहीं  चल  रही  है  |  मैं  यह  भी
 जानना  चाहती  हूं  कि  जो  नई  मिलें  बन्द  होने
 वाली  हैं  उनके  लिये  सरकार  क्या  कर  रही  है  ?

 श्री  ब०  रा०  भगत  :  पहले  सवाल  का  मैं
 जवाब  दे  चुका  हूं-  इस  पर  गौर  किया  जा  रहा
 है

 भ्रोमती  जयाबेन  शाह  :  कन्ट्रोलर  के  बारे
 में  बतलाइये,  नई  मिलों  के  बारे  में  बतलाइये  ।

 क्री  ब०  रा०  भगत  :  ग्रथोराइज्ड  कन्ट्रोल्स
 से  रिपोर्ट  मांगी  जा  रही  हैं

 श्रोमतो  जयाबेन  शाह  :  6  महीने  हो  गये  ।

 श्री  eo  रा०  भगत  :  जिन  अथोराइज्ड
 कन्ट्रो  तसे  की  रिपोर्ट  नहीं  आई  हैं,  उन  को  ताकीद
 की  गई  है  कि  जल्द  भेजें  t

 SHRI  5.  K.  TAPURIAH  ;  On  various
 occasions,  during  discussions  in  this  Housc
 and  elsewhere  many  of  us  had  voiced  the
 feeling  that  the  Textile  Corporation  of  India
 would  not  turn  out  to  be  the  magic  wand
 which  the  then  Commerce  Minister  Shri
 Dinesh  Singh  had  dreamt  it  to  be.  As  the  hon.
 Minister  has  just  now  told  us,  they  have
 taken  over  only  one  mill.  This  means  that
 either  they  have  themselves  lost  faith  in  this
 scheme  and  they  feel  that  this  corporation  is
 not  the  panacea  for  this  malady  or  they  are
 working  slowly  deliberately  in  order  to  see
 that  they  do  not  have  to  commit  themselves
 into  this  scheme  which  will  be  a  failure.  In
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 view  of  the  other  provisions  that  the  hon.
 Minister  detailed  a  few  minutes  back,  and
 in  view  of  the  fact  that  so  many  mills  are
 closed,  throwing  out  nearly  80,000  worker,
 may  I  know  whether  Government  have  spe-
 cified  any  time-limit  within  which  those
 reports  must  come  ?  This  question  of  taking
 over  of  the  Manekchock  mills  smells  of  some
 thing  bad,  because  there  are  mills  which
 have  remained  closed  for  a  longer  period,
 for  four  or  five  years  and  more,  but  this
 mill  has  been  closed  only  recently.
 May  I  know  the  name  of  the  mill
 which  has  remained  closed  for  the  Jongest
 period,  the  period  for  which  this  particular
 mill  has  remained  closed,  and  the  reason  why
 they  decided.  to  take  this  recently  closed
 mill  first  ?

 SHRI  B.  R.  BHAGAT  :  Nobody  should
 imagine  that  this  corporation  will  be  a  magic
 wand  which  will  end  all  problems.

 SHRI  S.  K.  TAPURIAH  :  The  hon.
 Minister  had  imagined,  and  we  tried  to  disi-
 Husion  him,

 SHRI  B.R.  BHAGAT  :  During  the
 coming  years,  of  the  13,  mills  that  are  under
 consideration,  the  Textile  Corporation  may
 be  able  to  take  only  a  part  of  them,  perhaps
 Only  7  or  8  or  few  more.  This  aspect  of
 modernisation  of  the  textile  industry  is  not
 only  long  overdue  but  it  is  a  clossal  problem
 involving  a  lot  of  finances  and  other  probl-
 ems,  and  this  matter  has  to  be  seriously
 considered,  and  our  attention  is  engaged  on
 this  question,

 As  for  the  name  of  the  mill  which  has
 been  under  closure  the  longest,  I  require
 notice  as  I  do  not  have  the  information  with
 me  at  the  moment.

 SHRI  5.  K.  TAPURIAH  :  Has  any  time
 limit  been  set  for  the  surveys?

 SHRI  8.  R.  BHAGAT  :  We  are  trying
 to  do  it.  These  3  mills  are  on  hand  now.

 श्री  सु०्कु०  तापड़िया  :  कोई  टाइम-लिमिट
 दिया  है-साल,  6  महीने,  3  महोने-त्रया  कोई
 स्पेसिफाइड  पीरियड  दिया  है  ?
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 SHRI  B.  १९,  BHAGAT  :  We  will  decide
 about  it  during  the  next  few  months.

 श्री  चल  सिह  :  पिछले  10  वर्षों  से  मैं
 निरन्तर  कामस  मिस्टर  साहब  से  कह  रहा  हूँ-
 श्रागरा  में  तीन  सूत  की  मिलें  बन्द  पड़ी  हैं  1  मैं
 मन्त्री  महोदय  से  जानना  चाहता  हूं  कि  उन  को
 चलाया  जायगा  या  बसी  ही  बन्द  पड़ी  रहेगी?

 श्री  ब०  ररा०  भगत  उन  मिलों  के  लिये

 मी  वही  तरीका  श्रपनाया  जायगा  जो  दूसरी
 मिलों  के  लिये  है  ।

 श्री  प्रटल  बिह!री  बाजपेयी  .  जब  टेक्स-
 टाइल  कारपोरेशन  कायम  करने  के  लिये  सदन
 में  चर्चा  हो  रही  थी,  तब  श्री  कुरेशी  महोदय  ने

 कहा  था  कि  कारपोरेशन  सभी  बीमार  मिलों
 को  लेने  के  लिये  नहीं  बनाया  जा  रहा  है  ।  क्या

 यह  बात  सही  है  या  सरकार  इस  के  बारे  में

 पुनविचार  कर  रही  है?  भ्रगर  मिलों  को  सरकार

 नहीं  लेगी  तो  इन  मिलों  को  कौन  चलायेगा  ?

 श्री  ब०  ररा०  भगत  बहुत  सारी  ऐसी
 मिलें  हैं  जो  चलाई  नहीं  जा  सकती  है,  इतनी
 ग्राउट-डेटेड  हो  च्रुकी  हैं  कि  उन  के  बारे  में  कोई
 गलतफहमी  नहीं  होनी  च  हिये  -  जो  कभी  चल

 ही  नहीं  सकतों,  इकातामिक  नहीं  हो  सकतीं,  उन
 मिलों  को  यह  कारपोरेशन  ले ले-  यह  उचित

 नहीं  होगा  ।  लेकिन  कुछ  ऐसी  मिलें  हैं  जिनकी
 लिक्वीडेशन  एक्ट  के  श्रण्डर  प्रोमीडिग्ग  चल

 रही  हैं,  उनको  चलाने  के  लिये  प्रगर  कोई
 खरीदने  को  तैयार  होगा,  तब  तो  ठीक  है,  वरना
 उस  दाम  पर  सरकार  खरीद  लेगी  ।  कुछ  भिलें

 हैं  लिनका  मोडर्नाइजेशन  किया  जा  सकता  है  ऐसी
 ओर  जो  रूपया  उनमें  लगेगा,  उससे  रिटर्न  आयेगा,
 उन  मिलों  को  ले  लिया  जायगा  ।  इसके  लिये

 एक  तरीका  बनाया  गया  है,  उस के  श्रन्तर्गत
 जिनको  लिया  जा  सकता  है  उन  का  लिया
 जायगा  |

 SHRI  TENNETI  VISWANATHAM
 The  Minister  has  stated  that  many  mills  are
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 ouidated.  The  fact  is  thateven  dress  is
 becoming  outdated  a  little  and  our  textile
 industry  is  losing  because  of  compctiton  in
 the  whole  of  Asia.  Therefore,  instead  of
 trying  to  take  over  sick  mills.  will  he  get
 the  capital  structure  reorganised  completcly
 and  machinery  revalued  and  hand  over
 whatever  is  exiting  to  the  workers  to  be  run
 on  a  co-operative  basis?  Will  he  do  that
 instead  of  indulging  in  this  futile  exercise  of
 the  Textile  Corporation  irying  to  take  them
 over  and  running  them  ?

 SHRI  B.  R.  BHAGAT  :  Docs  he  mean
 that  the  mills  should  be  handed  over  to
 the  workers  to  be  rur?

 SHRI  TENNETI
 As  far  as  possible.

 VISWANATHAM

 SHRI  8.  R.  BHAGAT  :  If  there  is  any
 such  seheme,  we  will  consider  it.

 SHRI  MANUBHAIL  PATEL.  :
 last  session,  one  definite  suggestion
 made  regarding  the  Baioda  Mills  which  the
 owners  were  trying  to  send  under
 liquidation.  Government  were  requested  to
 appoint  an  authorised  controller.  The  Dep-
 uty  Minister  assured  us  that  the  process  was
 being  gonc  through.  One  year  has  already
 passed.  I  would  like  to  know  whether  the
 authorised  controller  has  becn  appointed  for
 these  mills,  whether  the  Corporation  has
 taken  it  over  or  is  allowing  it  to  go  into
 liquidation  ?

 In  the
 was

 SHRI  B.  R.  BHAGAT  :  I  will  look  into
 it;  I  do  not  have  the  information  with  me
 now.

 SHRI  RANGA  :  During  the  lasi_  two
 or  three  years,  there  have  been  many  occa-
 sions  when  the  Coimbatore  textile  mills
 were  in  great  trouble.  They  had  to  approach
 the  Madras  Government  and  we  were  told
 that  Government  was  in  touch  with  the
 Government  of  India  asking  the  latter  to
 strengthen  their  efforts  to  help  the  Coimb-
 atore  textile  industry.  Has  anything  been
 done  in  that  direction  ?  Have  Government
 any  proposal  to  help  the  Coimbatore  textile
 industry  ?

 SHRI  B.R.  BHAGAT:  This  Corporation
 is  entrusted  at  the  moment  with  mils  which
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 are  closed,  known  as  sick  mills.  As  for  the
 other,  I  do  not  have  information  at  the
 moment.  I  will  look  into  it.

 श्री  एस०  एम०  जोशी  अध्यक्ष  महोदय,
 जब  कभी  कोई  बड़ी  मिल  बन्द  हो  जाती  है  और
 उस  को  लेने  के  लिये  मजदूरों  की  तरफ़  से
 दरख्वास्त  झ्ाती  है और  अगर  कोई  क्र  डिटर  कोर्ट
 में  जाकर  लिक्व्रीडेशन  प्रोसीडिग्ज  शुरू  कर  देता

 है  तो  हम  को  कहा  जाता  है  कि  जब  तक  प्रोमसी-
 डिग  खत्म  नहीं  हो जाती,  तब  तक  मिल  को

 नहीं  ले  सकते  हैं  -  जैसे  बम्बई  की  एडवर्ड  मिल

 बहुत  दिनों  से  बन्द  थी,  उस  का  मामला  कोट  में
 पड़ा  है,  इस  लिये  हम  उस  को  ले  नहीं  सकते  हैं
 क्या  सरकार  इस  के  बारे  में  सोचने  की  कोशिश
 करेगी  कि  क्योंकि  जब  आप  लेने  की  कोशिश
 करेंगे  तभी  कोई  आदमी,  क्रेडिडर,  कोर्ट  में  जा
 सकता  है  और  फिर  जो  हमारी  नीति  है  उसको
 हम  श्रमल  में  नहीं  ला  सकते  हैं-इसलिए  क्या
 सरकार  कोई  कान  लाने  या  अन्य  प्रबन्ध  करने
 की  बात  सोच  रही  है  ?

 श्री  ब०  रा०  भगत  :  ग्रभी  भी  जो  प्रोसीजर
 है  उसकी  मातहत  किसं।  मिल  को  लेने  के  लिए
 हाईकोट  में  जाना  पड़ता  है  ।  अगर  कोई  क्र  डिटर
 इस  तरह  से  रुकावट  डालने  की  बात  करता  है,
 कोर्ट  में  जाता  है  तोः  फिर  स्टेट  गवर्न॑मेन्ट  या
 केन्द्रीय  सरकार  की  श्रोर  से  श्रगर  कोई  कार्यवाही
 होगी  भी  तो  वह  कानूनी  कार्यवाही  ही  होगी,
 उसके  लिए  कोर्ट  में  ही  जाना  पड़ेगा  1

 श्री  जाज  फरनेन्डोज  :  श्राप  कानपुर  की

 न्यू  विक्टोरिया  मिल  के  बारे  में  मी  बताइये
 जिसको  कि  आपने  पहले  लेने  के  लिए  तय  किया
 था  लेकिन  श्रमी  तक  नहीं  लिया  है  1

 श्री  ब०  रा०  भगत  :  उसको  हम  देखेंगे  |
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 SHORT  NOTICE  QUESTION

 Gherao  of  General  Manager  of
 South  Eastern  Railway

 +
 SNQ.  10.  SHRI  KANWAR  LAL  GUPTA  :

 SHRI  NARAIN  SWARUP
 SHARMA  :

 SHRI  SHRI  CHAND  GOYAL  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  General
 Manager  of  the  South  Eastern  Railway  was
 gheraoed  by  some  railway  employees  along
 with  a  Member  of  Parliament;  and

 Government
 incidents  ?

 (b)  the  steps
 take  to  check  such

 propose  to

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI  R.  L.
 CHATURVEDI)  :  (a)  Yes,  Sir.

 (b)  Since  this  is  a  law  and  order  matter,
 we  brought  it  to  the  notice  of  the  concerned
 State  Government

 श्री  कंबर  लाल  गुप्त:  अ्रध्यक्ष  महोदय,
 सरकार  को  एक  माडल  एम्प्लायर  बनना
 चाहिए,  उसके  शभ्रन्तर्गत  जो  कर्मचारी  हैं  उनको
 ज्यादा  से  ज्यादा  सुविधायें  देनी  चाहिए  ।  इसके
 सम्बन्ध  में  व ेहडताल  भी  कर  सकते  हैं,  यह
 उनका  हक  है  लेकिन  जहांतक  घेराव  की  बात
 है,  हम  उसको  ऐन्न्टीनेशनल  समभते  हैं  और
 उसको  पूरी  तरह  से  कल्डेम  करना  चाहते  हैं
 क्योंकि  इससे  देश  में  एनाकी  और  लालेसनेस
 बैदा  होती  है  |  मैं  यह  जानना  चाहता  हूं  कि
 कोर्ट  ने  जब  फैसला  कर  दिया  कि  घेराव  कातून
 के  खिलाफ  है  तो  पुलिस  को  इस  घेराव  के
 सम्बन्ध  में  कब  खबर  की  गई  ब्रौर  पुलिस  ने
 अ्रमीतक  क्या  कार्यवाही  की  है  ?  प्रोर  ्रापने
 डिपारटंमेन्टल  क्या  कार्यवाही  की  है  ?  क्या
 पिछले  दो  तीन  महीनों  में  इस  प्रकार  के  पेराव
 और  मी  हुए  हैं  ?  यदि  हां,  ता  उनका  ब्योरा
 क्या  है?
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 रेलवे  मन्त्री  (डा०  राम  सुभग  सिह) :
 पुलिस  को  8  मार्च  को  खबर  की  गई  ब्मी
 कोई  कार्यवाही  शायद  नहीं  हुई  है  लेकिन  इसकी
 इत्तला  मुख्य  मन्त्री  और  उप  मुख्य  मन्त्री
 को 17  मार्च  को  ही  मैंने  दी  थी  और  उन्होंने
 इस  घेराव  को  दूर  कराने  का  कदम  उठाया
 जोकि  स्वागत  योग्य  है  ।

 श्री  कंवर  लाल  गुप्त:  आपने  डिपार्टमेन्टल
 कार्यवाही  की  शौर  क्या  ऐसे  घेर  व  हुए  श्रौर  हैं?

 डा.  राम  मुभग  सिह  :  एक  घेराव  हुमा
 प्रदरा  में  24  फरवरी  को,  यह  हुआ  7  मार्चे
 को  और  एक  हुआ  9  मार्च  को  मोजपुर  स्टेशन,
 साउथ  ईस्टर्न  रेलवे  में  ।

 श्री  कंबर  लाल  गुप्त:  ग्रगर  रेलवे  में  या
 सरकार  के  जो  श्रौर  कारखाने  हैं  वहां  पर  कल
 को  पुलिस  को  बुलाया  जाता  है  घेराव  के
 समय,  और  श्रगर  पुलिस  नहीं  श्राती  है,  कोई  मदद
 नहीं  करती  है  तो  फिर  उस  समय  सरकार  के
 वे  ग्राफ्िसर्स  डिमारलाइज  न  हों  श्रौर  उनकी
 रक्षा  की  जाये-क्योंकि  वे  आपके  कहने  के  प्रनुसार
 क'म  कर  रहे  हैं-  इस  सम्बन्ध  में  श्राप  क्या
 कदम  उठाना  चाहते  हैं  ?  कया  आपने  इस
 समस्या  को  हल  करने  के  सम्बन्ध  में  बंगाल
 गवनंमेन्ट  से  कोई  बात-चीत  की  है  ?  यदि  हां,
 तो  क्या  ?

 wo  राम  सुभग  सिंहः  मैं  ने  पहले  ही
 बताया  कि  मुख्य  मन्त्री  और  उप-मुख्य  मन्त्री
 को  जब  मैं  ने  इत्तला  दी  तो  दोनों  ने  कहा  कि
 हम  इसको  हटाने  का  प्रयास  कर  रहे  हैं  भ्रौर
 उन्होंने  श्री  विश्वनाथ  मुकर्जी  को  वहां  पर  भेजा
 जिन्होंने  वहां  पर  जाकर  काफी  प्रयास  किया
 शौर  मुख्य  मंत्री  श्रोर  उप-मुख्य  मन्त्री  दोनों  ने
 स्वयं  जनरल  मैनेजर  को  टेलीफोन  किया  ।  उन
 लोगों  के  प्रयासों  के  फलस्वरूप  घेराव  हटा  ।

 जहांतक  डिमारलाइज  होने  को  बात  है,
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 हम  किसी  भी  रेल  कमंचारी  को  डिमार  ॥१ज
 नहीं  होने  देंगे  ।

 श्री  कंवर  लाल  गुप्त:  क्या  कदम  उठाया,
 यह  तो  बताया  ही  नहीं  ?  अ्रगर  पुलिस  नहीं  शाई
 तो  आप  क्या  करेंगे  ?

 डा०  रास  सुभग  सिह:  इस  सिलसिले  में
 मिनिस्टर  को  भेजा,  वह  गये,  स्पीच  दी  और
 लोगों  को  हटाया  ।

 श्री  नारायण  स्वरूप  शर्मा:  श्रध्यक्ष  महो  दय,
 सरकारी  कमंचारी  घेराव  के  लिए  मजबूर  होते
 हैं,  यह  एक  ऐसी  स्थिति  है  जिसको  टाला
 नहीं  जा  सकता  है'''  (व्यवधान  )  कोई  न  कोई
 असंतोष  उनके  मन  में  होता  है  जिसकी  वजह  से

 यह  बात  समय  समय  पर  होती  रहती  है  |
 सरकारी  कमंचारियों  के  प्रति  सरकार  की  जो
 नीति  चल  रही  है  वह  पूर्णतया  संतोषजनक
 नहीं  है  ।  मैं  मन्त्री  महोदय  से  जानना  चाहता  हूं
 कि  जितने  टेम्पोरेरी  कमंचारी  निकाले  गए  थे
 उनमें  से  कितने  वापिस  लिए  गए  हैं  और  बाकी
 कब  तक  वापिस  लिए  जायेंगे  ?  श्गर  उनको
 वापिस  लेने  का  आपका  प्लान  नहीं  है,  शौर  वे
 कर्मचारी  श्रपना  श्रसंतोष  व्यक्त  करते  हैं  तो
 फिर  इस  प्रकार  से  उनके  घेरावों  को  कन्डेम
 करके  हम  सफल  नहीं  हो  सकते  हैं  ।

 डा०  राम  सुभग  सिह:  जहां  जहां  घेराव  हुए
 वहां  वहां  पर  घेराव  को  ज््तं  जना  देनेवाले  गेर-
 सरकारी  थे,  कुछ  सरकारी  कमंचारी  भी  उसमें

 हो  सकते  हैं....

 शी  नारायरण  वरूप  शर्मा:  इसका  मूल-
 कारण  क्या  है  ?

 डा०  रास  सुभग  सिह  :  मूल  कारण  के
 बारे  में  ग्रह  मन्त्री  जी  ने  गवनंमेन्ट  की  राय  को

 यहां  पर  घोषित  किया  है  भौर  उसी  के  भ्नुकूल
 हम  कार्यवाही  मी  कर  रहे  हैं  ।  हमारी  सारी

 कार्यवाही  उसी  के  अनुकूल  होगी  ।
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 श्री  नारायण  स्वरूप  शर्मा  :  टेम्पोरेरी
 कमंचारी  जो  निकाले  गए  थे  उनमें  से  कितने
 वापिस  लिए  गए  और  बाकी  कबतक  वापिस
 लिए  जायेंगे  ?

 Bro  राम  सुभग  सिह :  7  तारीख  को
 प्रादेश  मिला,  हम  इमीडिएटली  कायंबाही
 कर  रहे  हैं

 श्री  श्रीचन्द  गोयल:  मैं  मन्त्री  महोदय  से
 जानना  चाहूंगा  कि  जिन  सरकारी  कमंचारियों
 ने  यह  घेराव  किया  है  उनकी  संख्या  कितनी
 थी?  और  क्या  ये  वही  सरकारी  कमंचारी
 नहीं  हैं  जिनके  विरूद्ध  यहां  मारत  सरकार  ने
 निर्णय  किया  है,  ग्रह  मंत्रालय  ने,  कि  उनके
 विरूद्ध  झ्ागे  केसेज  नहीं  चलेंगे  लेकिन  ऑ्मी  तक
 वहां  उसके  ऊपर  अमल  नहीं  हुमा  द्रौर  इसी
 कारण  उनको  कदम  उठाना  पड़ा  ?  इसके  ब्रति-
 रिक्त  कितनी  देर  उन्होंने  जनरल  मैनेजर  को  हिरा-
 सत  में  रखा,  इसके  बारे  में  भी  जानकारी  दें  ?

 डा०  रास  सुभग  सिह  लोगों  ने  जनरल
 मैनेजर  को  गार्डन  रीच  में  6  घंटे  i2  मिनट
 तक  हिरासत  में  रखा  ।  जैसा  कि  मैंने  पहले
 बताया  चत्त  जित  करने  वाले  गर-सरकारी  थे
 शर  यही  नहीं  कि  गृह  मन्त्रालय  के  शभ्रन्तंगत  जो
 आते  हो  वही  हों  क्योंकि  ग्रह  मन्त्रालय  का
 आ्रादेश  रेल  मन्त्रालय  को  7  मार्च  को  मिला
 श्रौर  l7  मार्च  को  ही  यह  वेराव  हुआ,  दूसरा
 घेराव  24  फरवरी  को  हो  चुका  था।  तीसरा
 घेराव  19  मार्च  को  हुआ  |  इस  लिए  माननीय
 सदस्य  जो  कहते  हैं  वह  पूरी  तरह  से  सही  नहीं
 है  7  इस  घेराव  को  हम  गलत  मानते  हैं  और
 इसको  प्रश्नय  कमी  मी  नहीं  देंगे  ।

 क्री  द््टा  सिह  :  ऐसा  मालूम  हुआ  है
 कि  यह  घेराव  हुआ  उसमें,  जिस  संसद
 सदस्य  का  नाम  आया  है  वे  जनरल
 मैनेजर  की  कुर्सी  पर  जाकर  बंठ  गए  थे  ।  तो  ये
 जो  घेराव  हो  रहे  हैं  सरकारी  कमंचारियों  के
 इनमें  वह  मुलाजिम  नहीं  बल्कि  राजनीतिक
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 दलों  के  जो  नेता  हैं  वही  हैं  (ब्यकधान)  been
 मैं  यह  जानना  चाहता  हूं  कि  इन  चेरावों  को
 रोकने  के  लिए,  यदि  केन्द्रीय  सरकार  को  राज्य
 सरकारें  पूरा  कोश्नापरेशन  नहीं  देती  हैं,  तो

 न्द्रीय  सरकार  क्या  करना  चाहती  है  ?

 Bio  राम  सुभग  सिह  :  जैसा  कि  सदन  को
 त्रिदित  है  गाडन  रीच  में  साउथ  ईस्टन  रेलवे  के

 दफतर  ें  6  हजार  कमंच।री  काम  करते  हैं,  वहां
 पर  कोई  एक  माननीय  सदस्य  सवा  सौ  श्रादमियों
 के  साथ  जनरल  मैनेजर  के  कमरे  में  घुसे  जो  कि
 एक  बिल्कुल  निन्दनीय  कार्यवाही  थी  जिसकी
 किसी  से  भी  तुलना  नहीं  की  जा  सकती  है  ।

 (व्यवधान)...  उन  6  हजार  कमें-
 चारियों  में  स ेकरीब  करीब  सारे  के  सारे  दफूतर
 में  रहे  और  उनकी  उत्त  जना  में  नहीं  फंसे।

 एक  साननीय  सदस्य:  माननीय  सदस्य  का
 नाम  तो  बताइये  ।

 डा०  राम  सुभग  सिह:  नाम  तो  छप  चुका  है
 श्रो  जें०  एम०  विस्वास  ।

 SHRI  5.  M.  BANERJEE:  Sir,  generally
 the  railway  workers  or  any  worker  used
 to  demonstrate  for  the  ventilation  of  their
 grievances  before  the  new  form  of  demons-
 tration,  that  is,  gherao,  came  in.  So,I
 would  like  to  know  whether  it  is  a  fact  that
 the  Gencral  Manager,  South-eastern  Rail-
 way,  did  not  assure  the  deputationists  who
 met  him  repcatedly-  the  delegation  headed
 by  the  President  of  the  South-castern  Rail-
 way  Union  and  others,  that  he  would
 sympathetically  consider  the  cases  of  vic-
 timisation  arising  out  of  the  strike  of  the
 9th  September,  968  or  otherwise,  including
 the  case  of  the  casual  workers  who  had
 served  there  for  years  together,  who  were
 declared  as  surplus  and  discharged  ?  They
 were  casual  workers  and  they  were  dischar-
 ged  straightaway.  Even  after  the  issue  of
 the  Home  Ministry's  orders  in  October,  968,
 7th  January  969  and  the  recent  one,  they
 were  not  taken  back.  May  Iknow  whether
 this  demonstration  was  a  manifestation  of
 their  hunger  and  anger  and  if  so,  what  steps
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 are  being  taken  to  sce  that  the  orders  are

 implenemted  without  any  delay  ?

 DR.  RAM  SUBHAG  SINGH:  Sit.  seu
 were  yourself  presznt  when  during  the
 reply  to  the  general  discussion  on  the
 railway  budget,  I  categorically  stated  that
 there  would  not  be  any  victimisation  of
 any  railway  employee.  |  am  prepared  to
 review  it,  each  and  every  case,  if  there  is
 any  victimisation.  But  in  the  face  of  that
 declaration,  if  any  body  wants  to  gherao
 the  General  Manager,  that  can  never  be
 allowed  to  happen  on  the  railways.  I  repeat,
 if  there  is  any  victimisation,  |  am  prepared
 to  examine  it.

 SHRI  KARTIK  ORAON:  There  appe-
 ars  to  be  a  mass  hysteria  for  gheraos  and
 itis  a  very  serious  situation  that  this
 tendency  should  be  encouraged.  I  would  like
 to  know  the  name  of  that  dignified  Member
 of  Parliament  by  whosc,  actions  commissi-
 Ons,  omimissions  and  initiative-  the  Gene-
 ral  Manager  was  gheraoed  and  the  rcasons
 thereof,  for  which  the  Government  should
 be  held  responsible.

 DR.  RAM  SUBHAG  SINGH:  I  quite
 sympathise  with  the  hon.  member.

 MR.  SPEAKER:
 any  body.

 He  never  gheraocd

 DR.  RAMSUBHAG  SINGH:  Our  offi-
 cers  op  three  occasions  were  put  to  great
 difficulty  and  I  hope  this  type  of  gheraos
 would  not  occur  in  future,  because  this
 is  objectionable.

 SHRI  SAMAR  GUHA:  Gherao  is  a
 general  phenomenon  linked  with  certain
 vital  interests  of  labour.  (Interruption),

 MR.  SPEAKER  :  What  a  pity,  memb-
 ers  behave  like  this.

 SHRI  SAMAR  GUHA:  Gheroa  isa
 general  pheonomemon  of  a  deeper  malady
 relating  to  the  vital  interests  of  workers  and
 also  the  relation  between  employers  and
 employees.  In  view  of  this,  the  West  Bengal
 Government  has  takeen  a  very  bold  step  in
 evolving  a  new  system  in  Durgapur  industrial
 complex,  particularly  in  concerns  run  by
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 the  West  Bengal  Government,  whereby  the
 representatives  of  trade  unions  have  been
 taken  in  the  Board  of  Directors.  This  is
 avery  bold  step.  In  view  of  this,  would
 the  Government  consider  whether  it  is  posst-
 ble  to  sect  up  a  board  of  managment  in  all
 the  railways,  where  the  representatives  of
 of  the  trade  unions  there  would  also  be
 invited  not  only  aS  participants  but  as
 members  of  the  board,  so  that  they  may
 have  an  understanding  of  the  problems,
 have  a  sobering  effect  and  deal  with  the
 fundamental  problems  like  ghereo  fundam-
 entally  ?

 DR.  RAM  SUBHAG  SINGH:  As
 the  House  knows,  the  Government  of  India,
 long  time  back,  not  recently,  enunciated  its
 policy  of  worker’s  participation  in  mana-
 gement.  The  Goverment  of  India  has  got
 its  own  policy.  We  do  not  want  to  imitate
 others.

 SHRI  NARARENDERA  KUMAR
 SLAVE:  In  the  reply  given  by  the  minister
 is  implicit  a  clear  indication  that  the  25  men
 who  participated  in  the  gerao  were  instig-
 ated  by  political  parties  with  political  motives
 It  is  necessary  some-how  or  other  to  draw
 a  line  beyond  with  indiscipline  and
 lawlessness,  from  our  own  employces  must
 not  be  tolerated.  He  has  himself  condemned
 gheraos  in  no  uncertain  terms.  May  |  know
 whether  he  will  take  bold  step  and  sus-

 pend  all  those  25  workers  ?

 DR.  RAM  SUBHAG  SINGH:  I  have  al-
 ready  replied  how  we  propose  to  function
 under  the  directions  issued  by  the  Home
 Ministry.  But  anybody  who  wants  willfully
 to  contravene  the  rules  will  have  to  be  fir-
 mly  dealt  with.

 at  प्रकाशवोर  शास्त्र:  मैं  यह  जानना  चाहता
 हूं,  जैसा  श्रमी  रेलवे  मंत्री  महोदय  ने  कहा  कि  जिन
 कमंचारियों  का  या  अधिकारियों  का  इस  प्रकार
 घेराव  होगा  उन  को  सरकार  की  श्रोर  से  समुचित
 संरक्षण  प्राप्त  होगा  ।  परन्तु  यदि  उन  राज्यों  की
 राज्य  सरकारें  शान्ति  और  व्यवस्था  बनाये  रखने
 में  श्रसमर्थ  हों  ओर  श्रप्रत्यक्ष  रूप  से उनका  समर्थन
 कर  रही  हों  तो  ऐसी  स्थिति  में  कंसे  भ्राप  उन
 को  संरक्षण  प्रदान  कर  सकते  हैं,  उन  के  सम्बन्ध
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 क्या  आ।प  के  मस्तिष्क  में  कोई  स्पष्ट  नीति  है  ?
 है  तो,  वह  क्या  है  ?

 Bo  रास  सुभग  सिह  :  भ्रगर  किसी  रेल
 कमंचारी  पर  ज्यादती  होगी  तो  उस  को  मैं
 प्रपने  ऊपर  ज्यादती  समभू गा  ।  चाहे  वह
 कमंचारी  जनरल  मंनेजर  हो  या  कोई  छोटा
 कमंचारी  हो,  उस  की  रक्षा  करने  का  प्रयत्न
 करू गा  |

 जहां  तक  वेस्ट  बंगाल  के  मुख्य  मंत्री,  उप-

 मुख्य  मंत्री  और  सिचाई  मंत्री  का  सवान  है  उन
 लोगों  ने  हमारी  बड़ी  मदद  की  है,  उन  के  लिये
 मैं  शुक्रिया  अदा  करता  हूं  ।

 SHRI  K.  P.  SINGH  DEO:  Sir  J,  have
 had  occasion  to  attend  the  South-Eastern
 Zonal  Railway  Users’  Consultative  Commi-
 ttee  meetings  where  my  hon.  fricnds  Shri
 Kartik  Oraon  is  a  member  and  Shri  Biswas
 is  also  a  member.  In  some  of  the  meetings
 they  pointed  out  that  whenever  we  members
 say  something  the  authoritics  are  impatient
 to  give  us  a  patient  hearing.  So  I  am_  not
 surprised  that  some  of  the  workers  of  the
 South-Eastern  Railway  had  to  resort  to  inti-
 midating  these  officers.  I  want  to  know  for
 how  long  these  grievances  have  been  brou-
 ght  to  the  notice  of  the  Manager,  South-
 Eastern  Railway  and  why  was  it  necessary
 for  them  to  goin  a  body  and  meet  him  ?
 May  I  also  know  what  is  the  definition  of
 ‘gherao’,  whether  he  was  gheraoed  and
 whether  he  was  allowed  to  go  into  the
 room  ?

 DR.  RAM  SUBHAG  SINGH:  That  iS
 an  argument  which,  I  think,  if  the  hon-
 Member  knew  the  reality  he  would  not  have
 advanced,  because  here  therc  is  no  difficulty
 for  any  Member  to  tell  me  what  he  likes
 me  to  do.  Even  the  persons  who  are  involv-
 ed  have  written  to  me.  |  am  not  a  person
 who  takes  unduly  long  time  to  deal  with
 letters.  If  someboby  wants  to  indulge  in
 any  wrong  action  and  even  then  you  want
 to  plead  his  case,  that  is  not  going  to  find
 any  sympathetic  attention.

 श्री  मुभ्झ०  खां:  मुल्क  में  घेराव  की  बढ़ती  हुई
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 कार्यवाहियों  की  वजह  से  जो  मुल्क  की  प्रोपर्टी

 को  नुकसान  पहुंच  रहा  है,  इस  की  रोशनी  में  मैं
 मंत्री  महोदय  से  जानना  चाहूंगा  कि  जो  लोग

 कानून  के खिलाफ  इस  किस्म  की  कार्यवाही
 करते  हैं,  उनके  खिलाफ  कोई  डिपार्टमेंटल

 कार्यवाही  करेंगे  ?

 इस  के  श्रलावा  ज॑सा  मंत्री  जी  ने  बताया
 कि  घेराव  के  वक्त  से  श्र्ब  तक  कोई  कानूनी
 कार्थवाही  उन  लोगों  के खिलाफ  नहीं  की  गई
 है  जिन््हों  ने  घेराव  किया  है  ।  तो  क्या  मंत्री

 महोदय  बतायेंगे  कि  उन  लोगों  के  खिलाफ
 कातूनी  कार्यवाही  की  जायगी  ?

 दूसरे  मैं  यह  जानना  चाहता  हूं  कि  जिन्होंने
 घेराव  को  लीड  किया  उन  संसद  सदस्य  का  नाम

 क्या  है  और  वह  किस  पार्टी  से  ताल्लुक  रखते  हैं  ?

 Bro  राम  सुभग  पिह  श्रीमनु,  मैं  नाम
 बता  चुका  हूं  a  उन  का  नाम  जे०  एम०  बिस्वास
 है  ।  श्रौर  सारे  रेल  कर्मचारियों  के  प्रति  हमारी
 इतनी  सहानुभूति  है  कि  मैं  सब  के  घरों  की,
 कोई  भी  गरीब  आदमी  है  कितनी  तकलीफ  है,
 उस  तकलीफ  से  हम  लोगों  को  पूरी  वाकफियत
 है  1  लेकिन  उस  वाकफियत  के  चलते  उस  चीज
 को  मैं  बढ़ाना  नहीं  चाहत  कि  जिस  की  जब
 तबियत  चाही  तभी  गैर  कानी  कार्यवाही  कर
 दे  |  यह  मेरी  ग्रतिम  चेतावनी  है  श्रौर  श्रगर
 इस  के  बाद  कोई  रेल  कमं  चारी  कहीं  भी  गलत
 कार्यवाही  करेंगे  तो  उन  को  काहन  के  अनुसार

 सजा  मिलेगी  ।

 श्री  मधु  लिमये:  रेलवे  के  बड़े  अफसरान
 को  भी  मिलेगी  ?

 DR.  RAM  SUBHAG  SINGH:  They
 are  also  government  servants  and  they  will
 be  dealt  with  under  the  law.

 SHRI  J.  M.  BISWAS:  I  am  that  member
 of  Parliament  who  had  to  do  this  thing.  I
 do  not  know  how  far  it  can  be  called  gher-
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 ao  because  the  officer  at  Adra  never  pre-
 vented  from  moving  about.  At  the  very
 outset  we  had  told  him  ‘‘we  shall
 be  at  your  door;  you  can  have  your
 food;  your  movement  is  not  restricted’.  On
 the  25th  February  the  new  United  Front  Go-
 vernment  was  going  to  take  their  oath  of
 office.  On  the  24th  of  February,  on  the
 plea  that  the  casual  labour  did  not  cast
 their  votes  for  the  Congress,  1  300  people
 were  removed  by  the  Divisional  Superint-
 dent.  At  that  time  I  was  on  my  way  to
 Delhi.  I  can  prove  it  from  the  reservation
 chart.  But  people  forced  me  to  get  down.
 And  I  did  not  do  it  in  my  capacity  as  a
 member  of  a  political  party.  |  am  the  Vice-
 Chairman  of  the  All  India  Railwaymen’s
 Federation  and  the  Vice-President  of  the
 South  Eastern  Railwayman’s  union.  I  am  a
 born  Railwayman  and  I  have  worked  for
 the  railway  men  for  the  last  22  ycars
 (interruptions )

 SHRI  KARTIK  ORAON:  He
 presenting  facts...

 is  misre-
 (interruptions)

 MR.  SPEAKER  :  Order,  order.

 SHRI  J.  M.  BISWAS  :  Sir,
 should  know  the  position.

 the  House

 MR.  SPEAKER  :
 (Interruptions).

 It  knows  it  already...

 SHRI  J.  M.  BISWAS  :  Sir,  IT  want  your
 protection.  I  should  be  givin  the  facillty
 to  speak  before  this  house  .......(/aterrup-
 tions).

 SHRI  S.  M.  BANERJEE:  I  was  all  along
 thinking  that  insanity  is  a  disqualification
 for  membership  of  this  House.  But,  after
 seeing  the  behaviour  of  Shri  Oraon  I  am
 convinced  that  insanity  is  not  a  disqualifica-
 tion  for  membership  of  this  House.

 SHRI  J.  M.  BISWAS  :  Because  my
 name  has  been  mentioned,  I  have  to
 explain  my  position.  On  the  plea  that  they
 did  not  vote  for  the  Congress,  these  1,300
 men  of  Adra  Division  who  were  casual
 labourers  were  removed.  He  was  also
 saying  :  last  month  was  the  voting  month;
 so  I  did  not  remove  them;  this  month  I
 have  removed  then....  ..(/nterruptions)
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 Even  then,  the  Divisional  Superintendent
 was  allowed  to  take  his  food  and  go  any-
 where  he  liked;  people  were  waiting  outside
 the  chamber  and  they  were  shouting  slogans.
 Does  it  mean  gherao  ?

 MR.  SPEAKER  :  We  will  now  take
 up  the  Calling  Attention  Notice.

 DR.  RAM  SUBHAG  SINGH:  Before
 that,  shall  I  clarify  one  thing  ?  Two  points
 have  been  raised:  by  Shri  Biswas  in  his
 speech.  Onc  is  that  they  had  voted  against
 the  Congress  and,  therefore,  the  casual
 workers  were  dismissed.  That  is  absolutely
 incorrect.  They  had  participated  in  the
 i9th  September  strike  and,  therefore,  the
 law  had  taken  its  own  course  Secondly,
 he  referred  to  being  office-bearer  of  an
 organisation  which  he  has  named.  Since
 they  are  unrecognised  organisations  under
 the  rules  the  General  Manager  has  nothing
 to  do  with  those  officesbearers.

 SHRI  J.M.  BISWAS  :  The  Minister
 is  completely  incorrect.  Not  a  single  casual
 labour  at  Adra  was  removed  in  connection
 with  the  I9th  September  strike.  Not  a
 single  casual  labour  at  Adra  was  removed
 for  taking  part  in  strike.  He  does  not
 know  what  he  is  talking.  He  is  missinfor-
 med.

 DR.  RAM  SUBHAG  SINGH:  This  is
 not  the  gencral  manager  that  you  want  to
 gheruo,  Hold  your  tongue  (/nterruption).
 It  is  not  the  Divisional  Superintendent's
 office.  You  will  have  to  be  dealt  with
 (Interruption).  From  now  onwards  you  will
 not  be  allowed  to  see  anybody  .....(/mterrup-
 tion).

 MR.  SPEAKAR  :  Order,  order.

 शी  शिव  नारायण  :  वनर्जी  उस  मंम्बर
 को  मुक्का  दिखाते  हैं  यह  क्या  बात  है  ?

 श्री  प्र  मचन्द  बर्मा :  यह  बेहुदा  हरकतें
 बन्द  करवाई  जाय॑

 श्री  'रखधीर  सिह  :  हम  ऐसी  बदतमीजी
 बर्दाश्त  नहीं  करेंगे  ।
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 MR.  SPEAKER  :  Order,  order.  Will
 you  kindly  sit  down  now,  all  of  you  ?
 I  know,  Shri  Biswas  was  a  bit  exited  but
 Shri  Oraon  is  always  excited.  Both  of  them
 are  excited.  What  to  do  now  ?  I  know
 that  Shri  Biswas  was  little  excited.  But
 did  you  not  hear  the  noise  this  side  ?  Doing

 ‘this,  showing  a  mailed  fist  that  side  is  a
 great  sin  but  from  this  side  it  is  nota  sin!
 If  I  could  not  control  Shri  Biswas,  could
 I  control  Shri  Oraon  ?  Both  of  them  were
 shouting  and  if  anybody  could  control
 Shri  Oraon.  I  could  also  tcll  Shri  Biswas  that
 he  was  wrony.  But  I  was  a  silent  spectator;
 T  was  a_  helpless  witness.  Unfortunate
 things  are  happening  here.  Every  minute  he
 is  getting  up  and  shouting.  What  can  [
 do  ?  To  whom  could  I  look  on  this  side
 who  will  control  the  hon.  Member  ?
 Absolutely  none.  I  am  a  helpless  spectator.

 SHRI  H.  N.  MUKERJEE  :  Ministers  are
 expected  to  behave  with  some  restraint......
 (Inrerruption).

 SHRI  RANDHIR  SINGH  :  That  hon.
 Member  must  behave.

 WRITTEN  ANSWERS  TO  QUESTIONS
 Official  Team’s  visit  to  U.  5.  A.  for

 Purchase  of  Fertilzers
 #72,  DR.  SUSHILA  NAYAR  :

 SHRI  A.  SREEDHARAN  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 1490,  on  the  29th  July,  968  and  state  :

 (a)  whether  the  report  submitted  by  the
 official  team  which  visited  U.S.A.  and
 other  countries  for  the  purchase  of  ferti-
 lizers  has  since  been  considered;  and

 (b)  if  so,  the  decision  taken  thereon  ?
 THE  MINISTER  OF  FOREIGN

 TRADE  AND  SUPPLY  (SHR!  B.  R.  BHA-
 GAT):  (a)  Yes.  Sir.

 (०)  #  statement  showing  the  decisions
 taken  on  the  important  recommendations
 made  by  the  official  team  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No.  LT-503/69].
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 Export  of  Castor  Oil

 *722,  SHRI  M.  SUDARSANAM:  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  the  price  at  which  Castor  Oil  is
 being  exported;

 (b)  whether  Brazil.and  China  are  offering
 severe  competition;  and

 (c)  if  so,  the  price  at  which  these  two
 countries  are  underquoting  vis-a  vis  Indian
 castor  oil  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK  ye  (a)  The  average  F.  0.  8.
 value  of  Castor  Oil  exported  during  April-
 December,  1968  works  out  to  Rs,  2,760  per
 tonne.

 (b)  Yes,  Sir.

 (c)  The  latest  available  prices  of  Castor
 Oil  in  London  Market  have  been  :

 Indian  Origin
 (Commercial)  £4]  per  Ton
 Brazilian  Origin
 (No.  )
 Chinese  Origin

 £  20  per  Ton
 £!9  per  Ton

 Aid  to  Nepal

 *725.  SHRI  २.  K.  SINHA  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  the  totalamount  of  aid  India  has
 given  to  Nepal  since  1966-67;  and

 (b)  the  projects  that  are  completed  or
 are  under  progress  in  Nepal  which  are
 financed  by  India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  the
 total  amount  of  aid  allocated  for  Nepal  since

 ‘1966-67,  is  approximately  Rs.  29  crores.

 completed  or (b)  A  list  of  projects
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 in  progress  in  Nepal  and  financed  by
 India  is  placed  on  the  Table  of  the  House.
 [Placed  in  Library  See  No.  LT-504/69].

 State  Trading  Corporation

 *726.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  bce  pleased  to  state  :

 (a)  whether  the  State  Trading  Corpora-
 tion  have  adopted  new  schemes  to  increase
 exports;

 (b)  if  so,  the  details  thereof;

 (c)  the  details  of  goods  exported  to
 various  countries  during  the  period  from
 the  Ist  April,  968  to  the  3Ist  December,
 1968;  and

 (9)  the  names  of  new  countries  to
 which  goods  have  been  exported  or  are
 proposed  to  be  exported  through  the  State
 Trading  Corporation  during  the  year  1968-
 69  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  AND  SUPPLY  (SHRI  B.  R.
 BHAGAT  )  :  (a)  to  (d).  A  statement  is
 laid  on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-505/69].

 Meeting  of  International  Coffee  Council

 #728,  SHRI  SITARAM  KESRI
 the  Minister  of  FOREIGN  TRADE
 SUPPLY  be  pleased  to  state  :

 :  Will
 AND

 (a)  whether  it  is  a  fact  that  a  meeting
 of  the  International  Coffee  Council  was
 held  in  London  in  December,  1968;

 (b)  whether  India  also  participated  in
 that  meeting;  and

 (c)  if  so,  the  outcome  of  the  meeting  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK  )  :  (a)  and  (b)  Yes,  Sir.

 (c)  Decisions  on  three  important  matters
 relating  to  the  working  of  the  International
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 Coffee  Agreement  were  taken.  These
 were  (i)  inststitution  of  stricter  control
 Measures  on  exports  to  Annexure  ‘B’
 countries  (non-quota  countries),  (ii)  finalisa-
 tion  of  the  statutes  of  the  Diversification
 Fund  and  (iii)  removal  of  certain  countries
 from  Annexure  ‘B’  (non-quota  countries)
 with  effect  from  Ist  April,  969

 भारतीय  पटसन  के  निर्यात  में  कमी

 *  729.  श्री  रघुवीर  सिह  शास्त्री  :
 श्री  स्वतन्त्र  सिह  फोठारी  :

 क्या  बंदेशिक  व्यापार  तथा  पूर्ति  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  वर्ष  967-68,
 के  दौरान  विभिन्न  देशों  को  भारतीय  पटसन
 के  निर्यात  में  कमी  हो  गई  है  जबकि  पाकिस्तान
 पटसन  के  निर्यात  में  वृद्धि  हुई  है;

 (ख)  यदि  हां,  तो  उसके  क्या  कारण  हैं;
 और

 (ग)  इस  त्तेत्र  में  पाकिस्तान  की  स्पर्धा
 का  सामान  करने  शौर  भारतीय  पटसन  के
 निर्यात  को  बढ़ावा  देने  के  लिये  सरकार  ने  क्या
 कार्यवाही  की  है  ?

 बंदेशिक  व्यापार  तथा  पूर्ति  मन्त्रालय  में  उप-
 मन्त्रो  (श्री  चोधरी  राम  सेवक):  (क)  संमवतः
 माननीय  सदस्य  का  अभिप्राय  पटसन  के  माल
 निर्यात  से  है  7  वर्ष  1966-67  के  निर्यात  की
 अपेक्षा,  वर्ष  1967-1968  में  मारत  तथा
 पाकिस्तान  दोनों  देशों  से  पटसन  के  माल  के
 निर्यात  में  वृद्धि  हुई  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  एक  विवरण  सभा  पटल  पर  रखा
 जाता  है  जिसमें  पटसन  के  माल  के  निर्यात  संव-
 धंन  के  लिये  सरकार  द्वारा  की  गई  कायंवाही
 का  उल्लेख  है  ।
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 विवरण

 पटसन  के  माल  का  निर्यात  बढ़ाने  के  लिए
 निम्नलिखित  उपाय  किये  गये  है  —

 श्रावश्यक  किस्म  के  पटसन  का
 ग्रावश्यक  मात्रा  में  अपने  देश  में  ही  उत्पादन
 करने  शौर  उसकी  उपज  बढ़ाने  के  लिए  सभी
 संमव  उपाय  किये  जा  रहे  हैं;

 |  मां,  969  से  पटसन  के  माल
 पर  लगे  नर्यात  शुल्क  को  कम  अथवा  समाप्त
 कर  दिया  गया  है,  ज॑सा  नीचे  दिखाया  गया  है  :

 CHATTRA  5,  89]  (SAKA)

 ट्रसियन  (कालीन  500  %o  से  घटा  कर

 श्रस्तर  को  छोड़कर)  200  Fo  प्रति  मी०  टन  v
 बोरे  का  टाट  250  रु०  से  घटा  कर

 50  रु०  प्रति मी*  टन  1

 250  रु०  प्रति  मी०  टन
 को  समाप्त  कर  दिया

 गया  है  ।

 ऊन  मरने  के  बोरे

 200  to  प्रति  मी०  टन
 को  समाप्त  कर  दिया
 गया  है  |

 कपास  भरने  के
 बोरे

 बटे  हुए  घागे  (स्पे-  250  Fo  में  घटा  कर
 श्यलीटिज  को  छोड़  150  रू०  प्रति  मी०  टन  1
 कर) के  रस्मे,  ट्वा-
 ईन  तथा  श्रन्य  विविध
 माल  |

 (7)  प्राधुनिकीकरणा  की  गति  को  तेज
 करने  के  उहं  श्य  से  प्रवेक्षाकृत  श्रधिक  विकास

 छूट  देने  के  प्रयोजन  से,  पटसन  उद्योग  को  ग्राय-
 कर  प्रधिनियम  की  प्रनुसूची  5  में  शामिल  करने
 का  निश्चय  किया  गया  है  1

 (घ)  पटसन  उद्योग  के  उत्पादन  के  विवि-
 घीक रण  को  प्रोत्साहन  देने  के  लिए  मिलों  को
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 श्रौद्योगिक  वित्त  निगम  के  माध्यम  से  ऋणगा
 सहायता  दी  जा  रही  है

 Indian  Industrial  Delegation  to
 Malaysia

 *730.  SHRI  CHENGALRAYA  NAIDU  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No,  4881
 on  the  17th  December,  968  and  state  :

 (a)  whether  the  Indian  delegation  which
 visited  Malaysia  during  November,  ‘1968  for
 exploring  possibilitics  of  collaboration  in
 commercial  technological  and  Industrial
 ficlds  has  since  submitted  its  report  to
 Government;

 (b)  if  so,  the  main  points  of  the  recom-
 mendations;

 (c)  the  steps  taken  by  Government  to
 implement  them;  and

 (d)  how  far  the  (rade  between  the  two
 countries  is  likely  to  increase  thereby  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (b).  Yes,  Sir.  A  copy
 of  the  Report  of  the  Delegation  has  also
 been  placed  in  the  parliament  Library.  The
 suggestions  and  recommendations  have  been
 summarised  in  Chapter  V  of  the  Report.

 (c)  The  —  suggestions/recommendations
 made  in  the  Report  concern  a  number  of
 authorities  to  whom  these  have  been  referred
 for  consideration,  Necessary  action  has
 also  been  initiated  in  so  far  as  they  related
 to  this  Ministry.

 (9)  It  is  not  possible  to  assess  the  effe-
 cts  of  the  visit  of  the  Delegation  on  the
 volume  of  trade  between  the  two  countries.

 Violation  of  Regulations  of  Import
 Export  Licences

 73  SHRI  YAJNA  DATT  SHARMA  :
 Will  the  Minister  of  FOREIGN  TRADE
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 AND  SUPPLY  be  pleased  to  state  :

 (a)  the  names  of  the  49  firms  against
 whom  prosecutions  for  violations  of  import/
 export  regulations  are  going  on;

 tb)  the  amount  involved  in  each  case
 and  the  dates  when  the  prosecutions  were
 started  in  each  case;  and

 (c)  the  total  amount  realised  during  the
 last  five  years  on  account  of  such  prosecu-
 tions  ?

 THE  MINISTER  OF  FOREIGN  TRADL.
 AND  SUPPLY  (SHRI  B.  R.  BHAGAT)
 (a)  and  (b).  Out  of  the  49  cases  registered  by
 the  Central  Bureau  of  Investigation  during
 the  period  I-!  967  to  3l-!0-968,  0  were
 Prosecutcd  for  violation  of  Import  and  Ex-
 port  Regulations  and  a  statement  giving  the
 names  of  these  firms  is  laid  on  the  Table  of
 the  Heuse.  [Placed  in  Ltbaray.  Sce  No.  LT-
 506/69].  Of  the  remaining  39  cases,  3  were
 closed  for  want  of  proof,  2  were  black-listed
 l  is  pending  departmental  action  and  33  are
 under  investigation.

 (c)  The  total  amout  of  fine  imposed  by
 courts  in  cases  which  ended  in  conviction
 during  the  years  964  to  968  amounts  to
 Rs.  4,47,650/-  The  amount  actually
 tealised  is  not  available.

 Export  of  Jute  Goods

 *732.  SHRI  M.  L.  SONDHI  :
 SHRI  HIMATSINGKA  :
 SHRI  5.  K.  TAPURIAH  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  export
 of  jute  goods  which  has  been  occupying  the
 first  place  in  our  exports  in  the  previous
 years,  has  suffered  a  fall  during  the  first
 nine  months  of  the  current  financial  year;

 (b)  if  so,  the  extent  thereof  as  compared
 with  the  figures  of  the  corresponding  period
 of  the  last  year  and  the  reasons  therefor;
 and

 (c)  the  steps  taken  by  Government  to
 revitalise  the  export  of  jute  goods  ?
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 THE  MINISTER  OF  FOREIGN  TRADE
 AND  SUPPLY  (SHRI  B.  R.  BHAGAT:  (a)
 Yes,  Sir.  Exports  of  jute  carpet  backing
 cloth  have  however  been  steadily  increasing.

 (b)  78,700  tonnes.  The  decline  in  ex-
 port  of  jute  manufactures  (other  than  carpet
 backing)  has  been  due  to  :

 (i)  the  exceptionally  low  jute  and  mes-
 ta  crop  this  season  and  the  conse-
 quent  abnormal  rise  in  prices  of
 jute  and  jute  goods;  and

 (ii)  competition  from  Pakistan  and  syn-
 thetic  substitutes.

 (०)  A  statement  is  laid  on  the  Table  of
 the  House.

 Statement

 The  following  steps  have  been  taken  to
 increase  exports  of  jute  manufactures  :

 (i)  All  possible  steps  are  being  taken  to
 increase  the  production  and  yicld  of
 the  required  quality  and  quantity
 of  jute  withii  the  country:

 (ii)  With  effect  from  the  Ist  March,  969
 export  duties  of  jute  goods  have  been
 reduced  or  abolished  as  follows  :

 Hessian  (Other  than
 carpet  backing)

 from  Rs.  (500/-  to
 Rs.  200/-  per  tonne.

 Sacking  from  Rs.  250/-  to
 Rs.  50/-  per  tonne.

 Wool-  packs  from  Rs.  250/-  per
 tonne  to  Nil.

 from  Rs.  200/-  per
 tonne  to  Nil.

 Cotton  Bagging

 from  Rs.  250/-  to
 Rs.  50/-  per  tonne.

 Twist,  yarn  (other
 than  specialities)
 rope,  twine  and
 other  miscellaneous
 goods.

 (iii)  In  order  to  speed  up  the  pace  of
 modernisation,  it  has  been  decided
 to  include  the  jute  industry  in  the
 Schedule  V  to  the  Income-tax  Act



 53  Weitten  Answers

 for  purposes  of  higher  development
 rebate.

 With  a  view  to  encouraging  diversifi-
 cation  of  production  in  the  jute  indu-
 stry,  loan  assistance  is  being  given  to
 the  mills  through  the  Industrial  Fin-
 ance  Corporation.

 (iv)

 भारतीय  माल  के  लिये  विदेशों  में  प्रदर्शन  कक्ष

 *733  ग्ी  यशपाल  सिह  :
 श्री  नरेन्द्र  सिह  महीड़  :

 क्या  वेदेशिक  व्यापार  तथा  पूति  मत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  माल  के  लिये  किन-किन
 देशों  में  प्रदर्शन  कक्ष  खोले  गये  हैं  ब्रौर  विदेशों
 में  मारत  में  बनी  वस्तुओं  को  लोफ़प्रिय  बनाने
 तथा  उनकी  बिक्री  बढ़ाने  के  लिये  अस्थायी  या
 स्थायी  प्रदर्शनियों  का आयोजन  किया  गया  है
 और  इस  व्यवस्था  को  सुदृढ़  बनाने  चित्र
 प्रयत्न  किये  गये  हैं;

 (ख)  वर्ष  969-70  में  किन-किन  अन्त-

 राष्ट्रीय  प्रदर्शनियों  मे ंमारत  का  भाग  लेने  का
 विचार  है;  और

 (ग)  क्या  भारतीय  निर्माता  भी  प्रदर्शनियों
 और  प्रचार  का  में  रूचि  लेते  हैं  शर  यदि
 हां,  तो  उन्हें  किस  प्रकार  का  प्रोत्साहन  दिया
 जाता  है  ?

 वेदेशिक  व्यापार  तथा  पूर्ति  मंत्रालय  में
 उप-मंत्री  (श्री  चौधरी  राम  सेवक):  (क)  और

 (ख) «  दो  विवरण  सभा  पटल  पर  रखे  जाते

 हैं  7  [पुस्तकालय  में  रख  दिये  गये  |  वेलिए  संख्या
 LT-507/69  ]

 (ग)  जी,  हां।  मारतीय  निर्माता  तथा
 निर्यातक  विदेशों  में  होने  वाली  प्रद्शनियों
 तथा  व्यापार  मेलों  में  हमारे  द्वारा  माग  लेने  के
 सम्बन्ध  में  गहरी  दिलचस्पी  दिखाते  हैं  ।  उन्हें
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 इन  प्रदर्शनियों  शरीर  मेलों  में  माग  लेने  के  लिए
 प्रोत्साहन  प्राप्त  होता  है  क्योंकि  सरकार  मेलों
 में  भाग  लेने  की  तथा  प्रदर्शित  वस्तुप्ों  के

 परिवहन  की  अधिकांश  लागत  वहन  करती  है
 तथा  उनके  प्रबन्ध,  प्रदर्शन  तथा  ध्यापारिक

 पूछताछ  के  सम्बन्ध  में  उन्हें  सुविधाएं  प्रदान
 करती  है  Y  उन्हें  ऑ्पनीं  बिकियों  के  बढ़ाने  तथा
 व्यापार  सम्बन्धी  बातचीत  करने  के  लिए,
 मेलों  में  जाने  के  सम्बन्ध  में  विदेशी  मुद्रा  दी
 जाती  है  ।

 Modi  Fabrics,  Modinagar

 *734.  SHRI  MADHU  LIMAYE  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  Whether  the  Modi  Fabrics,  Modi-
 nagar  have  recently  been  given  any  indus-
 trial  licence  or  import  licence  for  tyres  and
 tyre  cord  in  the  last  two  years;  and

 (b)  If  so,  the  details  of  the  physical
 quantities  an!  value  in  terms  of  foreign
 exchange  and  rupees  involved  ?

 THE  MINISTER  OF  FOREIGN  TRA-
 DE  AND  SUPPLY  (SHRI  B.  R.  BHAG-
 AT)  :  (a)  No,  Sir,  however  a  letter  of
 intent  to  M/s.  Modi  Industries  Ltd.,
 Modinagar  has  been  issued  for  the  manu-
 facture  of  automobile  tyres  and  tubes

 (5)  Does  not  arise.

 Help  to  Freedom-Fighters  of  Angola
 and  other  African  Countries

 *735.  SHRI  YOGENDRA  SHARMA  :
 SHRI  BHOGENDRA  JHA  ;
 SHRI  LATAFAT  ALI  KHAN  :
 SHRI  VASUDEVAN  NAIR  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  Whether  the  question  of  giving
 effective  material  support  to  the  freedom-
 fighters  in  the  Portuguese  Angola  and  other
 African  countries  has  been  considered  by
 Government;  and
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 (b)  if  so,  what  steps  are  being  taken  in
 this  direction  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  and
 (b).  The  Government  of  India  have  rend-
 ered,  and  shall  continue  to  render,  to  the
 extent  possible,  assistance  to  the  liberation
 movements  in  Africa.  The  Government
 are  giving  scholarships  and  training  facili-
 ties  to  students  from  these  territorics  to
 enable  them  to  pursue  higher  studics  in
 India.  In  addition,  the  Government  have
 made  contributions  to  the  U.N.  Trust
 Fund  for  assisting  refugees  from  South
 Africa  and  to  the  Defence  Aid  Fund  for
 victims  of  apartheid.

 have
 liber-

 From  time  to  time  Government
 also  sent  medicines  and  cloth  to  the
 ation  organizations,

 Nuclear  Arms  For  Pakistan

 *736.  SHRI  SRADHAKAR  SUPAK-
 AR:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  there  is  any  truth  in  the
 report  of  some  newspapers  that  Pakistan

 nuclear likely  to  get  arms  from  some
 friendly  countries;  and

 (b)  if  so,  Government’s  reaction
 thereto  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  Government  have
 no  such  information.

 (b)  Does  not  arise,

 Reasons  for  chinese  Invasion  in  962

 *  737.  SHRI  RANJIT  SINGH:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be  plea-
 sed  to  state  :

 (a)  whether  any  analysis  has  been  made
 for  the  reasons  for  the  962  Chinese  inva-
 sion;  and

 (०)  ‘if  80,  the  outcome  thereof  and  con-
 clusions  drawn  therefrom  ?
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 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)  and
 (b).  The  Chinese  aggression  of  ‘1962  must
 have  been  motivated  by  a  variety  of  reasons.
 It  is  difficult  to  go  into  all  of  them  but  on
 the  political  side  it  can  be  said  that  China
 might  have  wanted  to  establish  the  superi-
 ority  of  its  method  of  bringing  about
 changes  by  violent  method  over  our  policy
 of  changes  by  peaceful  means.  The  main
 conclusion  is  that  we  must  continue  to
 emphasize  our  approach  and  at  the  same
 time  remain  prepared  and  able  to  defend
 Our  sovereignty  and  territorial  integrity
 with  the  efforts  of  our  people.

 Irregularities  Committed  in  Himalayan
 Mountaineering  Institute,  Darjeeling

 *738.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  DEFENCE  bc  pleased  to
 state  :

 (a)  the  names  and  designations  of  the
 cx-Principal  and  ex-Registrar  of  the  Hima-
 Jayan  Mountaincering  Institute,  Darjeeling,
 who  are  reported  to  have  committed  grave
 irregularities  and  the  amount  ‘of  fraud  in-
 volved  in  each  case:

 (b)  whether  criminal  proceedings  have
 been  instituted  against  them  and  if  not,  the
 reasons  therefor;

 taken  against  them
 loss  would

 (c)  the  other  steps
 and  the  manner  in  which  the
 be  recovered;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  They  are  :

 (i)  Lt.  Colonel,  (Retd)  B.S.  Jaswal,  and

 (ii)  Shri  8.  K.  Mukherjee,  SAS  Officer,
 Office  of  the  Accountant  General
 West  Bengal.

 The  amounts  assessed  as  overdrawn  are
 Rs.  7,99/-and  Rs.  2,553/—  respectively.

 (b)  On  the  evidence  available  it  was
 decided  in  consultation  with  the  Govt.  of
 West  Bengal  not  to  institute  criminal
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 Procecdings  against  these  officers.  Disci-
 Plinary  action  initiated  against  Lt.  Col.
 Jaswal  by  the  Ministry  of  Defence  has
 been  completed  and  his  pension  is  being
 reduced  by  Rs.  75/-  p.  m.  A.  G.  West
 Bengal  has  instituted  disciplinary  action
 against  Shri  Mukherjee.  The  case  is  expec-
 ted  to  be  finalised  soon.

 (०)  and  (d).  No  other  step  is  contem-
 Plated  against  Lt.  Col.  Jaswal  Reduction  of
 pension  in  his  case  implies  indirect  recovery of  the  loss.  A  final  decision  +  egarding  Shri
 Mukherjee  has  vet  to  be  taken,

 Soviet  peace  proposals  on  West  Asia

 *739.  SHRIMATI  ILA
 DHURI  :

 SHRI  R.  BARUA  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRIN.  R.  LASKAR  :
 SHRI  K,  M.  KAUSHIK  :
 SHRI  R.  K.  AMIN  :
 SHRI  D.  N.  DEB  :

 PALCHOU-

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  ‘1386  on
 the  20th  November,  968  and  state  :

 (a)  whether  the  Soviet  plan  on  the
 West  Asia  problems  has  since  been  received
 by  the  Government  of  India  from  the
 Government  of  the  U.  S.S.R.;

 (b)  if  so,  the  nature  of  the  proposals; and

 (०)  Government  of  India’s  reaction
 thereto  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  (a)
 Yes,  Sir.

 (b)  and  (c).  The  document  is  confident-
 ial  and  the  reaction  of  the  Government  of
 India  cannot,  therefore,  be  made  public.
 We  are  in  general  agreement  with  them  in
 as  much  as  they  support  the  implementation
 of  the  Security  Councial  Resolution  of  22
 November,  ‘1967.
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 Repair  of  a  Pak.  Railway  line  for
 Passage  to  Nepal  through  India

 *740.  SHRI  P.  VISWAMBHARAN  :
 SHRI  SHRI  GOPAL  SABOO  :
 SHRI  BANSH  NARAIN  SINGH  :
 SHRI  SURENDRA  NATH  DWI-

 VEDY  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  old
 Railway  line  at  Radhikapur  in  East  Pakistan
 connecting  India  is  being  repaired  by  Pakis-
 tan  for  connecting  her  with  Nepal  through
 India;  and

 (b)  if  so,  the  reaction  of  Government
 on  this  proposed  connection  of  Pakistan
 railway  linc  to  Nepal  through  India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL.  SINGH)  :  (a)
 The  Government  are  not  aware  of  any
 such  proposal.

 (b)  Does  not  arise.

 Shipment  of  Iron  ore  from  Haldia  Port

 *74.  SHRI  K.  P.  SINGH  DEO  :
 SHRI  MEETHA  LAL  MEENA  :
 SHRI  J.  MOHAMED  IMAM  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  the  Minerals  and  Metals
 Trading  Corporation  has  recently  postponed
 its  iron  ore  shipment  programme  from  the
 Haldia  port;

 (b)  if  so,  the  reacons  therefor;

 (०)  whether  the  attention  of  Govern-
 ment  has  been  invited  to  a  report  which
 appzared  in  the  ‘‘Economic  Times"’  of
 January  10,  +1969,  in  this  regard;  and

 (d)  if  so,  the  reaction  of  Government
 thereto  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 ‘c)  and  (d).  Yes,  Sir.  The  vessel  s.  s.
 ORPHEUS,  that  sailed  from  Haldia  on
 ‘1-1-1969,  as  scheduled,  was  loaded  with
 initial  cargo  at  Calcutta  and  uptopped  at
 Haldia.  The  second  vessel  s.s.  JAGDEV
 named  in  the  report  was  not  offered  for
 loading  at  Haldia.

 The  Japanese  Stccl  Mills  have  nominated
 another  vessel  for  uptopping  at  Haldia  and
 it  is  shortly  expected.

 Indian  Officials  in  Commonwealth
 Secretariat

 #742,  SHRI  MANGALATHUMADAM  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  of  Indian  officials  in
 the  Commonwealth  Secretariat;

 (b)  the  terms  and  conditions  of  thcir
 appointment:

 (c)  whether  it  is  a  fact  that  there  is  a
 general  feeling  in  the  Secretariat  quarters
 that  the  representation  of  India  and  Pakis-
 tan  is  more  in  the  Secretariat  as  comparcd
 to  other  Commonwealth  countries;  and

 (d)  if  so,  the  reaction  of  Government
 in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Sixteen.

 (b)  Most  of  the  diplomatic  staff  are  on
 deputation  from  member  Governments.
 Junior  staff  are  recruited  locally  on  local
 terms  applicable  to  British  Civil  Service  in
 U.  K.,  irrespective  of  their  nationality.

 (c)  No,  Sir.

 (d)  Does  not  arise.
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 Manufacture  of  T.  V.  Sets

 #743,  SHRI  B.  K.  DASCHOWDHURY  :
 SHRI  RAM  AVTAR  SHRMA  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  Government  have  sanctioned
 the  formation  of  two  consortia  of  small  indus-
 tries  for  the  manufacture  of  T.  V.,  sets  ;

 (0)  if  so,  the  total
 sets  likely  to  be
 during  a  year;  and

 number  of  T.  ५.
 manufactured  by  them

 (c)  the  total  amount  of  imported  con-
 tents  that  will  be  ruquired  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.N.
 MISHRA)  :  (a)  and  (b)  Two  consortia  of
 small  scale  firms  have  been  allowed  to.  set
 up  manufacture  of  5.000  TV  sets  each  per
 annum,

 (c)  The  import  content  per  TV  set  is
 about  Rs,  250,-  at  present.  For  10,000,  sets
 the  total  foreign  exchange  required  will  be
 about  Rs.  25  lakhs  per  annum.  The  foreign
 exchange  content  is  expected  to  come  down
 to  about  Rs.  30/-  per  set  in  about  two  years
 during  which  indigenous  manufacture  of  a
 number  of  TV  compenents  including  picture
 tubes  would  be  set  up.

 Bogus  Exports

 *744.  SHRI  SRINIBAS  MISRA  :
 SHRI  S.M.  KRISHNA  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  large
 numbe;  of  exporting  firms  in  Surat  and
 Bombay  are  indulging  in  bogus  exports:

 (b)  whether  Government  have  investi-
 gated  into  the  matter;  and

 (c)  if  so,  the  result  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
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 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  to  (०)  No,  Sir;  only  one
 case  has  come  to  the  notice  of  Goverament
 and  the  same  is  under  investigation  by  the
 Central  Bureau  of  Investigation.

 U.N.  Charter

 *745  SHRI  Ss.  KUNDU  :  Will  the  Mini-
 ster  of  EXTERNAL  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  any  change  is  contemplated
 in  the  United  Nations  Charter:  and

 (b)  if  so,  Government’s  reaction  thereto?

 THE  MINISTER  07  EXTERNAI.
 AFFAIRS  (SHI  DINESH  SINGH)  :  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Supply  of  U.S.  Planes  to  Pakistan

 *746.  SHRI  K.M.  MADHUKAR  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  bec
 pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  press  reports  that  U.  S.
 A.  is  likely  to  supply  Phantom  fighter  planes
 to  Pakistan  either  through  Saudi  Arabia
 or  Iran;

 (b)  whether  any  enquiry  has  been  made
 to  find  out  the  actual  position  in  this
 respect;  and

 (c)  if  so,  what  is  Government’s  infor-
 mation  in  this  regard  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  (a)
 Yes,  Sir.

 (b)  and  (c),  According  to  information
 received  by  Government,  on  such  agree-
 ment  has  been  concluded  for  the  supply  of
 Phantom  fighters  to  Pakistan.

 Trade  Agreement  between  India  and
 East  Germany

 *747,  SHRI  K.  ANIRUDHAN  :
 SHRI  GANESH  GHOSH  ;

 CHAITRA  5,  1391,  (SAKA)  Written  Answers  62

 SHRI  A.K.  GOPALAN  ;
 SHRI  UMANATH  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.  2713
 on  the  !2th  March,  ‘1969  and  state  :

 (a)  whether  the  West  German  Govern-
 ment  have  objected  to  the  recent  trade
 agrcement  between  India  and  East  Germany;
 and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  FOREIGN  TRADE
 AND  SUPPLY  (SHRI  8.  R.  BHAGAT)  :
 (a)  No,  Sir.

 (by  Does  not  arise.

 Sale  of  Raw  Jute  by  S.  T.  C.

 *748,  SHRI  D.N.  PATODIA  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleascd  to  state  :

 (a)  whether  it  isa  fact  that  the  State
 Trading  Corporation  has  made  a_  profil  of
 Rs.  two  crores  by  selling  jute  to.  the
 industry  at  a  price  which  is  I00  एटा  cent
 more  than  its  own  cost  price:

 (b)  whether  Government's  policy  to  sell
 jute  to  the  industry  at  such  a  high  price
 pushes  up  the  cost  of  jute  products  and
 makes  it  uncompetitive  in  the  world  market
 where  Indian  jute  producis  are  already
 facing  a  very  stiff  competition;

 (c)  if  so,  the  justification  for  charging
 such  a  high  price  by  the  Corporation;  and

 (d)  whether  the  Government  have  laid
 down  any  norm  for  the  maximum  profit
 that  the  Corporation  should  make  for  the
 supply  of  raw  material  to  the  industry
 which  it  imports  fiom  foreign  countries  for
 being  supplied  to  the  inductry  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  AND  SUPPLY  (SHRI  B.  २.
 BHAGAT)  :  (a)  No,  Sir.  The  nett  profit  of
 the  S.T.C.  was  only  Rs.  49  lakhs.
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 (b)  and  (८)  No.  Sir.  Sale  price  of  the
 Corporation  was  based  on  the  prevailing
 market  price.

 (d)  No,  Sir.  The  sale  price  is  deter-
 mined  with  reference  to  circumstances  of
 each  case.

 Compensation  to  Claimants  of  Properties
 Confiscated  by  Pakistan

 #749,  SHRL  SAMAR  GUHA  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  ४९
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2733  onthe  (2th
 March,  1969  and  state  :

 (a)  whether  Government  have  received
 claims  from  the  Indian  citizens  regarding
 the  goods,  properties  and  asscts  confiscated
 by  the  Pakistan  Government  after  Indo-Pak
 conflict  in  1965;  and

 (b)  if  so,  the  arrangemeuts  made  to  pay
 for  their  losses  to  Indian  citizens  who  have
 been  illegally  deprived  of  their  properties
 by  Pakistan  ?

 THE  DEPUTY  MINISTER  IN
 MINISTRY  OF

 THE
 EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes  Sir.

 (b)  The  Govern  nent  hive  been  reque-
 sting  Pakistan  through  a  series  of  Notes  to
 discuss  the  return  of  propertics  and  assets
 seized  by  Pakistan  and  ladia  in  connection
 with  the  1965,  conflict,  as  provided  for  in
 the  Tashkent  Declaration.  Unfortunately,
 there  has  been  no  constructive  response
 from  the  Government  of  Pakistan  so  far.
 The  Government  are,  however,  continuing
 efforts  in  this  regard.

 India’s  Participation  in  Leipzig  Fair

 *750.  SHRI  INDRAJIT  GUPTA  :  Will
 the  -Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  India  participated  in  the
 recent  Leipzig  Fair  on  a  smaller  scale  than
 previously;
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 (b)  if  so,  whether  there  were  any  poli-
 tical  considerations  for  this;  and

 (e)  whether  it  is  a  fact  that  no  Indian
 trade  delegtion  was  present  at  the  Leipzig
 Fair  and  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  No,  Sir.  The  participation
 was  on  the  same  scale  as  last  year.

 (b)  Does  not  arise.

 (c)  As  in  the  previous  years,  no  official
 trade  delegation  was  sent  from  India  to
 Leipzig  at  the  time  of  the  Fair.  However,
 as  has  been  the  practice  in  the  past,  repre-
 sentatives  of  the  participants  in  the  Exhi-
 bition  were  given  the  necessary  facilities
 by  way  of  release  of  foreign  exchange  to  be
 Present  at  the  Fair  for  business  negotiations
 with  buyers  coming  to  the  Fair.

 Rehabilitation  of  Ex-servicemen  in  Gujarat

 4409.  SHRI  NARENDRA_  SINGH
 MAHIDA  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  there  is  any  scheme  for
 rchabiltating  ex-servicemen  in  Gujarat  by
 allotting  agricultural  land  to  them,  and  if
 so,  the  progress  made  so  far  tn  this  regard;

 (b)  the  number  of  applications  received
 by  the  State  Government  from  exeservi-
 cemen  for  the  allotment  of  land;

 (c)  the  number  of  applicants  among
 them  as  have  retired  from  service  before
 the  IS5th  August,  1947;

 (9)  the  number  of  applications  received  v
 from  military  personnel  injured  during  the
 attacks  by  China  and  Pakistan  and  from
 dependents  of  these  soldiers  who  were
 killed  during  these  attacks  separtely  ;

 (e)  the  number  of  applicants  who  have
 since  been  allotted  land  and  the  number
 of  those  who  have  not  becn  allotted  land
 and  the  time  by  which  land  would  be
 allotted  to  such  applicants;  and
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 (f)  the  class-wise  priority  fixed  in  these
 cases  and  the  proportion  in  which  land  is
 distributed  amongst  them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  (a)  to  (0.  The  information
 required  has  been  called  for  from  the  State
 Covernment  and  will  be  placed  on  the
 Table  of  the  House  when  received.

 Killing  of  Army  Officers  by
 Underground  Nagas

 4410,  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  the  names  and  designations  of  the
 Army  Officers  who  were  waylaid  and  shot
 dead  by  underground  Nagas  in  Rungazumi
 area,  near  Kohima  on  the  &th  September,
 1968:  and

 (b)  whether  it  is  a  fact  that  these  brave
 officers  were  persuaded  by  loca!  priests  of
 the  Baptist  Church  to  go  into  the  interior
 to  capture  some  Chinese  trained  guerillas
 while  a  trap  was  laid  for  shooting  these
 officers  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  The  details  of  the
 incident  were  given  on  the  floor  of  the
 House  on  the  20th  November,  ‘1968  in
 response  to  the  Lok  Sabha  Starred  Question
 No.  213.  The  officers  who  lost  their  lives
 were  lees

 Capt  B.  Subramanian,

 Naib  Subedar  Chhabi  Lal  Limbu,  and
 Naib  Subedar  Balkrishan  Mohan.

 (b)  No,  Sir.  The  officers  were  on  duty
 in  that  area.

 United  Provinces  Commercial  Corporation

 44ll.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state:

 (a)  the  nature  and  amount  of  fraud
 committed  by  the  United  Provinces  comm-
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 ercial  Corporation  with  names  and  designa-
 tions  of  the  directors  and  employees  against
 whom  action  has  been  taken  with  the  numb-
 er  of  suits  with  particulars  of  such  suits;

 (b)  the  names  of  those  who  were  arr-
 ested  and  bailed  out  and  if  so,  section  un-
 der  which  they  have  been  charged;

 (c)  the  name  of  the  director  who  tried
 to  jump  bail  by  flying  out  of  Calcutta  and
 with  what  result;

 (d)  the  amount  which  Government  owe
 to  the  United  Provinces  Commercial  Corp-
 oration  and  in  what  respect  and  whether
 these  dues  have  frozen;  and

 (e)  the  stage  at  which  the
 cases  are  likely  to  be  decided  ?

 criminal

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [Pluced  in  Library,
 See  No.  LT-508/69]

 (c)  The  name  of  the  Director  in  respect
 of  whom  information  had  been  received  by
 the  Central  Bureau  of  Investigation  that  he
 might  cross  over  to  Pakistan  from  Agartala
 is  Shri  S.  Wahi.  A  message  was  flashed
 to  the  Security  Control,  Calcutta,  Gauhati
 and  other  places  to  prevent  Shri  S.  M.  Wahi
 from  crossing  over  to  the  Pakistan  border
 The  plane  carrying  him  was  recalled  on
 27.10.1968  by  the  Security  Control,  Calcu-
 tta  Police  and  Shri  S.  M.  Wahi  was  arrested
 and  produced  before  the  Special  Judge  who
 released  him  on  the  condition  that  he
 should  obtain  the  permission  from  the
 Court  before  he  goes  out  of  its  jurisdiction.

 (d)  Rs.  26,97,000  approximately  in  res-
 pect  of  various  DGS&D  contracts  are  being
 withheld.

 (९)  In  three  cases,  where  charge-sheets
 have  been  filed  by  the  Central  Bureau  of
 Investigation,  the  trial  is  at  the  initial  stages
 and  it  is  not  possible  at  this  stage  to  indicate
 when  the  cases  are  likely  to  be  decided  by
 the  Court.
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 Smuggling  of  Coconut  Oil  from  Ceylon

 4412,  SHRI  BENI  SHANKER
 SHARMA  :

 SHRI  RANJIT  SINCH  :
 SHRI  7.  C,  SHARMA  :
 SHRI  HARDAYAL  DEVGUN  :

 Will  the  Minister  of  FOREIGN  TRADE.
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  large  scale  smuggling  of  Coconut  oil
 from  Ceylon  to  India  ;

 (b)  whether  the  Coconut  Oi!  is  cheaper
 in  Ceylon  than  in  India  ;  and

 (c)  whether  any  effort  has  been  made
 to  increase  the  production  of  Coconut  in
 India  and  extend  its  area  of  cultivation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  No,  Sir.  During  967  and
 1968,  only  3l  kgs.  of  Ceytonese  coconut
 oil  were  scized  by  Customs  authorities.

 (b)  Yes,  Sir.

 (c)  Yes,  Sir.

 Re-Export  of  Cotton  Textiles  exported
 by  S.  T.C.

 4413.  SHRI  BABURAO  PATEL  :  Will
 the  Ministcr  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  the  names  of  the  countries  to  which
 the  State  Trading  Corporation  exports  cott-
 On  textiles  at  a  loss  to  promote  our  exports
 and  the  amount  of  loss  suffered  annually
 in  this  regard  during  the  last  five  years  ;

 (b)  whether  it  is  a  fact  that  Hungary
 buys  our  textiles  at  low  prices  causing  us
 a  loss  and  sells  the  same  to  countrics  in
 Western  Europe  and  earns  a  substantial
 middle  man’s  profit  ;

 (c)  the  reasons  due  to  which  we  con-
 tinue  this  losing  transaction  to  help  Hung-
 arg’s  economy  and  not  sell  diretly  to  the
 countries  in  Western  Europe  and  make  the
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 profit  which  Hungary  makes  on  out  (exti-
 les  ;

 (d)  whether  it  is  an  export  achievement
 to  undersell  goods  and  earn  a  loss  there
 by  ;  and

 (e)  if  not,  the  reasons  for  which  this
 trade  practice  is  preserved  in  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  there  have  been  losses  in  the
 exports  of  cotton  textiles  and  allied  items
 to  Hungary,  U.S.S.  R.  Lebanon,  Iraq,
 Jordan  and  Canada.  A  statement  indicating
 the  amount  of  loss  suffered  annually  dur-
 ing  the  last  5  years  on  exports  of  these
 items  to  these  countries  is  laid  on  the  table
 of  the  House.  [Placed  in  Libray.  See  No.
 LT-509/69].

 (b)  Government's  attention  has  been
 drawn  to  some  reports  of  rc-sale  of  Western
 Europe  but  no  concrete  evidence  has  been
 available  so  far.  It  may,  however,  be  ment-
 joned  that  sales  to  Hungary  have  been  made
 at  prices  higher  than  the  prices  obtainable
 in  Western  Europe.

 (०)  to  (e).  In  the  interest  of  retaining
 in  East  European  and  other  countries  the
 position  gained  by  Indian  textiles  after
 years  of  sustained  promotional  activities,
 the  S.  T.  C.  undertook  to  export  this
 commodity  at  prices  which  in  some  Cases
 resulted  in  losses.  Itt  was  part  of  the
 S.T,C.’s  endeavour  to  promote  the  country’s
 exports,  to  find  new  markets  for  the  coun-
 try’s  products  and  to  maintian  difficult  but
 potential  markets.

 Fleating  Exhibitions  to  Popularise
 Indian  Goods

 4414,  SHRI  NARENDRA  SINGH
 MAHIDA  :  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  have  considered
 the  possibility  of  holding  floating  exhibitions
 on  Indian  ships  in  other  countries  to  dis-
 play  the  Indian  goods  and  to  encourage  the
 export  thercof  ;
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 (b)  if  so,  the  decision  taken  in  this
 regard;

 (०)  whether  any  such  exhibition  has
 been  held  in  the  recent  past;  and

 (d)  if  so,  in  which  countries  and  with
 what  result  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  &
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (७०).  The  proposal  to
 organise  a  Floating  Exhibition  on  an  Indian
 ship  for  displaying  Indian  export  products
 abroad  was  considered  sometime  back  but
 was  dropped  because  of  the  financial  impli-
 cations  which  were  very  high  compared  to
 other  means  of  publicity  such  as  participation
 in  organised  Exhibitions  abroad.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Compensation  for  Acquisition  of  Homestcad
 Land  in  Darjeeling

 4415,  SHRI  C.K.  BHATTACHA-
 RYYA  :  Will  the  MLNISTER  OF  DEFENCE
 be  pleased  to  refer  to  the  statement  laid  on
 the  Table  on  the  !9th  February,  968  in
 fulfilment  of  the  assurance  given  in  reply  to
 Unstarred  Question  No.  085  on  the  20th
 November,  ‘1967  and  state  :

 (a)  whether  the  compensation  for  the
 acquisition  of  homestead  land  due  to  the
 second  group  of  92  familics  has  been
 disbursed  by  civil  authorities;  and

 (b)  whether  the  compensation  due  to
 the  third  group  of  families  (58)  has  been
 finally  determined  and  paid  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  (a)  Yes,  Sir.  The
 requisition  compensation  has  been  disbursed.

 (b)  Yes,  Sir.  The.  requisition  compen-
 sation  has  been  determined  and  disbursed.

 Working  Conditions  of  Lecturers  in
 the  School  of  Foreign  Languages

 4416,  SHRI  SIDDAYYA  :  Will  the
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 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  the  working  conditions  of  the
 lecturers  in  the  school  of  Foreign  Languages
 under  his  Ministry  ;

 (b)  whether  there  are  any  rules  laid
 down  regarding  the  working  conditions;

 (c)  if  so,  the  details  thereof:  and

 (d)  if  not,  the  reasons  thercfor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  (a)  to  (d).  The  Lecturers  in
 the  School  of  Foreign  Languages  are  Class
 I  Gazetted  officers;  all  service  benefits
 extended  to  Central  Government  servants
 (like  General  Provident  Fund,  Gratuity, Pension,  etc.)  are  applicable  to  them.
 Regarding  their  leave,  this  School  is  a
 vacation  Department  and  the  lecturers  avail
 themselves  of  2  months’  summer  vacation
 (from  the  middle  of  May  to  middle  of  July)
 every  year,  in  addition  to  casual  leave  and
 commuted  leave,  as  admissible  to  such
 Central  Government  emplovees.  If  a
 Lecturer  is  prevented  from  taking  his  full
 vacation,  he  is  granted  earned  leave  in  lieu, as  prescribed  under  the  rules.  A  Lecturer
 employed  on  contract  for  4  specified  period
 is  not  entitled  to  pensionary  benefits.

 The  Lecturers  teach  Preliminary  and
 Advanced  (Part-time)  as  well  as  Interpreter-
 ship  (Full-time)  classes.  Those  lecturers,
 who  come  in  the  evening,  in  addition  to
 their  morning  duty  for  taking  classes,  are
 provided  free  Government  transport  both
 ways.  The  work  load  of  a  tecturer  does

 ‘not  normally  exceed  5  hours  per  day.

 The  Lecturers  are  allowed  to  accept
 part-time  teaching  jobs  in  institutions  like
 the  Indian  School  of  International  Studies,
 to  work  as  casual  Artistes  with  All  India
 Radio.  to  undertake  translation  work  from
 foreign  languages  into  English  and  vice  versa,
 to  act  as  interpreters  and  examiners,
 provided  the  work  undertaken  does  not
 interfere  with  their  norma!  duties.

 No  separate  rules  regarding  working conditions  of  lecturers  have  been  framed,  as
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 they  are  generally  governed  by  the  condi-
 tions  applicable  to  other  Central  Govern-
 ment  Class-I  (Gazetted)  employees.

 Library  in  the  Schools  of  Foreign
 Languages

 4417.  SHRI  SIDDAYYA:  Will  the
 MINISTER  OF  DEFENCE  be  pleased  to
 State  :

 (a)  whether  there  is  any  library  in  the
 School  of  Foreign  Languages  under  his
 Ministry;  and

 (b)  if  so,  the  total  number  of  books  in
 cach  of  the  languages  and  the  annual  grant
 sanctioned  for  the  purchase  of  books  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  (a)  Yes,  Sir.

 (b)  6,067  books  in  various  forcign  lang-
 uages  are  held  in  the  Library  as  unde:  :-

 Arabic  769
 Burmese  425
 Chinese  626
 French  9I5
 German  683
 Japanese  477
 Malay  &
 Bhasa
 Indonesia  10
 Persian  47
 Russian  778
 Spanish  2I5
 Tibetan  2]
 Italian  95
 English  782

 Total  :  6067

 There  is  no  separate  grant  for  purchase
 of  books  as  such.  The  School  is  authorised
 a  consolidated  annual  grant  of  Rs.  4,000/—
 for  purchase  of  books,  journals,  instruc-
 tional  equipment  and  accessories.

 Lecturers  in  the  School  of  Foreign
 Languages

 4418,  SHRI  SIDDAYYA  :  Will  the
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 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  orders  have  been  passed  to
 upgrade  the  posts  of  Lecturers  in  the  School
 of  Foreign  Languages  under  his  Ministry;

 (b)  if  so,  the  date  of  the  orders  and
 whether  they  have  been  implemented;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  Yes,  Sir.

 (७)  16.11.1964.

 The  orders  have  been  implemented.

 (c)  Does  not  arise.

 Mao  Literature  in  India

 4419.  SHRI  MADHU  LIMAYE  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :

 Will  the  Minister  of  EXTERNAI
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Chinese
 Embassy  has  been  distributing  Mao  literature
 in  India;

 (b)  what  are  the  different  ways  adopted
 by  the  Chinese  Embassy  for  the  distribution
 of  Mao  literature;

 (c)  to  what  extent  the  Government  of
 India  have  been  able  to  stop  this  practice:
 and

 (d)  what  are  the  new  proposals  to  deal
 with  the  new  modus  operaudi  adopted  by
 the  Chinese  Embassy,  which  includes  posting
 of  literature  in  plain  envelopes  from  places
 outside  Delhi  and  through  ‘contact’  men  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
 (b).  According  to  international  practice
 dissemination  of  information  and  publicity
 material  relating  to  their  respective  countries
 by  diplomatic  Missions  is  permitted  so  long
 as  the  contents  are  not  in  contravention  of
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 the  internal  laws  of  the  host  country.  The
 Chinese  Embassy’s  attention  has  been  drawn
 on  a  number  of  occasions  when  they  have
 circulated  objectionable  propaganda  lite-
 cature.

 Paymept  for  Export  of  Ores  to  North
 Korca

 4420.  SHRI  R.  K.  SINHA  :  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  North
 Korea  has  been  failed  to  make  payments  for
 the  ores  supplied  by  the  Indian  firms  during
 the  vear  1968,  and

 to  recover (b)  if  so,  taken
 the  amount  ?

 the  steps

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  (a)  No,  Sir.  The  DPRK
 buyer  according  to  the  terms  of  the  contr-
 act  was  to  make  only  provisional  payment
 95%  on  presentation  of  certain  documents
 and  balance  5%  later.  Consequently  during
 1968,  the  provisional  payment  of  the  con-
 tract  has  been  received.

 (b)  Does  not  arise.

 Trade  Agreement  with  Syria

 4521.  SHRI  CHENGALRAYYA  NAI-
 DU  :  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  India  and
 Syria  have  concluded  a  trade  agreement; and

 (b)  if  so,  the  main  items  to  be  exported to  and  imported  from  Syria  under  this
 agreement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAM  ye  (a)  and  (b)  .No  Trade  Agree-
 ment  has  been  signed  between  India  and
 Syria  so  far.  However,  in  December  last
 the  representatives  of  the  two  Governments
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 held  discussions  with  a  view  to  taking
 measures  for  expanding  the  trade  between
 the  two  countries;  and  initialled  the  Text
 of  an  Agreed  Draft  of  a  Trade  Agreement,
 which,  it  is  hoped,  will  be  formally  signed
 by  the  two  Ministers  of  Foreign  Trade,  in
 the  near  future.

 रूस  शोर  प्रमरीका  द्वारा  जासूसी  के  कास
 के  लिए  प्रन्तरिक्ष  का  प्रयोग

 4422.  श्री  रघुवोर  सिह  शास्त्री  :  क्या
 प्रधान  मन्त्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  इस  श्राशय
 के  समाचार  की  ओर  दिलाया  गया  है  कि  रूम
 ग्रोर  अमरीका  की  सरकारें  भ्रन्तरिक्ष  ६96  जासूसी
 के  काम  के  लिए  प्रयोग  कर  रही  हैं;  और

 (ख)  यदि  हां,  तो  इस  पर  भारत  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 प्रधान  मन्त्री,  श्र्णु  शक्ति  मन्त्री  तथा
 योजना  मन्त्री  (थ्रीमतो  इन्दिरा  गान्धी)  (क)
 जीहां।

 (ख)  श्रन्य  देशों  द्वारा  किसी  भी  तरीके
 से  किये  जाने  वाली  जासूसी  कार्रवाई  को  कितनी
 भी  निन््दा  क्यों  न  करें,  ऐसी  कारंबाई  जारी

 रहती  ही  है।  तथापि  हमें  आशा  है  कि  जहां
 तक  बाह्दा  प्रन्तरिक्ष  का  सम्बन्ध  है  इसका
 उपयोग  पूर्णात:  शान्तिमय  कार्यों  क ेलिए  किया
 जायेगा  |  इस  उहं श्य  से  ही मारत  सरकार  ने

 संयुक्त  राष्ट्र  सघ  के  तत्वाधान  में  होने  वाली
 उस  सन्धि  का  समर्थन  किया  जो  प्रक्टूबर  सन्
 967  में  लागू  हुई  t

 Allotment  of  Agricultural  Land  to
 Ex-servicemen

 4423.  SHRI  K  LAKKAPPA:  Will  the
 Minister  of  DEFLNCE  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question  No

 5!!  on  the  4th  Decensber,  ‘1968,  regarding
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 allotment  of  agricultural
 Servicemen  and  state  :

 land  to  Ex-

 (a)  whether  the  information  has  since
 been  collected  from  the  State  Government;
 and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER’  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  RL
 KRISHNA):  (a)  and  (b)  Information
 has  been  received  from  the  Governments
 of  Maharashtra,  Nagaland,  Gujarat,  Punjab.
 Uttar  Pradesh,  West  Bengal,  Himachal
 Pradesh,  Tamil  Nadu,  Kerala.  Delhi
 Administration,  Andaman  and  =  Nicobar
 Islands,  Pondicherry,  Tripura,  Manipur,
 Chandigarh  and  Goa,  Daman  and  Diu,  as
 given  in  the  statement  laid  on  the  Table  of
 the  house.  [Placed  in  Library.  Sce  No.  LT-
 510/69).  Informatioa  regarding  the  other
 States  will  be  laid  on  the  Table  of  the  House
 in  due  course.

 Indian  Rare  Earths  Limited

 4424.  SHRI  PREM  CHAND  VERMA  :
 Will  the  PRLME  MINISTER  be  pleased  to
 state  :

 (a)  when  the  Indian  Rare  Earths  Ltd.
 was  floated,  who  were  the  members  on  its
 Board  of  Directors  at  that  time  and  how
 long  the  same  Board  continued;  and

 (b)  who  are  the  members  of  the  Board
 of  Directors  at  ‘present  and  who  is  the
 Chairman  of  Managing  Director  of  the
 Company  and  when  they  were  appointed
 and  what  is  their  tenure  and  terms  of
 employment  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI  ):  (a)  and  (b)  .A_  statement  is
 laid  on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-5!/69].

 प्रायुध  कारखानों  झादि  में  नियुक्त  महाप्रबन्धक
 तथा  झन्य  उच्च  झ्रधिकारी

 4425.  श्री  शोम  प्रकाश  त्यागी  :
 श्री  राम  स्वरूप  विद्यार्थों  :
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 कुमारी  कमला  कुमारी  :
 श्री  नारायरग  स्वरूप  शर्मा  :

 क्या  प्रतिरक्षा  मन््त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उन  कारखानों,  आयुध  डिपुओं,  तोप
 तथा  गोला  निर्माणा  कारखानों  और  प्रतिरक्षा
 उत्प'दन  में  लगे  ऐसे  अन्य  कारखानों  के  नाम
 क्या  है  जहां  पर  गैर-तकनीकी,  गेर-वेज्ञानिक,
 भारतीय  प्रशासनिक  सेवा,  भारतीय  सिविल
 सेवा  के  अधिकारी  और  श्रन्य  ग्रसेतिक  ग्रधिकारी
 महाप्रबन्धक  और  श्रन्य  उच्च  पदों  पर  नियुक्रत
 किये  जाते  हैं  और  ऐसे  झ्रधिकारियों  की  संख्या
 कितनी  है;

 (ख)  क्या  इन  अधिकारियों  के  स्थान  पर
 वेज्ञानिकों  बौर  तकनीकी  व्यक्तियों  को  नियुक्त
 करने  का  प्रस्ताव  है;  और

 (ग)  यदि  नहीं,  तो  उक्त  व्यक्तियों  में  से
 प्रत्येक  की  शैक्षरिीक  तथा  तकनीकी  अप्रहेतायें
 क्या  हैं?

 प्रतिरक्षा  मन्त्रालय  में  राज्य  मन्त्री  (श्रो
 ल०  नाग  सिश्र)  :  (क)  कोई  भी  गर-तकनीकी
 ग्राई०  एन  एस०  या  श्राई०  सी०  एस०  श्रफसर
 किसी  आइंनेन्स  फैबटरी  के  जनरल  मैनेजर  या

 ई०एम०ई०  वर्कंशाप  के  मुख्य  के  तौर  पर  नियुक्त
 नहीं  किया  गया  1  तदपि,  आरार्डनेन्स  फैक्टरियों
 के  जनरल  मैनेजर  अ्सेनिक  हैं,  जब  कि  ई०एम०
 ई०  वर्कशापों  में  उच्च  स्थान  असंनिकों  द्वारा
 घारण  नहीं  किये  जाते  ।

 अराई नेस  डिपु  रक्षा  उत्पादन  में  प्रवृत्त
 नहीं  है

 (@)  तथा  (ग).  प्रश्न  नहीं  उठते  ।
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 प्रतिरक्षा  सेना  में  काम  करने  वाले  प्रधिकारियों
 के  लिए  पहचान-पत्र

 4426.  श्री  शोम  प्रकाश  त्यागो  :
 श्री  रास  स्वरूप  विद्यार्थों  :

 कुमारी  कमला  कुमारी  :
 श्री  नारायरा  स्वरूप  शर्मा:

 क्या  प्रतिरक्षा  मन््त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  प्रतिरक्षा  सेनाओ्रों  में  काम  कर
 रह  अ्रधिकारियों  को  पहचानपत्र  जारी  किये
 जाते  हैं;

 (ख)  यदि  हां,  तो  उनका  उद्द  श्य  क्या  है;

 (ग)  क्या  एक  अधिकारी  का  पहचानपत्र
 खो  जाने  श्रथवा  चोरी  हो  जाने  पर  उसे  दूसरा
 पहचानपत्र  दे  दिया  जाता  है;  और

 (घ)  यदि  हां.  तो  दूसरी  प्रति  दिये  जाने
 की  शर्ते  क्या  हैं  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सिह)  :  (क)
 जी  हां ।

 (4)  शनाखझ्ती  कार्ड  अ्रफसरों  की  शनाख्त
 के  लिए  जारी  किए  जाते  हैं  1

 (ग)  तथा  (घ)  जब  किसी  शनाख्ती
 कार्ड  के  गुम  या  चोरी  हो  जाने  की  रिपोर्ट
 प्राप्त  होती  है  कोर्ट  आफ  इम्क्वायरी  की  मामले
 की  जांच  के  पश्चात्  उसे  दुबारा  जारी  कर
 दिया  जाता  है।  प्रगर  जांच  से  पता  चले  कि
 वह  अफसर  की  भ्रसावधानी  से  गुम  हुश्ना  था,
 तो  मामले  के  मेरिट  के  अनुसार  उसके  विरुद्ध
 उचित  अनुशासनिक-प्रशासनिक  कार्यवाही  की
 जाती  है
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 सेवानिवृत्त  सेनिक  ध्रधिकारियों  के  लिए
 पहचानपत्र

 4427.  श्री  टोम  प्रकाश  त्यागी  :
 थी  राम  स्वरूप  विद्यार्थो  :

 कुमारी  कमला  कुमारी  :
 श्री  नारायरत  स्वरूप  शर्मा:

 क्या  प्रतिरक्षा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सेना  की  सेवा  से  निवृत्त  होने
 वाले  अधिकारियों  को  पहचानपत्र  जारी  किये
 जाते  हैं;

 (ख)  क्या  पहला  पहचानपतन्र  खो  जाने
 श्रथवा  चोरी  हो  जाने  की  स्थिति  में  दूसरा
 पहचानपत्र  दिया  जाता  है;

 (ग)  यदि  हां,  तो  ऐसे  पहचानपत्र  किन
 शर्तों  पर  जारी  किये  जाते  हैं;  और

 (घ)  यवि  नहीं,  तो  उसके  क्या  कारण  हैं  ?

 प्रतिरक्षा  मंत्री  (श्री  स्वर्ण  सिह)  :  (क)
 पेन्शनी  लाभों  के  साथ  रिटारि  होने  वाले  सभी
 अफसरों  को  श्रपने  शनारूती  कार्ड  श्रपने  पास
 रहने  दिये  जाते  हैं  ।

 (ख)  से  (घ)  रिटायर  हो  चुके  भ्रफसरों
 को  दुबारा  शनारुती  कार्ड  जारी  नहीं  किए  जाते  ।
 ऐसा  मुख्यतः  सुरक्षा  कारणोंवश  किया  जाता  है,
 और  शनाख्ती  काई  गुम  होने  की  प्रोत्साहन  न
 देने  के लिए  ।

 नौतेना  मुख्यालय  के  साथ  पत्र-ब्यवहार

 4428,  श्री  द्ोम  प्रकाश  त्यागी  :
 श्री  राम  स्वरूप  विद्यार्थी  :
 श्री  बलराज  मधोक  :

 कुमारी  कमला  कुमारी:
 श्री  नारायण  स्वरूप  शर्मा  :

 क्या  प्रतिरक्षा  मन्त्री  20  नवम्बर,  968
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 के  अतारांकित  प्रश्न  संख्या  373  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  नौसेना  मुख्यालय  से  मर्ती  के
 बारे  पें  जानकारी  मांगने  वाले  पत्रों  के  उत्तर
 उसी  भाषा  में  देने  सम्बन्धी  स्थिति  पर  इस
 बीच  विचार  किया  गया  है;

 (ख)  यदि  हां,  तो  इस  बारे  में  क्या

 कार्यवाही  करने  का  विचार  है;  और

 (ग)  सम्बन्धित  मापाओ्रों  में  समी  पत्रों
 के  उत्तर  देने  के  लिए  कुल  कितने  कमंचारियों
 की  नियुक्ति  का  प्रस्ताव  है  ?

 प्रतिरक्षा  मन्त्री  (श्री  स्वर्ण  सिह)  :  (क)
 मे  (ग).  जीहां।  हिन्दी  में  प्राप्त  होने  वाले
 सभी  पत्रों  का  अब  हिन्दी  में  उत्तर  दिया  जा
 रहा  है  ।  हिन्दी  श्रौर  ब्राग्ेजी  के  अतिरिक्त  श्रन्य
 माषाधों  में  प्राप्त  होने  वाले  पत्रों  की  संख्या
 उपेक्ष्य  है  ।  उन  पत्रों  का  मी  जहां  सम्मव  हो
 उसी  भाषा  में  उत्तर  देने  के  प्रयास  किये  जा  रहे
 हैं  ।  इस  समय  कोई  विशेष  कमंचारीगशा  मर्ती
 करने  का  विचार  नहीं  है।

 Soviet  Presence  in  Indian  Ocean

 4429.  SHRI  YAJNA  DATT  SHARMA  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  attention  of  the
 nment  of  India  has  been  drawn  to  the  art-
 icle  appearing  ॥  the  Swiss  Daily  ‘Neve
 Zurcher  Zcitung’  regarding  ‘‘increasing
 Soviet  presence  in  the  Indian  Ocean":  and

 Gover-

 (b)  if  so,  the  reaction  of
 Government  thereto  ?

 the  Indian

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH;  :  (a)
 Government  has  seen  the  Press  Report.

 (b)  The  Report  published  in  the  paper
 is  totally  unfounded.
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 लाइं  माउ  टबेटन  द्वारा  दिये  गये  “नेहरू
 भाषरण-माला'”  के  भाषर

 4430,  श्री  मोलहू  प्रसाद  :  क्या  प्रधान
 मंत्री  18  दिसम्बर,  968  के  अतरांकित  प्रश्न
 संख्या  4945  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्या  लाई  माउ  टबटन  द्वारा  दिये  गये
 “नेहरू  स्मारक  माषगा-माला  के  सभी  मभापगा
 सभा  पटल  पर  रखे  जायेंग;  और

 (ख)  यदि  हां,  तो  कब  ?

 प्रधान  मंत्री  श्रणु  शण्ति  मंत्री  तथा  योजना
 मंत्री  (श्रीमती  इन्दिरा  गांधी):  (क)  और  (ख).
 सरकार  को  लाई  माउ  टवेटन  द्वारा  दिये  गये
 केवल  एक  ही  सार्वजनिक  भाषण  की  जान  कारी
 है  -  इस  मापण  को  समाचार  पत्रों  द्वारा  व्यापक
 रूप  से  निस्तार  किया  गया  थ,  और  इसकी
 प्रतियां  सुलम  हैं  1

 भारतीय  दूतावासों  के  प्रध्यक्षों  की  निपुक्ति

 443).  श्री  मोलहू  प्रसाद  :
 श्री  एस०  ब्रार  ०  दामानी  :
 श्री  बलराज  मधोक  :

 क्या  बेंदेशिक-कार्य  मत्री  |  8  दिसम्बर,  968
 के  ग्रतारांकित  प्रश्न  संख्या  4950  के  उन्तर
 के  सम्बन्ध  में  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  मारतीय  दूतावासों  के  अध्यक्ष  नियुक्त
 किये  गये  1  व्यक्तियों  के  नाम  क्या  हैं;

 (4)  उनकी  योग्यताओं,  राजनैतिक  भनु-
 मव  तथा  दलों  से  सम्बन्ध  के  बारे  में  ब्योरा  क्या
 है;  भर

 (ग)  उनमें  से  कितने  पिछले  सामान्य  चुनाव
 में  पराजित  हुए  वे  प्रथवा  कांग्रेस  के  टिकट  पर
 चुने  गये  थे  ?
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 बंदेशिक-कार्य  मंत्रालय  में  उप-मंत्रो  (भी
 सुरेन्रपाल  सिह.  (क)  नाम  नीचे  दिए  गए  हैं:-

 l.  श्री  टी०  स्वामीनाथन
 2.  श्री  वाई०बी०  गन्डेविया
 3.  श्री  के०  एल०  मेहता
 4.  श्री  ए०एम०  टॉमस
 5.  श्री  राज  बहादुर
 6.  श्री  एस०एस०घवन
 7.  नवाव  झली  यावर  जंग
 8.  श्री  ओ०वी०  अल्गेसन
 9.  डा०  के०एस०  शेलवंकर

 10.  श्री  पी०एस०  नस्कर
 L,Y  डी०पी  ०धर

 (ख)  उनकी  शैक्षरिगक  एवं  अन्य  अहंताए'
 पत्र  में  दी  गई  हैं  जो समा  पटल  पर  रखा  गया
 है  ।  [पुस्तकालय  में  रखा  गया।  देखिये  संख्या
 LT--542/69]  इनमें  से  चार  सर्व  श्री  राजबहादुर,
 ए०एम०  टामस,  प्रो०्वी०  प्रल्गेसनन  प्लौर  पी०
 एस०  नस्कर  कांग्रेस  दल  के  सदस्य  थे  ।  श्री  डी०
 पी०  घर  जम्मू  शौर  काश्मीर  में  राष्ट्रीय  सम्मेलन
 के  सदस्य  थे  an  भ्रन्य  व्यक्तियों  का  राजनीति  से
 कोई  सम्बन्ध  नहीं  था  |

 (ग)  श्राम  चुनाव  में  चार  हार  गए  शोर
 एक  विजयी  हुए  ।

 नौसेमा  मुख्यालय  में  प्राप्त  गुजराती
 झौर  मराठी  भाषा  में  प्रावेदन

 4434,  श्री  राम  स्वरूप  विद्यार्थी  :
 श्री  बलराज  मधोक  :

 कुमारी  कमला  कुमारी  :
 श्री  मारायण  श्बकप  शर्मा  :
 श्री  होम  प्रकाश  त्यागी  :

 क्या  प्रतिरक्षा  मंत्री  20  नवम्बर,  1968
 के  प्रतारांकित  प्रश्न  संख्या  374  के  उत्तर  के
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 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  नौसेना  मुख्यालय  में  जुलाई,  968
 से  दिसम्बर,  968  तक  भर्ती  के  लिये  गुजराती
 धौर  मराठी  मापषापों  में  कितने  भ्ावेदन  प्राप्त
 हुए;

 (ख)  जिन  भावेदनों  के  उत्तर  दिये  गये
 उनकी  संख्या  कितनी  है;  भौर

 (ग)  ऐसे  भ्रावेदन  पत्रों  की  संख्या  कितनी
 है  जिन  पर  पता  न  होने  के  कारण  उत्तर  नहीं
 दिया  गया  ?

 प्रतिरक्षा  मंत्री  (भी  स्वर  सिह)  :  (क)
 गुजराती  2
 मराठी  4

 (ख)  पांच

 (ग)  एक  t

 तारापुर  परमाखु  बिजलो  केन्द्र

 4435.  श्री  महाराज  सिह  भारतों  :  क्या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बया  तारापुर  परमाण  विद्युत  केन्द्र
 के  लिये  ईघन  के  उत्पादन  की  योजना  पूरी  हो
 गई  है;  भौर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्या  है  ?

 प्रधान  मंत्री  श्र  शक्ति  सलजओो  तथा
 योजना  संत्रो  (भीमतो  इन्दिरा  गांधी)  :  (क)
 तथा  (ख).  संयत्र  का  विस्तृत  डिजायन
 तथा  ले-प्राउट  शमी  तैयार  किये  जा  रहे  हैं

 Conference  of  Indian  Ambassadors
 of  West  Asia

 4436.  SHRI  R.  K.  SINHA  :
 SHRI  SHRI  CHAND  GOYAL  :
 SHRI  HARDAYAL  DEVGUN  :

 Will  the  Minister  of  EXTERNAL  AFFAIRS
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 be  pleased  to  state  ;

 {a)  whether  a  Conference  of  the  Indian
 Ambassadors  in  West  Asian  countries  is
 being  convencd;

 (b)  if  so,  the  probable  date;

 (c)  the  major
 and

 issucs  to  be  discussed;

 (d)  whether  Conference  of  Ambassadors
 in  the  other  regions  is  also  being  convened  ?

 THE  DEPUTY  MINISTER  ह) ठ  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  and
 (by.  A  Conference  of  the  Indian  Ambassa-
 dors  in  West  Asia  and  North  Africa  will  be
 held  from  May  20-23,  1969.

 (c)  The  West  Asian  situation  and
 matters  including  devclopment  of  tradc,
 ‘economic  and  cultural  relations  in  which
 India  is  interested  are  expected  to  be  discu-
 ssed.

 other

 (d)  Conferences  of  Heads  of  Missions  in
 various  regions  are  held  from  time  to  time.

 Manufacture  of  Transmitters

 4437.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  Government  propose  to  sct
 up  a  factory  for  the  manufacture  of  trans-
 mitters  in  collaboration  with  some  foreign
 countries:

 (b)  if  so,  the  details  thereof;  and

 (0)  the  place  where  it  is  likely
 located  and  the  time  by  which  their
 facture  will  start  ?

 to  be
 manu-

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a)  No,  Sir.  There  is  no  propo-
 salto  sct  up  anew  unit  for  the  manufa-
 cture  of  Transmitters.

 (७)  and  (c).  Do  not  arise.
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 Haj  Pilgrims

 4438.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  of  Haj  pilgrims  author-
 ized  by  Government  for  Haj  during  the  last
 three  years:

 (b)  the  amount
 given,  vear-wise;

 of  foreign  cxchange

 (c)  the  number  of  Haj  pilgrims  who  did
 not  come  back;  and

 (७)  the  reasons  therefor  and  the  action
 taken  by  Government  in  such  cascs  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (  SHRI  SURENDRA_  PAL  SINGH  ye
 (a)  967  15,200

 968  15,000
 969  15,000,

 (b)  1967,  —_—-Rs.2,38,84,205/-
 968  Rs.2,34,43,35/-
 969  Rs.2,36,25,000/-was  authorised.

 The  exact  amcunt
 the  pilgrims  is
 ined,

 released  to
 being  ascerta-

 (c)  Except  for  the  pilgrims  who  dic  on
 board  the  ships  or  in  Saudi  Arabia  due  to
 old  age  or  sickness,  all  other  pilgrims  do
 com  back--some  may  return  late  by  a  few
 months  or  by  a  different  route  after  visiting
 other  holy  placcs.  There  is,  however,  no
 definite  means  of  ascertaining  the  number
 of  pilgrims  who  do  not  return  to  India
 after  Haj  as  the  Pilgrim  Pass  on  which  they
 travel  is  valid  for  one  year  and  they  can
 always  retun  to  India  during  that  period.  Any
 pilgrim  over-staying  in  Saudi  Arabia,  if  and
 when  apprehended  by  the  Saudi  Authorities,
 in  given  Consular  assistance  by  our  Embassy
 in  Jeddah  to  repatriate  him  to  India.

 (d)  In  view  of  the  position  stated
 the  question  does  not  arise.

 in  (०)
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 Anti-Indian  Propaganda  by  Radio
 Peking

 4439.  SHRI  GADILINGANA  GOWD  :
 SHRI  RANSIT  SINGH  :
 SHRI  BAL  RAJ  MADHOK  :
 SHRI-HAR  DAYAL  DEVGUN  :
 SHRI  D.  C.  SHARMA  :
 SHRI  BENI  SHANKER  SHARMA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 increase
 Radio

 (a)  whether  there  has  been  an
 in  the  anti-Indian  propaganda  by
 Peking  recently;

 (b)  if  so,  Government's  reaction  thereto:

 (c)  the  number  of  Protest  Notes  sent  to
 the  Chinese  Government  during  the  second
 half  of  1968;  and

 (०१)  the  steps  taken  to  counteract  the
 anti-Indian  propaganda  ?

 THE  DEPUTY  MINISTER  UN)  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENIDRA  PAL  SINGH):  (a).
 While  the  actual  intensity  of  the  anti-Indian
 Propaganda  by  Radio  Peking  varices  slightly
 from  tine  to  time,  on  the  whole  it:  has  been
 ata  sustained  high  level  in  the  recent
 past.

 (b)  Government  of  India  have  deplored
 such  propaganda  and  have  asked  the  Chin-
 ese  Government  in  the  past  io  stop  it  and
 return  to  the  path  of  normal  international
 behaviour.

 (c)  No  written  protest  note  was  given  to
 the  Chinese  Government  in  the  seoond  half
 of  ‘1968.  on  this  subject.

 (d)  Government  of  India  and  their  Miss-
 ions  abroad  are  using  every  available  oppor-
 tunity  to  counteract  the  false  and  hostile
 propaganda  put  by  Chinese  Press,  Radio
 and  other  mass  media.

 Devsclopment  of  Nuclear  Weapons  by
 Israel

 4440.  SHRI.  M.L.  SONDHI  :  Will  the
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 Minister  of  EXTERNAL  AFFAIRS  ४०
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Isracl  has
 developed  Nuclear  Weapons;  and

 (b)  if  so,  the  reaction  of  the  Government
 of  India  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Certain  Press  reports  appeared  early  in
 January  this  year  tothe  effect  that  Israel
 either  has  the  nuclear  bomb  or  will  have  it
 shortly,  but  Isracli  sources  have  denied  the
 reports.  The  Government  have  no  inform-
 ation  on  this  matter.

 (b)  Docs  not  arise.
 Deceased  Army  Personnel  belonging  to

 Gujarat  in  Kutch  and  Indo-Pak
 Conflict

 4441.  SHRI  NARENDRA_  SINGH
 MAHIDA  :  Will  the  Minister  of  DEFENCE
 be  plicased  to  state  :

 (a)  whether  the  Army  personnel  belo-
 Nging  to  Gujarat  also  laid  down  their  lives
 in  ‘1964-65  in  Kutch  and  Indo-Pak  conflict;
 and

 (b)  if  so,  the  details  in  regard  to  the
 pension  being  given  to  their  fumilics  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  (a)  Yes,  Sir.  Four
 Army  personnel  belonging  to  Gujarat
 (2  Officers,  |  JCO  and  |  OR)  were  killed  in
 action  in  Indo-Pak  conflict.  No  one  from
 Gujarat  was  killed  in  the  Kutch  conflict.

 (b)  Details  regarding  pensionary  benc-
 fits  given  to  their  familics  is  being  collected
 from  the  pension  paying  authorities  and
 will  be  laid  on  the  table  of  the  House  in
 duc  course.

 ब्रिटेन  स्थित  भारतीय  उच्च  झ्ाधोग  में
 लेखा-पशीजा  विभाग  हवाश  ध्ानियमितताधों  का

 बला  लगागा

 4442.  श्री  मथु  खिमये  :  गया  अंदेशिक-
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 कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  लन्न्दन  स्थित
 भारतीय  उच्चायोग  के  वारशिज्य  दोत्य  विमाग
 में  लेखों  की  लेखापरीक्षा  के  दोरान  लेखापरीक्षा
 विभाग  द्व।रा  हजारों  पौंड  की  अनियमितताग्रों
 का  पता  लगाया  गया  था;

 (ख)  यदि  हां,  तो  उसके  लिए  जिम्मेवार
 अधिकारियों  के  नाम  क्या  हैं  श्रौर  उनके  विरूद्ध
 ब्या  कार्यवाही  की  गई  है;

 (ग)  क्या  यह  मी  सच  है  कि  गत  तीन
 वर्षों  से  उक्त  त्रिभाग  के  लेखों  की  लेखा-परीक्षा
 नहीं  की  गई  है;  श्रौर

 (घ)  यदि  हां,  तो  उसके  क्या  कारण  है  ?

 बंदेशिक  कार्य  मंत्रालय  में  उप-मंत्री  (श्री
 सुरेखपाल  सिह  :)  (क)  एक  शभ्रनियमितता
 हुई  थी  कत  कोंसली  विभाग  में  नहीं,  अ्रपितु
 डाक  शाखा  में,  श्रौर  उसका  पता  भारत  के
 हाई  कमी शन  को  नवम्बर,  966  में  चल  गया
 था  शोर  उन्होंने  लेखा-परीक्षा  निदेशक,  लन्दन,
 को  इसकी  रिपोर्ट  दे  दो  थी।  यह  5,240
 'पौंड  की  रकम  का  मामला  था।

 (ख)  इसमें  स्थानीय  भर्ती  के  सर्वश्री

 जुगर  सिंह  और  एन.सी.  बोस  नामक  जिन  दो
 कमंचा।रेयों  का  हाथ  था  उन्हें  श्रावश्यक  जांच-
 पड़ताल  के  बाद  मार्च,  968  में  बिना  पेंशन
 और  उपदान  के  बर्खास्त  कर  दिया  गया  था।

 (ग)  भौर  (च).  सूचना  इकट्ठी  की  जा

 रही  है  t

 Release  of  Shri  Trilok  Chandra  Gupta

 4443  SHRI  M.L.  SONDHI  :  Will  the
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  propose  to
 to  hold  a  high  level  inquiry  into  the  circu-
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 mstances  in  which  inordinate  delay  occu-
 rred  in  his  Ministry  in  taking  up  the  case
 of  Shri  Trilok  Chandra  Gupta,  7  years
 old  detenue  in  Pakistan;

 (0)  whether  Government  have  consi-
 dered  offering  compensation  to  the  family
 of  Shri  Trilok  Chandra  Gupta;  and

 (c)  the  steps  Government  are  taking
 to  provide  prompt  help  in  such  cases  in
 future  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  EXTERNAL  AFFAIRS  (SHRI
 SURENDRA  PAL  SINGH):  (a)  No,  Sir.
 There  has  been  no  delay  in  the  Ministry
 taking  up  the  case  of  Trilok  Chandra
 Gupta.

 (b)  There  is  no  standing  scheme  of
 the  Government  of  India  under  which
 compensation  can  be  granted  in  such  cases.
 However.  Government  are  considering  how
 Trilok  Chandra  can  be  helped  in  his
 rehabilitation.

 (c)  Government  are  already  providing
 prompt  help  in  all  cascs  of  detention  of
 Indian  nationals  in  Pakistan  brought  to
 their  notice.

 Pakistani  Invasion  in  965

 4444,  SHRI  RANJIT  SINGH  :
 SHRI  BAL  RAJ  MADHOK  :
 SHRI  HARDAYAL  DEVGUN  :
 SHRI  D.C.  SHARMA  :
 SHRI  BENI  SHANKER

 SHARMA  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  any  analysis  has  been
 made  of  the  Pakistani  invasion  of  India  in
 1965;

 (b)  if  so,  the  outcome  thereof;  and

 (c)  the  steps  taken  in  the  matter  so
 far  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  (a)  to  (०.  It  is  one
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 of  the  functions  of  the  Chiefs  of  Staff  to
 analyse  and  study  the  various  military
 operations  in  which  the  defence  forces

 ‘were  called  upon  to  participate  and  advise
 the  Government  in  the  light  of  conclusions
 derived  therefrom.  The  military  operations
 during  August-September  965  were  no
 exception  to  this.  As  already  indicated  in
 the  Annual  Reports  of  the  Ministry  of
 Defence  for  ‘1966-67,  ‘1967-68,  circulated  to
 to  the  honourable  Members,  some  internal
 re-organisations  and  streamlining  of  units
 have  been  made  with  a  view  to  improving
 the  “teeth  to  tail”  ratio  and  to  making  the
 army  a  more  effective  striking  force  with-
 Out  increasing  the  existing  manpower.
 The  task  of  providing  the  armed  forces
 with  more  modern  and  effective  weapons
 and  equipments  has  been  kept  in  view  and
 substantial  Progress  has  been  made  in
 this  direction,  both  quantitively  and  quali-
 tatively.  Improvements  have  also  been
 made  in  strategic  communications.

 The  experience  of  965  also  demonst-
 rated  that  our  dependence  on  forcign
 countries  for  defence  equipment  should
 be  reduced  and  efforts  have  therefore  been
 Continued  along  the  twin  courses  of  mode-
 tnisation  of  arms  and  progressive  sclf-
 reliance  by  setting  up  new  capacities  and
 Senerally  gearing  up  the  industrial  appar-
 atus  in  the  country  for  the  manufacture
 of  defence  equipment  and  _  stores.

 श्रायुष  कारखाने

 4445,  श्री  भारत  सिह  चौहान  :  क्या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रायुध  कारखानों  में  सरकार  ने
 कितनी  पूजी  लगा  रखी  है  और  गत  तीन  वर्षों
 में  उनका  वाधिक  उत्पादन  कितना-कितना

 रहा
 है;

 (ख)  क्या  यह  सच  है  कि  उन  कारखानों
 में  प्रसनिक  उपयोग  की  वस्तुएं  भी  बनाई
 जाती  हैं;  भौर

 (ग)  यदि  हां,  लो  गत  तीन  वर्षों  में
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 आयुध  कारखानों  में  सैनिक  उपयोग  की  कितने

 मूल्य  की  वस्तुए'  बनाई  गई  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (थ्री
 लण्ना०मिश्र)  :  (क)  से  (ग)  सूचना  इकट्
 की  जा  रही  है  |  श्रौर  समा  के  पटल  पर  रख
 दी  जाएगी  ।

 झाजाद  हिन्द  फौज  के  संलिकों  को  पुनः
 बेतन  देना

 4446.  श्री  हुकम  चन्द  कछवाय  :  क्या
 प्रतिरक्षा  मंत्री  27  नवम्बर,  968  के  अतारां-
 कित  प्रश्न  संख्या  233]  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  सरकार  को
 भ्रब  तक  भूतपूर्व  मारतीय  सैनिकों  से  जो
 आजाद  हिन्द  फौज  में  शामिल  हो  गये  थे;
 वेतन  तथा  मत्त  पुनः  प्राप्त  करने  के  लिए
 कितने  प्रावेदन  पत्र  मिले  हैं,  जो  सरकार  द्वारा
 जब्त  कर  लिए  गये  थे  श्रौर  कब  तक  इस  राशि
 का  भुगतान  कर  दिया  जायेगा  ?

 प्रतिरक्षा  मंत्री  (शी  स्वर्ण  सिह)  :  भूतपूर्व
 झ्राजाद  ग्राई०  एन०  to  सेविवर्ग  की
 संख्या  कि  जिन्होंने  भ्रपने  जब्तशुदा  वेतन  ध्रौर
 मत्तों  16  बहाली  के  लिए  3)  जनवरी,  969
 तक  प्रार्थना  पत्र  भेजे  हैं,  3825  है  1  इन  में
 से  8644  सेविवर्ग  को  वास्तविक  तौर  पर
 प्रदायगी  कर  दी  गई  है।  इस  के  श्रतिरिक्त
 झाडिट  द्वारा  3307  दावे  पारित  कर  दिए
 गए  हैं  द्रौर  शीघ्र  ही  श्रदा  कर  दिए  जाएगे।
 शेष  दावे  जांच  अधीन  हैं,  श्रौर  आशा  है  कि

 वह  शीघ्र  ही  निपटा  दिए  जाऐगें  ।

 Trade  Agreement  with  North  Korea

 4447.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  a  North  Korean  trade  dele-
 gation  came  to  Delhi  on  the  25th  Novem-
 ber,  1968,  headed  by  Mr.  Kim  Suk  Jin,  and
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 if  so,  the  names  of  the  members  of  the
 Indian  team  including  officials  who  parti-
 cipated  in  the  trade  talks;

 (b)  whether  India  has  agreed  to  ex-
 port  10,(00,  tons  of  high  grade  manganese
 ore  to  North  Korea  and  if  so,  the  guaran-
 tee  secured  by  Government  to  prevent  the
 possibility  of  the  manganese  ore  finding  its
 way  into  China  as  happened  with  other
 goods  in  the  past;

 (c)  the  type  and  quantity  of  goods
 offered  in  return  for  our  ore  and  the
 nature  of  payment  agreed  upon:  and

 (d)  whether  Government  realise  that
 by  such  hush-hush  deals  we  are  arming
 our  enemy  and  sabotaging  the  defence  of
 the  country  ?

 THE  DEPUTY  MINISTER  IN)  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Yes,  Sir.  A  list  of  the  mem-
 bers  of  the  [adian  Delegation  who  partici-
 pated  inthe  trade  talks  with  the  DPRK
 Delegation  is  placed  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No,  LT-543-
 ‘[69).

 (b)  Manganese  ore  is  one  of  the  expor-
 table  items  from  India  to  the  Democratic
 People’s  Republic  of  Korea  under  the  trade
 and  payments  agreement  concluded  by  the
 exchange  of  letters  on  9th  December,  1968.
 The  quantity  of  Manganese  ore  to  be  expor-
 ted  to  DPRK  would  depend  upon  contracts
 to  be  concluded  —  between  the  concerned
 enterprises  in  the  two  countries,  The
 Agreement  specifically  stipulates  —  that
 commodities  exchanged  between  the  two
 countries  shall  be  for  consumption  in
 their  respective  countries  and  shall  not  be
 re-exported.

 (०)  Lists  of  exportable  and  importable
 items  agreed  to  be  exchanged  between  the
 two  countries  are  attached  to  the  above
 mentioned  Trade  Agreement  copics  of

 the  Parliament which  are  available  in
 Library.

 (d)  The  Trade  Agreement  with  the
 DPRK  follows  the  estabilshed  pattern  of
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 Trade  and  Payments  Agreements  with  alk
 those  countries  with  whom  India  has_  eate-
 red  into  bilateralrupee  payment  arrange-
 ments.  Government  do  not  sec  in  .this
 Agreement  any  danger  to  the  defence  of
 the  country.

 Silver  Jubilce  Celebrations  of  the
 Azad  Hind  Government

 4448.  SHRI  SAMAR  GUHA  :  Will
 the  Minister  of  DEFENCL  be  pleased  to
 refer  to  the  reply  given  to  Starred  Ques-
 tion  No.  372  on  the  7th  August,  968  and
 state  :

 Government  have  since
 considered  the  suggestions  made  in  the
 representation  regarding  observance  of
 Silver  Jubilee  Celebrations  of  the  founda-
 tion  day  of  the  Azad  Hind  Government;

 (a)  whether

 (b)  ifso,  which  suggestions  Govern-
 ment  have  accepted  or  have  iiot  accepted;

 (९)  the  reasons  for  acceptance  of  sowe
 or  rejection  of  other  suggestions:  and

 (0)  the  steps  taken  by
 implement.  the
 Government  ?

 Government  to
 Suggestions  accepted  by

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  Yes,  Sir.

 (b)  to  (dy,  A  statement  indicating  the
 action  taken  on  the  various  suggestions
 is  laid  on  the  Table  of  the  House.  [Piaced  in
 Library.  See  No.  LT-54/69).

 wat  में  घिरे  हुए  विप्नोही  नागाश्रों  को
 सहायता  के  लिये  चोन-बर्मा  सोमा  के

 सभोप  ोन  को  सप्लाई  चोकियां

 4449.  थो  रघुवोर  सिह  :
 शो  बात्मोकि  खौधरो।
 ओर  झबिचन  :

 क्या  बेंदेशिक-कार्य  म'त्री  यह  बताने  को
 कृपा  करेंगे  कि  ;

 (क)  क्या  यह  सच  है  कि  चीन-बर्मा  सोमा
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 सहायता
 बर्मा  में
 स्थापित

 के  निकट  उन  विद्रोही  नागाग्नों  की
 करने  के  लिए  जो  मारत  लौटते  हुए
 भटक  गये  हैं  कुछ  सप्लाई  चौकियां
 की  हैं;

 (ख)  यदि  हां,  तो  सरकार  ने  हम  बारे  में
 बर्मा  सरकार  को  सहायता  तथा  सहयोग  प्राप्त
 करने  के  लिये  वया  कार्यवाही  की  है;  और

 (ग)  उस  पर  बर्मा  सरकार  की  क्या
 प्रतिक्रिया  है  ?

 वंदेशिक-कार्य  मंत्रालय  में  उप-मंंत्रो
 (श्री  सुरंखपाल  सिह)  :  (क)  बर्मा  सीमा  के

 निकट,  चीन के  यून्नान  प्रान्त  में  स्थापित  कंद्रों
 से,  छिपे  नागा  सामान  और  प्रशिक्षण  प्राप्त  कर
 रहे हैं।

 (@)  और  (7).  लोक-समा  में  27  मार्च,
 968  के  तारांकित  प्रश्न  संख्या  877  के
 उत्तर  और  राज्य  समा  में 1  श्रगस्त,  3968
 के  अतारांकित  प्रश्न  संख्या  580  के  उत्तार  की
 ओर  माननीय  सदस्य  का  ध्यान  आकपित  किया
 जाता  है  1  मारत  और  बर्मा  सरकार,  श्रापसी
 हितों  के  सभी  मामलों  पर,  एक  दूसरे  से  परा-
 म्  लेती  हैं।  इस  प्रकार  के  परामर्श  निरन्तर
 लिए  जाते  रहे  हैं  और  वे  सनन््तोपजनक  सिद्ध
 हुए  हैं  ।

 Indian  Air  Force  Planes  Used  by
 Ministers  During  Mid-Term

 Elections

 4450.  SHRI  GOERGE  FERNANDES  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  any  Army  or  Air  Force
 Planes  were  used  by  the  Prime  Minister  or
 any  othcr  Minister  during  the  campaign  in
 the  mid-term  clections  in  Bihar,  U.  P..
 Punjab  and  Bengal;

 (by  if  so,  the  number  of  occasions
 those  Planes  were  used  and  the  terms  and
 conditions  under  which  they  were  used;
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 (c)  whether  Government  would  consi-
 der  allowing  leaders  of  all  political  parties
 to  use  these  Planes  for  clectionsering  pur-
 Poses:

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  and  (b)  ६,  A.  1
 aircraft  were  used  by  the  Prime  Minister
 during  the  campaign  in  the  mid-term  elec-
 tions  on  25  occasions.  The  Prime  Minis-
 ter  as  the  [ead  of  the  Government  is
 entitled  to  use  these  aircraft  even  for  pure
 poses  other  than  official.  For  such  flights,
 fares  are  calculated  at  commercial  rates.  if
 the  destination  is  linked  by  a  regular  com-
 mercial  air  service  or  at  the  rate  of  Rs.
 0.33  per  statute  miles  for  cach  passenger.
 In  addition,  detention  charges  are  levied  at
 the  rate  of  Rs.  £50/-  per  hour  or  part
 thercof  for  halts  in  excess  of  the  first  48
 hours.

 (c)  and  (०)  No,  Sir.  Only  the  Prime
 Minister  as  the  Head  of  the  Government

 is  allowed  this  facility.

 Export  of  Jron  Ore

 4451.  SHRI  CHINTAMANI  PANI-
 GRAHI  :  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to
 state  :

 (a)  the  total  quantity  of  Iron  ore  ex.
 ported  from  India  in  the  year  1968-69  so
 for;  and

 (b)  the  port-wise  shipment  of  Iran  ore
 during  this  period  ?

 THE  DEPUTY  MINISTER  ॥ द  THE
 MINISTRY  OF  FOREIGN  TRADI.  ANID
 SUPPLY  (SHRI  CHOWDHARY  KAM
 SEWAK)  :  (७)  The  exports  of  iron  ore
 from  India  during  1968-69.  (from  1-4-1968.
 to  3I-2-968)  were  ‘1-026  million  tonnes.

 (b)  A  statement  showing  port-wise  ८४०
 ports  of  Iron  ore  from  India  during  the
 above  period  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 515-/69)
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 Supply  of  Textile  Machinery  to  Borma

 4452.  SHRI  HARDAYAL  DEVGUN  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleascd  to  state  :

 (a)  whether  the  Government  of  India
 had  submitted  a  tender  for  the  supply  of
 taxtile  machinery  and  accessories  to
 Burma;

 (b)  if  so,  the  estimated  requirement  of
 Burma  for  these  articles:

 (c)  whether  the  tender  has  been  accep-
 ted;  and

 (d)  if  so,  the  details  thereot  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADI:  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  The  State  Trading  Corpo-
 ration  has  submitted  a  tender  to  the  Go-
 vernment  of  Burma  for  sctting  up  a  cotton
 spinning  and  weaving  unit.

 (b)  The  requirement  is  for  a
 cotton  spinning  and  =  weaving
 40,000  spindles  and  600  looms  on
 basis.

 complete
 plant  of

 turnkey

 (c)  and  (d)  The  tender  is  under  con-
 sideration  of  the  Government  of  Burma.

 Welfare  workers  for  Ex-scrvicemen
 and  Servicemen's  Families

 4453.  SHRI  HEM  RAJ  :  Will  the  Minis-
 ter  of  DEFENCE  be  pleased  to  state  :

 (a)  the  number  of  welfare  workers  for
 ex-servicemen  and  servicemen’s  families
 which  have  been  sanctioned  for  different
 States  and  Union  Territories;

 (b)  the  principles  on  which  they  are
 allocated  to  different  states  and  union
 territories;  and

 (c)  the  number  which  have  been  to  dif-
 ferent  District  Soldiers,  Sailors  and  Airmen's
 Boards.  State  and  Union  Territority-wise  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.R.
 KRISHNA)  :  (a)  The  number  of  welfare
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 workers  sanctioned  for  different  Statca  and:
 Union  Territories  is  as  foliows  :

 Assam
 Bihar
 Haryana
 Himachal  Pradesh
 Kerala
 Jammu  &  Kashmir
 Tamil  Nadu
 Maharashtra
 Mysore
 Orissa
 Punjab
 Rajasthan
 West  Bengal
 Delhi

 3०७७०

 ०
 20
 20

 ७

 2

 —_—A

 DUN

 (b)  The  appointment  of  Welfare  Wor-
 kers  is  made  on  a  request  from  the  State
 Government.  Thcir  number  depends  on  the
 number  of  ex-servicemen  in  the  district
 concerned,  its  area  and  terrain,

 (c)  Welfare  workers  sanctioned  for
 different  States  are  allocated  to  the  district
 Boards  by  the  State  Soldiers  and  sailors,  and
 Airmen’s  Board  considered  necessary.

 तेजी  से  काम  करने  वाले  संगरणकों
 का  निर्माण

 4454.  श्री  यशबन्त  सिह  कुशवाह  :  क्या
 प्रतिरक्षा  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि
 मारत  में  वारिज्यिक  पैमाने  पर  शीघ्रकारी
 संगणाकों  का  निर्माण  कब  तक  भारम्म  करने
 का  प्रस्ताव  है  भौर  इस  बारे  में  कया  ब्यौरा  है  ?

 प्रतिरक्षा  मत्रालय  में  राज्य  मंत्रो  (थी
 ह्०  ला०  मि)  :  भद्रास  में  एक  फर्म  पहले  से
 प्रनालाग  कम्प्यूटरों  का  निर्माण  कर  रही  है
 ऐसे  50  कम्प्यूटर  प्रतिवर्ष  के  लिए  उनके  पास
 लाईसेंस  शुदा  क्षमता  है  ।  प्रत्येक  किस्म  के  0

 कम्प्यूटर  प्रतिवर्ष  की  क्षमता  सहित  प्रनालाग
 तथा  तेजगति  के  डिजिटल  कम्प्यूटरों  का  उत्पादन
 हैदराबाद  में  राजकीय  क्षेत्र  के  एक  उपकरण
 द्वारा  स्थापित  किया  जा  रहा  है  |  यह  2  वर्षों  में
 विकसित  होंगे  ny  बंगलोर  में  राजकीय  क्षेत्र  के
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 एक  उपकरण  के  साथ  सहयोग  से  एक  और
 फामं  इल्टेग्रेटिड  सर्कभटों  का  प्रयोग  करते  हुए
 कम्प्यूटरों  का  निर्माण  स्थापित  कर  रही  है।
 वह  969-70  से  शुरू  कर  के  झागामी  १  वर्षो
 में  ऐसे  56  कम्प्यूटरों  का  निर्माण  करेंगे  ।  एक
 चौथी  फर्म  में  श्राधुनिक  कमप्यूटरों  का  निर्माण
 हस्तगत  करने  के  लिए  प्राथंना  पत्र  भेजा  है  1

 Indian  Military  Contingent  in  South
 Vietnam

 4455.  SHRI  RANJIT  SINGH  :  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state  5

 (a)  Whether  our  military  contingent  in
 South  Vietnam  has  been  drastically  reduced;
 and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  Yes,  Sir.

 (0)  As  a  result  of  the  obligations  arising
 out  of  our  m:nbership  of  the  International
 Commission  for  Supervison  and  Control  in
 Indo-China,  Indian  Army  personnel  have
 been  deputed  to  Indo-China  since  ‘1954,  As
 certain  countries,  which  had  initially  agreed
 to  contribute  funds  for  financing  the  Com-
 mission,  defaulted  in  making  their  contribu-
 tion,  the  Commission  was  forced  to  curtail
 its  activities  during  the  last  few  years  with
 a  view  to  reducing  expenditure.  Further,
 the  conditions  pervailing  now  in  Victnam
 have  reduced  the  range  of  effective  functi-
 oning  of  the  Commission.

 पाकिस्ताम  के  सनिक  विमानों  को  भारत
 से  होकर  उड़ाम

 4456,  श्री  रखजीत  सिह  क्या  प्रतिरक्षा
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  जुलाई  से  लेकर  अब  तक  पाकि-
 स्तान  के  कितने  सेनिक  विमानों  ने  मारत  के
 ऊपर  से  होकर  उड़ान  की  हैं;
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 (ख)  उनमें  से  कितने  विमानों  ने  'मारत
 पर  उडान  की  थी;  श्रौर

 (ग)  क्या  यह  सच  है  कि  जब  से  ये  उड़ानें
 शुरू  हुई  हैं  तब  से  एक  भी  भारतीय  संनिक
 विमान  ने  पाकिस्तान  पर  उड़ान  नहीं  की  जबकि
 पाकिस्तान  के  श्रनेक  सैन्कि  विमानों  ने  उपयुक्त
 अनुमति  लेकर  हमारे  क्षेत्र  पर  उड़ान  की  हैं?

 प्रतिरक्षा  मन्त्री  (श्री  स्वर्ण  सिह):  (क)  24

 (ख)  एक  भी  नहीं  1

 (ग)  जी  नहीं  डस  अबधि  में  23  ग्राई०
 ए०एफ०  विमान  पाकिस्तान  से  हो  कर  गए  हैं  1

 Tarapore  Atomic  Plant

 4457.  SHRI  9.  N.  PATODIA  :  Will  the
 PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Tarapore
 Atomic  Energy  Plant  would  be  able  to  sup-
 ply  nuclear  power  from  April  1969;

 (b)  if  so,  what  would  be  the
 line;

 supply

 (c)  whether  the  schemes  for  the  distrib-
 ution  of  the  power  between  Maharashtra  and
 Gujarat  both  for  industrial  and  non-indus-
 trial  needs  have  been  drawn  up;  and

 (d)  if  so,  the  details  thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  and  (b).  Power  is  expected
 to  be  available  from  the  Tarapur  Atomic
 Power  Station  on  an  ‘as  available  when
 available’  basis  from  May  1969  and  at  full
 rated  capacity  from  July  1969.

 (c)  and  (d).  Power  from  this  Station  will
 be  made  available  to  both  Maharashtra  and
 Gjuarat.  Its  actual  distribution  is  the  rese
 ponsibility  of  the  two  States.
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 Retired  Defence  Services  Officers  Employed
 in  Private  or  Public  Sector

 Undertakings

 4458.  SHRI  JYOTIRMOY  BASU  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  the  names  and  designations  of  Offi-
 cers  retired  form  defence  services  who  have
 found’  employment  either  in  the  private
 sector  or  in  the  public  sector  and  other
 Government  departments  except  Defence
 Ministry  during  the  last  three  years;  and

 (b)  the  salary  and  other  emoluments  of
 each  of  those  officers  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  According  to  the
 information  available,  the  retired  Service
 Officers  in  the  appended  lists  [Placed  in
 Library  See.  No.  LT-5!6/69]  have  found
 employment  in  the  private  sector  or  the
 public  sector  or  in  other  Government  depa-
 rtments  except  the  Ministry  of  Defence
 during  the  years  966  to  ‘1968,

 (b)  The  information  is  not  readily  avai-
 lable.

 International  Control  Commission
 in  Vietnam

 4459.  SHRI  S.  KUNDU  :
 SHRI  S.  M.  KRISHNA  :
 SHRI  P.  VISHWAMBHARAN  :
 SHRI  K.  LAKKAPPA  :
 SHRI  SURENDRA  NATH

 DWIVEDY  :

 Will  the  Minister  of  EXTERNAL  AFFA-
 IRS_  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  present
 composition  of  the  International  Control
 Commission  in  Vietnam  (I.  C.  C.)  is  propo-
 sed  to  be  changed;  and

 (b)  if  so,  what  is  the  nature  of  the  cha-
 nge  proposed  to  be  made  and  Government's
 reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 MARCH  26,  969  Written  Answers  100.

 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  The
 Government  of  India  have  no  inforniation
 in  this  regard.

 (b)  Does  not  arise.

 American  Tanks  Reaching  Pakistan  Through
 other  Countries

 4460.  SHRI  INDRAJIT  GUPTA  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 State  :

 (a)  whether  West  Germany  is  shortly
 selling  over  000  Amrican  built  M-47  and
 M-74  tanks  to  Italy:

 (0)  whether  similar  tanks  sold  by
 West  Germany  last  year  found  their  way
 to  Pakistan  thus  circumvetning  a  West
 German  promise  that  no  such  weapons
 would  be  sold  to  areas  of  tension;

 possibility  of
 new  tanks  to

 (c)  whether  there  is  ans
 Italy  selling  some  of  those
 Pakistan;  and

 (a)  if  so,  the  action  Government  propo-
 se  to  take  in  regard  thereto  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  Government  have
 seen  Press  reports  to  the  effect  that  the
 Federal  Republic  of  Germany  may  sell
 about  800  M-47  and  300  M-74  tanks,  which
 are  no  longer  in  service  to  an  Italian
 company.  Government  have,  however,  no
 authentic  information  relating  to  this.

 (b)  According  to  our  information  this
 did  not  happen.

 (०)  and  (d).  Government's  view  on  the
 question  of  arms  supplies  to  Pakistan  have
 been  made  known  to  all  friendly  countries,
 including  Italy.  Government  hope  that
 these  countries  will  agree  with  our  assess-
 ment

 Relations  with  Indonesia

 4461,  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  any  positive  steps  have
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 been  taken  to
 with  Indonesia;

 improve  India’s  relations

 (b)  if  so,  the  details  thereof;

 (c)  whether  it  is  proposed  to  improve
 India’s  trade  and  cultural  relations  with
 Indonesia;  and

 (d)  if  so,  in  what  way  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  to
 (d)  A  statement  is  placed  on  the  Table
 of  the  House.

 Statement
 The  Joint  Communique  issued  after  the

 recent  visit  of  the  Indonesian  Foreign
 Minister,  outlined  steps  to  be  taken,  in  the
 future,  to  increase  cooperation  between
 India  and  Indonesia:

 (i)  The  two  Foreign  Ministers  reaffir-
 med  their  desire  to  take  concerted
 action  to  cnlarge  and  strengthen
 relations  in  the  political,  economic,
 technical  and  cultural  fields.

 (ii)  Both  countries  recognised  the  need
 for  formulating  and  adopting
 practical  measures  to  enhance
 technical  and  economic  coopera-
 tion  and  to  promote  increased
 trade  to  mutual  advantage.

 The  Foreign  Minister  of  Indonesia
 welcomed  Indian  investment  in  the
 Five-Year  Development  Plan  of
 Indonesia  as  also  Indian  collabora-
 tion  through  joint  industrial
 ventures  and  technical  assistance.

 (iii)

 (iv)  It  was  decided  that  _  bilateral
 discussions  at  the  official  level
 between  the  two  Governments
 would  take  place  in  Djakarata  next
 year.

 The  two  Forcign  Ministers  agreed
 that  exchanges  of  visits  between
 the  leaders  of  the  two  countries
 would  further  develop  and  streng-
 then  mutual  relations.

 (v)
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 (vi)  Both  countries  agreed  that  further
 discussions  should  take  place  to
 indentify  areas  of  economic  co-
 operation  including  commodity
 arrangements  and  to  undertake
 studies  in  specific  aspects  of  trade
 promotion.

 (vii)  It  was  also  decided  to  reactivate
 the  cultural  agreement  between  the
 two  countries

 Export  of  Jute

 4462  SHRI  B.K.  DASCHOUDHURY  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  the  Food  and  Agricultural
 Orgnisation  has  indicated  that  India  may be  out  of  world  market  for  jute  during  the
 year  1969-70:

 (b)  if  so,  the  steps  Government  Propose to  take  to  improve  the  jute  crop  pattern:
 and

 (०)  the  total  quantity  of  jute  exported
 during  the  year  1966-67  and  1957-68  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK  )  :  (a)  While  reviewing  the  outlook
 for  1969-70,  in  the  light  of  India's  crop
 expectations,  the  Consultative  Committee
 of  the  F.O  A.  Study  Group  on  Jute, Kenaf  and  Allied  Fibres  had,  at  its  mecting held  in  January,  1969,  indicated  that  India
 was  hoping  to  reach  self-sufficiency  in  raw
 jute  both  1959-70  and  beyond.

 (b)  It  is  proposed  to  increase  the
 production  of  jute  and  mesta  by  raising  the
 yicld  of  fibre  through  application  of  all
 inputs  and  adoption  of  improved  agricul. turals  practices,  double  cropping  in  cxtensive
 areas,  introduction  of  high-yielding  strains, distribution  of  improved  jute  seeds,  aerial spraying  and  fertilisers.  A  minimum  support
 Price  will  also  be  assured  to  the  grower.

 (c)  ‘1966-67,
 1967-68

 32,777  tonnes
 12,449  tonnes
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 Indo-G.D.R.  Economic  Cooperation

 4463.  SHRI  INDRAJIT  GUPTA
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  any  proposal  was  received
 from  the  German  Democratic  Republic
 for  an  economic  co-operation  treaty  with
 India  covering  technical  co-operation,
 financial  credit  and  industrial  collaboration,
 besides  commercial  trade:

 (b)  whether  the  G.D.R.  authorities  do
 not  insist  on  diplomatic  recognition  as  a
 pre-condition  for  such  an  agreement;  and

 (c)  if  so,  the  reasons  for  India’s
 ted  rejection  of  the  offer  ?

 repor-

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  No,  Sir.

 (0)  and  (c)  Do  not  arise.

 Exports  from  Nepal

 4464.  SHRI  SITARAM  KESRI  :
 SHRI  HARDAYAL  DEVGUN  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  D.C.  SHARMA  :
 SHRI  RANJIT  SINGH  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  bce  pleased  to  state  :

 (a)  whether  Government  have  asked
 Nepal  to  ensure  that  the  export  of  certain
 items  to  India  docs  not  exceed  the  1967-68
 level;

 (b)  if  so,  the  names  of  such  items;  and

 (c)  the  reasons  for  not  increasing  the
 import  of  these  items  from  Nepal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SBWAK  ):  (a)  to(c).  Asa  result  of  the
 discussion  between  the  representatives  of
 India  and  Nepal  held  in  Kathmandu  in
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 November,  1968,  the  Government  of  Nepal
 have  agreed  to  limit  the  export  cf
 synthetic  yarn  fabrics  and  stainless  steel
 manufactures  to  India  to  the  level  of  ‘1967.
 68.  The  step  had  to  be  taken,  as  owing
 the  difference  in  the  import  and  fiscal
 policies  of  the  two  countries,  unrestricted
 movement  of  these  items  manufactured  in
 Nepal  out  of  imported  raw  materials,  had
 been  causing  difficulties.

 Ceylon  Economic  Liberation  Movements’
 Effect  on  Indian  Nationals

 4465.  SHRI  SITARAM  KESRI:
 SHRI  D.  N.  PATODIA  :

 Will)  the  Minister  of
 AFFAIRS  be  pleased  to  state  :

 EXTERNAL

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  news  items
 regarding  the  formation  of  a  new  organisa-
 tion  in  Ceylon  called  the  Economic  Libera-
 tion  Movement  with  the  main  objective
 of  driving  out  Indians  from  Ceylon;

 (b)  whether  the  activities  of  the  organi-
 sation  have  in  any  way  prejudicially  effected
 the  Indian  nationals  there  and  the  imple-
 mentation  of  Indo-Ceylonse  agreement  in
 this  regard;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  to
 (०)  Government  have  seen  press  report  to
 that  effect  but  have  no  information  about
 the  activities  of  the  movement  as  such.
 Government  are,  however,  confident  that  so
 far  as  Indo-Ceylon  relations  are  concerned
 they  will  be  guided  and  governed  by  the
 goodwill  and  close  understanding  existing
 between  the  two  countries  and  the  Agrec-
 ment  concluded  between  them.

 Loss  suffered  by  M.  M.  T.  C.

 4466.  SHRI  B.K.  DASCHOWDHARY:
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  the  total  amount  of  loss  suffered
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 by  the  Minerals  and  Metals  Trading  Cor-
 poration  during  the  year  1967-68;  and

 (b)  the  steps  Government  propose  to
 take  to  économise  the  cost  of  exports  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK  ye  (a)  During  the  year  1967-68,
 the  Minerals  and  Metals  Trading  Corpora-
 tion  suffered  no  loss.

 (0)  Government  have  embarked  on
 several  developmental  scheme  in  the  field
 of  mining.  transport  and  ports.  These
 schemes  include  integrated  projects  for
 Providing  mechanical  loading  facilities  at  the
 ports  of  Visakhapatnam,  Paradeep,  Madras.
 Marmagoa  and  Haldia.  With  the  comple-
 tion  of  these  Projects,  considerable  econo-
 mies  are  likely  to  be  effected  in  the  cost
 exports  of  mineral  ores.

 Second  Unit  of  Bharat  Electronics  Limited

 4467.  SHRI  M.  N.  NAGHNOCR:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  there  is  a  proposal  to
 start  a  Second  Unit  of  the  Bharat  Electron-
 ics;  and

 (b)  if  so,  whether  Government  are  exa-
 mining  the  feasibility  and  atvisibility  «of
 having  the  same  in  Bangaloic  in  the  inter-
 est  of  economy  and  of  low  cost  of  produ-
 ction  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a)  Yes,  Sir.

 (b)  All  relevant  aspects  will  be  given
 due  consideration  before  deciding  on  a
 suitable  location.

 Trade  Delegation  to  Japan
 4468.  SHRI  D.  N.  PATODIA  :

 SHRI  CHENGALRAYA  NAIDU:
 SHRI  N.R.  LASKAR  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :
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 (a)  whether  itis  a  fact  that  an  official
 trade  delegation  was  sent  to  Japan  to  assess
 the  possibilities  of  increased  trade  with  that
 country;  and

 (b)  if  so,  the  findings  of  the  team  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  No,  Sir,  no  trade  delegation
 was  sent  recenty.

 (b)  Does  not  arise.

 Loss  due  to  Floods  and  Landslides  in
 Darjeeling  Tea  Estates

 4469.  SHRI  5.  K.  TAPURIAH  :
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  as  a  result
 of  the  unprecedented  floods  and  landslides
 in  the  first  week  of  October,  968  in  Darj-
 ecling,  tea  esta'cs  in  Darjeeling  suffered
 heavy  loss  and  some  of  them  have  lost  as
 much  as  25  percent  of  their  tea  bearing
 land;

 (b)  whether  the  Tea  Board  had  deputed
 some  of  its  representatives  to  make  on-the-
 spot  study  to  assess  the  damage  caused  to
 the  tea  estates  in  that  area:

 (c)  whether  any  central  aid  had  been
 given  provisionally  to  the  tea  estates  for
 revitalising  and  whether  the  life  Insurance
 Corporation  of  India  also  gave  such  aid;

 (d)  if  so.  the  cxtent  of  such  aid  given
 by  each  agency  and  the  form  in  which  such
 aid  has  been  given;  and

 (e)  whether  the  on-the-spot  study  by  the
 Tea  Board  has  been  completed  and  if  so,
 the  findings  thereof  and  the  further  aid
 proposed  to  be  given  to  these  cstates  in  the
 light  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
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 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (b).  Yes,  Sir.

 (०)  and  (d).  The  Tea  Replantation
 subsidy  Scheme  has  b:cn  extended  to  cover
 replacement  areas  lost.  Crant  of  loans  to
 estates  affected  towards  cost  of  repairs/
 reconstruction  of  factory  buildings,  plant
 and  machinery  damaged  is  contemplated.
 Financial  assistance  in  the  tune  of  Rs.  6
 lakhs  in  the  form  of  Joan.  and  subsidy  for
 the  reconstruction  of  labou:  houses  in  the
 area  during  the  current  financial  year  has
 been  agreed  to,  Out  of  this.  an  amount  of
 Rs.  4  lakhs  is  expected  to  he  disbursed  by
 the  West  Bengal  Government  by  31-3-1969
 The  West  Benga!  Giovernment  also  propose
 to  utilise  the  latest  Life  Insurance  Corpora-
 tion  of  India  loan  allocation  of  Rs  I0  lakhs
 for  the  grant  of  housing  loans  to  the  affec-
 ted  estates,  subject  to  the  terms  and  condi-
 tions  laid  down  in  this  behalf.

 (९)  On-the-spot  study  by  the  Tea  Boa-
 rd’s  officer  to  ascertain  the  loss/damage
 caused  to  the  estates  is  still  in  progress.

 Export  of  Products  of  Commercial
 Crops

 4470.  SHRI  S.  K.  TAPURIAH  :
 SHR!  HIMATSINGKA  :
 SHRI  SITARAM  KESRI  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  bc  pleased  to  state  the  pres-
 ent  yearly  exports  of  products  of  commercial
 crops  and  to  what  extent  their  exports  are
 likely  to  be  increased  during  the  year  970-71  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  The  annual  exports  of  India’s
 commercial  crops  ant  products  thereof  dur-
 ing  the  years  1966-67,  and  1967-68  were  of
 the  order  of  Rs  732.46  crores  and  Rs.  740,94
 crores  respectively.  The  level  of  exports
 of  these  products  is  expected  to  increase
 during  the  coming  vears,  depending  on  fav-
 ourable  climatic  conditions  and  other  factors.
 Itis  therefore  not  possible  to  specify  the
 exact  extent  of  the  likely  increase.
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 Export  of  Marine  Products

 4471,  SHRI  २.  K.  SINHA  :  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  the  total  quantity  of  Marine  products
 exported  during  the  ycars  I967-68  and
 1968-69;

 (b)  the  amount  of  foreign  exchange  ear-
 ned  by  these  products  for  the  same  pereiod;
 and

 (९)  the  steps  being  taken  to  step  up  the
 export?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  «(SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (b).  The  total  quantity
 of  Marine  products  exported  and  the  amount
 of  foreign  exchange  earned  during  the  years
 967  68  and  1968-69  (upto  January,  1969)
 are  as  follows  :—

 Quantity Year  Value
 (Tonnes)  (Rs.  crores)

 |967—-68  2907  19.72
 1968-69.  20330  I8.9

 (upto  Japury  £96%)

 (c)  ()  With  a  view  to  increase  the  exp-
 ort  of  canned/frozen  shrimps  a
 Seafood  delegation  was  sent
 recently  to  U.  S  A.,  Mexico,
 Canada,  U.  K.,  France  and
 Belgium  to  study  the  market  in
 these  countrics.

 qi)  Under  the  iniport  policy  for
 Registered  Exrporters  of  Fish  and
 fish  products,  Import  Licence  to
 the  extent  of  10%  of  the  F.O.B.
 value  of  exports  are  issued  to
 cover  the  ineport  requirements
 of  the  industry.

 (ii)  In  order  to  improve  the  quality
 of  the  products  exported,  com-
 pulsory  quality  control  and  pre-
 shipment  inspection  has  been
 introduced  for  most  of  items  of
 marine  products.
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 Format.on  of  an  Asian  Economic
 Community

 4472  SHRI  २.  K.  SINHA  Will  the
 Minister  of  FOREIGN  AND  SUPPLY  be
 pleased  to  state  :

 (a)  whether  India  and  Ceylon  have
 expiored  the  possibilities  of  forming  an
 Asian  Economic  Community  during  the
 talks  between  the  representatives  of  the
 two  countries  on  economic  cooperation  held
 in  January,  1969;  and

 (b)  if  so,  the  reaction  of  the  Asian
 Countries  to  the  proposal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  No,  Sir  A  copy  of  the
 Communique  issued  after  the  talks,  has
 already  been  placed  on  the  Table  of  the
 Housein  reply  to  parts  (d)  and  (c)  of  Starred
 Question  No.  450  answered  on  March  12,1969.

 (b)  Does  not  arise.

 Market  for  Industrial  Goods  Manuf-
 actured  by  Ceylon

 4473.  SHRI  BENI  SHANKER  SHARMA:
 SHRID  C  SHARMA  :

 Will  the  Minister  of  FOREIGN  TRADI
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  the  desirability  of  proviting a  limited  market  to  industrial  goods  which
 Ceylon  is  in  a  position  to  manufacture  bec-
 ause  of  her  natural  endowisments  like  rubber
 ctc.  as  a  first  step  towards  Asian  Corpora-
 tion  has  been  examined:

 (b)  if  so,  with  what  result;  and

 (c)  the  steps  proposed  to  be  taken  in
 the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  to  (c).  The  matter  was,
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 inter-alia  generally  considered  by  the  Indo-
 Ceylon  Joint  Commitice  on  Eocnomic  Co-
 operation  at  its  first  meeting  in  Colombo  in
 January,  1969,  The  Committee  identified
 certain  commodities  where  a_  potential
 existed  for  expansion  of  mutual  trade,  and
 it  was  decided  to  set  up  a  small  Woking
 Group  consisting  of  representatives  of  tle
 two  Governments  to  recommend  arrange!  oe
 nts,  where  approriate.  for  expansion  of  trade
 beween  the  two  countries  in  these  commoJ-
 ities,

 All  India  Drugs  and  Pharmaceuticals
 Manufacturers  Association

 4474.  SHRI  TENNETI  VISHAWANAT-
 HAN  :  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to  state:

 (a)  whether  itis  a  fact  that  the  All
 India  Drugs  and  Pharmaceutical  Manufac-
 turers  Association  have  represented  to
 Government  that  compulsory  export  impo-
 sed  on  them  should  be  kept  in  abeyance  for
 five  years:  and

 (b)  if  so.  the  action  taken  by  Governm-
 ent  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Yeo,  Sir.

 (b)  Suggestions  made  are  being  cxam-
 ined.

 ,
 Indo-Nepal  Trade  Treaty

 4475  SHRID.N  PATODIA  :
 SHR!  CHENGALRRAYA  NAIDU:
 SHRI'N  R.  LASKAR  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  R.  K.  SINHA  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  India  has
 pointed  out  to  the  Governnem  of  N  yal
 that  since  the  of  the  aide  ire
 between  the  two  countries,  the  trade  between
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 the  two  countries  has  not  proceeded  on  the
 lines  as  was  desired;  and

 (b)  if  so,  the  reaction  of  the  Govern-
 ment  of  Nepal  in  the  matter  and  whether
 the  trade  treaty  betwcen  the  two  countrics
 is  likely  to  be  amended  suitably  ?

 THE  DEPUTY  MINISTER  IN  THE  MIN-
 ISTRY  OF  FOREIGN  TR  \DE  AND  SUP-
 PLY  (SHRI  CHOWDHARY  RAM  SEWAK):
 (a)  and  (०),  No  Aide-Memoire  has  been  signed
 as  such  between  India  and  Nepal.  Presum-
 ably  the  Hon'ble  Members  have  in  mind
 the  agreements  rcached  at  the  trade  talks
 held  in  Kathmandu  in  November,  1968,  be-
 tween  the  representatives  of  the  two  Gove-
 mments.  A  copy  of  the  Joint  press  Report
 issued  on  the  conclusion  of  the  talks  has
 already  been  placed  on  the  Table  of  the
 House  on  November  19,  1908,  The  Treaty
 of  Trade  and  Transit  between  the  Govren-
 ment  of  India  and  H.  M  G.  of  Nepal  is
 valid  up  to  October  3!,  1970.  No  amend-
 ment  in  the  provision  of  the  Treaty  is  conte-
 mplated  at  present.

 जापान  को  लौह-पुक्त  मेंगनीज  का  निर्यात

 4476.  श्री  यशवग्त  सिह  कुशवाह  :  क्या
 बेदेशिक  व्यापार  तथा  पूर्ति  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कया  सरकार  ने  जापान  को  लौह-
 युक्त  मेंगनीज  का  निर्यात  करने  का  निर्गाय
 किया  है  ;  और

 (ख)  यदि  हां,  तो  उपकी  मात्रा  कितनी  है,
 ओर  इस  बारे  में  हुए  करार  का  ब्यौरा  क्या  है  ?

 बंदेशिक  व्यापार  तथा  पूर्ति  मंत्रालय  में  उप
 मंत्री  (भी  खोधरी  राम  सेवक):  (क)  तथा  (ख).
 मारत  से  निर्यातित  मंगनीज  अयस्क  में  लौहा
 भिन्न-भिन्न  पनुपात  में  होता  है  जो  प्रयस्क  के
 ग्रेड  पर  निमंर  करता  है।  वर्ष  1969  में
 सुपुदंगी  के  लिए  निम्नलिखित  परिमाण  में
 मंंगनीज  प्रयस्क  जापान  को  बेचा  गया  :-
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 (l)  फंरूजिनस  मेंगनीज  अयस्क  (30  go
 ०  मेंग०  l6-l8  प्र०  श०  लौह
 सहित)  जिसमें  रुथुर  ग्सी'  (30/32
 Jo  ०  मेंग०  20-22  प्र०  ण  लौहा
 सहित)  —4  लाख  टन

 मैंगनीज  फंरस  श्रयस्क  (27/28  प्र०
 दा०  मैंगनीज  23-25  प्र०  घ०  लौह
 सहित)  -2  लाख  टन

 (अनुमानतः  )

 (2)  काला  लौह  अयस्क  (5-8  Fe  mo
 मैंग०  48-52  प्र०  mo  लौह  सहित)

 —  लाख  टन
 (  अनुमानत:  )

 Second  Ficet  at  Visakhapatnam

 4477,  SHRI  LOBO  PRABHU  :
 SHRI  D,  N.  PATODIA  :

 Will  the  MINISTER  OF
 pleased  to  state  :

 DEFENCE  be

 (a)  whether  new  vessels  and  institutions
 will  be  added  to  the  second  fleet  to  be
 constituted  at  Visakhapatnam;  and  if  so,
 the  estimated  cost;

 (b)  the  number  of  new  posts  to  be
 created  and  the  additional  cost  involved
 thereby;

 (c)  the  advantages  that  will  arise  which
 are  not  possessed  by  the  existing  base  at
 Visakhapatnam;  and

 (d)  which  country  is  assisting  in  its
 construction  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  (a)  to  (d).  A  Russian
 team  of  experts  assisted  in  preparing  a  pro-
 ject  report  for  setting  up  naval  facilities  at
 Vishakhapatnam.  The  work  of  construction
 is  entrusted  to  Indian  engineers.  The  deve-
 lopment  of  these  naval  facilities  is  a  part
 of  the  programme  for  strengthening  the
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 Indian  Navy  and  will  particularly  help  the
 deployment  of  the  Navy  along  our  eastern
 coast,

 Profit  Earned  by  5.  T.  ८.

 4478.  SHRI  D.  N.  PATODIA  :  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  the  norms  followed  by.  the  State
 Trading  Corporation  in  determining  the
 cost  of  the  goods  it  imports  for  sel!  to  the
 trade  or  to  the  industry;

 (0)  the  margin  that  it  keeps  for  service
 charge  or  as  ‘profit’  ;  and

 (c)  how  often  that  is  changed  and  has
 been  changed  and  has  been  changed  with
 Particulars  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (b).  The  selling  price
 of  goods  imported  by  S.  T.  C.  is  fixed  by
 the  Corporation  adding  a  suitable  margin
 to  thelanded  cost,  the  margin  takes  into
 account  exp:nses  on  clearings,  storage,  inter-
 est  On  investment  and  in  certain  cases,  the
 gap  between  landed  cost  of  imported  mater-
 ial  and  internal  price  of  material  available
 within  the  country.

 The  quantum  of  the  margin  varies  from
 item  to  item  having  regard  to  the  above
 factors.

 (९)  There  is  no  rigidity  about  the  mar-
 gin  and  the  periodicity  of  change  in  prices.
 The  release  prices  of  such  commodities
 change  as  and  when  considered  necessary
 depending  upon  the  actual  operation  of  the
 various  factors  enumerated  above.

 Inclusion  of  West  Germany  in  Development
 Decade  Committce

 4479.  SHRI  R.  BARUA  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  West  Germany  is  proposed
 to  be  included  in  the  preparatory  Commi-
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 ttee  for  the  Second  Development  Decade
 of  United  Nations;  and

 (b)  if  so.  whether  this  move  is  resisted
 by  any  of  the  big  powers  and  the  reaction
 of  India  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  The
 Federal  Republic  of  Germany  was  nomina-
 ted  to  the  Preparatory  Committee  for  the
 Second  Development  Decade  by  the  Presi-
 dent  of  the  United  Nations  General  Assem-
 bly.

 (b)  USSR,  Poland,  Bulgaria,  Rumania
 and  Byelonussia,  which  were  also  nomina-
 ted  to  this  Committce,  are  opposed  to  the
 inclusion  of  the  Federal  Republic  of  Ger-
 many  and  are  not  therefore  attending  its
 meetings.

 India  is  a  member  of  this  Committee
 and  is  participating  in  its  work.  The  Go-
 vernment  have  expressed  the  hope  that
 having  regard  to  the  importance  of  the
 Second  Development  Decade,  the  Socialist
 Bloc  countries  will  find  it  possible  to  co-
 operate  in  the  formulation  and  implemen-
 tation  of  an  international  development
 strategy  for  the  next  decade.

 Indian  Consultancy  Services

 4480.  SHRI
 SHRI

 HARDAYAL  DEVGUN  :
 BENI  SHANKER
 SHARMA
 D.  C.  SHARMA  :

 RANJIT  SINGH  :
 SHRI
 SHRI

 Will  the  Minister  ef  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  the  Indian  Engincering
 Association  has  suggested  that  facilities  of
 the  Export  Credit  and  Guarantee  Corpo-
 ration  be  extended  to  Indian  Consultancy
 Services  to  facilitate  the  export  of  Indian
 technical  know-how;

 (b)  whether  it  is  a  fact  that  the  Con-
 sultancy  organisations  in  this  country  are
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 not  thriving  because  of  the  gencral  lack  of
 of  appreciation  of  the  quality  and  range  of
 services  that  they  can  provide;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  and  the  steps  proposed  to  be  taken
 in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  Yes.  Sir.

 (b)  Consultancy  services  have  been
 built  up  in  the  country  recently  and  even
 during  the  short  period  of  their  function-
 ing  consultancy  organisations  have  started
 handling  a  sizeable  volume  of  business.
 These  services  are  also  being  utilised  in
 overseas  countries  as  part  of  turn-key  pro-
 jects  executed  by  Indian  exporters.

 (c)  Government  have  already  taken  a
 number  of  steps  to  encourage  consultancy
 services  :

 (i)  Utilisation  of  indigenous  technical
 consultancy  services  is  steadily  on
 the  increase.

 (ii)  the  employment  of  foreign  techni-
 cians  and  foreign  technical  know-
 how  is  permitted  unless  equiva-
 lent  technical  personnel  and  know-
 how  is  not  available  in  the  coun-
 try.

 (iii)  the  suggestion  to)  grant:  insurance
 and  guarantee  facilitics  in  respect
 of  export  of  services  is  being  con-
 sidered  by  the  Export  Credit  and
 Guarantee  Corporation.

 (iv)  Income  consisting  of  dividends,
 royalties  and  fees  derived  through
 export  of  technical  know-how  and
 technical  services,  is  wholly  exem-
 pt  from  income  tax.

 Indefinite  Hunger  Strike  Decision  by  All-
 India  Defence  Employees  Federation

 4481,  SHRI  UMANATH  :
 SHRI  MOHAMMAD  ISMAIL  :
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 SHRI  A.  K.  GOPALAN  :
 SHRI  K.  M.  ABRAHAM  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  decision  taken
 by  the  executive  Committee  of  the  All-
 India  Defence  Employee’s  Federation  that
 the  members  of  the  executive  would  start
 indefinite  hunger  strike  in  front  of  Parlia-
 ment  House  from  March  24,  1969;

 (b)  if  so,  the  main  demands  of  the
 employees;  and

 (c)  the  steps  taken  by  Government  to
 avoid  such  a  situation  ?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 M.R.  KRISHNA)  :  (a)  and  (०).  Yes,
 Sir.  According  to  press  reports,  the  main
 demands  of  the  AIDEF  related  to  the
 reinstatement  of  employces  whose  —  services
 had  beenterminated  for  participation  in
 the  strike  of  September  1968,  withdrawal
 of  court  cases  and  cancellation  of  show
 cause  notices  for  derecognition  of  Unions.

 (c)  Two  policy  decisions  regarding
 persons  who  had  participated  in  illegal
 strike  of  I9th  September,  were  announced
 in  October,  968,  and  January,  969  respec-
 tively.  All  cases  brought  to  the  notice  of
 Government  regarding  alleged  non-imple-
 mentation  of  these  two  policy  decisions,
 have  been  duly  reviewed  and  Government
 arc  satisfied  that  all  action  required  to  be
 taken  in  persuance  of  the  Government
 decisions,  has  been  taken  in  these  cases.
 Government  announced  a  further  relaxation
 in  March  1969,  instructions  regarding
 which  have  been  duly  conveyed  to  all  con-
 cerned  establishments  for  early  implemen-
 tation.

 t  of  Employees  who  Participated
 in  the  Sept.  968  Strike

 4482.  SHRI  MOHAMMAD  ISMAIL  :
 SHRI  NAMBIAR  :
 SHRI  K.  ANIRUDHAN  :
 SHRI  A.  K.  GOPALAN  :

 Will  the  Minister  of  DEFENCE  be
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 pleased  to  state  :

 (a)  the  total  number  of  Defence  em-
 Ployees  whose  rervices  have  been  terminated
 for  participation  in  the  September,  968
 strike;  and

 (b)  the  number  of  employees  taken
 back  in  view  of  the  declaration  of  leniency
 by  Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  २.
 KRISHNA)  :  (a)  and  (b).  Information  is
 being  collected  and  will  be  placed  on  the
 Table  of  the  House  as  soon  as_  possible.

 Import  of  Natural  Rubber

 4483.  SHRI  VASUDEVAN  NAIR  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  the  total  quantity  of  natural  rubber
 Proposed  to  be  imported  in  the  year  1969-
 70.

 (b)  whether  any  quantity  licensed  for
 the  year  1968-69  is  yet  to  be  imported;  and

 (c)  if  so,  the  quantity  that  remains  to
 be  imported  against  the  licences  already
 issucd  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  ANDI-
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK  )  :  (a)  No  decision  has  so  far
 been  taken  in  regard  to  the  import  of
 natural  rubber  during  1969-70.

 (b)  Yes,  Sir.

 (c)  Against  the  licences  issued  for  the
 import  of  5,500  tonnes  of  natural  rubber,
 import  to  the  extent  of  about  10,500  tonnes
 would  have  arrived  by  the  end  of  March,
 1969.  The  balance  quantity  of  about  5,000
 tonnes  is  expected  to  be  imported  after
 March,  1969.

 CHAITRA  5,  TSO  (SAKA)  Writte  :  Answers  8

 उबरकों  का  झ्रायात

 4484,  श्री  नोतिराज  सिह  चोौबरी  :
 थ्ी  लखन  साल  गुप्ता  :

 क्या  बंदेशिक-व्यापार  तथा  पूति  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (कं)  क्या  देश  की  मावी  प्राव्रश्यकताप्नों
 का  पूरा  करने  के  लिए  उवंरक  के  प्रायात  की
 व्यवस्था  करने  के  हेतु  विदेशों  में  भ्रपने  प्रतिनिधि
 भेजने  का  सरकार  का  कोई  प्रस्ताव  नहीं  है;
 ब्रौर

 (ख)  यदि  हां,  तो  उवरकों  की  खरीद
 किस  तरह  की  जायेगी  ?

 बंदेशिक-ब्यापार  तथा  पूति  मन्त्रालय  में
 उप-मन्त्री  (  श्री  चौधरी  राम  सेवक  )  :  (क)
 ध्रौर  (ख)  यह  निर्णय  किया  गया  है  कि
 जहां  प्राप्त  होने  वाले  उधार  की  शर्तों  में  बात-
 चीत  की  पद्धति  का  निराकरण  न  किया  गया
 हो,  जैसे  कि  यू०  के०,  पश्चिमी  यूरोप  और
 जापान  के  सम्बन्ध  में  है,  वहां  उन  से  उबरकों  की
 खरीद  के  लिए  की  जाने  वाली  बातचीत  साधा-
 रणतया  मरत  में  ही  की  जानी  चाहिये  |  परन्तु
 खरीद  के  प्रत्येक  मामले  की  परिस्थितियों  को
 देखते  हुए  छूट  दी  जा  सकेगी  ।  अमेरीका  प्रौर
 केनेडा  से  उघार  पर  की  जाने  वाली  खरीद  के
 लिए  टेन्डर  मंगवाने  की  पद्धति  ही  जारी  रहेगी,
 क्योंकि  उन  देशों  के  o  आई०  डी०  विनियमों
 के  प्रघीन  बातचीत  की  पद्धति  की  प्रनुमति  नहीं
 है।  निर्बाध  विदेशी  मुद्रा  पर  उबरकों  की
 खरीद  विश्व-टेन््रों  द्वारा  की  जाएगी  ।

 मध्य  प्रदेश  के  पिछड़  क्त्र

 4485,  श्री  गं०  we  दीलित  :  कया  प्रधान
 मम्त्री  यह  बताने  की  कृपया  करेंगे  कि  :

 (क)  क्या  958-69  में  मध्य  प्रदेश  में
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 कुछ  नये  क्षेत्रों  को  पिछड़े  क्षेत्र  घोषित  किया
 गया  है;

 (ख)  यदि  हां,  तो  क्या  इन  क्षेत्रों  का
 विकास  करने  के  लिए  चौथी  पंचवर्षीय  योजना
 में  कुछ  नई  योजनाएं  शामिल  किये  जाने  की
 सम्मावना  है;  भ्रौर

 (ग)  यदि  नहीं,  तो  इसके  कया  कारण  हैं  ?

 प्रधान  मन्त्री,  श्रण  शक्ति  मन््त्री  तथा
 योजना  मन्त्री  (श्रीमती  इंदिरा  गांधी)  :  (क)
 वर्ष  968-69  के  दौरान  राज्य  सरकार  द्वारा
 मध्य  प्रदेश  का  कोई  भी  नया  क्षेत्र  पिछड़ा  क्षेत्र
 घोषित  नहीं  किया  गया  है  ।

 (ख)  और  (ग).  प्रशन  नहीं  उठते  ।

 मध्य  प्रदेश  में  शवितचालित  करघे

 4486.  श्री  गं०  गठ  दीक्षित  क्या  बंदेशिक
 व्यापार  तथा  पूतति  मन््त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  गत  तीन  वर्षो  में  सरकार  ने  मध्य
 प्रदेश  में  कितने  शक्तिचालित  करघधे  स्थापित
 करने  की  मन्जूरी  दी  तथा  राज्य  सरकार  द्वारा
 किये  गए  उनके  नियतन  का  ब्यौरा  क्या  है  ;

 (@)  क्या  सरकार ने  प्रन्य  राज्यों  को  भी
 ऐसे  करघों  की  मन्जूरीं  दी  है  ;

 (ग)  यदि  हां,  तो  कितने  राज्यों  को  और
 प्रत्येक  राज्य  के  लिए  कितने  शक्तिचालित  करे
 नियत  किए  गये  हैं;

 (घ)  क्या  शक्तिचालित  करवे  मध्य  प्रदेश

 मे  सहकारी
 समितिथों  को  भी  दिए  गये  हैं;

 र

 (8)  यदि  हां,  तो  उन  सहकारी  समितियों
 के  नाम  क्या  हैं भौर  उनमें  से  प्रत्येक  समिति
 को  कितने  कितने  करषे  प्रावंटित  किए  गये  हैं  ?
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 वंदेशिक  व्यापार  तथा  पूति  मंत्रालय  में
 उप-मन्त्री  (  श्री  चौधरी  राम  सेवक  )  :  (क)
 मध्य  प्रदेश  को  4,700  शक्तिचालित  करघों  का
 आवंटन  किया  गया  है।  राज्य  सरकार  द्वारा
 किये  गए  श्रावंटन  के  ब्यौरे  एकत्र  किए  जा  रहे
 2  श्रौर  सभा  पटल  पर  रख  दिए  जायेंगे  |

 (@)  जी  हां

 (ग)  एक  विवरण  समा  पटल  पर  रखा
 जाता  है।  [प्रुस्तक्ालप  में  रखा  गया  |  देखिए
 संख्या  LT-5  |  7/69  |

 (घ)  जीहां।

 (3)  जानकारी  एकत्र  की  जा  रही  है  और
 सभा  पटल  पर  रख  दी  जायेगी  ।

 Trade  with  Thailand

 4487.  SHRI  MAYAVAN  :  Will  the  Minis-
 ter  of  FOREIGN  TRADE  AND  SUPPLY
 be  pleased  to  state  :

 (a)  whether  any  agreement  for  the
 expansion  of  trade  with  Thailand  was  en-
 tered  into;  and

 (b)  if  so,  the  main  items  for  exports
 to  Thailand  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  The  Trade  Agreement  was
 concluded  between  India  and  Thailand  on
 December  3,  1969,  Trade  talks  were  also
 held  on  February  2J/st  and  22nd  between
 the  Indian  Delegation  and  a_  visiting  Thai
 Delegation  in  which  commodities  and  items
 where  a  potential  existed  for  expansion  of
 mutual  trade  exchanges  between  India  and
 Thailand  were  identified.

 (b)  In  ‘1967-68,  India’s  main  export  to
 Thailand  consisted  of  iron  and  _  steel  items
 and  petroleum  products.
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 Pension  Benefits  te  Master  Craftsmen

 4488.  SHRI  BAL  RAJ  MADHOK  :
 SHRI  0.  C.  SHARMA  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  a  scheme  to  provide  pen-
 sion  benefits  to  master  craftsmen  was  un-
 der  the  consideration  of  Government:

 (b)  if  so,  the  decision  taken  in  the
 matter;  and

 (c)  the  steps  proposed  to  be  taken  to
 implement  the  same  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  to  (०).  The  scheme  is  to  grant
 financial  assistance  to  master  crafismen  who
 are  in  indigent  circumstances.  This  is  under
 consideration  of  the  Government.

 Historica!  Section  in  the  Ministry
 of  Defence

 4489.  SHRI  BAL  RAJ  MADHOK  :
 SHRI  RANJIT  SINGH  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  0.  ८.  SHARMA  :
 SHRI  HARDAYAL  DAVGUN  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  ahistorical  section  is
 functioning  in  the  Ministry  of  Defence;

 (b)  the  date  when  the  historical  sec-
 tion  came  into  being;

 (c)  the  documents  that  the  historical
 section  has  produced  so  far  (i)  for  public
 consumption  and  (ii)  for  distribution  within
 the  Armed  forces;  and

 (d)  whether  any  history  of  the  Kash-
 mir  compaign  has  been  written  by  this
 section  ?
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 DEFENCE
 Sir.

 THE  MINISTER  OF
 (SHRI  SWARAN  SINGH)  :  (a)  Yes,

 (b)  In  July  945  a  Combined  Inter-
 Services  Historical  Section  under  Gencral
 Headquarters  was  established.  Subsequen-
 tly,  it  was  reorganised  and  in  April,  948
 was  placed  directly  under  the  Ministry  of
 Defence.

 (c)  24  volumes  of  Official  History  of
 India  Armed  Forces  in  World  War  IT  have
 been  produced  and  published  and  _  have

 Three  more  books  viz.  His- been  on  sale.
 tory  of  the  Corps  of  Engineers,  Police
 Action  in  Hyderabad  and  Libration  of
 Goa,  have  been  completed  by  the  Historical
 Section  and  arrangements  for  their  printing
 are  in  hand.  These  books  will  also  be
 available  to  the  general  public.  In  addi-
 tion,  a  book  ‘'Military  Evacuation  Organi-
 sation’’  and  28  Monographs  on  various  sub-

 jects  have  been  published  as  restricted  do-
 cuments  for  officicals  use  only.

 (d)  Yes,  Sir.  The  draft  on  J  &  K
 Operations  (1947-48),  has  been  completed
 and  it  is  presently  under  scrutiny.

 Performance  of  Commanders  in
 Indo-Pak  War

 4490.  SHRI  BAL  RAJ  MADHOK  :
 SHRI  RANJIT  SINGH  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  0.  ८.  SHARMA  :
 SHRI  HARDAYAL  DEVGUN  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  a  number  of  Commanders
 from  the  Company  level  to  the  Divisional!
 level  were  alleged  to  have  performed  badly
 in  the  Indo-Pak  War  of  1965;

 (b)  how  many  of  such  Officers  were
 removed  from  service  or  punished;

 (c)  whether  there  have  been  subse-
 quent  representations  against  these  summary
 actions;  and
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 (d)  whether  an  inquiry  in  the  whole
 matter  is  proposed  to  be  held  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  and  (by  As  a
 result  of  disciplinary  action  taken,  !!  offi-
 cers  were  either  dismissed  or  made  to
 resign/retire  and  24  officers  of  the  acting
 ranks  of  Lt.Col.  and  above  were  reverted  to
 their  substantive  ranks  Information  —  re-
 garding  officer;  of  lesser  acting  ranks  re-
 verted  is  not  readily  availabie.

 (c)  and  (d).  Representations  and
 appeals  were  put  in  by  soine  of  the  officers
 and  these  have  been  dealt  with  in  accor-
 dance  with  nor:nal  procedure.  No  further
 enquiry  is  proposed  to  be  held  in  the
 matter.

 Soames-de-Gaulle  Talk  on  new  Free
 Trade  Area  in  Europe

 4491.  SHRI  MADHIU  LIMAYE  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  Soames-De-Gaulle
 talk  on  the  proposal  for  a  new  free  trade
 area  in  Europe  with  a  inner  political  coun-
 cil  consisting  of  Britain,  France,  West  Ger-
 many  and  Italy:

 (b)  whether  Government  have  studied
 the  implications  of  this  proposal  for  Indian's
 exports;  and

 (c)  what  steps  Government  have
 taken  to  stimulate  India’s  exports  to  the
 Common  Market  countrics  on  the  one
 hand  and  European  Frec-Trade  Area  on
 the  other  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Government  have  seen  the
 press  reports  renarding  the  talk  mentioned
 by  the  Hon'ble  Member  but  are  not  aware
 of  any  foimal  proposal  regarding  a  new  free
 trade  area  in  Europe.

 (b)  Does  not  arise.
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 (c)  The  steps  taken  by
 ment  of  India  to  stimulate  her  exports  to
 the  European  Common  Market  and  the
 European  Free  Trade  Area  (EFTA)  coun-
 tries  are  two-fold  :

 the  Govern-

 (i)  Asa_  result  of  our  diplomatic
 approaches  to  the  Commission  and
 the  council  of  Ministers  and  the
 member  countries  of  the  European
 Economic  Community  (EEC)  and
 to.  the  governments  of  EFTA
 COUNTRIES,AS  WELL  AS  OUR
 EFFORTS  IN  GATT  UNCTAD
 and  other  international  forums,
 valuable  concessions  for  India’s
 trade  in  items  such  as  tea,  Cashew
 Kernels,  tropical  spices,  East
 India  Kips,  Handloom  textiles.
 Mill-made  cotton  textiles  etc.  have
 been  secured.

 (ii)  Following  trade  promotional  mea-
 sures  have  becn  taken  to  promote
 our  exports  to  the  EEC  as  well  as
 EFTA  :

 dy)  Participation  in  trade
 fairs  and  exhibitions
 held  in  these  countrics
 and  organisation  of
 India  Weeks  to  show  the
 range  and  quality  of
 Indian  products.

 (2)  Sending  of  trade  dele-
 gations  and  sales  teams
 to  study  the  marketabi-
 lity  of  India’s  products
 and  to  conclude  busi-
 ness  contracts.

 3)  Inviting  trade  delega-
 tions/purchase  —  teams
 from  these  countries  to
 visit  India.

 (4)  Publicity  for  India’s
 Products  through  vari-
 ous  publicity  media.

 (5)  Opening  of
 offices  by
 motion

 overseas
 Export  pro-

 Councils/Com-
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 modity  Boards  as  well
 as  private  and  public
 sector  undertakings.

 (6)  Training  of  personnel
 from  export  oriented  scc-
 tors  in  India  in  the  ficld
 of  trade  promotion.

 Activities  of  I.  C.  C.  Delegates
 in  Laos

 4492.  SHRI  5.  K.  NAYANAR  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Government  of  India
 are  aware  that  the  Laotian  Patriotic  Front
 has  protested  against  the  illegal  use  of  the
 Power  of  the  International  Commission  in
 Laos  by  the  Indian  and  Canadian  delegates
 for  an  investigation  trip  to  Thateng  Village
 in  Lower  Laos  at  the  request  of  Vientins  in
 February,  1969;  and

 (b)  if  so,  Government’s  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 and  (b).  The  International  Control
 Commission  in  Laos  visited  Thateng  in
 January,  969  to  study  the  developing  ten-
 sion  in  the  area  which  had  been  reported
 to  it  by  the  Royal  Lao  Government.  The
 Neo  Lao  Haksat  took  the  view  that  this
 activity  of  the  Commission  was  in  contra-
 vention  of  Article  9  of  the  Geneva  Proto-
 col  to  the  declaration  of  neutrality  of  Laos.
 However,  the  majority  view  in  the  Commi-
 ssion  was  that  the  decision  taken  hy  the
 Commission  was  in  accordance  with  the
 Geneva  Protocol  of  962  concerning  Laos.
 The  Government  of  India  accepts  this  view.

 Manufacture  of  Commercial  and
 Passenger  Aeroplanes

 4493.  SHRI  K.  LAKKAPPA  :
 SHRI  A  SHREEDHARAN  :
 SHRI  JUGAL  MONDAL  :
 DR.  SUSHILA  NAYAR  :

 Will  the  Minister  of  DEFENCE  be  plea-
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 sed  to  state  :

 (a)  whether  it  is  a  fact  that  the  target
 in  regard  to  the  manufacture  of  commercial
 and  passenger  aeroplanes  in  the  country  is
 behind  the  schedule;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  annual  demand  of  commercial
 and  passenger  acroplanes  in  the  country;
 and

 (d)  the  time  by  which  the  country  will
 become  self-sufficient  in  this  field  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (  SHRI  L.  N.
 MISHRA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  and  (d).  These  aspects  are  being
 examined  by  the  Aeronautics  Committee
 appointed  hy  Government  in  1968.  A  deci-
 sion  regarding  the  policy  to  be  followed  in
 future  for  indigenous  manufecture  of  air-
 craft  will  be  taken  after  consideration  of
 the  report  of  the  Acronautics  Committee,

 Complaints  Against  the  Indian  Chairman
 of  International  Contro!  Commission

 4494.  SHRI  INDRAJIT  GUPTA  :
 SHRI  GEORGE  FERNANDES:
 SHRI  SAMAR  GUHA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  serious  complaints  have
 been  received  regarding  the  behaviour  and
 attitude  of  the  Indian  Chairman  of  the
 International  Control  Commission  in  Viet-
 nam;

 (b)  whether  any  inquiry  has  been  hed
 into  the  complaints;  and  if  so,  by  whom;
 and

 (c)  the  findings  of  the  inquiry  and
 action,  if  any,  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
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 (c).  The  Government  of  India  had  recei-
 ved  some  complaints  regarding  living
 conditions  of  the  Indians  serving  in  the
 .C.  $.  C.,  Vietnam,  arising  out  of  the
 large  influx  of  refugees  and  the  difficulties
 of  better  accommodation  and  because  of  the
 poor  financial  condition  of  the  Commission
 consequent  on  non-paym:nt  of  contribu-
 tions  by  some  of  the  contributory  powers.
 In  order,  therefore,  to  study  the  finances  of
 the  Commission  and  esseniia)  reductions  in
 the  personnel,  an  Inter-Ministerial  Team
 visited  Vietnam  in  July  1968.  The  main
 recommendations  of  this  Team  have  since
 been  implemented.

 Report  of  Borooah  Committee  on
 Indian  Tea  Industry

 4495.  SHRIS.  K  TAPURIAH  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  I63  on  the
 25th  February,  1969,  and  state  ;

 (a)  whether  the  report  of  the  Borooah
 Committee  on  Indian  Tea  Industry  domina-
 ted  the  proceedings  of  the  Conference  of
 tea  producing  countries  held  under  the
 auspices  of  the  Food  and  Agricultural
 Organisation  at  Kampala;  and

 (b)  if  so,  the  main  observations  and
 recommendations  made  by  it  in  the  light  of
 that  report  and  the  decision/action  taken  by
 Government  in  view  of  these  recommmenda-
 tions  and  observations  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  The  conference  dealt  with
 many  of  the  matters  dealt  with  in  the
 Borooah  Committee  Report.

 (b)  Docs  not  arise.

 Transfer  of  Actual  Users’  Licences
 for  Import  of  Synthetic  Yarn

 4496.  SHRI  MADHU  LIMAYE  :  Will
 the  Miniser  of  FORFIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  Goverment’s  attention  has
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 been  drawn  to  the  observations  made  by  the
 Public  Accounts  Commitee  in  its  Fiftieth
 Report  (Third  Lok  Sabha  )  on  the  illegal
 amendment  and  transfer  of  actual  users’lice-
 nces  for  the  import  of  synthetic  yarn.

 (b)  whether  Government  have  snbmitted
 any  action  taken  Report  to  the  Public
 Accounts  Committee  ;

 (c)  whether  any  action  has  been  taken
 against  the  officials  and  the  firms  involved
 in  this  transaction;  and

 (d)  of  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  JN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (0)  Yes.  Sir.

 (c)  and  (dy  Prosecutions  under  Section
 5  of  the  Improts  and  Exports  Control  Act,
 1947  against  27  licensee  mil's  as  well  as
 partners/directors  of  Messrs.  Madhusudan
 Gordhandas  and  Company  and  Messrs.
 Dhanraj  Mills  Private  Limited  are  pending
 in  the  courts  at  Bombay.  In  addition,  the
 partners/directors  of  Messrs.  Madhusudon
 Gordhandas  and  Company  and  Messrs.
 Dhinraj  Mills  Private  Limited  respectively
 are  also  being  charged  under  Section  !20-B
 read  with  420  IPC.  As  regards  the  compli-
 city  of  the  Govt.  officers  the  matter  is  under
 investigation.

 Imported  Machines  remaining  Idle  in
 Praga  Tools  I.td.

 4497.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  :  Will  the  Minister  of  DEFENCE
 be  pleaced  to  state  :

 (a)  the  percentage  of  machines  imported
 by  Praga  Tools  Ltd.,  during  the  period  from
 the  Ist  January,  964  to  3lst  December,  968
 that  remained  idle  for  over  one  year:

 (b)  whether  these  machines  remained
 idle  as  purches  were  not  planned  properly  ;
 and

 (c)  if  not,  the  reasons  therefor  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  DEFENCE  (SHRI  L.  N.
 MISHRA)  (a)  The  total  number
 of  —  machines  imported  by  Praga
 Tools  during  the  period  from  ist
 January,  964  to  3lst  December,  1968  was
 49  out  of  which  8  fe.  I7%,  remained  idle
 for  over  one  year.

 (0)  and  (c)  In  case  of  three  machines
 the  purchase  was  not  plinned  properly.
 These  were  procured  by  Praga  Tools  for
 an  Expansion  Project’  under  Polish  Credit
 which  was  ultimately  not  implemented.  Out
 of  the  remaining,  two  machines  were  pur-
 chased  for  jobs  which  were  later  off  loaded
 to  Praga‘’s  ancillary  Units.  These  machines
 have  since  been  commissioned  and  used  on
 alternate  Jobs.  Three  machines  reccived  in
 967  for  the  Pratt  Lathe  Chuck  Project
 remained  idle  because  of  delay  in  the  com-
 missioning  of  this  Project.

 Manofacture  of  Spare  Parts  of  Aircrafts

 the
 state

 (a)  whether  any  steps  have  been  taken
 fo  manufacture  spare  parts  of  aircrafts  in
 the  country  which  ‘are  at  present  imported
 from  abroad:  and

 (b)  if  so,  the  details  thereof?

 MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.N.
 MISHRA):  (a  and  (0)  Consistent
 with  economics  of  —  production,  spare
 pacts  of  aircraft’  are  being  manufactured
 to  the  extent  possible  =A  proposal  for  the
 setting  up  of  Accessories  Division  by  Hindu-
 stan  Aeronautics  Ltd.,  for  che  manufacture
 of  Flight  and  general  Instruments.  wheels
 and  brakes,  hydraulic  equipment  and  other
 general  accessories  is  under  consideration.

 THE

 Tota)  Area  of  India

 4499.  SHRI  JUGAL  MONDAL  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
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 pleased  to  state  :

 (a)  the  total  arca  of  India  as  in  1934,
 as  on  Ist  November,  947  and  to-day;

 (b)  if  there  is  a  difference  in  these  three
 figures  what  is  the  extent  of  the  difference
 and  the  reasons  therefor  in  de:ail;  and

 (0)  how  much  area  of  India  is  in  the
 hands  of  China  and  Pakistan  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISFRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b)  The  total  arca  of  India  as  in
 1934,  according  to  the  then  programme  of
 survey  was  48,31,339.3,  rq.  kms.  Following
 the  partition  of  India,  new  arca  figures  had
 to  be  worked  out.  The  area  figures  have
 not  been  computed  as  on  Ist  November,
 I947,  The  present  area  of  India  is  given

 as  32,68,090  sq  kms.  The  difference  is  due
 to  changes  in  the  territory  of  India  since
 !934,  and  improved  techniques  of  survey.

 (c)  Approximately  4,500  sq.  miles  are
 under  the  illegal  occupation  of  China  and
 approximately  32,500  sq.  miles  under  the
 illegal  occupation  of  Pakistan.

 Self-sufticiency  in  Production  of  Rubber
 Jute  and  Tea

 4500.  SHRI  JUGAL  MONDAL  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  plea-ed  to  state  the  steps  taken
 by  Government  to  attain  self-sufficiency  in
 the  matter  of  production  of  Rubber,  Jute
 and  Tea  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  It  is  proposed  to  increase  the
 production  of  Jute  and  mesta  by  double
 cropping  in  extensive  areas,  introduction  of
 high  yielding  strains  and  adoption  of  inten-
 sive  cultivation  methods,

 The  Increase  in  production  of  tea  is  to
 be  achieved  by  intensive  cultivation,  use  of
 high  yielding  planting  material  and  higher
 application  of  fertilisers.  The  Replantation
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 subsidy  Scheme*announced  recently  for  help-
 ing  the  iudustry  in  carrying  out  replantation
 of  old  tree  areas  is  also  expected  to  give  a
 fillip  to  the  tea  production

 As  regards,  rubber.  steps  are  being  taken
 to  increase  its  production,  but  self-sufficiency
 is  not  expected  to  be  achieved  by  the  end  of
 the  Fourth  Five  Year  Plan.  A_  statement
 indicating  the  steps  that  are  being  taken  to
 increase  the  production  of  rubber  is
 given  below.

 Statement

 The  following  Schemes  are  being  imple-
 mented  by  the  Rubber  Board  in  order  to
 increase  the  production  of  natural  rubber  :

 (l)  Payment  of  a  replanting  subsidy  at
 the  rate  of  Rs,  ,000/-per  acre  to
 all  rubber  growers.

 (2  Grant  of  loans  to  small  growers  to
 increase  their  acreage  so  as  to
 increase  production  and  turn  their
 holding  into  economic  units.

 rey  Maintenance  Loans  are  sanctioned
 tosmall  growers  for  proper  main-
 tenance  of  immature  areas  planted
 with  high  yielding  plants.

 (4  >  High-yiclding  planting  —  materials
 are  given  to  the  small  growers  at
 subsidised  costs.

 oo)  The  Board  is  maintaining  regional
 nurseries  and  is  supplying  to  the
 growers  high-yielding  materials  from
 its  own  nurseries  or  collected  from
 approved  resources.

 (6)  The  Board  arranges  to  supply  ferti-
 lisers,  fungicides  and  sprayers  to
 small  growers  through  Cooperative
 Societies  and  also  arranges  for
 aereal  spraying.  Free  technical
 advice  is  given  to  the  growers  by
 the  Board.  Fertilisers  are  given
 to  small  growers  at  subsidised  rates.

 (7)  The  Board  has  started  a  Rubber
 Pilot  Project  in  the  Andaman  and
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 Nicobar  Islands,  which  is  designed
 to  be  an  experiment-cum-demonst-
 ration  plantation  and  will  establish
 the  technical  feasibility  of  rubber
 cultivation  and  also  serve  8६  model
 for  other  enterpreneures.

 (8)  The  Board  is  exploring  the  possi-
 bilities  of  utilisation  of  new  areas
 for  rubber  cultivation.  The  Board
 has  advised  the  Government  of  the
 States  where  certain  areas  are
 considered  —  suitable  for  =  rubber
 cultivation,  to  release  such  areas
 for  planting  rubber.

 2.  Besides  the  above  Schemes,
 ment  of  Kerala  have  set  up  the  Kerala
 Plantation  Corporation  Ltd.,  with  a  view
 to  undertake  rubber  cultivation.  Govern-
 ment  of  India  have  accepted  this  as  a
 centrally  sponsored  scheme  and  are  giving
 !00°,  loans  assistance  to  the  State  Govern-
 ment  for  investment  in  the  share  captital
 of  the  Corporation.  The  corporation  has
 already  planted  about  15,000  acres  under
 rubber  and  plans  fo  bring  in  additional
 acreage  under  rubber  during  the  IV  Plan
 period.

 Govern-

 Issue  of  Import/Fxport  Licences

 4501,  SHRI  JUGAL  MONDAL:  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state:

 (a)  the  names  and  addresses  of  the
 Companies  which  were  granted  export
 licences  during  the  last  three  years  together
 with  the  items  for  which  licences  were
 given;

 (b)  the  names  of  firms  which  applied
 for  export  licences;  and

 (c)  the  names  of  the  firms  which  are
 being  given  licences  continuously  for  the
 last  three  years  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK  )  :  (a)  and  (c).  Details  of  export
 licences  issued  are  published  in  the  ‘Weckly
 Bulletin  of  Industrial  Licences,  Import
 Licences  and  Export  Licences’.  copics  of
 which  are  available  in  the  parliament
 Library.

 (b)  The  number  of  applicants  is  over  a
 lakh  and  the  time  and  labour  involved  in
 compiling  the  information  will  not  be
 commensurate  with  the  advantage  to  be
 derived  therefrom.

 Diplomatic  Relations  with  Israel

 4503.  SHRI  JUGAL  MONDAL:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  the  question  of  establishing
 dinlomatic  relations  with  Isracl  has  been
 considered  afresh  by  Government:  and

 (py  if  so.  the  decision  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 No,  Sir.

 (0)  Does  not  arise.

 Implementation  of  Tashkent  Declaration

 4504.  SHRIEK.  P.  SINGH  DEO:
 SHRID.  N.  PATODIA  :

 Will  the  Minister  =  of
 AFLAIRS  be  pleased  to  state  :

 EXTERNAL

 (a)  whether  attention  of  Government
 has  been  drawn  to  the  views  expressed  by
 the  Chairman  of  the  Supreme  Soviet,  USSR
 during  his  recent  Press  Conference  as
 reported  in  ‘Patriot’,  dated  the  2)st  Febru-
 209,  1969  regarding  slow  implementation  of
 the  Tashkent  Declaration;  and

 (b)  if  so,  the  reaction  of  Government
 in  regard  thereto  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 (b)  The  House  is  aware  that  Govern-
 ment  have  made  a  number  of  proposals
 for  implementation  of  the  Tashkent  Declara-
 tion,  to  Pakistan.  The  lack  of  progress
 in  this  matter  is  due  to  the  Government
 of  Pakistan's  unconstructive  attitude  to  our
 proposals,

 Lac  Board

 4505.  DR.  SUSHILA  NAYAR  :
 SHRI  A.  SREEDHARAN  :
 SHRI  VALMIKI  CHOUDHARY:

 Will  the  Minister  of  FOREIGN  TRDE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  sect  up  a
 Lac  Board  in  the  country;

 thy)  af  so,  the  main
 settung  up  the  Board;

 objectives  for

 (c)  the  financial
 and

 implicaiions  thereof;

 (d)  the  time  by  which  it  is  likely  to  be
 set  up  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  No,  Sir.

 (b)  to  (dy  Do  not  arise.

 Trade  Negotiations  with  USSR,
 France  aad  Japan

 Italy,

 450).  SHRI  R.  K.  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  India  is
 having  trade  negotiations  with  USSR,  Italy,
 Japan  and  France;
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 (b)  if  so,  the  details  thereof;  and

 (०)  whether  Government  propose  to
 consult  trade  and  industry  before  finalising
 and  deal  with  these  countrics  ?

 THE  DEPUTY  MINISTER  IN  THE
 MININTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK  ):  (a)  and  (b).  No  trade  negotia-
 tions  are  taking  place  with  USSR,  Japan
 and  Italy  at  present.  Trade  negotiations
 were  he'd  with  France  from  7th  March  to
 Ith  March,  1969,  the  details  of  which  are
 given  in  the  statement  given  below.

 (c)  Export  Promotion  Councils  and
 Commodity  Boards  are  usually  consulted
 before  the  negotiations  ate  finalised.

 Statement

 Indo-French  Trade  Agreement  originally
 concluded  in  959  and  renewed  from  time
 to  time  has  been  renewed  for  a  further
 period  of  one  year  from  Ist  January,  1969.

 It  provides  for  increased  quotas  for
 Indian  Products  which  are  subject’  to
 quantitative  restrictions  in  France  as  .nder

 MARCH  26,  959

 Liem  Increase  in  Quotas
 (in  Million  French  Francs)

 From  49658  To  969

 Dried  Mushrooms  .500  2000
 Woollen  Hosiery  0.200  0.220
 Clothing  othe:  than
 cotton  0.650  0./20
 Tennis  and  basket-
 ball  shoes  0.660  0.800
 Fairs  and  Exhibitions  0  750  0  800
 Miscellaneous  products  0.600  0.650

 All  quantitative  restrictions  on  the
 Import  of  onions  into  France  from  India
 have  been  abolished  for  the  period  Ist
 March,  969  to  !5th  May,  1969,

 In  has  also  been  agreed  that  licences
 for  the  import  of  articles  made  of  Coir
 from  India  into  France  will  henceforth
 be  visaed  by  the  Indian  Embassy  in  Paris:
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 Production  of  Jute

 4507.  SHRI  BENI  SHANKER  SHARMA:
 Will  the  Minister  of  TORFIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  the  quantity  of
 be  produced
 year;

 jute  expected  to
 in  India  during  the  curient

 (b)  the  approximate  quantity  of  consu-
 mption  by  the  jute  mills  in  India;

 (c)  how  the  gap  between  consumption
 and  production  is  proposed  to  be  filled  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK  ye  (a)  to  (०).  The  jure  industry
 is  face!  with  shortage  of  raw  material  in
 view  of  an  exceptionally  short  crop.  this
 year.  The  estimated  jute  and  mesta  produ-
 ction  in  1968-69  is  unlikely  to  exceed  48  £0
 Jakh  bales.  Even  with  the  carryover  stock
 of  last  season  and  the  imports  of  raw  jute,
 there  will  be  a  sizeable  gap  between  the
 availability.  and  normal  requirements  of
 fibre.  The  normal  consumption  require-
 ments  are  of  the  order  of  about  72  lkkh
 bales.  In  view  however,  of  the  shortage,
 consumption  is  being  regulated  in  a  planned
 manner  in  accorcance  with  the  availablity
 of  fibre,  since  November,  1968.

 Centaur  Rockct  Launched  at  Thumba
 Rocket  Centre

 4508.  SHRI  BEN!  SHANKER
 SHARMA  :

 SHRI  0.  ८  SHARMA  :
 SHRI  HARDAYAL  DEVGUN  :
 SHRI  RANJIT  SINGH  :
 SHRI  BAL  RAJ  MADHOK  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  a  Centaur  rocket  made  in
 India  was  launched  from  the  Thumba
 rocket  centre  on  the  26th  Februray,  ‘1969;

 (b)  if  so,  the  salient  features  of  the
 rocket  fired;  and
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 (c)  the  advance  made  so  far  by  India
 in  rocketary  ?

 THE  PRIME  MINISTER.  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (  SHRIMATI  INDIRA
 GANDHI  )  :  (a)  Yes  Sir.

 (b)  The  Centaur  rocket  manufactured
 in  India  is  a  two-stage  sounding  rocket.
 The  rocket  launched  trom  Thumba  carried
 a  payload  weighing  32  kgs.  and  reached  an
 altitude  of  I50  kgs.  The  rocket  vehicle
 was  manufactured  at  the  Central  workshops
 of  the  Bhabha  Atomic  Research  Centre.
 The  chargine  of  the  vehicle  and  payload
 integration  was  done  at  Thumba.

 (c)  Facilities  have  been  established  for
 the  regular  production  of  Centaur  rocket
 vehicles  and  propellant  required  for  fuel-
 ling  them.  Work  on  import  substitution  of
 materials  used  in  the  manufacture  of
 Centaur  rockets  is  in  progress.  A  Rocket
 Fabrication  Facility  is  being  established
 at  Thumba.  This  facility  which  is  scheduled
 to  be  complete:  by  April,  1970.  will  under-
 take  fabrication  of  Centaure  and  other
 rockets  indigenously  designed  and  develo-
 ped  at  the  Space  Science  and  Technology
 Centre  and  the  Thumba  Equatorial  Rocket
 Lzunching  Station.

 Resignaticns  by  Elected  members  of
 Cantonment  Boards

 4509.  SHRI  S  M  JOSHI:
 SHR!  RANJIT  SINGH:

 SHRI  JAGANNATH  RAO
 JOSHI  :

 SHRI  RAM  GOPAL  SHAL-
 WALE

 SHRI  BRIJ  BHUSHAN  LAL  :
 SHRI  ATAL  BIHARI  VAJPAEE  :
 SHRI  SURAJ  BHAN  :
 SHR!  NITRAJ  SINGH  CHAU-

 DHARI  :

 Will  the  Minister  of  DEFENCB  be
 pleased  to  stale  :

 (a)  whether  it  is  a  fact  that  the  elected
 members  of  the  Poona,  Kirkec,  Dehu,
 Aurangabad,  Ahmednagar  and  Jabalpur
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 have  resigned  from
 attitude  of

 Cantonment  Boards
 the  Boards  against  indifferent
 the  Central  Governnn  at;

 is  a  fact  that.  their
 demand  i:  for  the  withdrawal  of  certain
 Government  of  Incia  letters  by  which  the
 power  of  the  elected  members  are  curtailed;

 (७)  whether  it

 (c)  whether  the  non-withdrawal  of  these
 letters  have  hampered  building  activity  in
 the  civil  areas;

 (d)  whether  itis  a  fact  that  Governs
 ment  have  not  acknowledged  cven  the
 resolutions  of  the  All  India  Cantonment
 Boards’  Elected  Members  Conference  held
 in  January  last,  sent  to  them;  and

 (6)  whether  some  members  had  asked
 for  an  interview  but  the  Defence  Ministry
 has  failed  to  grant  it  and  if  so,  the  reasons
 therefor  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINCH)  :  (a)  and  (b).  Communi-
 cations  tenucring  resignation  have  been
 received  by  Government  fiom  most.  of  the
 elected  members  of  the  Cantonment  Boards
 Poona.  Kirkee.  Dehu  Road,  Aurangabad,
 Ahmednagar  and  Jabalpur.  The  main
 feasons  mentioned  in  these  communications
 are  firstly  that  the  Cantonments  Act
 should  be  revised  and  in  particuler,  the
 term  of  the  elected  members  increased  from
 3  to  5  years  and  secondly  that  the  instruc-
 tions  contained  in  the  Government  letter  of
 23rd  March,  1969  requiring  ‘Old  Grant’
 holders  to  obtain  leases  before  making
 new  construction,  reconstruction,  change
 of  purpose,  sub-division  etc.  in  civil  area
 be  withdrawn.

 (c)  No,  Sir.

 (d)  and  (e).  In  response  to  a  request
 received  from  the  General  Secretary  of  the
 All  India  Cantonment  Elected  Members
 Conference,  an  interview  has  been  arranged
 with  the  Defence  Minisicr  on  Ist  April,
 1969,
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 Cantonment  Board  Act,  924

 4510.  SHRI  S.M.  JOSHI:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  present
 Cantonment  Board  Act,  1924  is  outmoded;
 and

 (b)  if  so,  when  Government  propose
 to  amend  it  suitably  to  meet  the  require-
 ments  of  the  present  situation  7

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  (a)  and  (७)  The
 Cantonments  Act,  924,  requires  certain
 amendments.  A_  Bill  incorporating  the
 requisite  amendments  is  proposed  to  be
 introduced  in  Parliament.

 Eligibility  for  Appearing  in  I.  M.  A.
 Examination

 45Il.  SHRT  VAEMIKI  CHOUDHARY:
 SHRI  NIHAL  SINGH  :

 Will  the  Minister  of
 Pleased  to  state  :

 DEFENCE  be

 (a)  whether  itis  a  fact  that  the  stu-
 dents  who  pass  the  ftirstv.  year  of  Jamia
 Rural  Institute  Delhi  are  eligible  to  appear
 in  the  Indian  Military  Academy  entrance
 examination,  and

 (b)  ifso,  the  reasons  for  not
 the  candidates  for  the  examination
 who  pass  the  first)  year  Delhi  poly-
 techrics  when  there  is  no  difference  in  the
 courses  and  duration  of  both  the  institu
 tions  ?

 accepting
 said

 of

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  (५)  Yes.  Sir,  SO  far
 as  diploma  course  in  rual  services  is
 concerned,

 (b)  11 ह  so  happens  that,
 qualifications  prescribed  so  far,  this  quali-
 fications  does  not  feature.  The  whole
 question,  however,  is  due  for  3  review
 which  Government  propose  to  undertake
 following  the  expected  recommedations  of  a

 amongst  the
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 Committee  set  up  to  make  recommendations
 regarding  qualifications  for  admission  to
 the  National  Defence  Academy  and  related
 matters.

 विवेशो  भाषाश्रों  के  स्क्ल  में  शिक्षा  का  साध्यस

 4512.  श्री  चन्द्रशेखर  सिह  :
 श्री  ना०  रा०  पाटिल  :
 श्री  जगेश्वर  यादव  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 बरेंगे  किः

 (=)  वा  यह  सच  है  कि  उनके  मंत्रालय
 द्वारा  चलाये  जा  रहे  विदेशी  भाषाओं  के  स्कूल
 मे  शिक्षा  का  माध्यम  केवल  अग्र  जी  है  :  और

 (ख)  यदि  हां,  तो  विदेशी  भाषाओं  को
 पढ़ाने  के  लिए  हिन्दी  को  शिक्षा  का  माध्यम  न
 बनाने  के  क्या  कारण  हैं  जबकि  विभिन्न  विश्व-
 विद्यालयों  में  उच्च  अ्रध्ययन  के  लिए  हिन्दी  को
 शिक्षा  के  माध्यम  के  रूप  में  लागू  किया  गया
 है  प्रौर  इस  बारे  में  प्रशिक्षक  शौर  पुस्तकें
 उपलब्ध  हैं  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्री  (श्रो  मं०  रं०
 कृष्ण)  :  (क)  जीहां।

 (7)  स्कूल  में  हिन्दी  को  विदेशी  मापाए
 मिखाने  के  लिए  शिक्षा  के  माध्यम  के  तौर  पर,
 अभी  निम्न  कारणोंवश  पृरस्थापित  कर  पाना
 सम्मव  नहीं  हो  पाया  है

 (1)  विदेशी  माधाओ्रों  में  प्रशिक्षण  पा  रहे
 छात्रों  की  एक  संख्या  को  हिन्दी  में
 काप)  जान  प्राप्त  करना  है,  शौर

 (ह  ty  5  प्राध्यापकों  की  कुछ  प्रासानिएऐ  उपयुक्त
 योग्यता  प्राप्त,  मारतीयों  की  प्रप्राप्यता
 के  कारण  विदेशियों  द्वारा  पुरी  की
 जाती  हैं
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 प्रायुध  कारखानों  में  निर्मित  बन्दूर्के

 4513.  श्री  शशि  मूषण  :  क्या  प्रतिरक्षा
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि

 (क)  क्या  श्रायुघ  कारखानों  में  बनाई  जा
 रही  345  ब्रौर  2  वोर  की  बन्दूक  जनता  के
 लिये  उपलब्ध  हैं  ;

 (ख)  यदि  हां,  तो  उनका  मूल्य  क्रमण:
 कथा  क्या  है;

 (ग)  क्या  सरकार  का  ध्यान  इस  ओर
 दिलाया  गया  है  कि.  3]5  वार  की  बन्दूकें
 निर्धारित  मूल्यों  से  श्रधिक  मूल्यों  पर  बेचो  जा
 रही  हैं  ;  प्रौर  ।

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  सत्री  (at  ल०
 नात  मिश्र):  (क)  12  वार  को  श्राइनन्स  फंक्टरियों
 में  बनाई  गई  इबल  बैरल  ब्रीच  लोडिंग  शाटगन

 श्रासूधों  ब्लौर  गोली  बारूद  के  राजस्टर  णुदा
 विक्रताओं  के  माध्यम  से  जनता  को  विक्रय  के
 लिए  प्राप्य  हैं  ।

 35  राईफल  का  निर्माण  1962  की
 'घ्ापात  स्थिति  के  दौरान  स्थगित  कर  दिया
 गया  था,  परन्तु  हाल  ही  में  पुनः  आडंनेन्स
 फंक्टरियों  में  हस्तगत  कर  लिया  गया  है  प्रौर
 ग्राशा  है  कि  यह  राईफलें  निकट  मविष्य  में
 बाजार  में  बिकने  लगेगी

 (a)  बाजार  82  बोर  की  बी०  बी०
 एल०  गन  की  कीमतें  इस  अकार  नियत  की
 गई  हैं:--

 lL.  ara  ईजेक्टर  पैटन
 22”  चंम्बर

 (नान  ण्न्प्रे  षण्ड)

 950  रुपये  प्रतिगन
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 2.  नान  ईजेक्टर  पैटन  50  रुपये  प्रतिगन
 23”  जेम्बर

 (  पन्  पण्ड  )

 3.  ईजेक्टर  पैटन  2n"  «:50  रुपये  प्रति  गन
 चेम्बर

 (नान-एन्ग्रे  ण्ड)

 4.  ईजेक्टर  पंर्टन  ye  350  रुपये  प्रति  गन
 चम्बर  (एन्य्र  पण्ड)

 जहां  तक  .35  राईफलों  का  सम्बन्ध  है
 उनकी  कीमतें  यथासमय  नियत  की  जायेंगी,
 जब  वह  विक्रय  के  लिए  तंयार  हुई  ।

 (ग)  तथा  (घ)  .  प्रश्न  नहीं  उठते  ।

 Military  Agricultural  Farms

 45I5.  SHRI  P.  R.  THAKUR  :  Will  the
 MINISTER  OF  DEFENCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Quese
 tion  No.  546  on  the  3th  November,  968
 regarding  Military  Agricultural  Farms  and
 stale  :

 (a)  whether  the  information  has  since
 been  collected  :

 (b)  if  so,  the  details  thereof  ;  and

 when  it  is  likely  to  be  made (c)  if  not,
 available  ?

 THE  MINISTER  OP  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  Yes,  Sir.

 (b)  The  requisite  information  is  gievn
 in  the  statement  laid  on  the  table  of  the
 House.  [  Placed  in  library.  See  No.  LT-
 518/69).

 (c)  Does  not  arise.

 i  ha:  r.|  in  Ord:  Factories Techni

 45I6.  SHRI  P.  R.  THAKUR  :  Will  the
 Minister  of  DEFENCE  be  pleased  to  refer
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 to  the  reply  givento  Unstarred  Question
 No.  4773  on  the  2  st  August,  968  regard-
 ing  technical  hands  in  Ordnance  Factories
 and  state  :

 (a)  whether  the  requisite  information
 has  since  been  collected  :

 (b)  if  so,  the  <cctails  thereof  ;  and

 (c)  if  not,  the  reasons  for  the  delay  7

 MINISTER  OF  STATE  IN  THE
 (  SHRILL.  N

 THE
 MINISTRY  OF  DEFENCE
 MISHRA  )  :  (a)  Yes,  Sir.

 (b)  and  (c).  &  statement  is  Taid  on  the
 Table  of  the  House  [Placed  in  Library.  See
 No.  LT-59/69}

 S.C.  and  ST.  Civilian  Apprentices  in
 Defence  Establishments

 4517,  SHRI  P.  हरि,  THAKUR  =  Will  the
 Minister  of  DEFENCE  be  oleased  to
 refer  to  the  reply  given  to  Unstarred  Ques-
 tion  No.  4775  on  the  2lst  August,  968
 reparding  recruitment  of  apprentices  in
 Defence  Establishments  and  state  :

 (ay  whether  the  requisite  information
 has  since  been  collected;

 (b)  if  so,  the  details  thereof;  and

 (०)  if  not,  the  reasons  for  the  delay  ?

 THE  DEPUTY  MINISTER  IN)  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  (a)  Yes  Sir

 qb)  A  statement  containing  the  requi-
 site  information  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.  LT-
 $20/69},

 (०)  Does  not  arise.

 Constitution  of  Centcal  Services

 4518.  SHRIP.  R  THAKUR  :  Will  the
 Minister  of  DEFENCE  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
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 No.  4774  on  the  2!st  August,  968  regard-
 ing  Central  Services  under  his  Ministry
 and  state  :

 (a)  whether  the  requircd  information
 has  since  been  collected;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  the  reasons  for  the  dclay  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARA.N  SINGH)  :  (a)  Yes,  Sir.

 (b)  A  Statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,  See  No.
 LT.-52/69].

 (c)  Does  not  arise.

 Holding  of  Commonwe  Ith  Prime  Ministers”
 Conference  in  India

 4519,  SHRI  KIKAR  SINGH  :
 SHRI  DEVEN  SEN  :
 SHRI  PN.  SOLANKI  :
 SHRI  DR.  PARMAR  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  GEORGE  FERNANDES  :
 SHRI  JYOTIRMOY  BASU  :
 SHURE  DN  PATODIA  :

 Will  the  Minister  of  EXTERNAL
 AIRS  be  pleased  00  state  :

 AFF-

 (a)  whether  there  is  any  move  fora
 Commonwealth  Prime  Ministers’  Conference
 to  be  held  in  the  near  future  ata  place
 other  than  United  Kingdom:

 (by  the  names  of  the  countrées  which
 have  urged  for  such  a  mecting:

 (c)  what  is  India’s  attitude  in  the  mat-
 ter:  and

 (0)  whether  Government  have  consi-
 dered  the  advisibility  of  holding  such  a
 conference  in  India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  No,
 Sir.

 (b)  to  (0).  Do  not  arise.
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 Selection  of  Indian  Representatives
 For  U.N.O.  Sessions

 4520.  SHRI  KIKAR  SINGH  :
 SHRI  DEVEN  SEN  :
 SHRI  P.N.  SOLANKI  :
 SHRI  D.R.  PARMAR  :
 SHRI  ONKAR  LAL  BERWA  :

 Will  the  Minister  of  EXTERNAL  AFF-
 AIRS  be  pleased  to  state  :

 (a)  the  various  factors  which  are  kept
 in  view  while  selecting  representatives  for
 participating  in  the  sessions  of  the  Gene-
 ral  Assembly  of  the  U.N.O.;

 (b)  the  number  and  names  of  Members
 selected  for  these  delegations  showing
 their  party  affiliation  during  the  last  three
 years;  and

 (c)  whether  all  of  them  belonged  to
 the  Congress  party  only  and  if  so,  the
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 reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  The
 Indian  Delegation  to  the  General  Assembly
 sessions  of  the  U.N.  represents  the  Gove-
 roment  of  India,  and  consequently
 only  those  persons  are  selected  as
 representatives  who  are  in  agreement
 with  the  Government's  policies.  Additional
 factors  include  the  ability  of  the  persons
 concerned  to  project  the  Government's
 policies  properly  and  support  them  fully
 in  the  General  Assembly.

 (b)  The  name  of  Members  of  parlia-
 ment  who  attended  the  General  Assembly
 sessions  during  the  last  three  years  are  set
 out  below.  They  were  all  members  of  the
 Congress  Party.
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 Shri  D.P.  Karmarkar
 Shri  Brahm  Prakash

 Shri  D.N.  Tiwari
 Shri  Ram  Niwas
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 Shri  Shantilal  Kothari
 Kumari  Mary  Naidu

 Shri  Bhagwat  Jha  Azad  Mirdha  Shri  K.R.  Ganesh
 Dr.  Anup  Singh  Smt.  Lalitha  Shri  M.N.  Naghnoor
 Shri  R.P.  Sinha  Rajagopalan  Shri  T.N.  Sonavane

 Smt.  Devaki  Gopi  Das
 Shri  Sant  Baksh  Singh
 Shri  R.D.  Bhandare

 (०)  Yes  Sir,  because  they  were  in  agre-
 ement  with  the  Government’s  policies.

 Foreign  Trade  Undertaken  by  Public
 Sector

 4521,  SHRI  ARJUN  SINGH  BHADO-
 RIA:  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No.  3943  on  the  0th  December,  968  and
 state  :

 (a)  whether  the  information  regarding
 forcign  trade  undertaken  by  the  Public
 Sector  has  since  been  collected  by  Govern-
 ment  ;  and

 (b)  if  so,  the  arcas  whcre  the  said
 trade  is  likcly  to  be  developed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  No,  Sir.

 (b)  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Sale  of  Imported  Cars  to  Individuals
 in  Madhya  Pradesh

 4523.  SHRI  K.  N.  PANDEY:  Will  the
 Minister  of  FOREIGN  TRADE  AND

 SUPPLY  be  pleasedto  refer  to  the  reply  siven
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 to  Unstarred  Question  No.  4933  on  the  7th
 December,  1968  and  state  :

 (a)  whether  the  required  information
 regarding  the  sale  of  imported  cars  to  indi-
 vittuals  in  Madhya  Pradesh  has  since  been
 were  collected  ;  and

 (b).  if  so,  whether  any  attempt  was
 made  to  know  whether  the  said  cars  were
 being  used  for  the  purpose  for  which  they
 were  purchased  .?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IFORFIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Yes,  Sir.  A  Statement  con-
 taining  the  details  of  cars  sold  by  the  State
 Trading  Corporation  to  partics  in  Madhya
 Pradesh  is  laid  onthe  Table  of  the  House.
 {Placed  in  Library.  See  No.  ..T-522/69}.

 (b)  No,  Sir.

 Sale  of  Diamonds,  Precious  Stoncs,
 etc.

 4524.  SHRI  K.  N.  PANDEY  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  3074  on
 the  3rd  December,  1968,  and  state  :

 (a)  whether  the  information  relating  to
 the  steps  being  taken  to  promote  the  sales
 of  diamonds,  precious  stones  and  jewellery
 to  the  tourists  and  fercign  visitors  against
 foreign  exchange  within  India  has  since  been
 collected;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (७)  The  information
 required  was  duly  furnished  in  answer  to
 part  (७)  of  Lok  Sabha  Unstarred  Question
 No.  3074  answered  on  (3-12-1968,  The  same
 is  repeated  below  together  with  an  addi-
 tional  step  since  taken  as  in  item  (4)  of  the
 answer,

 MARCH  26,  4969  Written  Answers  48

 re)  Replenishment  scheme  of  sales  to
 Forcign  Tourists  of  Gem  and
 Jewellery  items  has  been  introduc-
 ed  with  effect  from  ‘1-4-1968.  The
 scheme  provides  for  import  of
 non-indigenous  materials  used  in
 the  manufacture  of  products
 exported.

 (Q)  Replenishment  in  ()  above  has
 been  extended  to  all  saks  of
 Jewellery  to  foreign  tourists  agcinst
 all  forcign  currency  bank  transac-
 tions,  ¢.  g.  forcign  currency  travel-
 lers  cheques,  crossed  foreign  banks
 drafts  and  personal  cheques  drawn
 on  foreign  banks  instead  of  only
 against  traveller  cheques.

 (3)  Apart  from  (dy  and  (2)  ६705०
 facilitics  for  sending  abroad  of
 sales/study  teams  and  delegations,
 participation  in  exhibitions  in  fore-
 ign  countrics  etc.  are  provided
 through  the  Gem  and  Jewellery
 export  Promotion  Council.

 (4)  It  has  been  decided  to  allow  fore-
 ign  tourists  to  take  Indian  Jewelle-
 ry  Out  of  India  without  any  value
 limit.  (Formerly  a  limit)  of  Rs.
 10,000/-  was  prescribed  in  the
 scheme  of  sales  to  foreign  tourists
 of  Gem  and  Jewellery  items).

 (5)  The  assurance  for  collection  of
 information  extended  through  Lok
 Sabha  Unstarred  Question  No.  3074
 was  regarding  forciun  exchange
 carned  through  sale  of  jewellery  to
 forcign  tourists.  This
 collection  of  information
 numerous  individual
 is  still  being  compiled.

 involves
 from

 sources  and

 Compensation  given  for  Land  Acqaircd
 near  Kandrori  Railway  Station,

 Kangra  Distt.

 4525.  SHRI  HEM  RAJ:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  the  extent  of  lands  that  have  been
 acquired  near  about  Kandrori  Railway  Stq-
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 tion  in  the  Andaura  Block  of  Tehsil  Nur-
 Pore  District  Kangra  of  Himachal  Pradesh;

 (b)  how  many  small  formers  are  affected
 by  it  and  the  quantum  of  compensation
 given  to  them;  and

 (०)  the  extent  of  land  that  have  been
 taken  and  the  extent  of  land  Ieft  for  their
 subsistance  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  to  (०)  No  land
 has  been  acquired  near  Kandrori  Railway
 Station  in  the  Andaura  Block  of  Tehsil
 Nurpore  Distt,  Kangra  of  Himachal  Pradesh.
 An  area  of  39585  acres  affecting  approxi-
 mately  53  landholders  has  been  requisition-
 ed  during  the  years  966  and  967  at  Kand-
 rori  for  Defence  purposes.

 In  respect  of  9.345  acres  requisitioned
 in  1966,  recurring  compensation  amounting
 to  Rs.  754.71  per  annum  has  been  paid
 upto  Rabi  1968,

 In  respect  of  an  areca  of  20.24  acres
 requisitioned  in  1967,  recurring  compensa-
 tion  has  beea  assessed  by  the  competent
 authority  in  March  1969  at  Rs.  2,779  per
 annum  and  financial  sanction  has  been
 issued  for  payment  of  the  amount.  The
 local  revenuc  authorities  have  been  expedi-
 ted  to  disburse  the  rental  compensation.

 It  is  not  known  how  much  area  is  left
 in  the  possession  of  the  landholders
 affected.

 Idle  capacity  of  Land,  Labour  and
 Plant

 4526.  SHRI  LOBO  PRABHU  :  Will  the
 PRIME  MINISTER  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  “Questions  Nos.
 348  and  267  on  the  29th  and  26th  Februa-
 ry,  969  respectively  and  state  :

 (a)  whether  the  Planning  Commission
 have  asscmbicd  figures  of  the  idle  capacity
 of  land,  labour  and  plant;

 (b)  whether  any  attempt  has  been
 made  to  specially  relate  these  figures  to
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 measures  and  projects  to  mect  unemploy-
 ment  in  specific  or  in  all  areas;  and

 (c)  if  mot,  the  reasons  therefor  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  and  (b).  On  the  basis  of
 available  cstimates,  fuller  utilisation  of
 human  and  material  resources  is  sought
 through  the  formulation  of  appropriate
 development  programmes.

 (c)  Does  not  arise.

 Trade-Agreement  with  Malaysia  And
 Singapore

 4528.  SHRI  MAYAVAN  :  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  bce  pleased  to  state  :

 (a)  whether  it  isa  fact  that  India  has
 entered  into  bilateral  agreements  with  the
 Eastern  countries  viz.,  Malaysia,  Singapore
 etc.,  for  trade  purposes;  and

 (b)  if  so,  whether  |  the  import  of  betel-
 nuts  or  wecanuts  in  one  of  the  items
 included  in  the  trade  agreement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM  SL-
 WAK)  :  (a)  We  have  not  so  far  entered  in-
 to  any  Trade  Agreement  either  with  Mualay-
 sia  or  with  Singapore.

 (b)  Does  not  arise.

 Export  Incentives

 4529.  SHRI  MAYAVAN  :  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  bce  pleascd  to  state  :

 (a)  whether  it  is  a  fact  that  export  in-
 centives  are  offered  by  Government  just  to
 promote  exports  to  bring  in  forcign  exchan-
 ge,  badly  required  by  our  country;  and

 (b)  if  so,  apart  from  established  impor-
 ters,  whether  Government  propose  to  encou-
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 rage  the  new-comers  in  the  fieled  at  least  on
 an  ad  hoc  basis  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPLLY  (SHRI  CHOWDHARY  RAM  SE-
 WAK):  (a)  Yes,  Sir.

 (b)  Established  importers  do  not  come
 into  the  picture  so  far  as  export  promotion
 is  concerned.  Measures  of  assistance  like
 import  replenishment  and  cash  assistance  on
 exports  are  extended  to  exporters  registered
 with  Export  Promotion  Councils  and  Com-
 modity  Boards  concerned.  Registration  is
 open  not  only  to  firms  with  experience  in
 exports,  but  also  to  new  entrants  in  the
 field  who  have  resources  to  undertake
 exports.

 राष्ट्रीय  नमूना  सर्वेक्षण  के  निष्कर्षों  के

 झनुसार  प्रतिव्यक्ति  धाय

 4530.  श्री  देवराव  पाटिल  :  क्या  प्रधान
 मम्त्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्या  यह  सच  है  कि  राष्ट्रीय.  नमूना
 सर्वेक्षण  के  निष्कर्षों  के  अनुसार  देश  की  कुल
 जनसंख्या  के  एक  तिहाई  लोग  प्रतिदिन  एक
 रुपये  पर  गुजर  करते  हैं  ;

 (ख)  क्या  यह  भी  सच  है  कि  उक्त  सर्वे-
 क्षण  के  भ्नुसार  गांवों  में  जनसंख्या  के  70  प्रति-
 शत  लोग  प्रतिमास  i5  रुपये  कमाते  हैं  शोर

 शहरों  में  जनसंख्या  के  70  प्रतिशत  लोग  प्रति-
 मास  20  रुपये  कमाते  हैं;  ब्रौर

 (ग)  यदि  हां,  तो  देश  में  गरीबी  तथा

 कुपोषण  को  दूर  करने  के  लिए  सरकार  द्वारा
 क्या  कारगर  उपाय  किये  जा  रहे  हैं  ?

 प्रधान  मन्त्री,  झ  शवित  मंत्री  तथा
 योजना  मन्त्रो  (भोसतों  इन्दिरा  गांधो)  :  (क)
 राष्ट्रीय  नमूना  सर्वेक्षण  द्वारा  वर्ष  963-64
 के  सम्बन्ध  में  जो  कतिपय  प्रांकडे  इकट्ठे  किये
 गये,  वे  उपलब्ध  हैं।  इन  भांकड़ों  से  प्नुमान
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 लगाया  गया  था  कि  मारत  की  78  प्रतिशत
 जनसंख्या  एक  रुपया  या  इससे  कम  प्रतिदिन
 खर्च  करती  है।  इसके  बाद  के  अनुमान  उपलब्ध
 नहीं  हैं  ।

 (ख)  ग्रामीण  तथा  शहरी  क्षेत्रों  के  मध्य
 प्रतिव्यक्ति  प्रामदनी  के  ब्योरे  के  बारे  में  भ्रांकड़े
 उपलब्ध  नहीं  हैं  ।

 (ग)  गरीबी  तथा  कृपोषण  का  उन्मूलन
 हमारी  पंचवर्षीय  योजनाञ्रों  में  समाहित  विकास
 कार्यक्रमों  का  महत्वपूर्ण  उदेश्य श्य  है।  शे:  शनै:
 इस  उदेश्य  की  प्राप्ति  की  जा  रही  है  ्रसली
 झर्थों  में  950-5  के  बाद  प्रति  व्यक्ति  श्राय
 में  लगभग  तीस  प्रतिशत  की  बढ़ोतरी  हुई  है  1
 एक  समन्वित  पोषाहार  कार्यक्रम  तैयार  किया
 गया  है  जिसमें  स्कूल-पूर्व  बच्चों  के  श्राहार,  स्कूल
 मोजन,  माताझ्नों  द्रौर  बच्चों  की  पोषाहार  की
 कमी  से  होने  वाले  भ्रनीमियां  के खिलाफ  निरो-
 घक  चिकित्सा,  विटाभिन  'ए'  की  कमी  से  बच्चों
 में  होने  वाले  अन्धेपन  को  रोकना  इत्यादि  कार्ये-
 क्रम  है  धौर  उसे  चौथी  योजना  में  शामिल  किया
 जायेगा  ।  इसके  अलावा  हमारी  योजनाओं  में
 सामान्य  तथा  तकनीकी  शिक्षा  सुविधाओं  के
 विस्तार  पर  जो  बल  दिया  गया  है  उसे  मी  जन-
 संख्या  के  गरीब  वर्ग  की  कार्य  कुशलताझ्रों  में

 सुधार  कर  उत्तरोत्तर  गरीबी  के  उन्मूलन  में
 योगदान  देना  चाहिए  ।

 Re-Export  of  Indian  Mica  by  Nepal

 453i!.  SHRI  BENI  SHANKER  SHAR-
 MA:  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to
 state  :

 (a)  the  quantity  of  mica  exported  to
 Nepal  during  the  years  1907-68  and  ‘1968-69;

 (b)  whether  the  mica  imported  by  Nepal
 is  meant  for  their  internal  consumption  or
 re-export  to  foreign  countries;  and
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 (c)  if  so,  the  names  of  the  countries  to
 which  Indian  Mica  is  re-exported  by
 Nepal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM  SE-
 WAK)  :  (a)  to  (c).  According  to  the  avai-
 lable  published  statistics,  no  mica  was  ex-
 ported  to  Nepal  during  ‘1967-68  and  1968-69.
 There  were,  however,  unconfirmed  reports
 about  export  of  mica  of  Indian  origin  from
 Nepal  to  third  countries  in  order  to  gain
 foreign  exchange  bonus  vouchers  in  Nepal.
 Besides  ‘ightening  vigilance  along  the  border
 efforts  are  being  made  to  enlist  the  co-opra-
 tion  of  the  Government  of  Nepal  to  stop
 these  activities  which  arc  contrary  to  the
 letter  and  spirit  of  the  Indo-Nepal  Treaty
 of  Trade  and  Transit.

 नगरीय  झौर प्रा  मीणा  क्षेत्रों  में  प्रति  ठयक्ति-झाय

 4532.  श्री  देवराव  पाटिल  क्या  प्रधान
 मन्त्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  राष्ट्रीय  नमूना  सर्वेक्षण  के  निष्कर्ष
 के  अनुसार  इस  समय  ऐसे  कितने  लोग  हैं  जो
 प्रतिदिन  एक  रुपये  से  भी  कम  खर्च  करते  हैं  ;

 (ख)  देश  में  नगरीय  ध्रौर  ग्रामीण  त्षेत्रों  में
 प्रति  व्यक्तित  प्रति  मास  श्राय  क्या-क्या  है;
 और

 (ग)  प्रत्येक  राज्य  में  एक  रुपये  से  भी कम
 खच  करने  वालों  की  प्रतिशतता  कितनी  कितनी
 2?

 प्रधान  मन्त्री,  च्ण  शक्ति  मन्त्री  तथा
 योजना  मन्त्री  (श्रोमतो  इन्दिरा  गांधी)  :  (क)
 राष्ट्रीय  नमूना  सर्वेक्षण  द्वारा  संग्रहीत  963--
 64  के  लिए  सम्बन्ध  आंकड़े  उपलब्ध  हैं,  पिछले
 झनुमान  उपलब्ध  नहीं  हैं  |  संग्हीत  जानकारी
 के  अनुसार  एक  रुपये  से  कम  प्रतिदिन  व्यय  करने
 वाले  व्यक्तियों  की  संख्या  1963-64  में भुन
 मानित  मध्य-वाधिक  46.5  करोड़  जनसंख्या
 में  स ेलगभग  36.3  करोड़  हैं  ।
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 (ख)  ग्रामीण  तथा  शहरी  न्ेत्रों  क ेलिए
 प्रति  व्यक्ति  मासिक  प्राय  के  प्रलग  अलग  पआरांकड़े
 उपलब्ध  नहीं  हैं  ।

 (ग)  एक  विवरण  समभा-पटल  पर  रखा
 गया  है।  [पुस्तकालय  में  रखा  गया  ।  देखिए
 संख्या  LT-523/69]

 र्व्ई  का  मूल्य

 4533,  श्रो  देवराव  पाटिल  :  क्या  बंदे-
 शिक  व्यापार  तथा  पूर्ति  मंत्री  यह  बताने  की
 कृप।  करेंगे  कि  :

 (क)  चालू  वर्ष  के  लिए  रूई  का  क्या
 मूल्य  निर्धारित  किया  गया  है  ;

 (ख)  क्या  सरकार  ने  मूल्य  निर्धारित
 करने  में  1  इस  सम्बन्ध  में  रूई  उत्पादकों  के
 विचारों  का  भी  पता  लगाया  है  ;

 (ग)  क्या  यह  सच  है  कि  उत्पादकों  ने
 मूल्य  में  वृद्धि  करने  के  लिये  कहा  था  ;  शौर

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 बेदेशिक  व्यापार  तथा  पृ्ति  मंत्रालय  में
 उप-भंत्री  (थ्री  च्रोधरो  राम  सेवक)  :  (क)  से
 (घ).  रूई  पर  लगे  कादूनी  मूल्य  नियंत्रण  को
 ्  वर्ष  1967-68  से  हटा  दिया  गया  था
 तब  से  रूई  के  नियंत्रित  मूल्य  नियत  नहीं  ग्य
 गये  हैं  परन्तु  न्यूनतम  समर्थक  मूल्यों  की  प्रति
 बर्ष  घोपणा  की  जाती  रही  है।  रूई  बर्ष
 1968-  69  के  लिए  मी  न्यूनतम  समर्थक  मूल्य

 घोपित  किये  गये  हैं।  उनकी  घोषणा  करने  से
 पूर्व  हई  सलाहकार  बोई,  जिसमें  उत्पादकों  के
 प्रतिनिधि  हैं,  से  परामर्श  किया  गया  था  ।  तब  से
 न्यूनतम  समर्थक  मूल्य  बढ़ाने  के  लिये  कोई
 सुभाव  प्राप्त  नहीं  हुप्रा  है  ।
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 Mobilisation  of  Chinese  Army  along
 Indo-Tibetan  Border

 4534.  SHRI  SHIVACHANDRA  JHA:
 SHRI  PRAKASH  VIR  SHASTRI:
 SHRI  SHIV  KUMAR  SHASTRI:
 SHRI  K.  M.  MADHUKAR:

 Will  the  Minister  of
 pleased  to  state  :

 DEFENCE  be

 (a)  whether  it  is  a  fact  that  because  of
 the  recent  Soviet-Chinese  confrontation,
 Chinese  forces  are  being  further  mobilized
 on  the  Indo-Tibctan  border;  and

 (b)  if  so,  the  steps  taken  by  the  Indian
 Government  to  defend  the  Indian  territory  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  and  (b)  Chinese
 troops  continue  to  remain  in  strength  across
 our  Northern  border.  There  is  however  no
 indication  that  these  troops  havc  been  re-
 cently  augmented.  A  close  watch  is  kept
 across  our  borders  in  the  interests  of  sa-
 feguarding  our  territorial  integrity.

 Employment  of  local  people  Mig
 Factory  at  Sunabeda  in  Koraput

 District  (Orissa)

 4535.  SHRI  SURENDRANATH  DWI-
 VEDI:  Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Minis-
 ter  of  Defence  (  Defence  Production  )  deli-
 vered  a  speech  in  January  last  at  MIG
 Factory,  Sunabeda  in  Koraput  District  of
 Orissa  against  the  employment  of  the  local
 people  in  the  MIG  Factory;

 (b)  if  so,  whether  this  statement  is
 according  to  the  Government's  policy  laid
 down  in  respect  of  cmployment  of  —  local
 people  in  the  public  undertaking;

 (c)  whether  it  is  a  fact  that  the  Perso-
 nnel  Officer  and  the  Security  Officer  in  the
 MIG  Factory  at  Sunabeda  belong  to  the
 Orissa  cadre;  and

 (d)  if  not,  the  reasons  therefor  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  (a)  In  his  speech  on  the  occa<
 sion  of  delivery  of  the  first  engine  on
 2.  Le  69  the  Minister  of  Defence  (  Defence
 Production  )  made  no  statement  against  the
 employment  of  local  people  in  the  Hindus-
 tan  Acronautics  Limited  MIG  Factory.
 Koraput.

 (b)  Docs  not  arise.  The  recruitment  at
 HAL  Koraput  is  made  in  accordance  with
 the  prescribed  rules  of  the  Company  and  in
 accordance  with  the  provisions  of  the
 Employment  Exchanges  (Compulsory  Notifi-
 cation  of  Vacancies)  Act.

 (c)  No  Sir.

 (d)  The  posts  are  filled  in  accordance
 with  the  rules  of  the  Company.  It  is  not
 necessary  that  the  Personnel  and  Security
 Officers  should  be  from  the  State  in  which
 the  HAL  Factorics  are  located.

 Re-Export  of  Indian  Textiles  by  Nepal

 4536.  SHRI  YAJNA  DATT  SHARMA  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  ;

 (a)  the  quantity  and  value  of  export  of
 grcy  textiles  to  Nepal  in  the  years  967  and
 968  saparately;

 (b)  whether  in  the  view  of  the  extra-
 ordinary  rise  in  the  exports,  Government
 have  undertaken  any  study  to  know  the
 loopholes  in  the  Trade  and  the  Transit
 Treaty  with  Nepal;  and

 (c)  the  steps  taken  by  Government  to
 stop  the  export  of  Indian  textiles  to  Nepal
 as  they  are  being  re-exported  to  other
 countries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK  )  :  (a)  During  the  years  97  and
 1968,  our  exports  of  grey  cloth  to  Nepal
 were  of  the  order  of  09.5  lakhs  Sq.  Metres
 valued  at  Rs.  42  lakhs  and  268,5  lakhs  Sq.
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 Mztres  valued  at  Rs.  389  lakhs,  respecti-
 vely.

 (0)  and  (cy).  Indo-Nepal  trade  is
 governed  under  the  provisions  of  the  Treaty
 of  Trade  and  Transit  (1960),  which  is  valid
 upto  Octobers,  3!,  1970,  Under  provisions
 of  Article  II  of  the  Treaty,  goods  origina-
 ting  in  either  country  and  intended  for
 consumption  in  the  territory  of  the  other
 are  exempted  inter  alia  from  quantitative
 restrictions.  The  customs  authorities  have,
 however,  reported  that  no  grey  cloth  has
 been  exported  by  Nepal  through  the  Cal-
 cutta  port.  The  matter  of  deflection  of
 trade  is  kept  under  review,  and  was  discu-
 ssed  with  the  H.  M.  6.  of  Nepal  during  the
 talks  held  in  Kathmandu’  in  November,
 1968.  Both  the  Governments  agreed  to
 continuc  to  take  preventive  measures  against
 any  deflection  of  trade.

 Trade  Delegations  to  Nepal  and  Other
 Countries

 4537.  SHRI  YAJNA  DUTT  SHARMA  :
 Will  the  Minister  of  FOREIGN  TRADE
 ANI  SUPPLY  be  pleased  to  state  :

 (a)  the  number  of  officials  and  Minis-
 terial  delegations  gone  abroad  to  explore  the
 possibilities  of  trade  with  Nepal  and  other
 countries  of  the  world  and  the  total  amount
 of  money  spent  giving  the  figures  regarding
 forcign  exchange  spent  on  such  visits  separa-
 tely  during  the  year  967  and  1968;

 (b)  whether  any  study  of  the  trends  in
 our  exports,  taking  into  consideration  the
 moncy  spent  on  popularising  them  in  these
 two  years,  has  been  undertaken  by  his
 Ministry;  and

 (c)  if  so,  with  what  results  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  A  statement  is  attached.

 (b)  and  (c).  Our  export  trends  are  kept
 constantly  under  review  and  various  export
 promotion  measures  are  taken  as  a  result
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 of  these  studies.  It  is,  however,  not  possi-
 ble  to  quantitify  the  results  achieved  by  the
 Trade  Delcgations  sent  abroad  or  by  any
 single  export  promotion  measure  in  isola-
 tion.

 Statement

 Official/Ministerial  Trade  Delegations
 sent  abroad  during  967  and  968

 and  expenditure  incurred
 thereon.

 967  968

 (i)  No.  of  Trade  Dele-
 gations  sent  abroad.  13  5

 (ii)  Total  Expenditure  Rs.  Rs.
 incurred  124,000  2,47,600

 (iii)  Expenditure  in
 foreign  exchang  Rs.  Rs.
 incurred  37,160  78,500

 Proposal  to  Introduce  Military  Studies
 in  Schools

 4538.  SHRI  BRIJ.  RAJ  SINGH:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  Government  propose  to
 introduce  military  studics  as  a  compulsory
 or  an  optional  subject  in  all  schools,  parti-
 cularly  in  view  of  the  continuing  threat  to
 national  security  from  China  and  Pakistan;
 and

 (b)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN_  SINGH  ):  (a)  and  (b).  The
 curriculum  at  the  school  stage  is  a  matter
 with  which  State  Governments  are  con-
 cerned.  So  far  as  the  Central  Government
 is  aware,  there  is  no  proposal  to  introduce
 military  studies  as  such  in  schools  either  on
 a  compulsory  or  on  an  optional  basis.
 Under  the  NCC  scheme,  however,  some
 military  training  is  given  to  students  in
 schools  and  colleges  and  at  the  end  of  968
 there  were  nearly  13  lakhs  students  in  the
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 NCC.  In  all  Sainik  Schools  NCC  is  compul-
 sory  and  in  9  of  the  Universities  it  continues
 to  be  compulsory.

 2.29  hrs,

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 Firing  by  Central  Reserve  Police  on  the
 Security  Personnel  of  Durgapur  Stect  Plant

 SHRI  S.  M.  BANERJEE  (  Kanpur  )  :
 Sir,  I  call  the  attention  of  the  Minister  of
 Home  Affairs  to  the  following  matter  of
 urgent  public  importance  and  I  request  that
 he  may  make  a  statement  thercon  i

 The  firing  by  Central  Reserve  Police
 force  on  the  security  personnel  of  Dur-
 gapur  Stecl  Plant  resulting  in  death
 of  three  persons  and  scrious  injuries to  many.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAWAN)  :  Mr.  Speaker,  Sir,
 According  to  the  State  Government,  the
 Police  version  of  the  incident  at  Durgapur
 is  as  follows  :

 On  (24.3.1969,  at  about  100  hours,  ‘150,
 members  of  the  Durgapur  Stccl  Plant
 security  staff  went  to  the  Administrative
 Building  of  the  Plant  with  a  view  to  placing
 a  memorandum  regarding  their  grievances
 before  the  Director  in-charge.  They  were
 Prevented  from  going  to  the  Director's
 office  by  a  section  of  UP  PAC  force  sta-
 tioned  at  the  plant.  That  resulted  in  a  clash
 between  the  security  staff  and  the  UP  PAC
 who  were  attacked  by  steel  chairs,  steel  chips
 etc.  A  lathi  charge  followed  for  the  dispersal
 of  the  security  staff.  The  news  of  this  bro-
 ught  workers  of  the  Steel  Plant  to  the  Admi-
 nistrative  Building.  A  mob  of  3000  strong
 assembled  before  the  building  and  started
 ransacking  office  room,  smashing  window
 panes,  etc.  5  cars,  2  jecps  and  2  scooters
 were  set  on  fire.  The  UP  PAC  personnel
 opened  firc  in  self  defence.  Four  or  five
 rounds  were  fired.  Subsequently  the  mob
 swelled  and  attacked  the  UP  PAC  force
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 again.  Crackers  were  used  in  the  attack.
 A  jawan  of  one  of  the  pickets  fired  two
 rounds  in  the  air  in  self-defence.

 60

 The  report  received  by  Government
 from  the  management  of  the  Steel  Plant  is
 broadly  similar  to  the  version  of  the  incident
 given  by  the  State  police.  The  management
 which  had  prior  information  of  the  demons-
 tration  had  requested  the  Jocal  police  at
 0.00  AM  to  make  adequate  arrangement
 for  maintaining  law  and  order.  The  local
 Officer  in-charge,  however,  expressed  his
 difficulties  due  to  prior  commitments.  The
 Director  in-charge,  Maj.  General  Wadhera
 had  also  contacted  the  Additional  District
 Magistrate  at  I!.30  AM  and  the  District
 Magistrate  at  2.00  Noon.

 The  State  Government  have  also  received
 allegations  that  the  UP  PAC  opened  fire
 without  any  provocation.  They  have  further
 stated  that  the  Additional  District  Magis-
 trate  and  the  Additional  Superintendent  of
 Police,  Asansol,  reached  the  scene  with  a
 view  to  bringing  the  situation  under  control.
 The  Chicf  Security  Officer  and  some  other
 officers  were  placed  under  arrest  as  there
 were  allegations  of  the  commission  of
 cognizable  offences  including  an  offence
 under  Scction  307  IPC  against  them.  35
 members  of  the  UP  PAC  and  24  members
 of  the  Plant  staff  were  injured.  Among  the
 latter,  there  were  three  who  had  sustained
 bullct  injuries.  They  have  been  admitted
 to  hospital.  Five  or  six  ‘members  of  the
 UP  PAC,  whose  injuries  are  also  reported
 to  be  serious,  have  been  admitted  to
 hospital.

 According  to  the  State  Govt.,  the  full
 facts  arc  not  yet  available  and  they  have
 asked  a  senior  officer  of  the  Home  Depart-
 ment  to  conduct  an  inquiry.

 SHRI  S.  M.  BANERJEE  :  Sir,  some
 time  ago,  in  this  House,  the  questions  were
 raised  about  Kerala  when  the  Chief  Minister
 of  Kerala  refuscd  entry  of  the  con  R.  P.  at
 the  time  of  the  9th  September  strike.  If
 my  memory  is  not  failing,  either  in  this
 House  or  outside,  when  he  replied,  in  a
 latter  to  the  Chicf  Minister,  Mr.  Nambood-
 ripad,  the  hon.  Minister  assured  the  Chief
 Minister  of  Kerala  that,  in  future,  orderg
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 have  been  issued  that  the  C.  R.  P.  which  is
 stationed  in  Kerala  or  even  anywhere  else,
 will  be  used  only  when  the  State  Govern-
 ment  wants  it  and  that  thcy  will  take  direc-
 tive  from  the  State  Government.  I  want  to
 know  that.  Secondly,  in  the  newspapers,  it
 has  come  out  clearly-I  quote  :

 “«,,.that  the  security  personnel  went
 in  a  procession  to  the  administrative
 building  to  place  their  demands  before
 the  authorities.  When  they  rcached
 there,  they  found  the  way  blocked  by
 the  C.  R.  P.  and  the  U.  P.  police.

 Arguments  followed  and  the  pro-
 cessionists  were  lathi-charged  without
 provocation  and  without  warning.

 As  the  crowd  was  dispersing,  the
 Policemen  fired  upon  the  retreating
 demonstrators.”

 It  has  .come  in  many  _  newspapers,
 including  a  Bengali  daily  and  Patriot-I  can
 produce  many  newspapers  if  you  permit  me
 to  speak  for  an  hour...

 SHRI  PILOO  MODY  (Godhra)  :  Being
 a  patriot,  he  has  produced  only  Patriot.

 SHRI  S.  M.  BANERJEE:  Then,  Mr.
 Jyoti  Basu,  the  Deputy  Chicf  Minister,
 when  he  was  asked  by  the  press,  said  :

 “T  ordered  a  week  ago  the  removal
 of  the  0.7.  ?ए...  Why  were  the
 C.  R.  P.  and  the  U.  P.  Armed  Force
 stationed  there  ?  What  were  they
 doing  there  ?

 “The  local  police  were  not  informed
 of  any  threat  to  law  and  order.  And,
 after  all,  law  and  order  is  our  prob-
 lem.  There  cannot  be  any  parallel
 agency  for  maintaining  law  and
 order.”

 Again,  in  today’s  newspaper,  you  will
 find...

 MR.  SPEAKER  :  We  havo  all  read  it;
 you  need  not  read  out  everything.

 Security  Personnel  62
 at  Durgapur  (C.A.)

 SHRI  S.M.  BANERJEE  :  It  says,
 “Bengal  demands  withdrawal  of  Central
 Police’’.

 389]  (SAKA)

 I  would  like  to  know  from  the  hon.
 Minister,  after  the  new  Government  came

 into  existence,  duly  clected,  defeating  the
 Congress  completely,  after  they  came  in
 power,  when  they  made  the  request  that  it
 should  be  removed,  why  was  the  C.  R.  P.
 not  removed  ?  I  would  like  to  know  whe-
 ther  the  Centre  had  issucd  necessary  instruc-
 tions  for  the  withdrawal  of  the  C.  R.  P.
 and,  if  not,  the  rcasons  for  the  same.  If
 they  have  not  issued  instructions,  it  is  quite
 clear  that  they  want  to  take  a  clash  with
 the  State  Government  by  stationing  the
 ron  R.  P.  there,  like  at  Durgapur  or  any
 other  Plant.  and  by  subversive  activities  of
 the  Indian  National  Trade  Union  Congress
 headed  by  Mr.  Atulya  Ghosh.  I  would
 like  to  know  that.

 SHRI  ९.  B.  CHAVAN  :  As  far  as  this
 particular  incident  is  concerned,  the  C.R.P
 is  not  involved.

 SHRI  5.  M.  BANERJEE  :  The  C.R.P  is
 stationed  there...

 SHRI  Y.  B.  CHAVAN  :
 can  ask  me  a  separate  question.
 prepared  to  discuss  the  matter.

 For  that  you
 I  am

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 He  may  tell  us  whether  the  C.R  P  is  there  or
 not.  He  is  avoiding  that  question.

 SHRI  Y.  B.  CHAVAN :  There  is  nothing
 wrong.  The  C.R.P  is  there  and  will  continue
 to  be  there,

 SHRIS  M.  BANERJEE  :  |  want  to  know
 whether  he  has  received  any  request  from
 the  State  Government  that  the  C.R.P  should
 be  removed  from  Durgapur  and  if  so,  what
 is  the  reaction  of  the  Government.

 SHRI  Y.  B.  CHAVAN  :  The  position
 is  that  the  C.R.P  battalions  or  companies
 were  sont  to  West  Bengal  when  the  J.G.P.,
 Weat  Bengal,  requisitioned  certain  forces
 from  us,  The  C.R.P  forces  wore  sleo  sent,
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 as  also  the  U.P.P.A.C  companies.  Immedia-
 tely  after  that,  the  Deputy  Chicf  Minister
 suggested  that  the  C.R.P  be  withdrawn.  That
 amounted  to  saying  that  the  State  Govern-
 ment  did  not  want  the  C_R.P  for  their  work.
 Immediately  we  informed  them  that  the  C.R.P
 forces  would  not  be  available  to  them.  So,
 the  request  made  by  the  Deputy  Chief
 Minister  of  West  Bengal  has  been  accepted.
 But  the  C.R.P.,  in  the  normal  course,  is
 located  in  different  parts  of  the  country.
 As  such,  it  is  located  in  West  Bengal  and
 that  will  continue  to  be  there,  The  C.R.P.
 will  not  be  imposed  on  the  West  Bengal
 Government  against  their  will.

 SHRI  S.  M.  BANERJEE  :  That  is  used
 against  the  West  Bengal  Government
 (Interruptions).

 MR.  SPEAKER  :  Order,  order.
 Dr.  Karni  Singh.

 SHRI  5.  ७.  BANERJEF  :  What  about
 U.P.P.A.C  ?  He  has  not  answered  the  other
 part  of  my  question.  What  about  U.P.P.A.C  ?
 That  is  a  very  important  matter.

 wt  जाज  फरनेन्डीज  (बम्बई  दक्षिण)  :

 जयपुर  में  उन्हीं  लोगों  ने  गोलियां  चलाई  थी  ।

 श्री  मधु  लिमये  (मुगेर)  :  राजस्थान  में
 उन्हीं  ने  गोलियां  चलाई  हैं  ।

 SHRI  Y.B.CHAVAN  :  About  U.P.P.A.C,
 as  I  said,  U.P.P.A.C,  if  [  remember  right,  was
 also  called  for  sometime  in  1967  and  it
 continucd  to  be  their  except  for  some  period
 when  it  went  to  Bihar...(/aterruptions).

 SHRI  5.  M.  BANERJEE  :  In  ihe  time
 of  Mr.  P.  C.  Ghosh.

 SHRI  ५.  8.  CHAVAN  :  Whosc_  State
 Government  it  was  is  not  material  point
 here.  Whether  it  was  in  the  time  of  Mr.
 P.  C.  Ghosh  or  during  the  President's  rule,
 it  was  the  State  Government:  Their  police
 autharities  who  asked  for  them,  Even  in  the
 month  of  January  the  West  Bengal  police
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 were  aware  of  the  cxistence  of  U.P.P.A.C,
 battalions  there  and  they  wanted  them  for
 election  purposes,  and  also  for  deployment
 to  Asansol  and  Durgapur.  So  far  the  West
 Bengal  Government  have  not  informed  that
 they  do  not  want  them  so  that  we  could
 have  removed  them.  If  they  want  us  to
 remove  them,  we  shall  certainly  ren.ove
 them.

 DR.  KARNI  SINGH  (Bikaner)  :  The
 firing  that  has  taken  place  in  Durgapur  is
 indecd  a  very  serious  matter.  It  is  nota
 question  whcther  we  are  sitting  in  the
 Opposition  or  on  the  treasury  benches.  ft
 shows  the  type  of  pattern  that  is  develorping
 in  this  country  as  a  result  of  the  deterior.  ting
 Centre-State  relations.  We  have  bad  more
 than  our  share  of  firings  in  the  last  ten
 years  that  no  free  country  can  be  proud  of
 Whether  they  are  justified  or  not,  I  cannot
 say.  But  in  Rajasthan  State  we  had  thiec
 firings  in  two  years  and  the  Beri  Con  m‘s-
 sion  report  has  not  justified  one.  In  Hi  nu
 mangarh,  in  my  area,  only  two  days  ०80
 there  was  a  firing  and  T  have  tabled  a  call-
 attention.  The  question  that  I  want  to  ask
 today  is,  firstly,  as  to  the  type  of  ammi  ni-
 tion  that  was  used  for  the  firing.  Ido  not
 know  whether  the  membeis  here  are  aware
 of  the  new  type  of  ammunition  that  has
 been  developed  for  us  in  such  firings.  In
 Bikaner,  during  the  strike  of  Central
 Government.  servants.  firing  took  place  in
 September.  [know  this  because  |  visited
 the  hospitals  and  saw  the  injured  and  I
 brought  the  matter  to  the  attention  of  the
 hon.  Minister  here.  |  believe,  about  20
 people  were  injured  by  the  bullets  Tired  by
 the  police  alone,  because  [saw  the  bullet
 wound  with  my  owneyes  |  ४४५४  teld  ly
 the  people  who  were  hit  by  the  new  type
 of  ammunition  that  has  been  introduced
 that  it  make  so  little  noise  that  the  crowd
 does  not  even  know  that  a  bullet  has  been
 fired  or  in  fact  firing  has  been  resorted  to.
 Several  injurcd  boys  told  me  that  they  were
 playing  around  nearby  during  the  trouble
 and  apparently  one  of  the  boys  pointed  out
 to  other  that  his  leg  was  bleeding  and  the
 other  fellow  said  that  his  hand  was  blced-
 ing:  they  did  not  know  that  they  were  both
 hit  by  bullets.  I  brought  the  matter  to  the
 attention  of  the  hon.  Minister.  If,  God  fsrbid,
 firing  is  to  be  resorted  to.  the  police  should



 65  C.R.P.  Firing  on

 use  the  proper  ammunition,  so  that  even  if
 one  shot  is  fired  it  will  dispel  the  crowd
 instead  of  putting  20  people  in  hospital  with
 bullet  wounds.  The  reports  are  not  very
 clear  as  to  how  many  pcople  were  actually
 injured  by  bullets.

 I  would  like  to  know  from  the  hon.
 Minister  if  in  spite  of  the  Members  of
 Parliament  bringing  this  matter  to  his  alten-
 tion,  the  same  unfortunate  type  of  ammu-
 nition  has  been  used  in  the  firing  in  Durga-
 pur  ?

 The  other  point  is  that  the  Centre-State
 relations  are  deteriorating  now.  I  have
 always  been  making  an  observation  that  the
 time  has  come,  if  we  want  to  save  this
 country,  that  we  should  have  an  all-party
 Government  in  the  States  and  a_  national
 Government  at  the  Centre.  We  shall  sooncr
 or  later  have  to  do  that.  As  |  said,  this
 Centre-State  strained  relations  is  following
 a  dangerous  pattern  and  the  Durgapur
 situation  is  onc  indication.  The  point  is  that
 in  the  interests  of  protection  of  the  lives
 and  property  of  people,  not  only  the  Cent-
 ral  Government  but  the  State  Government
 will  also  have  to  sit  round  a_  table  and  take
 a  very  definite  decision  on  this  matter.  In
 view  of  this,  may  I  know  from  the  hon.
 Home  Minister  whethe:  he  has  any  propo-
 sals  to  call  a  round  table  conference  of  all
 party  Mcmbers  and  Chief  Ministers  of  all
 the  States  and  the  Central  Government  to
 try  and  evolve  some  way  whereby  Centre-
 State  relations  can  be  more  smoothly  worked
 out,  and  whether  Government  have  any
 Proposals  to  define  the  functions  of  the
 Central  police  forces  as  situated  in  the
 Statcs  ?  I  make  this  request  on  the  grounds
 namely  that  some  of  the  public  sector
 industrics  are  defence-oriented  industrics,
 and  if  this  sort  of  trouble  goes  on,  our
 defence  production  will  be  affected  and
 hence  this  question.

 SHRI  S.  K.  TAPURIAH  (Pali)  :  Let
 him  join  my  party  first  and  then  suggest  it.

 SHRI  Y.  B.  CHAVAN  :  As  far  as
 police  firing  is  concerned,  nobody  likes  it.
 I  do  not  like  it.  It  is  always  a  very  sad
 affair  that  police  firing  takes  place  and
 some  people  are  injured  and  some  peopl:
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 are  killed;  it  leaves  a  very  sad  feeling.  The
 point  is  whether  the  firings  had  to  be  resor-
 ted  to  for  justifiable  reasons  or  not.  That  is
 one  thing.  In  many  cases,  these  questions
 have  been  cxamined  by  the  commissions,
 and  certain  views  have  been  given.  I  with  the
 concerned  State  Governments  act  aecord-
 ingly.

 As  far  as  the  suggestion  about  the
 ammunition  is  concerned,  |  think  my  hon,
 friend  Dr.Karni  Singh  mentioned  this  on  the
 floor  of  the  House

 DR.  KARNI  SINGH  :  I]  had  written  to
 him.

 SHRI  Y.  8.  CHAVAN  :  I
 replicd  to  him  also.

 think  I  had

 Dr.  KARNI  SINGH  :  Did  they  use  the
 same  type  of  ammunition  ?

 SHRI  Y.  8,  CHAVAN  :  Since  it  is  a
 question  regarding  the  type  of  ammunition,
 it  had  to  be  examined  by  the  experts  con-
 cerned,  and  I  have  asked  some  committee  to
 go  into  this  matter.

 DR.  KARNI  SINGH  :  Is  he  to  expzri-
 ment  on  poor  Indian  pcople  or  will  he
 listen  to  the  cye-witnessces  in  regard  to  what
 happened  in  Bikaner  ?

 SHRI  ४,  B.  CHAVAN  Mercly  be-
 cause  he  gives  me  some  suggestion,  does  he
 expect  me  immediately  to  accept  it.  (Inte-
 rruptions).

 DR.  KARNI  SINGH  :
 suggestion  five  months  ago.

 Chad  made  this

 SHRI  Y.  B.  CHAVAN  :  The  purpose
 for  which  he  uses  the  gun  is  absolutely
 different.

 DR.  KARNI  SINGH  :  I  had  made  this
 suggestion  five  months  ago.

 SHRI  ९.  B.  CHAVAN  :  I  am  prepared
 to  accept  his  authority  on  the  use  of  arms
 and  ammunitions
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 DR.  KARNI  SINGH:  I  am  no  autho-
 rity.

 SHRI  Y.  B.  CHAVAN  :  I  am  prepared
 to  accept.....

 DR.  KARNI  SINGH  :  I  am  no  autho-
 rity.  I  had  seen  those  poor  boys  in  the
 hospital,  about  9  or  20  of  them  with  bullct
 injuries,

 SHRI  Y.  B.  CHAVAN  :  I  am  prepared
 to  accept  his  authority......

 MR.  SPEAKER  :  I  would  like  hon.
 Members  to  address  the  Chair.  Let  there  be
 no  dialogue  across.

 SHRI  Y.  B.  CHAVAN  :  I  am  prepared
 to  accept  him  as  authority  because  he
 knows  more  about  arms  and  ammunition
 than  I  do.  That  is  why  Iam  prepared  to
 accept  him  as  authority.

 As  far  as  Centre-State  relations  are
 concerned,  Government  are  aware  of  certain
 situations.  This  matter  was  very  recently
 discussed  in  the  standing  committee  of  the
 National  Integration  Council  and  it  has
 been  decided  that  we  should  meet  again  and
 discuss  this  matter  in  all  its  aspects.  Cer-
 tain  talks  and  certain  dialogues  are  nece-
 ssary.

 As  far  as  national  government  is  con-
 cerned,  I  think  it  is  not  for  my  hon  friend
 to  talk  about  it,  but  at  all  he  has  meant  it,
 then  I  would  suggest  to  him  or  make  a
 recommendation  that  he  may  try  coalition
 with  the  Communist  Marxists  if  he  can.

 DR.  KARNI  SINGH  :  He  has  not  ans-
 werd  the  second  part  of  my  question.  What
 is  he  going  to  do  to  define  the  functions  of
 the  Central  Reserve  Police  in  the  States?  He
 has  not  answered  my  question.  What  is  he
 going  to  do  to  define  the  functions  of  the
 Central  Reserve  Police  force  in  the  State  as
 a  result  of  this  dialogue  ?

 SHRI  HEM  BARUA  (Mangaldai)  :  The
 deployment  of  the  Central  Reserve  Police
 force  as  also  the  police  force  from  different
 States  in  the  different  States  of  India  has
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 assumed  the  proportions  of,  and  posed  a
 very  serious,  problem  to  the  country  today
 and  under  altered  circumstances  now  the
 relations  between  the  Centre  and  the  States
 have  come  up  for  discussion  and  should  be
 discussed  and  finalised.

 The  Central  Reserve  Police  force  is
 posted  in  Assam  also.  And  what  did  they
 do  ?  Very  recently  they  shot  dead  a  boy  at
 the  Gauhati  Sports  Stadium.  At  the  same
 time,  the  Central  Reserve  Police  people  are
 wonderful  people  and  they  go  about  asking
 anybody  they  meet  on  the  strect.  ‘What  are
 you  श  and  if  he  says  that  he  is  an
 Assamese,  then  he  gets  a  few  beatings.

 SHRI  SHEO  NARAIN  (Basti)  :  It  is
 not  fair  that  he  should  say  like  this.

 SHRI  HEM  BARUA  :  He  gets  a_beat-
 ing.  Because  my  hon.friends  have  not  got
 the  beatings,  therefore,  they  say  ‘No’.  They
 may  not  gct  beatings,  but  ]  know  that  the
 people  get  such  beatings.  Whatever  that
 might  be,  may  I  know  whether  Government
 Propose  to  sec  that  the  authority  of  the
 Central  Government  is  preserved  and  at  the
 same  time  the  autonomy  of  the  State
 Government  is  not  croded  ?  May  I  know
 whether  Government  propos:  to  c\olve  a
 formula  to  the  cffect  that  the  Central
 Reserve  Police  or  the  UP  police  force  which
 is  the  worst  not  only  from  the  point  of  view
 of  the  committing  of  atrocities...

 SHRI  SHEO  NARAIN  :  I  object  to
 this.  Such  a  learned  professor  should  not
 make  such  remarks.  The  UP  police  is  the
 best  police  in  the  country.  I  would  request
 the  Home  Minister  to  withdraw  the  police
 force  of  UP  from  Bihar,  Bengal  and  other
 States.  Let  them  not  be  sent  to  other  States.
 I  is  a  very  shameful  thing  that  such  a  lear-
 ned  professor  should  say  like  this.  We  are
 not  going  to  tolerate  this,  |  would  request
 the  Home  Minister  to  withdraw  the  UP
 police  from  other  States.

 SHRI  HEM  BARUA  :  Shri
 Narain  is  getting  excited  over  this...

 Shco

 SHRI  SHLEO  NARAIN  :  It  is  not  a
 question  of  excitement.  He  cannot  make
 such  remarks.  We  have  the  best  of  jawans
 there.  We  have  the  ablest  police  in  UP.
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 SHRI  HEM  BARUA:  Mr.  Mulla  has
 made  a  comment  on  the  UP  police  force,
 and  on  the  strength  of  that,  I  have  said
 that  the  UP  police  force  is  the  worst  in
 India.  Therefore,  may  I  know  whether
 Government  have  cvolved  any  formula  in
 the  matter  of  deployment  of  the  Central
 Rescrve  Police  or  the  police  force  from  any
 other  State  in  the  different  States  of  India
 and  whether  they  have  finally  decided  not
 to  deploy  the  police  force  from  the  Centre
 unless  a  request  is  made  directly  by  the
 State  Government  to  the  Central  Govern-
 ment  ?

 SHRI  ४.  8.  CHAVAN  :  |  would
 certainly  like  to  make  the  position  very
 clear  again.

 SHRI  HEM  BARUA  :  May  I  tell  him
 that  the  Central  Reserve  Police  in  Assam  is
 known  as  ‘Chavan  sena’  ?

 SHRI  Y.  P.  CHAVAN  :  Ido  not  necd
 any  senas.  I  think  this  is  just  by  the  way
 as  a  sort  of  humour.

 I  would  like  to  make  the  policy  of  the
 Government  of  India  very  clear  about  the
 Central  Reserve  Police  force.  The  Central
 Reserve  Police  force  is  a  Central  armed
 force,  and  it  will  be  givento  thc  State
 Governments  only  if  they  want  it.  There  is
 no  question  of  compromising  the  autonomy
 of  States,  because  we  respect  it  and  we
 would  like  to  strengthen  it.  As  far  as  the
 autonomy  of  the  States  is  concerned,  there
 is  no  question  of

 SHRI  PILOO  MODY  :  Does  he  want
 them  to  stew  in  their  own  juice  ?

 SHRI  Y.  8,  CHAVAN  :  This  is  ano-
 ther  interpretation  of  what  I  am  saying.

 But  I  would  like  to  make  it  clear  that
 the  Central  Reserve  police  force,  being  a
 national  armed  force,  will  have  to  be  loca-
 ted  in  different  places  in  the  country,  and  it
 is  within  the  function  of  the  Central  Reserve
 Police  Force  to  protect  the  Central  Govern-
 ment  property  and  the  Central  Government
 Projects.

 SHRI  SHEO  NARAIN  rose—
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 MR.  SPEAKER:  I  am  not  going  to  allow
 him.  His  name  is  not  there.  Some  other
 Congress  Member's  name  is  there  and  I
 shall  call  him  now.

 SHRI  SHEO  NARAIN  May  I  just
 SAY...

 MR.  SPEAKER  The  hon.Member
 should  resume  his  scat.  Somebody  in  the
 Congress  Party  must  help  me  from.  this
 menace.

 SHRI  CHENGALRAYA  =  NAIDU
 (Chittoor)  :  It  is  the  job  of  the  State  police
 force  to  protect  the  Central  Government
 property.

 SHRI  PILOO  MODY  :  Never.

 SHRI  CHENGALRAYA  NAIDU  :  The
 Industrial  Security  Force  has  been  created
 to  look  after  the  interests  of  the  Central
 undertakings  but  they  have  failed  to  protect
 the  property  of  the  industrial  undertakings.
 In  view  of  this,  will  Government  take  some
 steps  to  modify  the  Industrial  Security  Force
 and  frame  some  rules  to  properly  manage
 them  ?

 Secondly,  just  now  the  hon.  Minister
 said  that  UP  Reserve  Police  will  be  with-
 drawn  if  the  State  Government  of  West  Ben-
 gal  wanted  them  to  go  away.  It  is  all
 right.  He  has  also  said  another  thing  that
 they  will  also  consider  that  the  Central
 Reserve  Police  which  is  stationed  in  West
 Bengal  will  not  be  available  for  the  security
 of  the  people  there  In  view  of  the  explos-
 ive  situation  in  West  Bengal  and  also  in
 view  of  the  fact  that  responsible  people  in
 the  Government  are  instigating  people  to
 ‘gherao’  and  other  things,  is  it  not  good  to
 use  the  Central  Reserve  Police  not  only  to
 safeguard  the  central  industries  but  also,,
 when  times  come,  to  give  security  to  the
 public  from  this  unlawful  Government.
 (Interruptions)

 SHRI  5.  M.  BANERJEE  :
 raise  a  point  of  order,

 I  want  to

 श्रो  जाज  फरनेस्डीज  :  ग्रव्यक्ष  महोदय,
 यह  नहीं  चल  सकता  है-  आप  एक  राज्य  सर-
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 [श्री  जाज  फरमेन््डीज  |

 कार  को  अनलाफुल  गवर्नमेन्ट  कसे  कह  सकते
 हैं  1

 SHRI  Ss.  M.  BANERJEE  :  He  first  of
 all  said  that  this  Government  cannot  prot-
 ect  people  from  illegal  ‘gheraos’.  Then,
 having  encouraged  by  his  own  voice,  he
 went  on  saying  that  the  Government  is  unl-
 awful.  He  should  withdraw  those  words.
 Sir,  it  is  an  elected  Government.  The
 Congress  has  been  defeated  and  they  are
 only  55  people.

 SHRI  CHENGALRAYA  NAIDU  :I
 have  never  asked  the  question  from  Shri
 Banerjee.

 SHRI  S.  M.  BANERJEE  have  ercat
 regard  for  Shri  Naidu.  I  have  supported
 his  groundnut  resolution,  Let  him  with-
 draw  those  words.  It  is  in  the  larger  interest.

 SHRI  CHENGALRAYA  NAIDU  :  I
 will  explain  it.

 MR.  SPEAKER  :  There  is  no  question.
 The  whole  House  will  agree  that  the  Gove-
 rnment  of  West  Bengal  is  not  an  unlawful
 Government.  Itis  elected  by  the  people
 and  it  is  there.

 SHRI  CHENGALRAYA  NAIDU  :  I
 will  explain,  Sir.  When  a  Government
 refuses  to  be  a  lawful  Government  and  enc-
 ourages  people  to  ‘gherao’,  it  becomes  an
 unlawful  Government  at  that  moment.
 There  is  no  reply  from  the  Minister.

 MR.  SPEAKER  :  I  have  replied  it  any-
 way.

 SHRI  C.  K.  CHAKRAPANI  (Ponnani):
 Mr.  Speaker,  Sir,  as  usual  the  Home  Mini-
 ster  is  a  bit  adamant  and  arrogant.  First
 of  all  I  would  like  to  make  it  clear  that  the
 Central  Government  has  no  business  to  sta-
 tion  C.R.P  or  other  forces  in  the  State
 without  the  consent  of  the  State  Government.
 Now  the  fact  is  that  thcy  have  stationed
 C.R.P  and  other  forces  in  Kerala  and  other
 places.  You  have  sent  C.R.P  to  Kerala  to
 suppress  the  I9th  September  strike  of  the
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 Central  Government  employees.  The
 Chief  Minister  of  Kerala  has  expressed  his
 dissatisfaction  over  this  issue  and  he  has
 vehemently  protested  against  this.  [can
 understand  the  political  background.  After
 the  General  Elections  and  after  the  mid  term
 poll  there  are  non-Congress  Governments
 in  West  Bengal  and  Kerala.  The  attitude
 of  the  Central  Government  towards  these
 Governments  is  not  helpful  and  you  say
 that  harmonious  relationship  will  be  estab-
 lished  between  the  State  and  the  Centre.
 How  can  you  establish  cordial  relations
 with  this  attitude?  The  question  is  that  in
 Durgapur  the  C.R.P  and  the  UP  Police
 have  opencd  fire.  Thank  God,  he  has  not
 denied  the  firing.  The  Minister  has  just
 now  said  that  the  stcel  plant  authorities  have
 not  approached  the  State  police  for  protec-
 tion.  This  is  wrong.  He  is  distorting  the
 fact.  According  to  me,  the  State  Police
 was  not  informed  of  it.  The  Stecl  plant
 authoritics  did  not  even  inform  the  Police
 about  the  so-called  threat  to  law  and  order.
 l  understand  that  the  stecl  plant  authoritics
 instigated  this  thing  with  political  motives
 by  the  Centre  who  created  a  situatien  like
 this.  I  want  to  know  this  from  the  Gover-
 nment.  Is  the  Government  going  to  enquire
 into  these  aspects,  as  to  why  the  stecl  plant
 authoritics  did  not  approach  the  State
 Police?  Secondly,  I  want  to  know  this,
 from  the  Government.  Will  the  Govern-
 ment  take  immediate  steps  to  withdraw  the
 C.R.P  forces  of  these  States  ?

 SHRI  Y.  B.  CHAVAN  :  As  far  as  the
 C.R.P’s  role  is  concerned,  I  have  made  Gov-
 ernment’s  position  absolutely  clear.  As  far
 as  his  claim  that  the  Durgapur  plant  autho-
 ritics  did  not  inform  the  local  police  is
 concerned,  it  does  not  appear  to  be  truc
 from  the  reports  that  |  got  I  have  to
 depend  upon  two  sources  of  information.
 Onc  is  naturally  the  State  Government  on
 whose  report]  will  have  to  work;  and  the
 other  one  is  the  one  from  the  Director  of  the
 Durgapur  stecl  plant  itself.  The  informat-
 ion  that  I  have  received  from  the  Manager
 of  the  Durgapur  Plant  says  that  they  did
 inform  the  local  police  authoriti¢s  once  at
 0  O'clock;  then  again,  the  Additional
 District  Magistrate  was  approached  at  I!-30
 and  the  District  Magistrate  was  approached
 at  2  0!  clock.
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 2.56  hrs.

 MATTER  UNDER  RULE  377

 Voting  on  Constitution  (Twenty  second
 Amendment)  Bill

 SHRI  NATH  PAI  (Rajapur)  :  Sir,  I
 have  sought  your  permission  to  raise  one
 matter  concerning  what  happend  Yester-
 day.

 MR.  SPEAKER  :  It  is  with  me.

 SHRI  NATH  PAT:  I  have  sought  your
 permission,  Sir,  and  I  am  glad  that  you  are
 kind  enough  to  give  the  permission.  What
 happened  yesterday  raises  some  very  issucs
 of  procedure  in  the  House  and  we  have  to
 calmly  reflect  over  it.  T  would  try  not  to
 frame  all  of  them  because  we  think  that  you
 will  give  us  the  Icad  as  to  what  should  be
 done  when  a  situation  like  that  arises.  But
 Sir,  many  vital  issues  regarding  the  Business
 in  the  House  and  Procedure  arises  asa
 result  of  what  transpired  in  the  Housc  yest-
 erday.  Sir,  ]  am  ata  loss  to  know  where
 exactly  the  House  stands  with  regard  to  the
 fate  of  this  Bill  which  was  voted  upon.
 May  I  Sir,  draw  your  attention.........

 MR.  SPEAKER  The  hon.  Member
 wrote  to  me  about  the  resignation  of  the
 Minister.  But  he  is  raising  something  clse
 now.

 SURE  NATH  PAI
 connected,  (Interruptions).

 This  is  directly

 MR.  SPEAKER  :  I  wanted  myself  to
 explain  that  point.  The  point  is,  the
 Home  Minister  is  giving  notice.  He  annou-
 need  yesterday  on  the  Floor  of  the  House
 that  he  was  withdrawing  the  Motion

 क्री  मधु  लिमये  (मुगेर)  :  श्राप  पहले  मेरी
 बात  सुनिये  ।  प्रक्रिय  की  समस्या  पर  श्रापको

 सुनना  चाहिये  ।  हम  ने  श्रापकी  मदद  करने  के
 लिये  नोटिस  दिया  है  ।

 MR.  SPEAKER  :  I  am  not  allowing
 that  discussion.  Tum  mysclf  aware  of  one

 hing.  I  am  aware  that  he  is  going  to  give
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 notice,  about  withdrawal  of  this  thing.  And
 therefore,  there  is  no  further  discussion
 which  I  can  allow.  You  wanted  to  know
 about  the  Parliamentary  Affairs  Minister.
 I  myself  do  not  know.

 at  मधु  लिमये  :  उस  के  लिए  रास्ता  क्या
 है?  मैंने  377  में  बाकायदा  नोटिस  दिया  है  ।

 भ्रध्यक्ष  महोदय  :  ठीक  है  |  do  not  allow
 that  also.  You  wrote  to  me  that  you
 wanted  to  raise  it.  If  you  want  to  raise
 such  things  you  need  not  write  to  me.
 also  from  tomorrow.  The  moment  I  got

 ‘your  notice  I  enquired  and  he  told  me  that
 he  promised  on  the  Floor  of  the  House.  It
 is  not  a  secret  infcrmation  to  mc.  On  the
 Floor  of  the  House  he  said  that  he  is
 withdrawing.  He  is  giving  notice  and  on
 that  you  want  discussion  now.  I  cannot
 help  it.

 SHRI  NATH  PAI  :I  think  I  wrote  to
 you  about  the  reported  resignation  of  the
 Minister...

 MR.  SPEAKER  :  I  myself  wanted  to
 know.  Ihave  not  been  able  to  know  my-
 self,

 SHRI  NATH  PAI  :  I  am  _  confining  my-
 self  absolutely  to  that  only.  |  think  it  is  a
 very  healthy  precedent  that  the  Minister  of
 Parliamentary  Affairs  is  trying  to  secure,  if
 the  report  of  his  resignation  is  true  and  if
 the  resignation  is  accepted.  Because,  Sir,
 nobody  in  this  country  is  responsible  for
 whatever  happens  anywhere.  For  Plan  fai-
 lures  nobody  is  responsible.  If  we  suffer
 military  reverses  nobody  is  responsible.
 For  upholding  healthy  traditions  of  parlia-
 mentary  democracy,  he  has  done  the  right
 thing  in  tendering  his  resignation.  2  cong-
 ratulate  him.  We  want  to  make  one  thing
 perfectly  clear.  I  don't  think  it  is  he  who
 was  basically  responsible.  Yesterday,  you
 said,  you  have  gone  to  the  next  item.  May
 I  be  permitted  to  say  just  two  sentences  ?
 Basically  the  responsibility  for  this  was  not
 only  of  the  Minister  of  Parliamentary  Affairs
 but  of  the  gentlemen  who  occupy  the  front
 treasury  benches  and  the  responsibility  is  also
 a  joint  responsibility,  I  am  saying,  with  al]
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 that  is  required  of  propriety,  that  one  fails
 to  be  convinced...that  they  are  bothered  to
 study  the  elementary  rules  of  procedure.
 The  fact  is,  after  you  pointed  out  that  the
 first  motion  was  carried  by  the  narrowest
 majority  required  under  our  Constitutional
 rules~by  two-they  did  not  hesitate  to  Icave
 the  Chamber........

 MR.  SPEAKER  :  Please  confine  yours-
 elf  to  the  resignation  of  the  Minister.

 SHRI  NATH  PAT  :  When  do  we  get  a
 statement  on  the  resignation  ?

 MR.  SPEAKER:  T  do  not  think  there  is
 anybody  here  to  give  that  information.
 The  Minister  is  not  here  and  the  Prime
 Minister  is  not  here  (Interruptions).
 Your  point  of  vicw  will  he  conveyed.

 SHRI  NATH  PAT  :  Who  is  responsible
 for  the  conduct  of  the  Minister?

 MR.  SPEAKER  :  Only  the  Prime  Mini-
 ster  can  say.

 SHRI  NATH  PAI  :
 (Interruptions).

 Summon  her.....

 श्री  मधु  लिमये  :  यहां  पर  ऐसे  मस्त्री  भी
 थे  जिन्होंने  पहले  जिमाजन  में  बोट  दिया  लेकिन
 बाद  में  चले  गये  |  दिनेश  सिंह  ज॑से  मन्त्री  पहले
 डिविजन  में  यहां  पर  मौहूंद  थे  लेकिन  बाद  में
 उठक  र  चले  गये  1  (व्यवधान)  .......

 श्री  जाज॑  फरनेन्डीज  (ब*बई-दक्षिणा)
 आप  इस  तरह  से  प्रधान  मन््त्री  का  बचव  न
 करिए  ।  यह  कंसे  हो  सकता  हैं?  मदन  के  कुछ
 अधिकार  है?  omeseaicanall  व्यवधान  )  Cte eee
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 PAPERS  LAID  ON  THE  TABLE

 Merchandise  Marks  (Judicial  Proceedings,
 7  Madray)  Rules

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRAIL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  I  beg  to  lay  on  the  Table  a  copy  of
 the  Trade  and  Merchandise  Marks  (Judicial
 Proceedings,  Madras)  Rules,  1968,  published
 in  Notification  No.  ‘S.O.  4327  in  Gazette  of
 India  dated  the  7th  December,  1968,  uncer
 section  34  of  the  Trade  and  Merchandise
 Marks  Act,  958.  [Placed  in  Library.  Sce  No.
 LT-499/69).

 Indian  Telegraph  (Fifth  Amendment  Rules)
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (  SHRL  SHER  SINGH  ye  I  beg  to  lay
 on  the  Table  a  copy  of  the  Indian
 Telegraph  (Fifth  Amendment)  Rules,
 1969,  published  in  Notification  No.  G.S.R.
 47  (English  version)  and  G.S.R.  48  (Hindi
 version)  in  Gazette  of  India  dated  the  22nd
 February,  1969,  under  sub-section  (5)  of
 section  7  of  the  Indian  Telegraph  Act,  1885.
 [Placed  in  Library.  See  No.  LT-500/69].

 Notifications  under  Rubber  Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  RAM  SEWAK  CHOW-
 DHARY  )  :  beg  to  lay  on  the  Table  a  copy
 cach  of  the  following  Notifications  (Hindi
 version)  under  sub-section  (3)  of  section  25
 of  theRubber  Act,  947  :

 (l)  The  Rubber  (Third  Amendment)
 Rules,  1968,  published  in  Notifica-
 tion  No.  G.S.R.  $46  in  Gazette  of
 India  dated  the  8th  March,  1969.

 (2)  The  Rubber  (Second  Amendment)
 Rules,  1968,  published  in  Notification
 No.  G.S.R.  547  in  Gazette  of  India
 dated  the  8th  March,  1969.  [Placed
 in  Library  See  No.  LT+$0)/69)
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 Passports  (Amendment)  Rules

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH  )
 I  beg  to  lay  on  the  Table  a  copy  of  the
 Passports  (Amendment)  Rules,  1969,  Publi-
 shed  in  Notification  No.  G.S.R.  2I2  in  Gaz-
 ettc  of  India  dated  the  28th  January,  1969,
 under  sub-section  (3)  of  section  24  of  the
 Passports  Act,  1967.  [Placed  in  Library,  See
 No.  LT-502/69).

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY :  Sir.  I  have  to  report  the
 following  message  received  from  the  Secre-
 tary  of  Rajya  Sabha:

 “In  accordance  with  the  provisions  of
 sub-rule  (6)  of  rule  86  of  the  Rules
 of  Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed  to
 return  herewith  the  Delhi  Motor  Veh-
 icles  Taxation  (Amendment)  Bill,  1969.
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  22nd  March,
 1969,  and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations  and  to
 state  that  this  House  has  no  recomm-
 endations  to  make  to  the  Lok  Sabha
 in  regard  to  the  said  Bill,”

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 Forty-sixth  Report

 SHRI  KHADILKAR  (Khed)
 to  present  the  Forty-sixth  Report  of
 Committee  on  Private  Members’  Bills
 Resolutions.

 ]  beg
 the

 and

 ESTIMATES  COMMITTEE

 Seventy-eighth  Report

 SHRI  P.  VENKATASUBBAIAH  (Nan-
 dyal)  :  I  beg  to  present  the  Seventy-cighth
 Report  of  the  Estimates  Committee  on  the
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 Ministry  of  Home  Affairs-Central  Bureau  of
 Investigation.

 LOKPAL  AND  LOKAYUKTAS  BILL

 (i)  Report  of  Joint  Committee

 SHRI  M.  8.  RANA  (Broach)  :  I  beg  to
 present  the  Report  of  the  Joint  Committee
 on  the  Bill  to  make  provision  for  the  appoi-
 ntment  and  functions  of  certain  authorities
 for  the  investigation  of  administrative  action
 taken  by  or  on  behalf  of  the  Government
 or  certain  public  authorities  in  certain  cases
 and  for  matters  connected  therewith.

 (ii)  Evidence

 SHRI  M.  B.  RANA  :  I  beg  to  lay  on
 the  Table  a  copy  of  the  evidence  given  before
 the  Joint  Committee  on  the  Bill  to  make
 provision  for  the  appointment  and  functions
 of  certain  authorities  for  the  investigation
 of  administrative  action  taken  by  or  on
 behalf  of  the  Governinent  or  certain  public
 authorities  in  certain  cases  and  for  matters
 connected  therewith.  along  with  a  copy  of
 the  statement  containing  a  gist  of  main  poi-
 nts  made  by  witnesses  in  their  Evidence  be-
 fore  the  Joint  Committee.

 (iii)  Memoranda  ‘Representations

 SHRI  M.  8.  RANA:  Ibeg  to  lay  on
 the  Table  copies  of  Memoranda/Represen-
 tations  received  by  the  Joint  Committee
 on  the  Bill  to  make  provision  for  the  appoi-
 ntment  and  functions  of  certain  authorities
 for  the  investigation  of  administrative  action
 taken  by  or  on  behalf  of  the  Government
 or  certain  public  authorities  in  certain
 cases  and  for  matters  connected  therewith.

 3.03  hrs.
 *  DEMANDS  FOR  GRANTS

 Ministry  of  Home  Affairs

 MR.  SPEAKER  :  The  House  will  now
 take  up  discussion  and  voting  on  Demand

 *  Moved  with  the  recommendation  of  the  President.
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 (Mr.  Speaker}

 Nos.  43  to  57,  9  and  20  relating  to  the
 Ministry  of  Home  Affairs  for  which  8  hours
 have  been  allotted.

 Hon.  Members  present  in  the  House  who
 are  desirous  of  moving  their  cut  motions
 may  send  slipsto  the  Table  before  4.I5
 hours  indicating  the  serial  numbers  of  the
 cut  motions  they  would  like  to  move.  They
 will  be  treated  as  moved  if  they  arc  other-
 wise  admissible.

 The  Demands  are  before  the  House.

 MR.  SPEAKER  :  Motion  moved  :

 Demand  No.43--Ministry  of  Home
 Affairs

 “That  a  sum  not  exceeding  Rs.!,45.96,000
 be  granted  to  the  President  to  complete
 the  sum  necessary....to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March  970
 in  respect  of  ‘Ministry  of  Home  Affairs’.”’

 Demand  No.44--Cabinet

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  55,57.000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3!st  day  of  March,  970  in
 respect  of  ‘Cabinet’.””

 Demand  No.45--Administration  of
 Justice

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  excceding  Rs.2.04.000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  970  in
 respect  of  ‘Administration  uf  Justice.”

 Demand  No.46  «Police

 MR.  SPEAKER  :  Motion  moved  :
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 “That  a  sum  not  exceeding  Rs.48,30,!2000
 be  granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3151  day  of  March,  1970 oo in  respect  of  ‘Police’.

 Demand  No.47  -Census

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.1,31,53,000,
 be  granted  to  the  President  to  comp-
 lete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3!st  day  of  March,  1970,
 in  respect  of  ‘Census’.”’

 Demand  No.48.-Statistics

 MR_  SPEAKER  :  Motion  moved  :

 “That  a  sum  exceeding  Rs.3,!0,I5,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3Ist  day  of  March,  970  in

 5.९ respect  of  ‘Statistics’.

 Demand  No.49--Privy  Purses  and
 Allowances  of  Indian  Rulers

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  1,36,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3!st  day  of  March,  970  in
 respect  of  ‘Privy  Purses  and  Allowances  of
 Indian  Rulers’.

 Demand  No.50--Territorial  and  Political
 Pensions

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  5,77,000,
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  970  in
 respect  of  ‘Territorial  and  Political  Pens-
 ions’.
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 Demand  No.  5!--Delhi

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.36,08,25,000
 be  granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,  970
 in  respect  of  ‘Delhi’.”’

 Demand  No.52--Chandigarh
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.4,90,67000
 be  granted  to  the  President  to  complete
 the  sum  necessary  to  defrary  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,  970
 in  respect  of  ‘Chandigarh’.”*

 Demand  No.  53--Andaman  and  Nicobar
 Islands

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.6.53.55,000
 be  granted  to  the  President  to  comp-
 Jete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3)st  day  of  March,  970
 in  respect  of  ‘Andaman  and  Nicobar oo Islands’.

 Demand  No.  54--Tribal  Areas
 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.2!,20,38,000
 be  granted  to  the  President  to  Comp-
 lete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 970  in  respect  of  ‘Tribal  Arcas’.

 Demand  No.  55--Dadra  and  Nagar
 Haveli  Area

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.53,54,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March.  !970in
 respect  of  ‘Dadra  and  Nagar  Havcli  Area’.
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 Demand  No  56-Laccadiv-,  Minicoy  and
 Amindivi  Islands

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs  1,00,82,000,
 be  granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3Ist  day  of  March,
 970  in  respect  of  Laccadive,  Minicoy  and
 Amindivi  Islands.

 Demand  No.  57.  other  Revenue  Expenditure
 of  the  Ministry  of  Home  Affairs.

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.9,33,65,000
 be  granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  cnding  the  3Ist  dav  of
 March,  1970,  in  respect  of  ‘Other  Revenuc
 Expenditure  of  the  Ministry  of  Home
 Affairs’.

 Demand  No.  119,  Capital  Outlay  in  Union
 Territories  and  Tribal  Areas.

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exccediug  Rs.20,7!,83,000
 be  granted  to  the  President  to  comp-
 Jete  the  sum  necessary  to  defray  the  char-
 ges  which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 March.  970  in  respect  of  ‘Capital  Outlay in  Union  Territories  and  Tribal  Areas’.”’

 Demand  No.  20  Other  Capital  Outlay  of
 the  Ministry  of  Home  Affairs.

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  40,00,000 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  970
 in  respect  of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Home  Affairs’.””
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 3.05  hrs.

 Lok  Sabha  adjourned
 fourteen  of  the  Clock.

 for  Lunch  till

 Lok  Sabha  reassembled  after  Lunch  at
 four  minutes  past  Fourteen  of  the  Clock.

 [MR.  DEPUTY-SPEAKER:  in  the  chair.  |

 DEMAND  FOR  GRANTS-Contd.

 Ministry  of  Home  Affains-contd.

 MR.  DEPUTY-SPEAKER  :  Hon,  Mem-
 ber  may  now  move  the  cut  motions.

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam)  :  I  beg  to  move  :

 “That  the  demand  under
 Ministry  of  Home  Affairs  be
 Rs.00.""

 the  head
 reduced  by

 [Growing  atmosphere  of  violence  in
 the  country  and  failure  of  the  Government
 to  devise  effective  measures  to  meet  the
 situation  in  the  Jaw  and  order  front  as  also
 the  sociological  front  (5)  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100".

 [Growing  tension  in  Andhra  Pradesh
 symptomatic  of  an  undesirable  trend  of
 divisive  policy  in  the  country  and  the  fail-
 ure  of  the  Government  to  create  cohesion
 in  the  country  by  removing  the  causes  of
 grievance  and  discontent  (6)  ]

 SHRI  ERASMO  DE  SEQUEIRA  (Mar-
 magao)  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs  be  reduced  to
 Rs.i.”

 [Failure  to  ensure  prompt  payment  pen-
 sions.  (67)]

 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.I.”
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 [Failure  to  complete  absorption  of  emp!-
 oyees  in  the  Union  Territory  of  Goa,  Daman
 and  Diu  (68)  ]

 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  me

 [Failure  to  enquire  into  the  approval  of
 land  for  fertilizer  project  in  Goa  (69)]

 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  |”’.

 (Failure  to  ensure  a  judicial  enquiry
 into  the  death  of  union  leader  D.  I.  Cruz
 in  Goa  while  under  police  custody.  (70))

 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  I.”

 [Failure  to  allocate  necessary  admini-
 strative  and  financial  powers  to  Union
 Territories.  (ly  ]

 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  I.”

 [Failure  to  enquire  into  financial  mism-
 angement  in  the  Union  Territory  of  Goa,
 Daman  and  Diu.  (72)  ]

 “That  the  Demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  I.7

 [Failure  to  check  the  use  of  official
 administrative  machinery  in  Goa,  for  attem-
 pts  tocreate  ill  feeling  between  communi-
 ties.  (73)  ]

 SHRI  KANWAR  LAL  GUPTA  (Delhi-
 Sadar)  :  I  beg  to  move  :

 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  |.”

 [Failure  to  provide  authoritative  clari-
 fication  about  the  powers  of  the  Governors
 in  different  circumstances.  (74)  ]

 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  tT.

 [Failure  to  check  the  foreign  money
 and  material  for  the  help  of  foreign  Chiri-
 stian  missionaries  in  India.  (75)]
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 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  I.”

 [Failure  to  provide  more  powers  to  Delhi
 Administration  to  run  the  Government
 efficiently.  (76)  ]

 ‘That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  I.”

 [Failure  to  improve  the  law  and  order
 situation  in  Delhi.  (77)  ]

 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  ww

 [Failure  to  check  anti-national  and  disru-
 Ptive  activities  in  the  country.  (78)  )

 SHRI  ERASMO  DE  SEQUEIRA  :  I  beg
 to  move  :

 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  by  Rs  I00°.

 [Need  to  constitute  a  Parliamentiry  Com-
 mittee  to  enquire  into  executive  action
 taken  with  reference  to  problems  of  transition
 with  reference  to  Goa,  Daman  and  Diu.  (79)]

 SHRI  SRINIBAS  MISHRA  (Cuttack)  :
 I  beg  to  move  :

 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  cam

 [Failure  to  provide  a  uniform  administ- ration  in  all  the  Himalayan  border.  (126),  ]
 “That  the  deraand  under  the  head  Mini-

 stry  of  Home  Affairs  be  reduced  to  Re.  I.”

 [Failure  to  check  Pakistani  infiltration
 into  Assam.  (127)

 “That  the  damand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  wy

 (Failure  to  curb  anti-nationa!l  activities
 of  foreign  agents  in  the  country.  (128),  ]

 “That  the-demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  I."”

 (Failure  to  stop  foreign  interference  in
 elections  in  India.  (129)  ]
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 “That  the  demand  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  to  Re.  wv

 [Failure  to  liquidate  the  para-military
 senas  from  the  country.  (130)  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  to
 Re,  wn

 [Failure  to  deal  effcetively  with  the
 anti-national  utterances  of  Sheikh  Abdulla.
 (I3l)  J

 “That  the  demand  under  the  head  Police
 be  reduced  to  Re.  I.”

 [Failure  to  check  communal  riots.
 (149)]

 “That  the  demand  under  the  head
 Police  be  reduced  to  Re,  7.”

 {Failure  to  check  the  activities  of  the
 Mizo  National  Front.  (750)J.

 the  head
 be  redu-

 “That  the  demand  under
 Territorial  and  Political  Pensions
 ced  to  Re.  I”.

 [Failure  to  reduce  and  abolish  pensions
 gtanted  by  the  British  Government.  (154),  ]

 tinder  the  head
 400."°

 “That  the  demand
 Delhi  be  reduced  by  Rs.

 [Failure  to  teach  in  primary  and  secon-
 dary  schools  through  Oriya  medium,  a  55)]

 “That  the  demand  under  the  head  Tri
 bal  Areas  be  reduced  by  Rs.  00."°

 [Failura  in  developing  the  tribal  areas.
 (156)]

 “That  the  demand  under  the  head
 Tribal  Areas  be  reduced  by  Rs.  100"

 [Failure  to  Provide  communications  in
 in  tribal  areas.  (157))

 “That  the  demand  under  the  head
 Tribal  Areas  be  reduced  by  Rs.  100."

 [Lack  of  medical  tribal
 areas.  (158))

 facilities  in
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 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Home  Affairs  be  reduced  by  Rs.  100.”

 [Systematic  Suppression  of  the  Oriya
 speaking  minority  in  Bihar  and  Andhra
 Pradesh.  (159)

 SHRI  RAMAVATAR  SHASTRI  (Patna):
 I  beg  to  move  :

 “That  the  demand  unier  the  head
 Ministry of  Home  Affairs  be  reduced  to
 Re.  1

 [Failure  to  change  the  anti-people  poli-
 cies  of  the  Ministry.  (160)}

 “That  the  demand  under  the  head
 Ministry  of  Home  affairs  be  reduced  to
 Re.  i.”

 [Failure  to  end  the  repressive  policies.
 (161).

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  to
 Re,  .”

 [Need  to  stop  framing  repressive  laws
 and  to  scrap  existing  such  laws.  a  62)  ].

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  to
 Re.  }.”

 [Failure  to  check  increasing  commun-
 alism  and  its  instigator  the  R.S.S.  (163)]-

 “That  the  demand  under  the  head
 Cabinet  be  reduced  by  Rs.  100.”

 [Failure  to  reduce  the  number  of  Mini-
 sters,  Ministers  of  State  and  Deputy  Mini-
 sters.  (164)}.,

 “That  the  demand  the  head  Cabinet
 be  reduced  by  Rs.  100."

 {Failure  to  reduce  the  salaries  and
 allowances  of  Ministers,  Ministers  of  State
 and  Deputy  Ministers.  (165).
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 “That  the  demand  under  the  head  Cab-
 imet  be  reduced  by  Rs.100.""

 [Need  to  reduce  the  expenditure  on
 other  itmes  of  the  Cabinet.  (166)}

 “That  the  demand  under
 Cabinet  be  reduced  by  Rs.}00.”

 the  head

 (Failure  to  avoid  all  expendiiure  being.
 imcurred  on  the  Secusity  of  Ministers.
 (167)].

 “That  the  demand  under  head  Cabinet
 be  seduced  by  Rs.J00.”

 [Need  to  allot  smaller
 Ministers.  (168)}.

 residence  to

 “That  the  demand  under  the  head  Cab-
 inet  be  reduced  by  Rs.00.”

 [Need  to  reduce  expenditure  being  incu-
 rred  on  Ministers  residences.  (169)).

 “That  the  demand  under
 Cabinet  be  reduced  by  Rs.i00.’’

 the  head

 {Need  to  reduce  the  expenditure  on
 Prime  Minister's  Secretariat.  (170)]

 “That  the  demand  under
 Cabinet  be  reduced  by  Rs.i00.””

 the  head

 [Need  to  stop  the  payment  of  salary
 from  Government  to  Deputy  Chief  Whip
 of  Congress  Parliamentary  Party.  (171)

 “That  the  demand  under  the  head
 Administration  of  Justice  be  reduced  by
 Rs  100.7"

 [Failure  to  make  legal  administration
 easily  accessible  for  the  public.  (172))

 “That  the  demand  under  the  head
 Administration  of  Justice  be  reduced  by
 Rs.00."”

 [Failure  to  reduce  expenditure  on  legal
 administration.  (173)

 “That  the  demand  under  the  head
 Administration  of  Justice  be  reduced  by
 Rs.I00.”

 [Failure  to  make  justice  cheap  and
 accessible  for  the  poor.  (174)
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 “That  the  demand  under  the  head
 Administration  of  Justice  be  reduced  by
 Rs.  100.7,

 [Need  to  provide  free  justice  to  the
 Poor  and  to  make  it  easily  available  to
 them.  (175))

 “That  the  demand  under  the  head
 Administration  of  Justice  be  reduced  by
 Rs.300.”

 [Need  to  make  available  free  legal
 advice  by  Government  to  defend  the  cases
 of  the  poor.  (176)

 “That  the  demand  under  the  head
 Administration  of  Sustice  be  reduced  by
 Rs.  100.”

 [Need  to  fix  a  time  limit  for  disposal
 १८४४  cases.  (77)

 under  the  head
 reduced  by

 “That  the  demand
 Administration  of  Justice  be
 Rs.  100.7

 [Failure  to  do  away  with  policy  of
 keeping  the  culprits  in  jails  for  year  toge-
 ther  pendine  a  decision  on  their  cases.
 (178),

 “That  the  demand  under  the  head
 Administration  of  Justice  be  ceduced  by
 Rs.  100."

 {Need  to  improve  the  working  of  Indian
 Penat  Code.  (179))

 SHRI  SM.  BANERJEE  (Kanpur):  I
 beg  to  move  :

 “That  the  demad  under  the  head  Mini-
 stry  of  Home  Affairs  be  reduced  by
 Rs.  100."

 [Failure  of  the  Government  to  reins-
 tate  the  Central  Government  Empolyces
 discharged  on  account  of  Participation  in
 9th  September,  968  strike.  (197),

 “That  the  demand  under  the  head  Mini-
 stry  Home  Affairs  be  reduced  by  Rs.  100."
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 {Restoration  of  recognition  of  All  Uni-
 ons  and  Federations  withdrawn  after  9th
 September,  968  strike.  (198)

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  ceduced  by
 Rs.  100.”

 [Non-inclusion  of  some  of  the  members
 of  J.C.M.  in  meeting  held  on  27th  Decem-
 ber,  1968,  (199),

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  00.°

 [Failure  of  the  Government  to  treat
 the  political  Party  workers  political  prison=
 ers.(200)).

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  1007

 {Danger  to  country  by  Shiva  Sena.
 (201))

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100."

 {Communal  riots  in  the  country.  (202)),

 SHRI  LOBO  PRABHU  (Udipi)  :  I
 beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100.”

 [Copper  clad  cables  worth  about  rup-
 ees  36  22  lakhs,  imported  in  1964,  which
 have  not  been  put  to  any  use  so  far.  (240)]

 SHRI  S.  M.  BANERJEE  :  I  beg  to
 move  :

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  00."°

 [To  discuss  the  Firing  bv  the  Central
 Reserve  Police  on  people  in  Durgapur
 even  against  the  directive  of  the  State  Dep.
 uty  Chief  Minister  and  Home  Minister
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 that  they  do  not  interfere  in  State  affairs
 and  that  they  should  confine  themselves
 to  their  barracks.  (241))

 SHRI  LOBO  PRABHU  :I
 move  :

 beg  to

 “That  the  demand  under  the  head
 ce  be  reduced  by  Rs.00.”

 Poli-

 [Taking  possession  of  land  from  five
 owners  in  963  and  negotiating  with  fifth
 owner  with  the  result  that  after  paying  rent
 of  Rs.  1.03  lakhs,  construction  has  still  not
 started  of  buildings  for  the  Central  Reserve
 Police.  (255)]

 That  the  demand  under  the  head
 Andaman  and  Nicobar  Islands  bz  reduced
 by  Rs.00.”

 {Abandnoment  of  training-cum-develo-
 pment  Centre  in  Andaman  on  which
 Rs..56  lakhs  had  been  spent.  (258)]

 “That  the  de  nand  under  the  head  Tri-
 bal  areas  be  reduced  by  Rs.100.""

 [Overpayment  of  Rs.  0.63  lakhs  by  the
 NEFA  administration  by  buying  sugar
 through  an  agent.  (259)]

 “That  the  demand  under  the  head
 Tribal  Areas  be  reduced  by  Rs.  100."

 [Avoidable  expenditure  reported  in  the
 Audit  of  Rs.  31  lakhs  on  vegetable  ghee,
 Rs.  30,000  on  parachutes  andRs  0.89  lakhs
 on  dry  rations.  (260)  ]

 SARIS.  M.  KRISHNA  (Mandya)  :  I
 beg  to  move.

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  to
 Re.  |.”

 {Failure  to  ensure  safety  to  people  who
 live  outside  their  home  State  (261),  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  to
 Re.  I.”
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 [Failure  to  reinstate  all  the  Centra!
 Government  employees  victimised  for
 participation  in  one  day  token  strike  on
 39th  September,  968  (262)  ]

 “That
 Ministry
 Re.  I.”

 the  demand  under  the  head
 of  Home  Affairs  be  reduced  to

 [  Failure  to  check  the  activities  of  pro-
 Chinese  and  pro-Pakistani  elements.  (263)  J

 “That  the  demand  under  the  head
 Minist:y  of  Home  Affairs  be  reduced  to
 Re,  J.”

 {  Failure  to  maintian  law  and  order
 in  the  State  during  President’s  Rule.  (264)  }

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  to
 Re.  ww

 [  Failure  to  implement  the  Mahajan
 Commission  Report  on  Maharastra-Mysore
 border  dispute.  (265)  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  to
 Re.  7

 [  Failure  to  check  the  growing  lawles-
 sness  in  certain  part  of  the  country.  (266)  J

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  to
 Re.  |.”

 [  Failure  to  resolve  the  dispute  between
 the  Nagas  and  Government  through  peace-
 ful  negotiations  (267)  ]

 “That
 Ministry
 Re.  I.°°

 the  demand  under  the  head
 of  Home  Affairs  be  reduced  to

 {  Failure  to  resolve  amicably  the
 Maharashtra-Mysore  border  dispute.  (268)  J

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100."

 [  Need  for  uniform  policy  in  the  matter
 of  promotions  to  section  officers  grade
 (281)  ]
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 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs,  160.7"

 (Need  for  a  set  policy  for  promotions
 to  th  section  officers  grade  of  the  Central
 Szcretariat  Services.  (282)]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100.”

 [  Need  to  remove  the  inequality  in  the
 matter  of  promotions  to  the  grade  of  section
 officers.  (283)  }

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Re.  100°

 [Failure  to  issue  a  list  for  promotion  to
 the  grade  of  section  officers  in  the  Central
 Sccretariat  services.  (284)  ]

 “That  the  dcmand  under  the
 Cabinet  be  reduced  to  Re.  !.”

 head

 the  size  of  the
 Administrative

 |  Failure  to  reduce
 Cabinet  as  suggested  by
 reforms  Commission.  (285)  ]

 “That  the  demand  under  the  head
 Administrative  of  Justice  be  reduced  to
 Re.  I."

 |  Failure  to  create  machinery  for  cordial
 relations  between  Centre  and  State  admini-
 stration.  (289)  ]

 “That  the  demand  under  the  head
 Administration  of  justice  be  reduced  by
 Rs.  100."°

 |  Failure  to  check  crimes  in  Delhi
 (290)  J.

 “That  the  demand  under  the  head
 Administration  of  Justice  be  reduced  by
 Rs.  100."

 |  Need  for  3  legistalure  for  Delhi.
 (291)  )

 SHRI  RAM  SINGH  AYARWAL
 {Sagar):  I  beg  to  move.

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  00."°

 {  Failure  to  provide  free  justice  to  those
 whose  income  is  less  than  Rs.  300/-  p.m.
 (320)  )
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 “That  the  demaad  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100,"

 {  Failure  to  stop  tyranny  and  exploita-
 tion  of  the  public.  (321)  )

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100.”

 {  Failure  to  post  more  police  force  in
 dacoit  infested  areas.  (322)  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100."

 {  Failure  to  find  basic  solution  to  solve
 dacoit  problem,  (323)  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100.""

 [Failure  to  send  abroad  prescribed
 number  of  Harijan  Adivasis.  (324)  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100."

 [  Failure  to  provide  cheap  and  speady
 justice.  (325)  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100."”

 [  Inaction  and  failure  of  Government
 to  eradicate  untouchability.  (326)  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100."

 [  Failure  to  ban  use  of  caste  indicative
 surnames  legally.  (327)  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100,"

 (Failure  to  ensure  the  appointment  of
 of  Harijans  Adivasis  on  percentage
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 basis  in  Government,  Semi  Government  and
 grant  receiving  non-Government  concerns.
 (328)  J

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100.”

 [  Failure  to  bring  such  backward  States
 as  Madhya  Pradesh  at  por  withthe  rest
 of  the  country.  (329)  ]

 SHRI  GEORGE  FERNANDES  (Bombay-
 South)  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  to
 Re.  ae

 [Failure  to  bring  about  national  intcgra-
 tion.  (332)  ]

 ‘That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  to
 Re.  had

 [  Failure  to  safcguard  the  lives,  property
 and  religious  places  of  minorities,  especially
 of  the  Muslims.  (333)  ]

 “That  the  demand  under  the  head
 Cabinet  be  reduced  to  Re.  we

 [  Failure  to  reduce
 Cabinet.  (334)  }

 the  size  of  the

 “That  the  demand  under  the  head
 Cabinet  be  reduced  to  Re.  IJ.”

 [  Failure  to  reduce
 of  the  Ministers,
 Minister.  (335)  ]

 “That  the  demand  under
 Cabinet  be  reduced  to  Re.  we

 the  foreign  tours
 especially  of  the  Prime

 the  head

 [  Use  of  Government  machinery  by  thc
 Ministers,  especially  by  the  Prime  Minister,
 during  the  midterm  elections.  (336)  ]

 “That  the  demand  under  the
 Cabinet  be  reduced  by  Rs.  -5,00,000.""

 head

 [  Reduction  in  the  tours  of  Ministers.
 (337)  }
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 “That  the  demand  under  the  head
 Police  be  reduced  to  Re.  }.”

 [  Faiture  to  improve  the  saJaries  and
 working  conditions  of  the  Police.  (338)  }

 “That  the  demand  under  the  head
 Tribal  Areas  be  reduced  to  Re.  है

 {Failure  to  improve  the  standard  of
 living  ef  the  Tribal  people.  (339)  ]

 SHRI  RAM  SINGH  AYARWAL  :  I
 beg  to  move  :

 “That  the  demand  under  the  head
 Tribal)  Areas  bc  reduced  by  Rs.  100”

 {Failure  to  properly  implement  Comm-
 unity)  Development  Schemes  in  Tribal
 Areas.  (344)  ]

 “That  the  demand  under  the  head
 Tribal  Areas  be  reduced  by  Rs.  100.”

 {Indifference  shown  towards  social  and
 development  works  and  failure  to  ailot
 more  funds  therefor.  (345)  }

 “That  the  demand  under  the  head
 Tribal  Areas  be  reduced  by  Rs.  400."

 {  Failure  to  spend  more  on  mutti-pur-
 pose  river-vally  projects  in  Tribal  Arcas.
 (346)  J

 “That  the  demand  under  the  head
 Tribal  Areas  be  reduced  by  Rs.  100."

 {  Failure  to  construct  more  roads  under
 Public  Works  in  Tribal  Areas.  (347)  ]

 “That  the  demand  under  the  head
 Tribal  Areas  be  reduced  by  Rs.  100,"

 |  Need  for  economy  in  the  expenditure
 on  malaria  eradication  programme  in  Tribal
 Areas.  (348)  }

 “That  the  demand  under  the  head
 Tribal  Areas  be  reduced  by  Rs.  100."

 |  Failure  to  check  misuse  of  funds  on
 Public  Works  in  Tribal  Areas.  (349)  ]



 197  DG.  (Min.  of

 SHRI  GEORGE  FERNANDES  :
 to  move  :

 I  beg

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  ceduced  by
 Rs.  100."

 {  Need  to  restore  the  recognition  to  the
 unions  whose  recognition  was  withdrawn
 after  the  strike  of  9th  September,  1968.
 (350)  ]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100.”

 1  Nced  to  reinstate  the  employees
 victimised  during  the  !9th  September,  968
 strike.  G51)  ]

 “That  the  demand  under  the  head
 Cabinet  be  reduced  by  Rs.  100.""

 [  Misuse  of  Government  machinery  by
 the  Prime  Minister  during  the  mid-term
 elections.  (354)  }

 under  the  head
 be  reduced  by

 “That  the  demand
 Administration  of  justice
 Rs.  100.

 {  Need  to  inrcrease  the  number  of  High
 Court  and  Supreme  Court  Judges.  (355)  }

 head “That  the  demand  under  the
 Police  be  reduced  by  Rs.  J00.”

 [  Need  to  improve  the  salary  and  wor-
 king  conditions  of  the  Police.  (356)  ]

 “That  the  demand  under  the  head
 Tribal  Areas  be  reduced  by  Rs.  100.”"

 [Need  to  improve  the  conditions  of
 life  of  the  Tribal  people.  (357)  ]

 MR.  DEPUTY-SPEAKER
 motions  are  also  before  the  House.

 The  cut

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam)  :  Before  we  begin,  may  I
 say  this  ?  This  morning  the  Speaker  was
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 saying  when  questions  arose  here,  ‘To  whom
 shall  |  look  that  side  ?  There  is  no  leader’.
 Is  there  no  deputy  floor  leader  for  the  rul-
 ing  Party  ?

 SHRI  SHEO  NARAIN  (Basti)  :  We  are
 controlling  the  house.  What  is  this  ?

 MR.  DEPUTY-SPEAKER  :  We  meet
 now  after  the  lunch  recess.  The  other  day
 some  questions  were  raised.  Sometimes  ६
 feel  I  should  give  some  latitude  for  at  least
 mentioning  some  important  events.

 Shri  Shastri  observed  that  I  was  rather
 too  generous.  I  do  not  want  to  be  generous
 now.  That  question  is  closed.  Let  us  begin
 our  work,

 श्री  जाज  फरनेन्डोज  :  उपाध्यक्ष  महोदय,
 प्रोसीजर  से  संबंधित  है।  जब  सुबह  प्रध्यक्ष
 महोदय  ने  कहा  था  कि  लीडर  नहीं  है,  मैं  किस
 से  कह  तो  कम  से  कम  प्रोमीजर  के  बारे  में  कोइ
 सफाई  हो  कि  कोई  लीडर  हैया  नहीं  ?  शौर
 प्रगर  है  तो  कौन  है  ?

 SHRI  SHEO  NARAIN  :  May  I  say  that
 the  Home  Minister  is  here  andhe  is  in
 charge  of  that  department.  This  should  be
 placed  before  the  Speaker.  Is  is  not  you,  Mr.
 Deputy  Speaker,  who  said  that,  स्पीकर  के
 वाडिक्ट  प्र  कुछ  नहीं  होना  चाहिये  ।

 MR,  DEPUTY-SPEAKER  :  When  the
 question  was  raised  in  the  House,  I  was
 present  in  the  House.  The  Speaker  made
 certain  observations  and  I  do  not  think  that
 we  should  now  carry  on  this  debate  about
 procedure.

 SHRI  5.  M.  BANERJEE  (Kanpur)  :  On
 a  point  of  order....(/nterruptions.)  |  shall  be
 relevant.

 MR.  DEPUTY--SPEAKER  :  You  can
 make  your  point  later  on.

 झरो  जाऊं  फरनेन्डोज  :  इस  की  रेलीवेंस

 सुनिये  ।

 SHRI  5.  M.  BANERJEE  ;  Rule  376  (2)
 says  that  a  peint  of  order  may  be  raised  io



 399  296.  (Min:  of

 [Shri  S.  M.  Banerjee}

 relation  to  the  business  before  the  House  at
 the  moment.  The  Demands  of  the  Home
 Ministry  are  before  the  House.

 MR.  DEPUTY--SPEAKER  :  Aad  the
 Home  Minister  is  present.

 SHRI  S.  M.  BANERJEE  :  That  is  why
 I  am  raising  this  issue.  If  the  Labour  Mini-
 ster  had  been  present,  |  would  not  have
 raised  it,  On  3s3-!969  a  statement  was
 made  by  Shri  V.  C.  Shukla  regarding  lenient
 action  to  be  taken  by  the  Central  Govern-
 ment.  Shri  George  Fernandes,  Shri  Madhu
 Limaye  and  I  pointed  out  to  him  what  he
 said  shou!d  also  apply  to  temporary  empl-
 oyees  and  he  said  that  orders  on  that  matter
 would  be  issued  later  on....(Interruptions,)

 AN  HON.  MEMBER  :  It  is  a  point  of
 disorder.

 SHRIS.M.  ९  NERJEE:  The  tetler
 had  been  issued  by  the  Home  Ministry  on
 5  March  969  :  Strike  of  Central  Govern-
 ment  employees,  September  2968-follow-up
 action  regarding.  This  differs  from  that
 statement  in  that  this  says  that  the  tempo-
 rary  employees  (Interruptions.)

 MR.  DEPUTY-SPEAKER  :  You  want
 Clarification  from  the  Minister;  in  his  reply
 he  will  do  that.

 SHRI  S.M.  BANERJEE  :I  did  not
 doubt  their  intention;  they  are  fighting  hard
 against  their  own  bureaucracy.  If  you  per-
 mit  me  I  shail  read  out  this  letter  or  I  shall
 lay  it  on  the  Table  of  the  House.

 MR.  DEPUTY-SPEAKER  When  his
 Party  spokesman  speaks,  he  can  refer  to  it.

 SHRI  5.  M.  BANERJEE  द्  am  above
 parties.

 MR.  DEPUTY-SPEAKER  :  You  are
 above  parties  but  then  sonebody  else  will
 get  an  opportunity  to  read  it  out  and  if
 necessary  Government  will  come  with  —  their
 clarification.

 SHRI  S.  M.  BANERJEE  :  I  request  the
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 Home  Minister  to  clarify  it.  Shall  I  lay  *  on
 the  Table  ?

 MR.  DEPUTY-SPEAKER  :  No  permi-
 ssion  3s  given.  Fhere  is  no  point  of  order.

 श्री  प्रकाशवीर  शास्त्री  (हापुड़)  :  आप  ने
 ग्रमी  मेरे  नाम  का  उल्लेख  किया  था  इसलिये
 व्यक्तिगत  स्पष्टीकरण  मैं  आप  को  देना  चाहता
 हूँ  4 उस  दिन  भी  और  दूरे  दिन  भी  जो  मैं  ने

 यह  कहा  था  कि  ाप  अधिक  उदार  हैं  तो  उस
 के  साथ  मैं  ने  श्राप  की  उदारता  की  सराहन'  की

 थी,  निन््दा  नहीं  की  थी

 SHRE  LOBO  PRABHU  (Udipt)  :  Two
 thousand  years  ago  Ptiny  taid  down  that
 home  is  where  the  heart  is.

 We  are  proud  today  that  we  hive  a
 Home  Minister  who  has  a  big  heart.  [vis
 with  the  heart  that  you  can  deal  with  the
 affairs  of  the  home....(/uerruprions.)

 SHRI  SHEO  NARAIN  :  Speak  of  the
 heart,  not  the  head.

 SHRI  LOBO  PRABHU  :  You  have  no
 head.  The  Home  Ministry  stands  for  two  of
 the  thee  rights  enshrined  in)  the  American
 Constitutions  ight  to  liberty  and  right  ¢>  Be.
 The  third  right,  namely.  the  pursuit  of  happ-
 iness  is  elaborated  by  the  other  Ministries.
 \  had  been  Home  Secretary  to  the  Govern-
 ment  of  Madras  and  I  have  been  interested
 in  the  Home  Ministry  for  other  reasons  also.
 The  Home  Ministry  was  very  much  in  the
 public  eye  during  the  last  year  and  |  think
 no  other  Ministry  had  been  in  the  focus  and
 under  fire  as  the  Home  Ministry.

 For  that  reason.  I  fee!  very  privileged
 when  I  open  this  debate  against.  the  Home
 Ministry,  against  the  Home  Ministry  not  in
 the  sense  that  I  have  to  find  any  fault  with
 any  person  but  against  the  Home  Ministry
 because  there  are  certain  matters  in  which
 improvement  is  possible.

 I  begin  with  a  thing  very  near  to  my
 heart.  I  belong  to  minority  communities.
 There  are  othcrs  also  here  who  belong  toa
 minority  community.  The  responsibility  for
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 minorities  is  a  matter  of  importance
 hot  only  to  the  minorities  themselves  but  to
 the  Government  and  to  this  country.  We  have
 to  remember  that  this  country  is  linked  with
 one-fifth  of  the  population  of  the  world  by
 Buddhism  which  it  has  given  to  the  world.
 This  country  is  linked  with  one-fourth  of  the
 world  which  follows  Islam,  because  we  are
 a  country  which  at  one  time  had  the  largest
 Muslim  population  in  the  world  and  today
 we  are  the  second  country  with  the  largest
 Muslim  population.  Thirdly,  this  country  is
 linked  with  nearly  the  rest  of  the  world  thr-
 ough  Christians  who  came  here  two  thousand
 years  ago.  St.  Thomas  came  directly  after
 Christ  and  was  treated  with  great  hospita-
 lity.  We  have  existed  all  this  time  in  the
 friendliest  of  terms  living  with  the  other
 members  of  this  country,  living  in  complete
 friendship  and  co-operation.  Anvthing  that
 you  do,  therefore,  t»  the  minorities  affects
 your  relations  with  the  rest:  of  the  world.
 Threfore,  it  is  a  matter  of  great  importance
 that  certain  doubts  should  be  cleared.

 lam  very  grateful  that  last  year  when  I
 raised  the  question,  the  Minister  of  State
 affirmed  that  article  25  gives  all  reglions,
 not  only  christians,  but  to  all  religians  inclu-
 ding  the  Hindu  religion  the  right  to  practise,
 profess  and  propagate  their  faith.  |  am  elad
 that  the  Ministry  has  observed  this  dictum
 time  and  again  when  there  were  some  unwa-
 rranted  attacks  on  the  different  religions.

 There  is  one  point  here  which  however
 remains  to  be  clarified  |  used  the  wad
 ‘clarified’  because  I  think  it  is  due  to  some
 misapprehension  that  it  continues  to  cxist
 so  far  an  the  book  of  instructions  of  the
 Pine  Ministry.

 By  a  Cabinet  decision  it  has  been  decided
 that  fcreign  missionaries  should  not  be  enco-
 uraged  in  this  country  and  that  the  pricst-
 hood  of  the  Christians  should  be  Indianised.
 IT  beg  to  point  out  that  the  choice  of  the
 priest  is  an  internal  matter  and  that  article
 25  should  protect  us  if  we  chose  those  per-
 sons  who  serve  us  best.  The  Home  Minister
 himself  was  kind  enough  on  a_  previous
 occasion  to  point  out  that  the  Indian  clergy
 was  not  able  or  not  willing  to  perform  cert-
 ain  disagreeab'c  tasks  like  attending  to  lepers
 and  the  sick.  But  beyond  that.  there  is  the
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 fact  that  Catholic  church,  for  instance,  is
 universal.  lt  makes  no  difference  between
 One  colour  and  another,  one  country  and
 another.  To  us,  it  is  a  principle  that  they  are
 the  same.  If  these  people  bring  to  us  some
 foreign  kaow-how,  why  should  there  be
 be  objection  ?  There  are  58,  272  foreigners
 in  this  country.  Does  it  matter  that  there
 are  5000  missionaries  ?  Docs  it  matter  that
 they  should  be  reduced  in  numter  ?  Last
 year  about  300  of  them  have  left.  They  have
 left  because  they  arc  under  the  disagreeable
 necessity  of  every  year  renewing  their  stay
 here;  every  year,  they  have  to  get  their  visa
 renewed,  Is  this  necc  ssary  in  respect  of  prie-
 ests  who  have  been  here  for  30  or  35  years  ?
 Does  the  Home  Ministry  allow  the  rule  of  law
 when  they  refuse  a  visa  to  some  of  these
 priests  ?  The  rule  of  law  is  that  every  man
 should  have  a  right  and  an  oppoitunity  to
 defend  himself.  Even  if  they  do  not  00  it,
 do  they  give  some  notice  of  what  the  charge
 against  him  is  ?  And  then  he  leaves  this
 country  with  apparently  something  on  his
 character  that  he  has  been  found  to  bea
 Persona  noa  grata  with  the  Government.  |
 would,  therefore,  suggest  one  thing.  We  have
 no  sympathies  for  any  foreigner  who  inter-
 feres  in  the  sccutity  of  this  country.  We  are
 with  the  Home  Ministry  a  hundred  times  if
 they  turn  out  such  persons.  but  please  let
 them  give  chance:  let  these  persons  not  be
 made  the  victims  of  some  kind  of  intrigues
 by  people  who  have  their  own  motives.

 I  necd  not  say  to  this  House  that  it  is
 not  at  all  fair  to  doubt  the  loyalty  of  mino-
 rities  in  this  country.  I]  would  like  to  point
 out  that  there  is  not  one  instance  where  a
 member  of  a  minority  community  has  been
 found  to  be  a  spy.  |  would  like  to  remind
 my  hon.  friends  that  in  the  Indo-Pakisten
 conflict,  the  first  to  lay  down  their  lives  were
 Christians  and  Muslims.  |  would  like  to
 assure  this  House  that  if  it  comes  to  its
 defence,  we  shall  never  be  behind  anyone.
 In  these  circumstances,  do  not  let  us  be  in
 the  agony  of  Shylock  and  say.

 “we  are  warmed  by  the  same  summer,
 Chilled  by  the  same  winter,

 If  you  prick  us,  do  we  not  bleed  7"
 of  the  Home

 pol-
 Therefore,  I  would  beg

 Ministry  that  in  their  broadly  secular
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 icy,  let  them  avoid  these  slight  pin-pricks  of
 getting  rid  of  a  priest  or  two  because  that
 places  us  very  wrong  with  the  rest  of  the
 world  and  it  makes  us  feel  that  you  do  not
 accept  us.

 Secondly,  I  come  to  the  subject  of  the
 other  disturbances  which  the  Ho:ne  Ministry
 is  8024  with.  |  come  to  the  subject  of  the
 police.  The  police  are  getting  a  larger  and
 larger  part  of  the  budget  of  the  Hone  Mini-
 stry.  [his  year,  there  is  an  increase  of  nea-
 rly  Rs.  1  crores  for  the  Central  potice.  We
 had  a  discussion  this  morning  about  that.
 But  first  and  fore.nost,  let  us  take  the  State
 police,  the  polic:  wh)  are  concerned  with
 the  adninistration  of  law  and  order.  Itis
 very  fortunate  that  the  Calcutta  High  Court
 has  clearly  eaunciated  that  th:  police  have
 to  act  accorjing  to  the  law  and  according
 to  the  Criminal  Procedure  Code,  irrespective
 of  any  directions  from  the  Government.
 That  is  a  very  important  principle,  and  it  is
 the  duty  of  the  Home  Ministry  and  this  Par-
 liament  to  encourage  the  police  to  30  their
 duties  by  making  it  clear  to  them  that  they
 will  be  supported  when  they  do  their  duties
 irrespective  of  what  the  passing  Government
 of  the  country  may  say  or  tell  them.  Of
 course,  there  are  difficulties;  when  that  same
 government  which  gives  instructions  also
 controls  their  postings/pro  notions,  it  is  very
 difficult  for  the  police  to  ignore  the  instru-
 ctions  they  may  receive.  May  |  suggeet  that
 there  are  two  ways  in  which  the  police  can
 be  assured  of  independence  ?  First,  we  may
 adopt  Rayjaji’s  suggestion  mad:  recently  that
 the  police  and  the  ad  ninistration  should  be
 a  reserved  responsibility  of  the  Governor.
 No  doubt,  it  isa  fundamental  suggestion,
 but  in  due  course,  the  Hom2  Minister  will
 be  driven  to  accepting  this  that  the  police  as
 te:hnicians  should  not  be  contaminated  by
 politics.  If  he  does  not  wish  to  go  50  far,
 would  he  at  least  place  the  promotions  and
 Postings  of  the  police  in  the  hands  of  an
 independent  authority  like  the  Public  Service
 Commission.  This  is  happening  in  Ceylon.
 This  has  happened  in  New  Zealand.  It  is  not
 a  new  departure.  If  they  were  to  depend  on
 the  Public  Service  Commission  they  would
 be  free  to  act  accarding  to  the  law)  and  in
 the  interests  of  the  police.  Socondly,  law  and
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 order  is  suffering  because  the  police  do  not
 take  action  under  the  preventive  sections  of
 the  Criminal  Procedure  Code.  The  hon.
 Minister  was  flattering  to  me  whenI  had
 raised  the  question  and  he  had  informed  me
 that  th:  State  Governments  had  been  infor-
 med  that  after  a  riot  took  place,  the  officers
 concerned  would  be  asked  to  report  if  they
 had  taken  the  necessary  preventive  action.

 Sir,  it  is  necessaty  to  emphasise  this,
 because  if  preventive  action  is  taken  there
 will  be  no  riots.  and  in  the  30  years  I  was
 in  service,  there  was  not  a  single  occasion
 where  I  had  to  face  a  riot  and  I  was  in
 sone  of  the  most  inflammable  areas  of  this
 country.  And  that  Ll  did  because  |  took
 the  simple  precaution  of  demanding  bonds
 under  section  107,  from  whomsoever  was
 likely  to  break  the  peace,  from  whosoever
 announced  a  programme  which  may  imperil
 price.  IT  would  like  this  to  be  emphasised:
 that  these  bonds  should  be  taken  not  only
 fron  thos:  who  declare  the  political  pro-
 gram  nes  but  also  from  those  who  declare
 the  labour  programmes.  No  man  has  a
 right  in  the  name  of  labour  to  destrov  the
 peace  of  the  people.  The  peace  of  the
 people  is  a  fundamental  right  which,  in  the
 interests  of  the  country,  no  section  can
 imperil.

 The  third  p»int  about  the  police  is,  you
 are  spending  a  lot,  but  are  you  getting  the
 best  use  for  your  mongy,  particularly  on
 modern  equipment  for  the  police  ?  Are
 you  doing  it  ?  IL  know  from  my  own
 experience  that  after  an  accident,  the  two
 vehicles  have  to  remain  on  the  road  for...
 24  hours  or  even  more,  because  the  police
 officer  cannot  get  therc.

 SHRI  RANGA  (  Srikakulam  ):  The
 people  are  also  injured.

 SHRI  LOBO  PRABHU  :  Yes;  they  are
 not  allowed  to  be  removed.  Can  you  not,
 when  you  are  spending  so  much,  provide  a
 motor-cvcle  for  your  Station.  House  Offi-
 cers  ?  Can  you  not  provide  jeeps  especially
 in  the  bigger  cities,  and  can  you  not  have  a
 control  room  ?
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 SHRI  RANGA  :  Not  even  telephones.

 SHRI  LOBO  PRABHU  :  Sir,  these  are
 two  very  vital  things,  and  I  do  not  think
 the  country  will  grudge  an  extra  crore  or
 two  if  you  are  going  to  provide  them  with
 this  equipment  to  ‘make  the  police  a  modern
 force.

 The  third  important  subject  which  has
 been  before  this  House  in  connection  with
 the  Home  Ministry  is  about  the  Centre-
 State  relationship  We  have  had  the  spcc-
 tacle  of  four  Governments  collapsing  this
 year..  in  the  wake  of  Haryana  collapsing
 before.  These  four  Governments  have  gone
 through  a  mid-term  election.  and  the  pios-
 pect  arising  is  no  better  than  what  it  was
 before.  You  have  had  a  Cemmittee  on
 Defections.  The  question  is,  will  you  believe
 in  this  Committee  and  iniplement  the  recom.
 mendations  of  this  Coninittee  ?  Fven  today,
 you  are  forming  a  Government  in  Madhya
 Pradesh  in  the  same  way  with  defectors.
 (/nterruption’  9  would  not  make  an  exception
 of  my  own  party  or  any  other  party.  We
 all  rely  on  defectors.  Our  politics  is  beurd
 up  with  defectors.  Of  course,  we  are  not
 in  power  everywhere.  (Interruption)  What  I
 would  like  to  say  is,  you  cannot  do  this  ty
 a  change  of  law  or  convention.  There  is  a
 simple  thing  to  which  I  would  like  to  driw
 your  attention  in  this  matter.  There  is
 comparative  stability  in  the  office  of  the
 President  of  municipalities.  Has  anyone
 found  out  why  it  is  so  ?  It  is  because  while
 the  President  or  the  Chaitman  is  elected  by
 a  simple  majority  vote.  he  cannot  be  remo-
 ved  except  by  two-thirds  majority.  Why
 do  we  not  introduce  this  sinple  change
 Chief  Ministers  ?

 Then  comes  the  question  of  the  Gover-
 nors.  What  are  you  going  to  do  with  our
 Governors  ?  One  Governor  in  West  Bengal
 refused  to  read  the  address  against  himself
 presented  by  the  Ministry,  and  another  onc’
 in  Punjab  does  it  with  a  great  deal  of  flou-
 trish.  Who  is  right  ?  Have  you  made  up
 yout  miad  what  the  Governor  should  do  ?
 And  in  the  meanwhile  what  have  you  done  ?
 You  are  destroying  the  independence  of  the
 Governor  by  practically  asking  Mr.
 Dharma  Vira  to  go  away.  No  doubt  he
 has  put  in  an  application  for  leave,  but  he
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 understood  where  he  was.  The  application
 would  rot  have  been  pressed  if  you  had  the
 Congress  there.  The  Governors  do  not
 know  where  their  loyalties  lie.  If  you  are
 going  to  scnd  a  Governor  whom  the  West
 Bengal  Government  wants,  to  whom  will  be
 the  loyalty  of  the  Governor  ?  To  you  or  to
 the  West  Bengal  Government  ?

 In  this  connection,  I  again  refer  to
 Rajaji  who  is  the  prophet  not  only  for  my
 panty  but  is  the  prophet  of  this  country.
 He  said,  make  the  office  of  the  Governor
 a  furctional  one.  Give  hin  reserve  powers
 to  look  after  the  police  and  administration,
 and  thereafter  you  will  possibly  have  a
 situation  where  the  Governor  will  be  better
 than  he  has  been  so  far.

 The  fourth  point  which  ]  would  like  to
 bring  forward  is  concerned  with  the  admini-
 stration.  The  acn  inistration  of  this  country
 is  largely  concentrated  in  your  cflice.  You
 have  the  Public  Service  Cen  mission.  Even
 though  2]  years  have  passed,  you  have  not
 yet  finalised  the  rules  ebout  the  appcint-
 ment  and  powers  of  the  men.bers.  I  do
 Not  want  to  go  very  Cceep  into  it,  because
 my  time  is  running  out.  J  would  only  say
 this  that  don't  appoint  to  the  Public  Service
 Commission  people  who  remain  obliged:
 If  you  want  members  to  be  independent,
 let  them  be  serving  officers  or  High  Court
 Judges.  Let  them  not  remain  at  Icast  in
 the  eyes  of  the  public  the  mere  servants  of
 the  will  of  the  Home  Ministry.  You  must
 make  this  change  as  soon  as  opportunities
 arise  =  If  yon  appoint  serving  nen,  you  will
 get  the  confidence  of  the  people  and  of  the
 unemployed,  because  the  uncmployed  arc  a
 very  serious  problem.

 It  is  a  staggering  fact  that  there  are  at
 present  not  less  than  333.000  and  odd  cuses-
 more  than  a  third  of  a  million-pending
 before  the  High  Courts  The  Law  Commis-
 sion  has  warned  you  that  there  would  be  a
 breakdown  if  law  was  so  dilatory  and  civil
 cases  took  more  than  0  years  to  be  decided.
 ]  would  like  the  Home  Ministry  to  consider
 seriously  the  question  of  delay,  arising  from
 adjournment,  convenience  of  lawyers  or  of
 judges  or  corruption  of  officials  who  want
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 to  make  money  from  delay.  This  is  a  pro-
 blem  you  cannot  allow  to  linger  long.  You
 must  ask  the  High  Courts  to  suggest  a  way
 out  to  reduce  delays.

 Coning  to  the  Vigilance  Commissioner
 and  Grievance  Co.nmissioner,  the  Grievance
 Connissioaer  has  gone  and  the  Vigilance
 Commissioner  will  also  probably  go  in  the
 near  future,  because  the  Lokpal  is  coming
 in.  Your  own  report  discloses  that  when
 the  Vigilance  Commissioner  started  functioing
 in  1963,  the  number  of  complaints  received
 were  nearly  6,000,  This  year,  the  number
 was  only  1,000,  [It  dogs  not  mean  that
 corruption  has  decreased.  It  only  means
 the  public  have  lost  confidence  in  that  office,
 and  they  feel  that  the  Vigilance  Commis-
 sioner  is  of  no  vital  use.  Though  much  is
 expecte:!,  |  do  not  think  the  Lokpal  is  going
 to  be  very  much  better.  You  are  giving
 him  probably  the  same  powers,  He  will  be
 under  the  Parliament  instead  of  being  under
 you.  But  what  is  Parliament  with  your
 brute  majority  ?  It  will  make  no  difference
 except  that  we  will  have  a  Vigilance  Commis-
 sioner  more  glorified  and  with  a  bigger  staff.

 You  have  to  find  out  why  corruption
 exists  and  why  you  do  not  attempt  to  remove
 it.  In  this  connection,  I  do  not  like  to  out-
 rage  my  Own  modesty,  but  in  1962,  you  com-
 plimented  me  by  adopting  a  system  of  spot-
 lighting  delays  I  suggested.  That  is,  when-
 ever  an  Officer  failed  to  write  his  note  within
 a  week  of  the  receipt  of  the  paper,  he  had
 to  write  it  in  red  ink.  There  was  thus  a
 visual  demonstration  of  the  delay  which  the
 higher  officers  would  take  note  of  and  take
 action,  I  do  not  know  how  far  it  continues.
 From  my  own  enquiries,  it  appears  that  the
 higher  officers  have  not  taken  care  to  imple-
 ment  it.  That  will  remove  one  of  the  very
 important  causes  of  corruption,  because  the
 Grievance  Commissioner's  figures  show
 that  80  per  cent  of  the  complaints  relate  to
 delay.

 The  second  reason  why  the  Lokpal  may
 fail  is,  you  are  not  going  to  remove  the
 causes  of  corruption  and  reduce  the  oppor-
 tunities  for  it  through  your  controls,  enter-
 prises  and  other  acts  of  interference  with
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 the  life  of  the  private  individual.  You  are
 Presenting  opportunities  to  corruption  and
 there  is  no  wonder  that  it  exists.  You  have
 to  make  up  your  mind  from  your  end  that
 it  should  stop.

 Tam  glad  the  Minister  of  State  is  here.
 There  is  no  use  having  a  Lokpal  or  Gri-
 evance  Commissioner,  because  as  long  as  the
 minister,is  not  a  public  servant.  he  cannot
 be  touched  even  if  he  is  exposed  in  Parlia
 ment.  Ministers  have  been  exposed  many
 times  and  Ido  not  think  having  a  Lokpal
 will  make  any  difference  Ministers  will
 only  feel  the  necessity  of  being  honest  if
 like  any  other  citizens,  they  are  cxposed  to
 the  law  of  corruption,  by  being  public
 servants.  The  hon.  minister  gave  me  an
 assurance  in  June,  1968  that  Government
 was  going  tv  bring  a  Bill  in  respect  of
 making  ministers  public  servants.  He  has
 not  done  it  nor  has  the  Assurances  Com-
 mittee  done  anything  in  this  matter.  This
 Bill  must  come  by  which  ministers  should
 be  declared  public  servants.

 Now  |  shall  speak  as  one  who  wasa
 Public  servant  to  those  who  are  now  public
 servants.  lL  had  occasion,  when  the  Bill
 came  for  essential  services,  to  differ  with
 the  Government  on  this  point  that  they
 failed  to  give  these  government  servants  the
 provision  of  arbitration  of  the  Joint  Con-
 sultative  Committee  and  the  Industrial
 Disputes  Act.  You  would  not  have  had  a
 strike  if  you  had  followed  that  Act.  It  is
 quite  clear.  The  same  thing  I  repeated
 when  the  Act  was  being  passed,  that  the  Act
 would  be  infructuous  unless  you  included
 arbitration  and  gave  them  a  chance  to  be
 heard.  Do  not  delay  that.  The  mement
 you  enforce  that  provision  3  strike  becomes
 illegal,  the  same  thing  you  were  trying  to
 get  by  the  Ordinance.

 To  government  servants  among  whom
 I  once  was  I  would  like  to  say  this  that  their
 privilege  to  influence  the  life  of  the  people
 is  more  than  of  anyone  else.  They  have  the
 power  to  do  so  much.  They  did  not  show
 discipline  in  this  matter.  They  thought  too
 much  of  their  own  interest  and  then  they
 lost  the  chance.  They  have  to  serve  the
 people.  [I  would  like,  on  this  occasion,  to
 address  them  as  Lord  Curzon  addressed  the
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 government  servants  of  his  day,  because
 what  he  said  then  is  truc  today  as  it  was
 then.  It  is  a  statement  which  should  be
 hung  up  in  every  Office.  It  is  a  statement
 worthy  for  them  to  note  and  for  this  country
 to  benefit  from.  This  was  what  he  addressed
 them  :

 “To  fecl  that  somewhere  among
 those  millions  you  have  left  a  little
 justice  or  happiness  or  prosperity,  a
 sense  of  manliness  or  moral  dignity,
 aspring  of  patriotism,  a  dawn  of
 intellectual  enlightenment  or  stirring
 of  duty  where  it  did  not  exist’  before,
 that  is  enough  reward.  It  is  good
 enough  as  a  watchword  while  in  service
 and  an  epitaph  thercafter’’.

 Curzon  added  :

 “LT  worked  for  no  other  aim,  Let
 India  be  my  judge’.

 ]  would  like  to  add  this.  [said  to
 myself  the  same  thing  when  f  left  service,
 and  |  would  like  to  say  when  I  conclude  my
 term  of  Parliament  that  |  had  no  other  aim
 than  to  serve  the  people  and  let  the  people
 of  India  be  my  judge.

 Sto  गोविन्द  दास  (जबलपुर)  :  उपाध्यक्ष

 जी,  ग्रृह  मन्त्रालय  ऐसा  मन्त्रालय  है  जिस  में

 वैदेशिक  बातों  को  छोड़  कर,  सुरक्षा  को  छोड़
 कर  और  रेलवे  को  छोड़  कर  शासन के  प्राय:
 सभी  प्रमुख  विभाग  ग्रा  जाते  हैं।  मैं  श्री  चः्हाण
 जी  ककी  प्रौर  अपने  माई  श्री  विद्या  चरण  शुक्ल
 जी  को  इस  बात  पर  बचाई  देना  चाहता  हूं  कि..

 श्री  प्रकाशबीर  शास्त्री.  शुक्ल  जी  को  डबल  |

 डा०  गोविन्द  दास  :  उन्होंने  अपने  विभाग  के

 काम  को  बहुत  श्च्छी  तरह  से  सम्माला  है  बहुत
 अ्रच्छी  तरह  मे  किया  है  ।  जो  रिवॉट  968-

 69  की  मेरे  सामने  है  श्रौर  जिस  के  27  पृष्ठ
 हैं,  उस  रिपोर्ट  को  भी  यदि  ध्यान  से  पढ़ा  जाए
 तो  राजनीतिक  पकड़  की  बात  तो  श्लग  है
 लेकिन  मैंने  जो  कुछ  कहा  है,  निष्पक्षता  से  यदि
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 विचार  किया  जाएगा  तो  रब  श्र  से  उसका
 समथथंन  होगा  |

 इतने  पर  भी  मैं  एक  बात  कहे  बिना  नहीं
 रह  सकता  श्रौर  वह  यह  है  कि  यदि  इस  सारे
 काम  को  प्र  ग्रेज़्ी  के  एक  शब्द  के  अन्तर्गत  ले
 जाए  तो  वह  शब्द  है  'रूटीन'।  इतिहास  में  इसी
 शहद  से  इस  समस्त  कार्य  का  विवेचन  झौर
 विवरण  होगा  ।  इसका  कारण  यह  है  कि  देश
 के  निर्माण  के  सम्बन्ध  में  हमारे  सामने  कोई
 ब्ादर्श,  कोई  ध्येय,  कोई  उहं  श्य  नहीं  रह  गया  है  ny
 महात्मा  गांधी  ने  स्वराज्य  के  बाद  के  'मारत  का
 जो  एक  चित्र  खींचा  था  वह  एक  दम  घूमिल  हो
 गया  है  |  उस  तरफ  हमारा  कोई  भी  ध्यान  नहीं
 है  और  इसका  कारण  है  हमारी  सारी  हृष्टि
 उस  रूटीन  के  साथ  एक  दूसरे  हिन्दी  शब्द  के
 अन्तर्गत  श्रा  जाती  है,  वह  शब्द  है  भौतिक  ।
 हमने  केवल  भौतिक  चीज  को  अपनी  योजनाओं
 में,  अपने  आदर्श  में,  अपने  ध्येय  में  श्र  अपने

 उद्ं श्यों  में  रख  छोड़ा  है  ।  उसके  आगे  हम  नहीं
 जाते  |  आज  जो  भ्रष्टाचार  चल  रहा  है  द्रौर
 इस  प्रकार  की  दूसरी  चोजें  चल  रही  है,  उसकी
 जड़  में  क्या  है।  आप  ऊपर  ऊपर  इलाज  करना
 चाहते  हैं,  लेकिन  ऊपर  ऊपर  इलाज  से  काम
 चलने  वाला  नहीं  है  ।  उसकी  जड़  में  वही
 मौतिकवाद  है,  केवल  भौतिक  उन्नति  है,  पैसे
 को  ईश्वर  से  भी  बड़ा  समभना,  यह  हमारा
 आदर्श  हो  गया  है  ।

 मैं  एक  हृष्टान्त  देता  हुं।  नैतिकता  का
 कहां  तक  पतन  हो  गया  है,  इपका  वह  हृष्टान्त
 है  ।  दल  बदलने  वालों  की  ओर  प्राप  जरा  हृष्टि
 डालिये  |  वे आज  एक  दल  में  होते  हैं  और  कल

 दूसरे  दल  में  ।  मैं  नक  बार  कह  चुका  हूँ  कि
 इस  प्रकार  का  कान  बनना  चाहिए  या  हमारे
 संविधान  में  सगोघन  होना  चाहिये  कि  यदि
 व्यक्ति,  कोई  सदस्य  किसी  दल  को  प्रतिज्ञापत्र  दे
 कर  आता  है  श्रौर  अगर  वह  अपने  प्रतिज्ञापत्र  को
 तोड़ता  है  तो  उसका  स्थान  रिक्त  घोषित  किया
 जाए  a  कांग्रेस  दल  भी  इस  सम्बन्ध  में  दूध  का
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 [डा०  गोविन्द  दास]

 धुला  हुभा  नहीं  है ।  कांग्रेस  दल  और  जितने
 विरोधी  दल  हैं  उनका  एक  समभौता  सा  हो
 गया  है  कि  दल  बदलने  वालों  के  लिए  कोई
 कातून  न  बनाया  जाए।  सब  का  उदहं  श्य  किसी
 न  किसी  तरह  से  मिनिस्ट्री  को,  पदों  को  हथि-
 याना  है,  इसके  श्रतिरिक्त  और  कुछ  नहीं  है  ।

 कामराज  योजना  को  श्राप  लें  ।  उपाध्यक्ष
 जी,  मैं  एक  छोटा  सा  नाटककार  हूँ  1  कोई  भी
 नाटककार  नाटककार  नहीं  हो  सकता  श्रगर
 उसका  मनोविज्ञान  का  थोड़ा  सा  श्रध्ययन  न
 हो  ।  मन  में  जो  कुछ  होता  है  वह  चेहरे  पर  श्प्रा
 जाता  है।  मैंने  कामराज  योजना  में  देखा  था  कि
 उस  योजना  के  अनुसार  जिन  मन्त्रियों  को
 भ्रलग  किया  गया  था,  उनके  चेहरों  पर  हृवाइयां
 उड़ती  थीं  प्रौर  जब  तक  उनको  फिर  से  पद
 प्राप्त  नहीं  हो  गए  तब  तक  उनको  चेन  नहीं
 पड़ा  ।  फिर  हमारे  प्रध्यक्ष  श्री  संजीव  रेड्डी  ने
 जब  वह  कांग्रेस  अध्यक्ष  थे  उस  समय  कहा  था
 कि  मिनिस्टरों  के  लिए  दस  वर्ष  का  समय  नियत
 होना  चाहिये,  कोई  दस  वर्ष  से  अधिक  मिनिस्टर
 न  रहे  श्र  संसद  सदस्यों  के  लिए  श्लौर  विधान
 सभाओं  के  सदस्यों  के  लिए  मी  दक्ष  वर्ष  का
 समय  नियत  होना  चाहिये  v  लेकिन  उस  तरफ

 “भी  कोई  ध्यान  नहीं।  इस  सब  का  भी  वही
 कारण  है  जो  प्रमी  मैने  आप  से  कहा  7  भौतिक
 दृष्टि  से  हमारे  देश  के  प्रश्नों  और  ससार  के
 प्रश्नों  का  हल  होने  वाला  नहीं  है  |  मैं  मौतिक
 उन्नति  के  विरुद्ध  नहीं  हूँ  :  मौतिक  उन्नति  मी

 होनी  चाहिये  लेकिन  मौतिकता  के  साथ  यह  देश
 जिस  बात  के  लिए  सदियों  से  ही  नहीं  बल्कि

 हजारों  वर्षो  से  प्रसिद्ध  रहा  है धौर  श्राज  मी
 प्रसिद्ध  है,  भौर  जिस  को  हमारे  राष्ट्रपता  ने

 कहा  था  प्राध्यात्मिकता,  उस  तरफ  भी  इसे  ध्यान
 देना  होगा  ।  जब  तक  हम  प्राध्यात्मिकता  ग्रपनी
 योजनाप्रो  में  नहीं  लाएगे,  शिक्षा  में  नहीं  लाए गे,
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 अब  मैं  फिर  उस  विषय  पर  आता  हूँ,  जिस
 विषय  को  मैं  स्वराज्य  के  बाद  सब  से  महत्वपूर्ण
 मानता  हुँ  माषा  का  विषय  t  मानव  थ्रष्टि  में
 सबसे  श्रेष्ठ  प्राणी  क्यों  है?  मैंने  कई  बार
 कहा  है  और  कहता  जाऊगा-  वह  इस  लिये
 सर्वश्रेष्ठ  है  कि  निसगग  ने  उसे  जो  ज्ञान  शक्ति
 दी  है,  वह  किसी  अ्रन्य  प्राणी  को  नहीं  दी  श्लौर
 उस  का  श्राघार  हैं-  माषा  |  इस  माप  के
 सम्बन्ध  में  सब  से  पहले  मैं  हिन्दी  के  संविधात
 के  सम्बन्ध  में  कुछ  बातें  कहना  चाहता  हूँ  |  संवि-
 घान  समा  के  अब  कितने  सदस्य  लोक  सभा  और
 राज्य  सभा  में  हैं,  मुझे  नहीं  मालूम-  लेकिन  श्री
 गोविन्द  मैनन  हैं  मैं  हूं,  शायद  और  भी  कुछ
 सद-य  हों  ।  जहां  तक  हिन्दी  के  संविधान  का
 रूप  है,  उस  के  सम्बन्ध  में  संविधान  सभा  के
 द्रन्तिम  दिन  क्या  हुआ  था?  डा०  राजेन्द्र  प्रसाद
 जी  जो  संविधान  सभा  की  ग्रध्यक्षता  कर  रहे  थ,
 उन्होंने  कहा  था--

 “Now  there  are  two  things  more  which
 remain  to  be  done.  One  is  the  authenti-
 cation  or  rather  the  certification  of  the
 Hindi  Translation  of  the  Constitution.
 Hon.  Members  will  recollect  that  this
 House  authorised  me  by  8  resolution  to
 get  the  Hinds  Translation  prepared,  and
 printed  and  publishcd  before  the  2oth
 of  January,  That  has  been  done.  The
 House  also  authorised  me  to  get  transla-
 tions  in  other  languages  prepared.  printed
 and  published.  This  work  has  not  vet
 been  completed:  it  has  been  taken  up

 T  will  ask  Shti  Ghanshyam  Singh
 Gupta  to  let  me  have  the  Hindi  Transla
 tion  so  that  I  may  formally  place  it
 before  the  House  and  certify  it."

 4.42  hrs.

 (sit  गाडिलिगन  गौड  पीठासीन  हुए  ]

 उस  के  बाद  वह  संविधान  समा  के  सामने
 रखा  गया,  राजेन्द्र  बाबू  ने  उस  पर  हस्ताक्षर

 दूसरी  जगहों  पर  नहीं  लाए गे,  तब  तक  प्रनेति-  किये,  हम  लोगों  ने,  सब  ने,  उस  पर  हस्ताक्षर
 कता  की  समाप्ति  नहीं  होगी  ।  किये  i  wa  ara  देखें  कि  यह  जो  विवाद  उठा  है



 2I3  D.G.  (Min,  of  CHAITTRA  5,

 कि  हमारा  हिन्दी  संविधान  प्रामा  रिक  नहीं  है,
 इसक।  एक  कारण  यह  कहा  जाता  है  कि  उसकी
 चारावें  प्रथक  रूप  से  संविधान  सभा  में  स्वीकृत
 नहीं  की  गई  थीं  -  इसकी  प्रावश्यकता  नहीं  थी  ।
 संविधान  सभा  की  नियमावली  में  यह  बात  कद्दी
 गई  है  कि---

 नमा  shall  be  in  discretion  of  the  President
 when  a  motion  that  the  Constitution  or
 a  Bill  taken  into  consideration  has  been
 made  to  submit  the  Constitution  or  any
 part  of  the  Constitution  to  the  Assembly
 clause  by  clause.”

 z  संविवान  समाके  ग्रध्यक्ष  के  ऊपर  निर्मर
 था  ।  संविधान  सभा  का  काम  किसी  विधेयक  के
 द्वारा  नदीं  चलता  था,  संकल्पों  के  द्वारा,  रेजो-

 ल्यूशन  के  द्वारा.  चलता  था  ग्रौर  यह  स्पष्ट
 प्रस्ताव  था  कि  संविधान  की  प्रत्येक  धारा  श्रलग
 अलग  ली  जाये,  इसकी  अ्रावश्यकता  नहीं  थी  t
 यदि  हमारे  ग्रध्यक्ष  चाहते  तो  पूरे  संविधान  को
 रख  कर,  उस  को  प्रामाशिक  मान  कर  उस  को

 ग्बीकृत  करा  सकते  थे  |  यही  हम  ने  किया  भी  ।
 लेकिन  इस  सम्बन्ध  में  अगर  कोई  सन्देह  है  तो
 में  सरकार  से  कहना  चाहता  हैँ  कि  सन्देह  की

 निवृत्ति  तुरन्त  होनी  चार  .ये  -  कारण  यह  है  कि
 कम  से  कम  पांच  राज्यों  में  उन  राज्यों  की
 सरकारों  ने  प्लौर  वहां  की  विधान  समाधरों  ने
 निश्चय  कर  लिया  है  कि  उन  का  कुल  काम
 हिन्दी  में  चलेगा,  वे  राज्य  हैं-  उत्तर  प्रदेश,
 बिहार,  राजस्थान,  मध्य  प्रदेश  और  हरियारा

 श्री  प्रकाशवीर  शास्त्री.  हिमाचल  प्रदेश

 मी है ।

 Tio  गोविन्द  दास  :  जब  तक  संविधान  का

 हिन्दी  स्वरूप  प्रामारिक  नटीं  माना  जायेगा,
 तब  तक  इन  राज्यों  का  शौर  आगे  चल  कर
 इन  राज्यों  की  हाईकोर्टों  का  भी  काम  हिन्दी
 में  नहीं  चल  सकेगा  ।  इस  लिये  मैं  तो  यह  मानता

 हैं  कि  हमारा  संविधान  प्रामाणिक  है,  लेकिन
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 इस  सम्बन्ध  में  यदि  कोई  मन्देह  हो  तो  इस
 सन्देह  की  निवृत्ति  तुरन्त  होनी  चाहिये

 प्रत्र  मैं  कुछ  शौर  बातें  हिन्दी  के  सम्बन्ध  में
 * कहना  चाहता  हूं  ।  इस  रिपोर्ट  में  भी  कहा  गया

 है-  सविधान  के  भ्रनुच्छेद  343  के  प्रनुसार
 हिन्दी  20  जनवरी,  965  8  संघ  की  राज-
 मापा  हो  गई  ।  तथापि  उस  तारीख  के  पश्चात्
 भी  राजभाषा  भप्रधिनियम,  963  की  धारा  3
 के  प्रनुसार  हिन्दी  के  साथ  साथ  संघ  के  उन
 सभी  सरकारी  कार्यों  के  लिए  जिनके  लिए  उस
 त'रीख  से  पूर्व  इस  का  प्रयोग  किया  जा  रहा  था
 ब्रौर  संसद्  में  काप  काज  चलाने  के  लिए प्र  ग्रेजी
 के  प्रयोग  की  व्यवस्था  है।  मैं  इस  में  शब्द
 “हिन्दी  केसाथ  साथ”  पर  जोर  देना  चाहता  हूँ  ।
 मैं  पूछना  चाहता  हूँ  चब्हाण  जी  इस  समय
 नहीं  हैं,  श्री  विद्या  चरणा  शुक्ल  से  पूछना  चाहता
 हैं  जिस  संविधान  के  प्रति  वफादार  रहने  की  हम
 प्रतिज्ञा  करते  हैं,  उस  सविधान  के  अनुसार  क्या
 केन्द्रीय  सरकार  का  समूचा  काम  इस  समय  पहले
 हिन्दी  में  चलता  है  और  उप  के  साथ प्र  ग्रेजी  में
 चल  रहा  है?  मैं  कहता  हूं-  नहीं  चल  रहा  है  ।
 हम  हर  पल  संविधान  को  तोड़  रहे  हैं,  जिसके
 प्रात  हम  वफादार  रहने  की  शपथ  लेते  हैं।  उस
 की  हम  परवाह  नहीं  करते  द्रौर  सब  काम
 धड़ल्ले  से  प्र  ग्रेजी  में  चल  रहा  है  ।

 झ्ाप  यह  मी  देखें-इसी  रिपोर्ट  में  कहा  गया  है.
 2  लाख  9  हजार  कमंचारियों  ने  हिन्दी  की  एक
 या  अधिक  निर्धारित  परीक्षायें  पास  कर  ली  हैं  ।
 मैं  पूछना  चाहता  हूं  इन  2  लाख  I9  हजार  में
 से  कितने  ऐसे  राज्य  कमंचारी  है  जो  हिन्दी  में
 कार्य  करते  हैं  भ्रोर  उन  में  से  कितने  भूल  गये
 हैं।  बडे  अफसर  हिन्दी  में  काम  नहीं  चाहते,
 जब  बड़े  अफ़सर  काम  नहीं  करना  चाहते  तो  छोटे
 शभ्रकपर  इसलिये  काम  नहीं  करते  कि  बड़े  झफसर
 नाराज़  हो  जायेंगे  -  इस  सम्बन्ध  में  जब  तक
 सस्ती  से  कदम  नहीं  उठाये  जाते,  तब  तक
 नहीं  चलने  वाला  है  |
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 संघ  लोक  सेवा  आ्रायोग  के  सम्बन्ध  में  मैं
 श्री  विद्याचरणा  जी  को  बचाई  देना  चाहता  हूं  ।

 उन्होंने  दो  विषयों  में  हिन्दी  या  अन्य  मारतोय
 भाषाओ्रों  में  परीक्षा  लेना  स्वीकार  कर  लिया  है।
 लेकिन  संघ  लोक  सेवा  आयोग  के  शायद  पांच
 या  छः  विषय  हैं,  ब्रमी  केवल  दो  विषयों  के  लिये

 यह  किया  गया  है।  हम  ने  अपने  संविधान  में

 यह  बात  निश्चित  की  थी  कि  iS  वर्षों  के
 मीतर  अ ग्रेजी  के  स्थान  पर  हिन्दी  चलने  लगेगी,
 मैं  जानना  चाहता  हूँ  कि  बाकी  विपयों  को  हिन्दी
 या  श्रन्य  मारतीय  माषायों में  चलाने  के  लिये
 कितना  समय  लगेगा  ।  15  वर्षो  में  हिन्दी  नहीं
 चली,  ऑ्मी  केवल  दो  विषयों  के  लिये  व्यवस्था
 की  गई  है  और  मुझे  इस  बात  का  डर  है  कि
 यदि  शभ्रापने  कोई  समय  निश्चित  नहीं  किया  तो
 लोक  संघ  सेता  आयोग  की  पूरी  परीक्षाग्रों  को
 हिन्दी  या  अन्य  भारतीय  भाषाझ्रों  में  चलाने  के
 लिये  50  वर्ष  लगेंगे।  इस  लिये  मेरी  आप  से
 प्राथंना  है  कि  श्राप  इस  के  लिये  कोई  समय
 निश्चित  कीजिये  कि  कितने  दिनों  में  आप  इसे
 करना  चाहते  हैं  ।

 ग्रह  मन्त्री  जी  प्रत्येक  मन्त्रालय  को  हिन्दी
 में  काम  करने  के  लिये  प्रोत्साहन  दें।  हिन्दी
 भाषी  राज्यों  से  हिन्दी  में  पत्र  व्यवहार  करें  ।॥

 ससद्  में  विधेयक  और  संकल्प  आदि  हिन्दी  में
 उपस्थित  करें  ।  सब  से  अच्छा  तो  यह  होगा  कि

 हिन्दी  का  मन्त्रालय  ही  भ्रलग  स्थापित  हो  1
 यदि  हम  अपने  देश  में  प्रजातन्त्र  चलाना  चाहते
 हैं  तो  प्रजातन्त्र  विदेशी  भाषा  से  नहीं
 चल  सकता  ।  ग्लाज  सरकारी  कामों  में  यहां
 की  जनता  की  जो  रूचि  कम  हो  गई  है,  उस  का

 मुख्य  कारण  यह  है  कि  यहां  का  प्रधिकांश  काम
 आज  मी  झ प्रेजी  में  चलता  है।  मैंने  कहा  था
 कि  स्वराज्य  के  बाद  में  सब  से  महत्वपूर्णा  काम
 भाषा  को  मानता  हूं  प्रौर  मैं  तो  सरकार  के  काम
 की  जांच  इस  तरह  से  करूगा  कि  वह  कहां  तक

 हिन्दी  को  चला  सकती  है
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 इन  शब्दों  के  साथ  मैं  फिर  से  चब्हाण  जी
 ब्रौर  विद्या  चरण  जी  को  बधाई  देना  चाहता  हूँ,
 लेकिन  इसी  के  साथ  साथ  मैं  फिर  कहना  चाहता
 हूं  कि  इस  रुटीन  से  बाहर  निकलिये,  अध्यात्मि-
 कता  को  स्थान  दीजिये,  मौतिकता  से  ऊपर  उठ
 कर  |  हिन्दी  और  भारतीय  मभाषाग्रों  को  उन
 का  स्थान  दें,  तभी  इतिहास  में  उन  का  स्थान
 रहने  वाला  है,  नडों  तो  केवत्त  रुटीन  के  एक  शब्द
 में  दोनों  के  नाम  लिखे  जाने  वाले  हैं  ।

 इतर]  5.  KANDAPPAN  (Mettur)  :  In
 the  very  ‘introduction’  of  the  Report,  I  find
 the  following  observations  :—

 “One  of  the  important  funcions  of  the
 Ministry  has  been  to  identify  and  remove
 causes  of  friction---communal,
 or  regional.”

 linguistic

 I  am_  sorry  to  say  that,  on  all  these  three
 counts,  the  Home  Minister  has  failed.  It
 is  not  to  be  blamed  entirely,  the  reason  be-
 ing  that  there  is  something  radically  topsy-
 turvied  in  the  whole  approach  to  problems
 that  this  Government  as  a  whole  is  making.
 But  what  I  would  like  to  concentrate  more
 is  on  the  question  of  language,  but  before
 entering  into  that,  |  would  like  to  say  a  few
 words  about  Centre-State  relations.

 Tam  glad  that  Government  are  at  Icast
 giving  an  indication  that  they  are  trying  to
 appreciate  the  difficulties  of  the  States.  Even
 today  the  hon.  Home  Minister.  while  answ-
 ering  during  Question  Hour,  has  stated  that
 Gove  nment  is  taking  up  the  matter  in  the
 Integration  Council  and  they  will  be  pursuing
 it.  ॥  remember,  in  the  recent  mecting  of  the
 Council,  the  Prime  Minister,:  cfc  riing  to  this
 Particular  aspect  of  Centre-State  relations,
 has  said  that  we  should  pay  very  careful
 attention  to  the  various  demands  of  different
 States,  but  at  the  same  time  we  should  not
 lose  sight  of  the  fact  that  while  various
 States  are  pulling  in  different  directions,  the
 unity  and  the  strengta  of  the  Centre  should
 not  be  undermined.  This  is  what  she  said.
 Ido  not  know  where  the  question  of  the
 Centre's  strength  being  attenuated  or  affected
 comes  into  this  because  cven  if  you  decent-
 ralise  the  who'e  thing.  so  lo.g  as  this  power
 of  superseding  a  State  and  installing  your



 27  D.G.  (Min.  of

 Own  Government  is  there  when  there  is
 some  threat  to  the  unity  or  a
 challenge  to  the  sovereignty  and  Integrity
 of  the  nation,  when  you  _—  have

 got  the  power  to  supersede  a  State,  you  need
 Not  give  this  reason  that  the  Centre  will  be
 undermined.  It  will  never  be  undermined.
 The  Governor  will  be  there.  The  various
 powers  vested  under  the  Constitution  are
 there.  So,  there  is  no  use  going  on  suspec-
 ting  the  bona  fides  of  the  various  State  Gov-
 ernments  to  whichever  political  party  they
 may  belong.  It  is  high  time  that  they  were
 entrusted  with  more  powers  to  carry  on  the
 responsibilities  that  are  already  vested  in
 them  under  the  Constitution.  I  do  not  want
 to  dilate  or  elaborate  much  on  this  point
 because  we  have  already  spoken  during  the
 General  Debate  on  the  Budget  and  the  hon.
 Finance  Minister  also  has  a  little  bit  dilated
 on  that;  also,  my  State  Government,  along
 with,  I  think,  Kerala  and  West  Bengal,  are
 presently  working  out  some  proposals  to  be
 placed  before  the  Government  expressing
 their  views  as  to  how  best  the  financial  de-
 valution  and  other  things  could  be  adjusted
 (०  give  a  satisfactory  position  to  the  State
 Governments  concerned.  So,  since  this
 matter  will  be  pursued  at  Government's
 level,  I  do  nct  want  to  claborate  further  on
 that,  but  I  only  appeal  that  the  Home  Min-
 ister  should  also  play  his  constructive  and
 vital  role  at  this  juncture  and  see  to  it  that
 we  evolve  a  hzalthy  szt-up  instead  of  allow-
 ing  things  to  drag  on  like  this  which  will
 ultimately  lead  to  our  facing  a  lot  of  diffic-
 ulties  all  over  the  country.

 Dr.  Seth  Govind  Das  was  referring  to
 certain  discussions  that  took  place  in  the
 Constituent  Assembly.  Of  course,  he  picked
 up  some  of  the  points  which  were  very  con-
 venient  to  him  and  he  expressed  his  views  on
 them.  He  was  very  sore  and  angry  that
 Government  have  not  been  able  to  fully
 replace  English  by  Hindi  in  all  walks  of
 life  in  India,  When  I  was  going  through
 the  debates  of  the  Constituent  Assembly,
 what  struck  me  most  was  an  expression  used
 by  one  Mr,  M.  V.  Dhulekar.  He  affirmed
 that  people  who  did  not  know  Hindustani
 had  no  right  to  stay  in  India  or  in  the  Con-
 stituent  Assembly.

 AN  HON.  MEMBER  :  Who  is  he  ?
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 SHRI  S.  KANDAPPAN  :  I  do  not  know
 who  he  is.

 AN  HON.  MEMBER  :  Where  is  he  ?

 SHRIS.  KANDAPPAN  :  He  is  one  of
 the  fathers  of  our  coastitution  because  I
 found  this  expression  in  the  debates  of  the
 Constituent  Assembly.

 I  am  sure  things  are  not  so  bad  as  they
 were  at  that  lime,  Still  |  am  not  able  to
 appreciate  what  the  Home  Ministry  or  the
 various  Ministries  at  the  Centre  are  driving
 at  when  they  take  measures  to  vigorously
 implement  this  policy  of  Hindi.  Without
 going  into  the  basic  issue—I  will  come  to
 that  later  because  rather  our  problem  is
 that  we  are  totally  against  the  provisiuns
 with  regard  to  the  official  language  that
 are  there  in  the  Constitution.  That  is  the
 basic  issue.  The  Home  Minister  will  simply
 answer  my  point  that  they  strick  to  the
 Constitution.  Even  with  regard  to  the
 constitutional  provisions,  what  is  the  day-
 tu-day  practice  ?  I  may  point  out  one  thing.
 There  is  a  provision  in  the  Constitution
 with  regard  tolinguistic  minorities.  There
 is  a  Commissioner  for  linguistic  minorities.
 Whenever  there  is  some  trouble  or  some
 difficulties  for  the  minorities  living  in  any
 State,  for  that  matter  whichever  be  the
 ruling  Party.  the  Central  Government  takes
 upon  itself  the  responsibility  to  see  that
 they  get  cducation  in  their  mother  tongue
 atthe  primary  level  and  at  other  levels.
 On  the  basis  of  the  recommendation  of  the
 Commissioner,  they  instruct  the  State
 Governments  to  provide  them  with  educat-
 ional  fact'ities  in  their  mother  tonguc,  It
 is  working  well  +o  far  in  some  of  the  States,
 But,  here,  under  the  very  nose  of  the  Cen-
 tral  Government  in  Delhi  as  well  as  parti-
 cularly  in  Andaman  and  Nicobar  islands
 which  are  the  direct  responsibility  of  the
 Centre,  nothing  has  been  done  to  provide
 facility  even  to  have  primary  education  in
 their  mother  tongue  for  the  children  of
 non-Hindi  people  who  are  residents  of  that
 area,  I  had  been  to  those  islands  in  1963,
 Soon  after  that  I  took  up  this  matter  with
 the  Home  Minister,  Every  time  when  !
 wrote  to  them,  [I  received  an  acknowledg-
 ment  ind  nothing  more  If  I  talk  to  them,
 they  say  that  they  will  look  into  the  master.
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 When  the  matter  was  further  pursued  very
 seriously,  by  that  time  they  lose  sight  of
 my  earlicr  representation  lam  _  sorry  to
 say  that  the  letter  I  wrote  and  the  represen-
 tation  I  made  to  the  present  Home  Minister
 received  an  acknowledgment  but  nothing
 happened  afterwards,  Probably,  Sir,  I  am
 too  small  a  man  to  get  a  reply  from  too  big
 aman  like  the  Home  Minister.  The  latest
 information  is  that  things  ate  still  as  bad
 as  they  were  7  years  ago,  Why  should  it
 be  so  ?  There  are  fine  schools,  It  is  a  fine
 location,  The  islands  are  so  beautiful,  In
 fact  when  I  was  there  I  did  not  want  to
 leave  those  islands  at  all.  But  I  cannot
 it  help,

 The  Government  there  has  also  provi-
 ded  free-education  upto  middle  or  secon-
 dary  school  stage.  Unfortunately  in  all
 these  schools  in  that  Union  Territory  I  find
 Hindi  medium  excepting  in  some  areas
 where  Bengalis  were  rehabilitated,  some
 facility  for  primary  education  was  provided
 in  their  mother  tongue.  But  with  regard
 to  other  areas  |  found  nota  single  primary
 school  provided  for  education  in  their
 mother  tongue  either  for  the  Tamil  children
 or  for  the  Malayalee  children  or  for  the
 Telugu  children,  If  the  Minister  has  got
 the  figure,  let  him  contradict  me.  There
 are  500,  Tamil  school-going  children  in  Port
 Blair,  the  capital  of  Andaman.  We  are
 forced  to  have  recourse  to  Hindi  because
 they  do  not  have  facility  in  their  own  langu-
 age  and  the  Tamil  Sangham  by  collecting
 money  have  built'a  building  and  they  are
 now  trying  to  teach  them  at  least  primary
 education  in  Tamil,  Even  when  I  was  in
 that  island,  I  took  it  up  with  the  Chief
 Commissioner  there.  In  fact  IT  was  not
 against  Hindi  being  taught  there,  |  advocated
 and  pleaded  with  the  Tamiliaus  there  to
 continue  Hindi.  |  foand  that  many  of  them
 in  their  homes  were  speaking  Hindustani.
 So  I  do  not  want  to  make  it  a  point  of
 dispute  at  all,  What  I  was  pleading  as  to
 why  the  Tamil  children  should  be  deprived
 of  their  mother  tongue  ?  What  is  the  harm
 if  it  ig  provided  ?  The  only  answer  so  far
 I  have  been  able  to  get  was  that  they  were
 not  able  to  get  enough  teachers.  That  is  no
 excuse  at  all.  In  fact  I  gave  my  word  to
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 the  Chief  Commissioner  and  also  I  wrote  a
 letter  to  the  Home  Minister  that  if  they
 have  any  difficulty  with  regard  to  teachers,
 ]  am  prepared  to  take  it  up  with  my  Govern-
 ment  at  the  State  level  and  see  that  as
 many  teechers  as  needed  are  supplied  to
 that  island,

 5  hrs.

 But  they  have  not  done  anything.  What
 Iam  driving  at  is  that  they  pretend  to  do,
 but  in  fact  do  nothing  for  the  other  linguis-
 lic  groups  and  their  intention  seems  to  be
 to  see  by  fair  or  foul  means  that  cveryone  in
 this  country  learns  Hindi  and  Hindi  alone.
 That  is  not  going  to  help  Hindi  or  even
 this  country  in  the  long  run.  They  should
 remember  this  while  making  provisions  for
 education  in  the  various  Union  Tertitories
 and  also  in  other  States  where  there  are
 linguistic  minorities  which  |  do  not  want
 to  elaborate  as  others  will  speak  on  that.
 Even  a  cursory  perusal  of  the  Constituent
 Assembly  debates  on  the  question  of  langu-
 age  goes  to  prove  that  there  were  deep
 differences.  The  debate  on  language  started
 as  soon  as  the  Constituent)  Assenibly  was
 formed  and  it  ended  only  after  it  was  disso-

 after  the  Constitution  was  adopted.
 No.  lasting  compromise  could  be  worked
 out,  oily  a  workable  formula  could  be
 agreed  upon;  even  so  there  were  a  lot  of

 Ived

 differences  and  some  strong  views  were
 expressed.  I  came  across  an  interesting  pro-
 posal  made  on  l2  September  949  by  one
 Mr  Nuziruddin  Ahmed  from  Bengal  who
 pleaded  for  the  postponement  of  the  whole
 issue  He  said  that  the  language  question
 should  be  postponed  till  primary  education
 is  made  compulsory  and  about  sixty  per-
 cent  of  the  population  became  literate  and
 a  commission  was  appointed  and  its  reco-
 munendations  were  considered  by  provincial
 and  central  legislatures  and  also  by  the
 Press  and  the  public  for  a  long  time.  Then
 only,  he  felt,  we  could  come  to  an  agreeable
 settlement.  The  Hindi  bloc  did  not  agree
 to  that  suegestion  as  they  feared  that  if
 they  lost  that  opportunity  they  would  get
 no  other.

 The  impression  I  gathered  on  going
 through  those  debates  was  that  the
 Non-Hindi  bloc  was  somewhat  susceptible
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 because  of  their  patriotic  and  national
 sentiments.  Probably  they  felt  that  they
 should  put  up  a  big  show  before  the  British
 imperialists  who  left  our  country  but  expres-
 sed  their  apprehensions  that  this  country
 would  never  remain  united  or  pull  together.
 Possibly,  they  wanted  to  prove  to
 the  outside  world  that  they  could  pull
 together,  come  what  may.  All  of  them  relu-
 ctantly  agreed  to  some  kind  of  a  compro-
 mise  formula.  If  you  read  the  debates  you
 will  find  that  no  Member  from  the  Non-
 Hindi  areas  willingly  and  spontaneously
 gave  his  support  to  this  formula  on  language
 in  the  Constitution.  In  the  beginning  there
 was  some  talk  of  Hindustani  but  probably
 after  the  death  of  Gandhiji  and  after  Pakis-
 tan  came  into  being,  it  was  given  a  decent
 burial  and  Hindi  seems  to  have  come  up.
 Whether  it  should  be  in  Devanagiri  or
 Persian  or  Arabic  script,  cven  that  was  not
 properly  thrashed  out.  So,  all  this  rather
 goes  to  prove  that  we  should  not  shut  our
 eyes  to  the  realities,  After  all,  when  people
 were  not  able  to  agree  to  the  compromise
 resolution  even  at  the  time  when  we  were
 in  the  first  flush  of  freedom,  how  could
 you  expect  them,  simply  because  itis  there
 in  the  constitution,  to  be  loyal  or  to  agree
 to  the  language  resolution  when  they  know
 full  well  that  it  is  making  them  second  class
 citizens  ?  But  till  now,  repeatedly,  even  the
 Home  Minister  and  responsible  people  in
 this  Cabinet  and  other  leaders  of  some
 Parties  have  been  telling  us  :  ‘After  all,
 your  language,  or  for  that  matter,  any  other
 language,  is  not  inferior  to  Hindi.  It  is  on
 a  par  with  that  language  and  that  has  been
 recognised.”’  If  it  is  so.  if  itis  really  true
 that  all  the  languages  of  this  country  are
 put  on  a  par  with  Hindi.-I  would  like  to
 ask  one  question.  Three  or  four  years  back
 my  colleague  Shri  Sezhiyan  brought  a  Cons-
 titution  (Amendment)  Bill  on  the  floor  of
 the  House.  He  wanted  to  amend  Article
 15.  Sir,  this  relates  to  discrimination  on
 grounds  of  religion,  race.  caste.  sex  or  place
 of  birth.  The  word  ‘language’  is  conspi-
 cuous  by  its  absence.  In  this  country.  every-
 body  knows  that  there  are  differences  on
 the  basis  of  language.  Religion,  race,  all
 these  are  mentioned.  I  do  not  find  much
 difference  with  regard  to  race  but  stil!  it  is
 mentioned  there.  Religion  is  mentioned
 there  So,  everything  finds  a  place  here.
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 prepared  to  include But  they  are  not
 This  Article ‘language’  in  this  category,

 reads  as  follows,  namely--

 “The  State  shall  not  discriminate
 against  any  citizen  on  grounds  only  of
 religion,  race,  caste,  sex,  place  of  birth
 or  any  of  them.”

 I  would  like  to  know  from  the  hon.
 Minister,  Shri  Shukla,  whether  they  are
 prepared  to  include  language  in  this  cate-
 gory.  If  they  are  prepared  to  include
 language  in  this  category,  I  am  prepared
 to  concede  their  claim  that  all  the  langua-
 ges  are  treated  on  a  par  with  Hindi.  But
 so  long  as  they  are  not  prepared  to  put
 language  in  this  category,  it  is  obvious,
 there  is  some  disability  with  regard  to  the
 other  languages.  Everything  seems  to  be
 going  on  १९०४  smoothly  in  my  part  of  the
 country  and  the  Government  here  do  not
 realise  what  is  the  actual  difficulty  with
 regard  to  the  Tamilians  and  also  with  regard
 to  the  Government  that  is  there,  whichever
 might  be  the  party  that  is  ruling.  I  Chal
 lenge  the  Home  Minister  that  if  today  the
 DMK  were  to  resign  in  Madras,  in  Tamil
 Nadu,  and  if  the  Congress  were  to  take
 over  power  I  tell  you.  they  have  to  come
 before  the  public  openly  and  say  ‘We  arc
 not  for  Hindi’.  Because,  Sir,  it  is  nota
 political  issue.  Many  peoply  do  not  apper-
 ciate  the  origin  of  this  anti-fecling.  As  far
 as  the  language  of  my  part  of  the  country
 is  concerned,  itis  as  old  as  2500  ycats,  I
 should  say.  We  had  our  ancient  Tamil  his-
 tory  and  there  were  ancient  Tami!  poems
 before  the  Pallava  age.  say  before  2nd  or
 3rd  century  A.  D.  In  all  the  poems  that
 they  had  written  there  is  a  clear  note  against
 the  Sanskrit  culture.  I  do  not  know  the
 reason.  But  there  is  that  note.  Itis  very
 much  there.  The  literature  is  very  popular
 and  people  read  it  widely.  And.  after  that
 ancient  period  during  the  Pajlava  age,  there
 was  royal  patronage  to  Sanskrit.  Along  with
 other  languages,  in  Tamil  also  there  was
 lot  of  admixture  of  Sanskrit  and  Tamil,
 Even  at  that  time  side  by  side  with  this
 mixed  language  there  were  assertions  by
 poets  and  essayists  and  other  people  to  retain
 the  puritanism  of  the  old  language  also  It
 went  on  for  quite  some  time.  In  Tamil  it
 is  known  as  the  manipravaala  style,  or  mixed
 style.  We  find  that  mixed  style  in  some  of
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 the  inscriptions  of  the  middle  ages,  which
 are  quite  similar  to  Telugu,  quite  similar
 to  Kannada  and  quite  similar  to  Malayalam
 in  some  places.  In  fact,  the  first  book  in
 Malayalam,  namely  Ezuthachan’s  Ramayana,
 if  it  could  be  written  in|  Tamil  script,  could
 bz  understood  by  us  also.  That  was  the
 position  at  that  time.  But  fortunately  or
 unfortunately,  atthe  end  of  the  I9th  cen-
 tury  and  at  the  beginning  of  the  20th  century,
 a  lot  of  the  ancient  manuscripts  were  found
 out  and  printed.  It  synchronised  with  the
 modern  reniasyance  all  over  the  world  with
 regard  to  literature  and  their  outlook.  That
 literature  being  so  medern  in  its  outlook,
 the  people  were  very  much  enamoured  of
 that.  Then,  there  started  ७०  movement.  long
 before  the  political  movement  in  Tamil
 Nadu.  Among  the  Tamil  scholars,  there
 was  a  right  royal  battle  going  on  whether
 we  should  use  the  pure  form  of  Tamil  or
 we  should  use  the  mixed  form  of  Tamil.
 Later  devclopment  went  in  favour  of  the
 Pure  Tami!  move.nent  leaders;  among  them
 were  Marumaliiadigal,  Naralam,  Somasunda-
 ram  and  T.V,  Kalvanasundaran,  who  happe-
 ned  to  be  the  founder  of  some  of  the  labour
 unions  in  my  part  of  the  country.  All  those
 people  popularised  that)  movement  anong
 the  intelligenti:  and  at  the  academic  level,
 What  happened  afterwards  was  this,  There
 was  the  political  movement  and  the  Dravidian
 movement,  and  the  DMK_  made  it  a  popu-
 lar  movement.  But  even  before  that,  the
 origin  was  there  and  the  seeds  were  sown,

 Today,  the  position  is  this,  Unless  you
 totally  do  away  with  the  literature  in  Tamil
 which  was  there  before  the  2nd  century  AD
 you  cannot  change  the  attitude  that  they
 are  having  with  regard  to  language  and
 the  scare  that  they  have  gol  against
 Hindi,  This  is  the  historical  rea-on  behind
 it,  If  the  mixed  Tamil  had  been  allowed
 probably  to  continue,  things  would  not  have
 been  so  hard  for  the  Tamilians  as  far  as
 their  acceptance  of  Hindi  is  concerned,  but
 some  how  historically  it  has  not  come  to
 stay.  So,  now  you  cannot  do  anything  about
 it,  unless  it  be  that  you  are  going  to  ask
 us  to  throw  into  the  Arabian  Sea  all  that
 ancient  Tamil  literature?...
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 SHRI  TENNETI  VISWANATHAM  :
 Why  not  Bay  of  Bengal  ?

 SHRI  S.  KANDAPPAN  :  Anywhere  you
 like.  But  that  is  not  going  to  happen.  This
 being  the  case,  Government  should  appre-
 ciate  the  realities.  So,  they  should  approach
 the  problem  in  such  a  way  that  people  are
 not  provoked  there.  But  unfortunately,
 what  has  happened  is  this.

 I  would  like  Shri  Y.  B.  Chavan  as  well
 as  the  House  to  appreciate  what  happened
 with  regard  to  language  in  Tamil  Nadu
 after  we  came  to  power,  The  three-language
 formula  was  there  with  regard  to  education.
 We  did  not  do  anything.  It  continued.  After
 we  assumed  power,  the  threc--languagre
 formula  continued  in  my  State  for  one  year.
 After  the  Home  Minister  brought  forwad
 a  Bill  with  regard  to  the  Language  Act  for
 further  amending  it,  even  at  the  introduc-
 tion  stage.  we  supported  it,  After  that,  it
 was  further  diluted,  and  we  had  some  fear:
 at  the  final  stage  only  we  opposed  it.  Then,
 the  trouble  started,  People  started  burning
 buses,  railway  wagons,  trucks  and  things
 iike  that;  the  law  and  order  situation  became
 very  grave,  Then.  we  were  forced  to  call
 the  Assembly.  Then,  we  suspended  the
 three-'anguage  formula,  and  we  adopted  the
 two-language  formula,  And_  it  is  important
 to  remember  here  that  the  two-language
 formula  was  adopted  unanimously.  With
 regard  to  the  NCC  also,  we  did  not  suspend
 them  After  we  came  to  power.  the  NCC
 commands  were  in  Hindi  for  a  year,  Nobody
 Objected  to  them.  It  is  only  because  of
 Provocation  from  the  Centre  that  the  stu-
 dents’  attitude  stiffened  and  they  forced  us
 to  drop  those  commands  also.  So,  we  had
 to  drop  it.  After  that,  some  time  elapsed,
 and  before  everything  subsided  and  before
 time  was  given  for  things  to  cool  off,  the
 tadio  business  came,  So,  you  are  not  help-
 ing  us  to  see  how  far  we  can  adjust.  Rather,
 you  are  unnecessarily  provoking  and  putting
 the  DMK  Government  there  into  trouble.
 Today,  the  propaganda  there  in  Tamil  Nadu

 MR,  CHAIRMAN  :  The  hon,  Member
 should  try  to  conclude  now,

 SHRI  TENNETI  VISWANATHAM
 Practically  he  is  representing  the  entire  South
 India,  and  so,  let  him  continue,
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 SHRI  S.  KANDAPPAN  :  The  whole
 propaganda  there  is  this,  Even  from  the
 Congress  platform,  people  are  approaching
 the  masseses  and  telling  them  that  the  DMK
 Government  has  led  the  Tamilians  very  badly
 on  the  language  issue.  That  is  the  impre-
 ssion  that  is  sought  to  be  created.  Fortun-
 ately,  the  people  still  have  faith  in  us.  If  we
 are  going  to  lose  the  faith  of  the  people  on
 this  issue,  I  am  sure  that  nobody  is  going  to
 solve  the  language  problem,  and  what  may
 happen  in  Tamil  Nadu  may  be  something
 which  we  may  not  like.  Either  you  have  to
 live  with  the  Tamil  language,  giving  more
 importance  to  it,  or  they  may  tolerate
 English,  if  you  accede  to  that  demand,  or
 you  will  be  forcing  them  to  secede.  There
 are  not  other  alternatives,  as  far  as  I  could
 see.

 So,  }  would  appeal  to  the  hon.  Home
 Minister  as  wel]  as  to  the  Members  to  see
 that  their  guardian  angels  who  want  to  see
 that  Hindi  is  propagated  in  this  country
 and  who  by  their  attitude  sometimes  unwitt-
 ingly  damage  the  cauce  of  Hindi  should
 place  confidence  in  the  DMK  Government
 in  Tamil  Nadu.  Then,  youcan  really  hope
 to  settle  this  matter  amicably.  I  am  not  in
 a  position  to  indicate  the  manner  in  which
 it  would  be  possible,  In  fact,  our  leaders
 are  very  hopeful  that  it  would  be  possible
 to  come  to  some  kind  of  settlement.  So,  I
 appeal  to  the  hon.  Minister  to  see  that  this
 very  irritating  and  one  of  the  grave  issucs
 that  are  facing  us  in  this  country  is  settled
 in  the  proper  way  and  in  a  democratic  way
 and  in  a  way  where  persuasion  wil!  prevail
 and  not  force  or  burte  majority.

 SHRI  RANE  (Buldana)  :  I  rise  to  supp-
 ort  the  Demands  of  the  Home  Ministry
 which  is  one  of  the  most  important  Minis-
 tries  of  ours.  If  you  look  at  the  number
 of  cut  motions  tabled,  you  will  see  that
 they  number  more  than  360.  That  itself
 shows  the  importance  that  this  Ministry
 has  got

 I  congratulate  the  Home  Minister  and
 his  colleagues  Shri  Vidya  Charan  Shukla
 and  Shri  K.  S,  Ramaswamy  for  the  excellent
 job  that  they  have  done  during  the  year
 under  review.  Last  year  was  an  year  of
 stress  and  strain  for  the  Home  Minister.
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 Perhaps  it  was  unprecedented  ycar  in  India.
 After  the  Constitution  came  into  force  in
 1950,  till  ‘1967,  there  was  not  i  single  year in  which  there  was  President's  rule  in  four
 or  five  or  six  States.  Then,  there  were  mid.
 term:elections  on  such  a  large  scale  in  five
 States  and  one  Union  Territory.  Besides,
 in  September  last.  there  was  the  token  strike
 by  the  Government  employees.  I  believe
 that  the  Home  Minister  has  successfully done  his  job.  The  speeches  made  by  Shri
 Lobo  Prabhu  and  Shri  S.  Kandappan  them-
 selves  show  that  they  had  no  criticism  to
 offer,  All  the  suggestions  were  of  a  constru-
 ctive  nature,  That  itself  shows  that  the
 Home  Minister  has  done  his  job  very  success-
 fully

 श्री  जाज  फरनेन्डोज  4  लोगों  को
 मारना  क्या  यह  ससे पफुली  काम  करना  कह-
 लायेगा  ?

 SHRI-RANE  :  Let  him  look  at  what
 the  non-Congress  Governments  have  done,
 They  have  so  taken  also  many  lives.  A  part from  that,  this  is  my  view.

 श्री  जाज  फरनेन्डीज  श्रौर  बीजों  में  भले
 ही  तारीफ़  कीजिये  लेकिन  यह  9  सितम्बर  के
 बारे  में  मत  करिये  ।

 SHRI  RANE  :  Had  it  not  been  for  the
 Present  Home  Minister  perhaps  Shri  George Fernanades  and  Shri  Madhu  Limaye  would
 not  have  got  that  leniency  towards  the
 strikers,  Tam  quite  sure.  They  must  thank
 him  for  showing  that  leniency  towards  the
 strikers,  T  would  like  to  convey  to  the  Home
 Minister  that  his  action  of  firmly  dealing with  the  strikers  was  appreciated  by  the
 public.  But  now  the  public  Say  that  the
 Home  Minister  and  the  Governmant  have
 surrendered  to  the  threats  of  Shri  George Fernanades  and  others.

 Before  I  go  to  other  points,  |  would  like to  make  a  few  submissions  to  the  Home
 Minister  on  three  or  four  main  points.  My first  submission  is  that  nothing  should  be
 done  to  weaken  the  Centre.  Now,  attempts are  being  made  by  States  to  see  that  the
 Centre  is  weakened  and  it  has  been  attacked
 on  almost  all  fronts.  So,  I  would  sugs-
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 est  that  the  Centre  should  not  be  weakened.
 Then,  {  would  submit  that  there  is  a  grow-
 ing  tendency  to  challenge  the  Centre’s  autho-
 rity  and  to  flout  the  Centre.  This  must
 also  be  firmly  checked  and  dealt  with  stern'y.
 Then,  I  would  submit  that  the  convention
 of  appointing  Governors  in  consultation
 with  the  States  should  be  discontinued,  be-
 cause  this  has  created  new  problems  which
 we  have  to  face  every  day.  That  is  my  third
 submission.  My  fourth  submission  is  that
 the  Union  employees  or  the  Central  Govern-
 ment  employees  should  be  warned  that  in
 case  they  goon  strike  in  future,  they  will
 not  be  shown  the  same  leniency  as  was
 shown  to  them  recently.  These  are  my  four
 suggestions.

 ]  said  that  same  State  Governments  are
 trying  to  weaken  the  Centre.  You  yourself
 have  seen  that  the  office  of  Governor  is
 being  attacked  during  the  whole  year  on
 different  grounds.  Of  course,  they  have
 double  standards.  If  we  read  the  same
 speeches  of  the  same  members,  we  will  see
 different  theories.  The  second  attack  is  now
 on  the  services.  I  am  reading  from  the
 Times  of  India.  Bombay  Dak  Edition  of  the
 24th  March,  1969.  The  caption  is  ‘All  India
 Services  meeting  a  new  challenge”  and  the
 article  is  by  Mr.  Karad.  From  that  article,
 I  shall  quote  a  few  lines,  Here  it  relates
 to  the  West  Bengal  Government  :

 ‘In  its  32-point  common  programme,
 the  United  Front  Government  has  de-
 Clared  that  it  will  take  steps  to  change
 the  rules  governing  ICS,  IAS  and  IPS.”

 The  article  goes  on  to  say  :

 “What  the  United  Front  has  in  mind
 is  to  have  the  service  conditions  which
 will  put  the  Central  Services  as  mem-
 bers  of  the  State  Services.”

 Again  it  says  :

 “Significantly  the  West  Bengal  Gove-
 rnment  is  not  alone.  Shri  Namboodi-
 ripad,  the  Chief  Minister  of  Kerala
 is  also  thinking  on  the  same  lines  and
 Shri  Karunanidhi,  Chief  Minister  of
 DMK,  has  gone  a  step  further.”
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 This  is  the  quotation  from  this  article.
 I  want  to  bring  to  the  notice  of  the  Home
 Minister  that  it  is  not  only  the  office  of  the
 Governor  that  they  have  attacked,  but  now
 there  is  a  cry  that  the  rules  of  the  Central
 Services  should  be  changed  and  they  should
 be  according  to  their  wishes.  The  Home  Mini-
 ster  should  be  very  cautious  in  relaxing  the
 rules.  My  submission  is  that  the  Central  Scr-
 vicesis  one  of  the  factors  that  we  are  having
 an  integrated  India.  Now  these  State  Govern-
 ments  want  to  nominate  Governors,  not  that
 the  President  should  do  it.  They  want  to  take
 over  the  powers  of  nominating  Governors  from
 the  President.  The  State  Cabinets  want  that
 power.  Shri  Sundarayya,  the  Marxist  teader,
 said  that  ‘we  do  not  want  nominated  Gover-
 nors  by  the  President,  we  want  to  clect  the
 Governors’.  The  provision  to  clec!  the  Gover-
 nor  was  there  when  the  draft  Constitution
 was  being  considered.  But  our  Constitution-
 makers  wisely  gave  it  up  and  they  put  down
 that  the  Governors  should  be  appointed  by
 the  President.  This  was  a  very  wise  decision
 and  it  should  be  continued.  Even  if  some
 State  Cabinets  pressfor  this,  the  Home
 Minister  should  not  yield  to  their  demand.

 As  regards  the  language  question,  Seth
 Govind  Das  spoke  of  it  at  great  length.  Mr.
 Kandappan  gave  very  nice  arguments  for
 Tamil  and  other  languages.  This  is  not  the
 first  time  that  I  am  speaking  on  the  subject,
 even  when  I  spoke  in  1967  and  last’  year  I
 said  that  Hindi  alone  can  be  the  official
 language.  It  is  the  only  mtecrating  force
 that  can  unite  India.  There  cannot  be  any
 other  language.

 As  regards  the  other  arguments  of  Shri
 Kandappan,  I  am  notconversant’  with  Tel-
 ugu  ot  Tamil  language,  but  IT  only  say  that
 at  least  in  the  interest  of  the  unity  of  the
 country,  we  should  return  to  the  threc-lang-
 uage  formula.  I  would  appeal  to  him  and
 through  him  to  the  Tam'l  Nadu  Government

 to  recognise  this  and  return  to  three-language
 formula.

 As  regards  Shri  Lobo  Prabhu,  |  appre-
 ciate  one  of  his  suggestions.  After  the  fourth
 general  elections,  we  find  that  stability  of
 State  Governments  has  been  disturbed.  He
 has  made  a  suggestion  that  instead  of  a
 simple  majority,  a  vote  of  no-confidence
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 against  the  cabinet  should  be  carried  only
 by  a  two-thirds  majority.  I  agree  with  him  on
 this.

 I  have  experience  in  this  matter  in  respect
 of  municipal  bodies  in  Maharashtra  state.
 The  Maharashtra  Government  has  an  enact-
 ment  by  which  the  President  of  a  Munici-
 pality  can  be  removed  by  a  majority.  During
 this  one  year,  since  the  Act  came  into  force—
 they  are  now  amending  it--in  the  Manmad
 Municipality,  the  President  was  changed
 about  eight  times.  Speaking  of  my  own
 Municipality  of  Jalgaon,  the  present  Presi-
 dent  is  the  fourth  or  fifth  we  have  had  dur-
 ing  one  year.

 Of  course,  there  is  nothing  in  the  Cons-
 titution  specifying  that  the  vote  of  no-confi-
 dence  against  the  Cabinet  should  be  by  a
 simple  majority  or  a  two-thirds  majority.  But
 it  is  time  we  evolved  some  such  convention
 so  that  we  do  not  allow  a  few  defectors  to
 change  a  Government  and  introduce  iastabi-
 lity  of  Government

 This  ts  all  |  have  to  say.

 क्री  राम  गोपाल  शालवाले  (चांदनी  चौक):
 समापति  महांदय,  मैं  श्री  कण्डप्पन  के  इस  विचार
 से  सहमत  नहीं  हूं  कि  हिन्दी  के  स:र्थक  यह  चाहते
 हैं  कि  केवल  हिन्दी  ही  मारतवर्ष  में  पढ़ाई  जाय,
 और  किसी  दूसरी  मापा  को  न  पढ़ाया  जाये।

 जहां  तक  मेरा  विचार  है,  उन  के  पास  ऐसा  कोई

 सबूत  नहीं  है  कि  किसी  भी  हिन्दी  समर्थक  ने  यह
 दावा  किया  हो  या  यह  मांग  की  हो  ।  मैं  मूलभूत-
 रूप  से  कहनः  चाहता  हूँ  कि  हम  भारत  की  समी
 माषाओं  को  फलते  और  फूलते  देखना  चहते  |
 यदि  हमारा  भूगड़ा  है  तो  वह  विदेशी  माषा
 झग्रजी  के  साथ  है,  और  मेरे  ख्याल  में  श्री
 कण्डप्पन  और  दूसरे  सज्जन  जो  इस  देश  में  रह
 कर  देश  की  आ्राजादो  प्लौर  सुरक्षा  चाहते  हैं,  किसी
 विदेशी  मारा  का  समर्थन  नहीं  कर  सकते  1  ्ाज

 वह  हिन्दी  का  विरोध  करते  हैं।  मैं  उन  से  पूछता
 चाहता  हूं  कि  जब  अग्रेज  यहां  पर  राज्य  करते
 थे,  शौर  वह  विदेशी  थे,  तत  उन्होंने  अम्रेजी  का
 विरोध  क्यों  नहीं  किया  ।  मैं  उन  के  सामने  यह
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 सवाल  रख  रहा  हूं  भोर  उन  से  इस  का  जवाब

 चाहता  हूं  ।

 मैं  डा०  गोविन्द  दास  के  उन  विचारों  का,
 जो  उन्होंने  माषा  के  सम्बन्ध  में  रक््खे  हैं,  हारदिक
 समर्थन  करता  हूँ  ।  मैं  समकता  हैँ  कि  उन्होंने
 महात्मा  गांधी  जी  के  चारों  को  भौर  कांग्रेस
 के  वरिष्ठ  नेताओं  के  विचारों  को  यहां  रख  कर
 एक  बहुत  बड़ा  काम  किया  है

 एक  माननोय  सदस्य  :  यह  विचार  कांग्रेस
 के  कहां  हैं  ?

 थो  राम  गोपाल  शालवाले  :  कांग्रेस  के
 प्रस्ताव  हैं,  उन  के  संविधान  में  है

 सब  से  पहले  मैं  दिल्ली  प्रशासन  के  सम्बन्ध
 धपने  विचार  श्राप  के  सामने  रखना  चाहता
 हैं  शौर  झाशा  करता  हूं  कि  गृह-कार्य
 मंत्री  जी  उन  पर  विचार  करेंगे  !  पिछले  पचास
 वर्षों  में  दिल्ली  व  झास  पाभ  के  क्षत्रों  में
 मारी  पैमाने  पर  परिवर्तन हुए  हैं।  सन्  9
 में  दिल्ली  शहर  की  जनसंख्या  2  लाख  38
 हजार  थी  श्रौर  1967  में  वह  37  लाख  हो
 गई,  प्रोर  भ्राज  विशेषज्ञों  का  यह  अनुमान  है  कि
 सन  98)  में  वह  बढ़  कर  67  लाख  तक  पहुंच
 जायेगी  ।  दिल्ली  की  बढ़ती  हुई  जन-संख्या  के
 कारण  राजघानी  में 11  नगरपालिकायें-नोटि-
 फाइड  एरिया  कमेटी  बना  दी  गई  हैं  भौर  बिजली,
 यातायात  जल  प्रदाय  के  दिल्ली  राज्य  के  अन्तर्गत
 3  बो  बना  दिये  गये  हैं  ।  यह  स्थानीय  संस्थायें
 956  तक  कार्य  करती  रहीं,  उस  समय  दिल्ली

 के  जन-जीवन  की  गति  घीमी  थी।  जन-
 संख्या  की  वृद्धि  तथा  श्रौद्योगीकरण  तथा  सरकार
 की  बढ़ती  हुई  गतिविधियों  के  कारणा  यह  जरूरी
 था  कि  दिल्ली  को  नागरिक  सुविधाप्रों  के  लिये
 बड़े  स्तर  पर  प्रबन्ध  किया  जाव  ।

 967  में  राजघानी  की  जनता  ने  केन्द्रीय
 सत्ता  की  ठीक  नाक  के  नीचे  कांग्रेस  के  8
 बच  पुराने  मोह  को  त्याग  कर  एक  इल  को
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 [श्री  राम  गोपाल  शालवाले  ]

 सत्तारूढ़  करके  उस  पर  जिम्मेदारी  डाली  कि
 दोहरे  प्रशासन  वाले  प्रदेश  में  मिली  जुली
 राजनीतिक  व्यवस्था  को  सफल  बना  कर  स्वस्थ
 लोकतन्त्र  की  स्थापना  करें।  इस  परिवर्तन
 से  पहले  केन्द्रीय  सरकार  ने  रेड्डी  आयोग  की
 स्थापना  की  थी  ।  नगर  निगम  की  कांग्रेस  के

 पुराने  श्रौर  लम्बे  शासनकाल  में  वित्तीय  स्थिति
 कितनी  श्ोचनीय  हो  गई  थी  इस  पर  विचार
 करने  के  लिए  भारत  सरकार  ने  966  में

 रेड्डी  श्रायोग  नियुक्त  किया  था।  उस  आयोग
 ने  प्रपना  प्रतिवेदन  967  के  फरवरी  मास  में
 दिया  जबकि  श्राम  चुनाव  हो  रहे  थे  |  आयोग
 की  मुख्य  सिफारिशें  ये  थीं  कि  केन्द्र  निगम  की
 आशिक  श्रवस्था  को  सुधारने  के  लिए  पांच
 करोड़  का  ऋण  दे  और  साथ  ही  निगम  को
 दो  करोड़  रुपये  का  अनुदान  मी  दें  ।  किन्तु  बीस
 फरवरी  सन्  967  को  चुनाव  का  परिणाम
 प्रतिकूल  निकलने  से  केन्द्रीय  सरकार  ने  रेड्डी
 प्रायोग  की  सिफारिशों  को  वापिस  ले  लिया  1

 इसके  पश्चात  राजधानी  के  नागरिकों  के
 लिए  दिल्ली  प्रशासन  द्वारा  जन  हित  कार्यों  में
 ठोस  कदम  उठाने  पर  रोक  लगाने  के  लिए
 रेड्डी  आयोग  की  सिफारिशों  को  ताक  पर  रख
 दिया  और  लोक  सभा  के  कांग्रेसी  सदस्य  श्री
 भार.  भार.  मुरारका  की  अध्यक्षता  में  एक  नया
 आयोग  बिठाया  |  इसका  मुख्य  उहंश्य  जनता
 पर  बड़े  बड़े  करों  का  बोझ  डाल  कर  दिल्ली  के
 सत्ताह्ढ़  दल  को  बदनाम  करना  था।  इसी
 प्रकार  के  सुझाव  मुरारका  ग्रायोग  ने  दिये  हैं।
 किन्तु  दिल्ली  प्रशासन  ने  उलटा  छोटे  मकानों
 पर  हाउस  टैक्स  घटा  कर  il  प्रतिशत  से  0
 प्रतिशत  कर  दिया  ।  झायोग  चाहता  था  कि

 गृह  कर  कम  से  कम  i5  प्रतिशत  कर  दिया
 जाए  श्लौर  उसको  24  प्रतिशत  तक  ले  जाया
 जाए  |  इस  वर्ष  निगमायुकत  ने  कर  बढ़ाने  और
 नए  कर  लगाने  की  घोषणा  अपने  बजट  में  की
 थी  मुरारका  अयोग  ने  पानी  कर  को  कम
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 से  कम  चार  प्रतिशत,  सफाई  कर  को  ढाई
 प्रतिशत,  गृह  कर  में  पचास  प्रतिशत  की  वृद्धि,
 चु  गी  कर,  साइकल  कर,  विज्ञापन  कर,  आय
 कर  आदि  कर  बढ़ाने  तथा  कुछ  नए  कर  जेसे
 शिक्षा  कर,  व्यवसाय  कर,  नौकरी  कर,  व्यापार
 रक  लगाने  की  भी  सिफारिशें  की  थीं।  लेकिन
 नगर  निगम  तथा  महानगर  परिषद  ने  उन  सिफा-
 रिशों  को  मानने  से  इन्कार  कर  दिया  और  श्रगर
 ऐसा  न  किया  गया  होता  तो  दिल्ली  की  जनता  को
 दस  गुना  करों  का  शिकार  होना  पड़ता

 केन्द्रीय  सरकार  ने  निगम  और  प्रशासन  की
 सहायता  करने  के  बजाय,  उनकी  ग्रोजनाप्रों
 को  स्वीकृति  देने  में  मी  आनाकानी  की  जिससे
 निगम  को  लाखों  रुपये  का  नुकसान  सहना
 पड़ा  ।  प्रतिवर्ष  ग्राम  विकास  के  लिए  आयोग
 ने  कहा  था  कि  15  लाख  रुपये  निगम  को  देने
 चाहियें  किन्तु  केन्द्र  इस  पर  खामोश  है  |  ब्रायोग
 की  इस  सिफारिश  पर  भी  झ्राचरण  नहीं  किया
 गया  कि  निमम  क्षेत्र  में  केन्द्रीय  सम्पत्ति  की
 देखरेख  का  सम्पूर्ण  खर्चा  केन्द्र  उठाये।  इससे
 निगम  को  35  लाख  रुपये  और  मिलेंगे ।
 भारत  सरकार  ने  निगम  के  नौ  करोड़  रुपये
 बकाया  देने  हैं  और  केन्द्र  द्वारा  संचालित  नई
 दिल्ली  नगरपालिका  से  निगम  ने  तीन  करोड़
 रुपये  लेने  हैं।  यह  बकाया  घन  यदि  मिल  जाए
 तो  दिल्ली  नगर  निगम  को  कर  बढ़ाने  के
 बजाय  जनता  को  राहत  देने  का  अवसर  मिल
 सकता  है  इतना  ही  नहीं  जो  धन  राशि  पहले
 निगम  को  मिला  करती  थी  वह  मी  काट  ली
 गई  है  |  बसों  के  लिए  अस्सी  लाख  और  पीने
 के  पानी  के  लिए  ढाई  करोड़  रूपया  देने  के
 आश्वासन  पूरे  नहीं  किये  गये  ।

 दिल्ली  प्रशासन  ने  चौथी  पंचवर्षीय  योजना
 के  प्रन्तगंत  दिल्ली  जोकि  भारत  की  राजधानी

 है,  उसकी  प्रतिष्ठा  के  प्रनुकूल,  इसको  बनाने  के
 लिए  चार  सौ  करोड़  रुपये  की  मांग  की  है  प्रोर
 विकास  की  योजनायें  केन्द्र  को  भेजी  हैं  ।  किन्तु
 योजना  प्रायोग  ने  55  करोड़  रुपये  हो
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 स्वीकृत  किये  हैं  1  शब  इसके  अनुसार  मी
 दिल्ली  को  इस  वर्ष  3]  करोड़  रुपये  मिलने

 चाहियें  ।  किन्तु  दिये  जा  रहे  हैं  केवल  23

 करोड़  40  लाख  हुपय्र  |  चालू  वर्ष  में  बचत  के

 1 करोड़  रुपये  की  राशि  भी  प्रशासन  को
 मिलनी  चाहिये  थी  |  यह  एक  करोड़  श्रोर
 अगले  वर्य  के  तीन  करोड़  मिला  कर  35

 करोड़  मिलने  चाहिये  थे  ry  किन्तु  बारह  करोड़
 कम  दिये  जा  रहे  हैं।  अब  विचारणीय  प्रण्न
 है  कि  राजधानी  जहां  संसार  भर  के  राजनीतिज्ञ
 आते  रहते  हैं  उसका  विकास  कंसे  हो  -  अत
 मेरा  निवेदन  है  कि  गृह  मत्रालय  दलगत  विचारों
 से  ऊपर  उठ  कर  वस्तु  स्थिति  पर  विचार  करे
 और  दिल्ली  प्रशासन  की  उचित  मांगों  को
 स्वीकार  करके  स्वस्थ  परम्परा  का  संचालन  करे।

 भूतपूर्व  शृह  मंत्री  श्री  गुलजारी  लाल  नन््दा
 ने  गोहत्या  बन्दी  आन्दोलन  के  समय  जो
 आश्वासन  दिये  थे,  उन  आउ्वासनों  को  मैं  चाहता
 हैं  कि  पूरा  किया  जाए  |  उन्होंने  कहा  था  कि
 जिन  राज्यों  में  गोहत्या  के  सम्बन्ध  में  का  न  नहीं
 बने  हैं,  केन्द्र  य सरकार  अपन  प्रभाव  से  काम
 ले  कर  सभी  प्रान्तों  में  उत्तर  प्रदेश  जेसे  कानून
 बनवा  देगी  ।  मुके  दुख  के  साथ  कहना  पड़ता
 है  कि  इस  दिशा  में  कोई  प्रगति  नहीं  हई  है।  उलटे
 गो  हत्या  बन्द  करने  के  लिए  जो  सरकारी  कमेटी
 बनाई  गई  थी  उस  में  भी  गतिरोध  उत्पन्न  हो
 गया  है  और  तीन  गैर  सरकारी  सदस्यों  ने
 कमेटी  के  गलत  कार्यक्रम  के  कारण  त्यागपत्र
 दे  दिये  हैं।  साथ  ही  29  प्रतिष्ठित  गवाहों  ने
 गवाही  देने  से  इन्कार  कर  दिया  है।  ऐसी
 अ्रवस्था  में  उस  कमेटी  को  तोड़  कर  मेरी  यह
 मांग  है  कि  जो  भ्राश्वासन  उस  समय  गृह  मंत्री
 जी  ने  दिये  थे  गोरक्षा  महाभियान  समिति  को,
 उनको  पूरा  करके  सम्पूर्ण  देश  में  गोड़त्या  को
 बन्द  किया  जाए।

 मैं  एक  बात  प्रौर  कहना  चाहता  हूं  जिस  पर
 झ्रापको  चाहिये  कि  श्राप  मानवता  के  आधार
 पर  विचार  करें  ,  स्वामी  रामेश्वरानन्द  जो  को
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 जो  इसी  सदन  के  सदस्य  थे  85  भ्रन्य  व्यक्तियों
 के  साथ  तब  गिरफ्तार  किया  गया  था।  यह
 निश्चित  बात  है  कि  उस  समय  पुलिस  रिपोर्ट  के

 अनुसार  यह  प्रकाश  में  आया  थाी  कि  गोह॒त्या
 बन्दी  ग्रान्दोलन  में  प्रदर्शनकारियों  ने  कोई  तोड़
 फोड़  का  काम  नहीं  किया  था।  लेकिन  फिर
 भी  उनको  गिरफ्तार  कर  लिया  गया  ।  आप  देखें
 कि  किन  व्यक्तियों  को  गिरफ्तार  किया  गया  ?
 उन  बेचारों  को  किया  गया  जो  दफ्तर  जा  रहे  थे
 या  कोई  बाहर  से  शाए  थ  ।  स्वामी  रामेश्वशनन्द
 जी  का  कसूर  यही  था  कि  उन्होंने  इतना  ही
 कहा  कि  संसद  में  जा  कर  मंत्रियों  को  घेर
 लो,  तब  वे  तुम्हारी  बात  मानेंगे।  कृपा  करके

 गृह  मंत्री  जी  बतायें  कि  इस  में  कौनसी  (हमा  की
 बात  है  जिस  के  कारण  उनको  गिरफ्तार  किया
 गया  था  और  तब  से  ले  कर  श्राज  तीस  महोने  से
 उन  पर  मुकदमा  चल  रहा  है  श्रौर  उनको  बार
 बार  अदालत  में  घसीटा  जा  रहा  है  |  मैं  कहना
 चाहता  हैं  कि  जिन  पर  मुकदम  चलाये  जा  रहे
 हैं  व ेजरूर  छूट  जायेंगे  श्र  उसी  प्रकार  से
 छूट  जायेंगे  जिस  प्रकार  कामराज  की  कोठी
 पर  प्रदर्शन  करने  वालों  पर  मुकदमे  चलाये
 गये  थे  द्रौर  वे  ग्रदालनों  मैं  साफ  छूट  गए  थे।
 यह  प्रापको  शोभा  नहीं  देता  है  कि  बार  बार
 श्राप  उनको  प्रदालतों  में  घसीटे  |  तीस  महीने
 उनको  घसीटते  हुए  हो  गए  हैं।  उन  गरीब
 लोगों  पर  भी  मुकदमे  चलाये  जा  रहे  हैं  जो
 बाहर  के  हैं  और  जो  बाहर  से  आने  में  श्रसमर्थ  हैं
 प्रोर  किराया  खर्च  करके  नहीं  आ  सकते  हैं।
 मैं  निवेदन  करता  हूँ  कि  इन  मुकदमों  को
 वापिस  ले  कर  प्राप  उदारता  का  परिचय  दें
 शौर  जनता  की  बात  को  मानें  t

 तीसरी  बात  मैं  यह  कहना  चाहता  हूं  कि
 धर्म  निरपेक्ष  राज्य  मे  सब  को  धर्म  प्रचार
 करने  का  प्रधिकार  हैं  और  मैं  इसका  विरोध
 नहीं  करता  किन्तु  गरीब  वनवासियों  पौर
 हरिजनों  का  जिस  ढंग  से  बीमारी  और  गरीबी
 का  लाम  उठा  कर  धर्म  परिवर्तन  किया  जाता
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 [श्री  राम  गोपाल  शालवाल े]

 है  उस  खतरनाक  स्थिति  के  सम्बन्ध  में  खाद्य
 मंत्री  श्री  जगजीवन  राम  ने  कहा  था  कि  हरिजनों
 के  धर्म  परिवर्तन  का  यदि  यह  दौर  चलता

 रहा  तो  पंद्रह  त्रीस  वर्ष  में  विदेशी  दासता  के  पुनः
 दुदिन  हमें  देखने  पड़ेंगे  -  उन्होंने  इस  पर  चिन्ता
 व्यक्त  की  थी  द्रौर  कहा  था  कि  देश  का  नक्शा
 बदलने  के  पूरे  प्रयत्न  धर्म  परिवर्तन  के  माध्यम
 से  किये  जा  रहे  हैं  4 नियोगी  कमेटी  की  रिपोर्ट
 भ्रा  चुकी  है।  रेगे  कमेटी  की  रिपोर्ट  मी प्रा

 चुकी  है  |  मध्य  प्रदेश  की  सरकार  ने  कानून
 पास  कर  दिया  है।  इन  आरायोगों  ने  विदेशी
 पादरियों  की  गतिविधियों  को  देश  की  सुरक्षा
 के  लिए  बहुत  बड़ा  खतरा  बताया  है।  मैं
 निवेदन  करता  हूं  कि  ह  डियन  नेशनल  चच  के
 प्रधान  फादर  विलियम्ज  ने  भारत  सरकार
 से  विदेशी  पादरियों  के  राष्ट्रीयकरण  की  मांग
 की  थी  और  सरकार  को  प्रतिवेदन  दिया  था
 कि  धर्म  प्रचार  का  भ्रधिकार  विदेशी  मिशनरियों
 से  ले कर  इ  डियन  नैशनल  चर्च  के  पादरियों
 को  दिया  जाए  ।  किन्तु  सरकार  इस  पर  मी
 मौन  है  ।

 श्रापको  यह  सुन  कर  प्राश्चयं  होगा  कि
 श्राज  पादरी  फेरर  मारत  में  आ  गए  हैं।  वह
 जब  बम्बई  में  थे  तब  महाराष्ट्र  सरकार  ने  उनका
 बम्बई  में  टिकन',  वहां  रहना  बन्द  कर  दिया
 था  ।  बम्बई  में  किसी  गाड़ी  पर  चढ़ने  की  भी
 इजाजत  उनको  नहीं  शी  ।  बम्बई  में  किसी  को
 उनके  साथ  मुलाकात  करने  की  इजाजत

 नहीं  दी  थी  मैं  हैरान  हूं  कि  जिस  पादरी
 फेरर  को  महाराष्ट्र  की  सरकार  खतरनाक
 समभती  थी,  उसको  केन्द्रीय  सरकार  ने  आंध्र
 में  बसने  की  प्ौर  यहां  प्रचार  करने  की  सुविधा
 क्यों  दी  ?

 अब मैं  केवल  एक  बात  कह  कर  अपने
 वक्तव्य  को  समाप्त  करेंगा  और  वह  काश्मीर
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 के  सम्बन्ध  में  ।  जब  परमेश्वरी  हाण्डू  का  प्रश्न
 उठा  था,  उस  समय  गृह  मंत्री  चव्हाण  वहां  गये
 थे  और  मैं  भी  उन  की  सेवा  में  उपस्थित  हु्ा
 था।  उन्होंने  मुके  ग्राश्वासन  दिया  था  कि
 परमेणश्वरी  हाण्ड्ू  को  किसी  तीसरे  पक्ष  के  पास
 रखा  जायगा,  हम  न्याय  करेंगे।  लेकिन  आज
 दुखी  हृदय  से  कहता  हूँ-झ्ाप  श्रल्पसंख्यकों  के
 हितों  का  नारा  लगाते  हैं,  लेकिन  काश्मीर  में
 हिन्दू  अल्पसंख्यकों  पर  कितना  प्रत्याचार  हुप्रा
 है,  उस  का  यह  नमूना  है।  परमेश्वरी  हाण्डू
 की  42  पेशियां  होने  के  बावदूंद  भी  उस  को
 ग्रदालत  में  पेश  नहीं  किया  गया  है।  आपने
 कोहली  कमीशन  को  बंठाया  था,  मैं  जानना

 चाहता  हूँ  कि  उस  पर  कितना  रुपया  खर्च  हुआ,
 क्या  उस  का  प्रतिवेदन  प्रापकों  प्राप्त  हो  गया
 है  ।  यदि  प्राप्त  हो  गया  है  तो  उसकी  सिफारिशें
 क्या  हैं,  आप  उसे  सदन  के  टेबिल  पर  रखिय्रे
 ग्रौर  यदि  उस  कमीशन  ने  सादिक  सरकार  की
 साम्प्रदायिक  मनोवृत्तियों  को  खोला  है  तो
 ब्रापका  कतंव्य  है  कि  आप  काश्मीर  के  अल्प-
 संख्यकों  के  साथ  भी  वही  व्यवहार  करें  जो

 दूसरों  के  साथ  करना  चाहते  हैं  |

 श्री  गगा  रेड्डी  (प्रादिलाबाद)  :  समापति
 जी,  मैं  प्रापका  तहेदिल  से  मशकूर  हूँ  कि  श्रापने
 मुझे  यह  मौका  इनायत  फरमाया  कि  मैं  खास
 कर  मुल्क  में  बढ़ते  हुए  ला-लेसनेस  के  बारे  में
 भ्रपने  विचार  प्रकट  कर  सकू । जो  हालात
 बम्बई  शौर  श्ान्ध्र  में  पैदा  हुए-हिन्दुस्तान  की
 तकसीमे  जदीद  के  सिलसिले  में-उसकी  तवारीख
 905  से  शुरू  होती  है।  905  में  जब  बंगाल

 के  दो  हिस्से  हुए,  तब  कांग्रेस  ने  यह  श्रावाज्
 बुलन्द  की  थी  कि  एक  जुबान  बोलने  वाले  एक
 ही  प्रदेश  में  रखे  जायं  भौर  उसके  दुकड़े  न
 किये  जायं  ।  उसके  बाद  9:7  में,  920  में,
 927  में  और  928  में  इस  किस्म  के  रेजो-

 ल्यूशन्ज  एडाप्ट  किये  गये।  938  में  वर्धा
 कांग्रेस  में  यह  निर्णय  लिया  गया  कि  झ्राजादी
 के  बाद  झगर  कांग्रेस  इक्तदार  में  भाई  तो
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 हिन्दुस्तान  की  तकसीमे  जदीद  इन्सानी  बुनियादों
 यर  करेगी  |  1945-46  के  इलेक्शन  में  कांग्रेस
 ने  अपने  मेनीफेस्टो  में  इस  बात  को  लेकर
 इलेक्शन-कोन््टेस्ट  किया,  लेकिन  उस  के  एक
 साल  बाद  जब  आजादी  मिली  तो  पेंग  जवाहर
 लाल  नेहरू  ने  27  नवम्बर,  1947  को  इसी
 सदन  में  कहा  था  कि  बदले  हुए  हालात  के

 महं  नज़र  हम  को  यह  चोज़  सोचनी  चाहिये  1  इस
 के  बाद  धर  कमीशन  द्रौर  जे.  वो.  पी.  कमीशन
 बंठाये  गये  ।  उन्होंने  यह  कहा  कि  महज़  लोगों
 के  विचार  ब्रौर  लोगों  की  रज़ामन्दी  ये  ही  ऐसी
 चीजें  अमल  में  लनी  चाटियें।  उस  के  बाद
 952  में नेहरू  जी  ने  इस  सदन  में  यह  कहा

 कि  ऐसी  चीजों  से  हिन्दुस्तानी  इस्तेहकाम  श्ौर
 यकसानियत  को  नुकसान  पहुचेगा,  लिहाजा
 इस  चीज़  को  नहीं  सोचना  चाहिये।  इस  के
 बारे  में  राजाजी  ने  भी  कहा  है-कि  यह  एक
 ट्राइबल  अफेयर  है  ।  सरदार  पटेल  के  वियूज़  थे
 कि  जिस  हिन्दुस्तान  को  एक  करने  के  लिये  खून
 बहाया  है,  इस  को  डिसइल्टीग्रंट  नहीं  करना
 चाहिये  |  लेकिन  इस  के  बर  खिलाफ  953  में
 ्रानघ्र  प्रमल  में  प्राया  ।  उस  के  बाद  विशाल
 आन्ध्र  का  मुत,  लवा.  चलता  रहा  श्रौर  आन्ध्र
 प्रदेश  के  फोम  होने  के  पहले  हुंदराबाद  के
 मुताल्लिक  एस ०ग्रार०सी ०  रिपोर्ट  में  जिन
 अल्फाज़  का  इस्तेमाल  किया  गया  है-मैं  उन  को
 आपके  सामने  पढ़  कर  सुनाना  चाहता  हूँ--

 ‘‘Hyderabad  was  an  integrated  unit  with
 common  geo-political  features  and  it  presen-
 ted  a  miniature  real  culture  of  India  and
 be  preserved  as  a  model  of  other  States.”

 काश  कि  यह  बात  मानी  जाती,  तो  प्राज
 मुल्क  के  जो  हालात  हैं,  वह  न  होते  ।  लेकिन
 इस  पर  कोई  ध्यान  नहीं  दिया  गया  द्रौर  विशाल
 आन्ध्र  के  बारे  में  सोचा  गया  |  हेंदराबाद  का
 यह  मुतालवा  था-हमारी  स्टेट  हर  लिहाज  से
 एक  मौजू'  स्टेट  है,  यहां  भिन्न  मिन्नत  जुबानों
 के  बोलने  वाले,  भिन्न  जगहों  पर  रहते  हैं  यहां
 इण्पिया  का  कल्चर  है,  इस  लिये  इस  को  न  तोड़ा
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 जाय  ।  उनकी  इकानामिक  कन्सीड़े  शन्ज़  भी
 थीं,  वायगविल्टी  भी  थी,  भ्राबादी  के  लिहाज़  से
 शौर  मालिये  के  लिहाज़  से  भी  उन्होंने  प्रोटेस्ट
 किया  कि  आन्ध्र  में  अगर  हम  को  डम्प  कर

 दिया  जायमा  तो  जो  एन्टरप्राईजिग  एरियाज
 हैं.  व  हम  को  कालोनी  में  तबदील  कर  देंगे।
 मैं  उन  प्रलफाज़  को  भी  भापको  सुनाना
 चाहता  हूं-

 “The  real  Year  of  Tclengana  is  that  if
 they  join  Andhra  they  will  be  unequally
 placed  in  relation  to  the  people  of  Andhra
 and  in  this  partnership  the  major  partner
 will  deprive  all  the  advantages  immediately
 while  Telengana  itself  may  be  converted
 into  a  colony  by  the  enterprising  coastal
 Andhra.”

 इस  के  बाद  फजलप्ली  कमोशन  ने  कई
 दूसरी  बातों  पर  गौर  करते  हुए  कहा  कि  गो
 प्रान्ध  का  कायम  होना  डिज़ायरेबिल  है,  मगर
 उस  में  कुछ  तबानियत  हो  प्रौर  किमी  को  कुछ
 शुब्हा  न  हो  ।  इस  के  बाद  तेलंगाना  लीडसे
 से  गुफतगु  हुई  भौर  नतीजे  के  तौर  पर  एक
 ज॑न्टिलमंन  एग्रीमेन्ट  हुआ  इस  जेन्टिलमन  एग्रीमे-
 नट  की  इस  चीज  को  मैं  वजाहत  करना  चाहता  हूँ
 कि  उस  में  यह  एक  प्रीकन्डीशन  थी  कि  जिसकी
 बिना  पर  आन्भ्रप्रदेश  का  कयाम  झमल  में  आया--
 जिस  तरह  से  यू०एन०प्रो०  में  व्हीोटो  पावर  न

 होती  तो  आज  यू०एन*०प्लो०  न  होती,  उसी
 तरस  से  शभ्रगर  यह  प्रीकन्डीशन  न  होती  तो  आन्ध्र
 प्रदेश  फाम  न  होता  ।  फजलप्नली  क०ोशन  ने  उस
 वक्त  जो  कुछ  कहा  था  वह  श्राज  लफ्ज-व-लफज
 सही  साबित  हुप्ना  है  1  प्राज  हमको  यह  मानना

 पड़ेगा  कि  हमारे  साथ  कुछ  प्रन्याय  हु  है,

 हमारा  बहुत  नुकसान  हुप्रा  है  |  प्रब  भ्रगर  यह

 कहा  जाय  कि  वहां  के  पब्लिक  के  नुमाइन्द  क्या
 करते  थे,  उन्होंने  सामने  आकर  इस  चीज  को
 क्यों  नहीं  उठाया  ।  उन्होंने  उठाया,  लेकिन  जब

 वह  कामयाब  नहीं  हुए,  लो ध्राम  तोर  पर  यह
 इन्सानी  फितरत  होती  है  कि  वह  खुद-बखुद
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 उभर  कर  सामने  आ  जाती  है।  शब  लोग

 मुतालवा  करते  हैं,  एजीटेशन  करते  हैं  और
 ग्राजकल  एक  ऐसा  दौर  चल  रहा  है  कि  जब
 तक  लोग  एजीटेशन  न  करें,  तोड़फोड़  न  करें,
 उस  चीज  की  तरफ  निगाह  नहीं  जाती  ।  यही
 श्रानघ्र  में  मी  हुआ  1,

 लेकिन  मैं  भ्रापसे  श्ज  करना  चाहता  हूँ  कि
 आन्ध्र  में  कोई  ऐसा  वायलैंस  नहीं  हुझा,
 जिसको  शिव  सेना  से  -कम्पेग्रर  किया  जाय  1
 श्रान्ध्र  का  एजीटेशन  कम्पेरेटिवली  बिलकुल
 पीसफुल  था  ।  श्राज  भी  लावी  में  या  बाहर  प्रेस
 के  लोग  हम  से  पूछते  हैं  कि  आप  पब्लिक  के

 नुमाइन्दे  हैं,  आपकी  रिजनल  कमेटी  क्या
 करती  रहो,  आपके  एम०पीज  ०  और  एम०एल०
 एज०  क्या  करते  रहे  v  मैं  बड़ी  नम्नता  से  मैं  एक
 शेर  अ्र्ज  करना  चाहता  हुँ-

 नाहक  यह  तोहमत  है  हम  मजबूरों  पर

 जो  चाहें  आप  करें,  अब्स  हमें  बदनाम  किया  Y

 जब  आप  पावर  में  हैंतो  जो  चाहते  हैं,  हम
 से  मनवा  लेते  हैं  7  जब  जिम्मेदारी  की  बात  श्राती

 है  तो  कहते  हैं  कि  तुम  जिम्मेदार  हो,  तुमने
 क्या  किया  ।  आय  श्गर  रिजनल  कमेटी  की
 रिपोर्ट  पर  नजर  डालें  तो  ग्रापको  वाजा  होगा
 कि  हर  वक्त  बिना  किसी  हिचकिचाहट  के  हम
 उन  तमाम  चीजों  को  उनकी  नजर  में  लाते  रहे,
 यह  चीज  गलत  है,  यह  इस  तरह  से  होनी
 चाहिये,  मगर  उन  पर  कभी  अमल  नहीं  हुमा
 और  झाप  जानते  हैं  एक  मसल  मशहूर  है  कि  हमेशा
 मजबूत  ्रादमी  कमजोर  प्रादमी  को  दबा  देता

 है,  बडी  मछली  छोटी  मछली  को  खा  जाती  है,
 वही  चीज  हमारे  साथ  हुई  |  अगर  हम  कोई
 दिल  की  आवाज  निकालते  तो  हमें  कहा
 जाता  कि  तुम  गलत  कह  रहे  हो  1:  मैं  यह  कहता
 हूं  कि  हमें  ऐसा  सोचने  का  मौका  ही  क्यों  दिया
 गया,  क्यों  हमारे  साथ  नाइनसाफी  की  गई।

 हमारे  6  हजार  मुलाजमीन  के  साथ  झम्याय
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 हुआ  है,  उन  का  बहुत  नुकसान  हुआ है,  जो
 सख्स  उस  वक्त  नौकरी  की  उम्र  में  थे,  आज
 वे  एज-बार  हो  गये  हैं-इस  की  तलाफी  कसे
 होगी  ?  ललित  कुमार  की  रिपोर्ट  श्राई  है,  उस
 पर  चर्चा  हो  रही  है  कि  वह  सही  नहीं  है।  मैं
 उस  पर  कुछ  नहीं  कहना  चाहता,  लेकिन  यह  झ्जे
 जरूर  करना  चाहता  हूँ  कि  श्रगर  वरवकत  खर्च
 होता  तो  आज  तेलंगाना  वेकवर्ड  न  होता  |  वहां
 पर  जितने  वसायल  हैं  उन  को  अगर  प्रापरली
 डवलप  किया  जाता  तो  श्राज  श्रान्ध  की  बद-
 किस्मती  ऐसी  न  होती  ।  ब्ान्ध्र  जिसको  अन्न-
 दाता  कहते  हैं,  अगर  प्राप  उस  में  घुस  कर  देखें
 तो  आपको  मालूम  होगा  कि  वहां  कितने  जिले
 ऐसे  हैं  जहां  वसायल  रहते  हुए  भी  ध्यान  नहीं
 दिया  गया  और  उसकी  यह  दुर्देशा  हुई  ।

 मैं  अपने  कुलीगूस  को  बताना  चाहता  हू
 कि  ह: 11228  बनने  के  पहले  हंदराबाद  एक  ऐसी
 स्टेट  थी  कि  जहां  श्रोरतें  घर  से  बाहर  नहीं
 निकलती  थीं,  घरों  में  पर्दा  करती  थी,  लेकिन
 श्राज  वे  औरत  घर  से  बाहर  निकल  कर  भूख-
 हड़ताल  कर  रही  हैं।  क्या  कोई  बाप  पसन्द
 करेगा  कि  अपनी  बेटी  को  बाहर  बेपर्दा  होने  दे-
 श्राप  को  देखना  चाहिये  कि  क्या  तकलीफें  हैं,
 जिनकी  वजह  से  वह  बाहर  निकलने  को  मजबूर
 हुई  और  उन  को  एजीटेशन  करना  पड़ा  मेरे
 किसी  दोस्त  ने  कहा  कि  वहां  पुलिसमैन  पर  अण्डे
 फेंके  गये,  टमाटर  फेंके  गये-मैं  आप  से  प्रर्ज
 करूगा  कि  आप  उन  की  मजबूरी  का  पता
 लगाइये  कि  ऐसा  क्यों  हुआ,  उनकी  बीमारी  का
 पता  लगाइये  द्रौर  उस  के  बाद  दबा  दीजिये  ।
 ऐसा  न  कहिये  कि  वह  क्यों  शोर  मचाते  हैं,  यह
 श्रीमारी  तक  एप्रोच  करने  का  गलत  तरीका  है  ।

 मैं  एक  चीज  पूछना  चाहता  हूं-जब  9
 जिलों  की  आबादी  डेढ़  करोड़  है  और  इतना
 बड़ा  एजीटेशन  चल  रहा  है,  क्या  गृह  मंत्री  जी
 बतलायेंगे  कि  वहां  पर  कितने  कत्ल  हुए,  कितनी
 भ्रौरतों  की  प्रसमत  लूटी  गई,  कितने  गोली  के
 निशान  बनाये  गये,  कितने  लोगों  की  खानें
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 गई  ।  महज  लोगों  की  श्रटेन्शन  को  डायवर्ट
 करने  के  लिये  ऐसी  बातें  कही  जाती  हैं।  मैं
 यकीन  के  साथ  कहता  हूं  कि  कोई  भी  ऐसी
 वदइखलाकी  या  ऐसी  चीज  नहीं  हुई  है  ।  मैं  यह
 मानता  हूँ  कि  जब  इतना  बड़ा  कोई  आन्दोलन
 होता  है  तो  थोड़े  एन्टीसोशल  एलीमेन्ट्स  ऐसे
 होते  हैं  जो  ऐसे  मौकों  का  फायदा  उठाने  की
 कोशिश  करते  हैं  श्रौर  ऐसी  हरकतें  कर
 बैठते  हैं  1

 बहुत  से  लोगों  ने  हमारे  चीफ  मिनिस्टर
 को  दोष  दिया  है  ब्ौर  कहते  हैं  कि  वह  इस्तीफा
 दें।  मैं  तो  यह  कहूंगा  कि  हमारे  प्रदेश  में  कोई
 और  श्रादमी  ऐसा  हिम्मतवाला  नहों  है  जो  कहे
 कि  चलिये,  ब्रह्मानन्द  रेड्डी  साहब,  आप  हट
 जाइये,  मुझे  मौका  दीजिये,  मैं  हालात  को  सुधार
 सकता  हूं-ऐसा  कोई  नहीं  कह  सकता  |  श्रगर  वह
 यह  कहेगा  तो  दूसरे  श्रादमी  नाराज  होंगे  7  यह
 बात  सही  है  कि  सभी  को  खुश  करना  बड़ा
 मुश्किल  होता  है  |  लेकिन  मैं  यह  कहूंगा  कि
 जिस  खूबी  के  साथ  इस  सिच्चुएशन  को  सम्हाल
 रहे  थे  उससे  अच्छा  हो  नहीं  सकता  ।  पर  बद-
 किस्मती  की  बात  यह  है  कि  जो  मतालिवात
 सन्  56  में  दिए  गए  थे  वही  मांग  रहे  थे  और
 प्रान्ध  के  माई  यह  समभ  बंठे  कि  हमको  लूटना
 चाहते  हैं।  उन्होंने  काउन्टर  एजिटेशन  शुरू
 किया  बजाये  इसके  कि  वे  चीफ  मिनिस्टर  के
 हाथ  ब्रौर  मजबूत  करते  और  तेलंगाना  वालों  के
 दिलों  में  यह  उम्मीद  पंदा  करते  कि  हम  आपके
 साथ  हैं,  आप  चाहते  हैं  तो  थोड़ा  श्रौर  ले  लें  ।
 जब  बड़ा  माई  माना  तब  फिर  इतना  जेनरस
 होना  ही  चाहिये  था  |  वे  थोड़ा  दिलदार  होते
 द्रौर  कहते  कि  जो  नुकसान  हा  उसके  लिए
 श्रौर  ज्यादा  ले  लो  ।  लेकिन  बजाय  इसके
 उन्होंने  एडमिनिस्ट्रेशन  को  डिस्टर्व  करने  के
 लिए  कदम  उठाये  ।

 एक  बात  ओर  है  a  हमारे  दोस्तों  ने  यहां
 तक  किया  कि  रेफ्यूजी  कंम्प्स  लगा  दिए  और

 ड्नको  इस  तरह  से  प्रार्गेनाइज  किया  जेसे  कि
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 पहले  पाकिस्तान  से  ऑझाये  हुए  रेफ्यूजीज़  को

 हिन्दुस्तान  में  कंम्पस  में  रखा  गया  था।  उसी
 पैमाने  पर  उन  कंम्प्स  को  अरेंज  किया  गया
 विजयवाड़ा  वर्गरह  में  ताकि  उनकी  गम्मीरता
 मालूम  हो  सके  ।  मैं  यह  कहना  चाहता  हूं  कि

 सन्  56  का  जो  मुआहिदा  था  उसी  को  वे
 चाहते  थे,  कोई  नयी  चीज  नहीं  चाहते  थे,  फिर
 क्या  जरूरत  थी  हाई  कोर्ट  और  सुप्रीम  कोर्ट
 के  दरवाजे  खटखटाने  की  मैं  समभता  हूँ  कि

 हरएक  का  यह  फर्ज  हैं  कि  उनकी  जो  तर्कलीफ

 है  उसको  हल  करने  का  काम  करे  ।  लेकिन
 इस  मामले  में  जितने  हमारे  लीडरान  हैं  या  जो

 दूसरे  लोग  हैं,  सभी  कन्फ्यूज्ड  हैं  कि  इसका  हल
 कंसे  होगा  ।  लीडर्स  द्रौर  पब्लिक  के  नुमाइन्दों
 की  राय  के  बारे  में  आपने  पढ़ा  होगा,  एम०
 एल०  एज०  और  एम०  पीज०  भी  अपने  नये
 नये  विचार  दे  रहे  हैं,  एक  विचार  के  कोई  मी

 नहीं  हैं  |  मैं  ग्रापके  जरिए  बताना  चाहता  हूँ  कि
 ऐसी  स्टेज  आयेगी  जिसमें  ऐसी  लालेसनेस  होगी
 जिसको  श्राप  बन्दूक  की  गोलियों  ब्रौर  पुलिस
 की  लाठियों  से  सम्हाल  नहीं  सकेंगे  ।  एक  हा  मन
 प्राब्लम  समभकर  ही  इसे  भ्रापको  टंकिल  करना

 होगा  ।  जिस  एरिया  को  श्राप  बेकवर्ड  सम भंते

 हैं  उसकी  तरक्की  करने  का  रास्ता  आपको
 निकालना  चाहिये  ।  इस  मामले  में  मैं  सेन्टर  को
 भी  दोप  देता  हूं  -  रीजनल  इम्बंलेसेज  को  दूर
 करने  के  लिए  सेन्टर  को  इमदाद  करनी  चाहिए  1
 भ्राज  श्रान्ध्र  प्रदेश  की  इतनी  भ्रामदनी  नहीं  है  कि
 जो  सरप्लस  खर्च  किया  गया  उसको  वह  पूरा
 कर  सके  प्रौर  बंकवर्ड  एरियाज  को  डेवलप  करने
 के  लिए  उतना  वसा  खं  कर  सके  ।  इसलिए
 सेन्टर  को  चाहिये  माली  तौर  पर,  इन्तजामी
 तौर  पर  जितनी  सहायता  की  जरूरत  है  उसको
 पूरा  करे

 मुझे  थोड़ा  सा मौका  और  दें  क्योंकि  यह
 मेरी  रियासत  का  मामला  है  जौर  मैं  इसको
 प्रच्छी  तरह  से  लोगों  के  सामने  रख  सकता  हूँ।
 तो  मैं  यह  कह  रहा  था  कि  इसके  बारे  में  नये

 नये  विचार  Lu  रहें  हैं,  किसी  के  दिमाग  में
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 क्लियर  धथिकिंग  नहीं  हैं,  कोई  भी  मसले  को

 सुलभाने  वाला  नहीं  है  ।  इसकी  वजह  से  श्रवाम
 शौर  लीडर्स  के  बीच  गल्फ  श्रौर  बढ़  गया  है।
 इस  समस्या  को  कोई  समभना  ही  नहीं  चाहता
 है  श्रोर  न  कोई  इस  स्थिति  में  है  कि  इसको
 कम्ट्रोल  कर  सके  |  मैं  चाहूँगा  कि  इस  समस्या
 के  मड़कने  से  पहले  ही  इसका  इन्तजाम  किया
 जाये  वरना  बाद  में  बहुत  पछताना  पड़ेगा  ।  ऐसी
 गम्मीर  स्थिति  पैदा  हो  जायेगी  जिसको  फिर

 सम्हालना  मुश्किल  हो  जायेगा  ।  इमलिए  मेरी
 अज  है  कि  जहांतक  सरप्लस  की  बात  है  या

 मुलाजिमत  की  बात  है  जितना  भी  पैसा  देने  की
 बात  है,  उसके  लिए  कागज  पर  लिखने  से  या  प्रेस
 स्टेटमेन्ट  देने  से कोई  हल  निकलने  वाला  नहीं  है
 बल्कि  अमली  तौर  पर  यह  बताना  होगा  कि  यह
 हम  करेंगे  1  काफी  ग्ररसा  गुजर  चुका  है,गवर्नंर
 एड्टेस  में  बताया  गया,  श्रसेम्बली  में  वोट  श्रान

 एकाउन्ट  के  वक्त  बताया  गया  श्रौर  पार्टी  मीटिंग
 में  मी  हुआ,  श्र्ब  तो  इसके  लिए  शाक  ट्रीटमेन्ट
 की  जरूरत  है  1  पैसा  फौरन  रिलीज  किया  जाना

 चाहिये  क्योंकि  बरसात  आने  वाली  है।  मैं
 श्रापको  बताना  चाहता  हूँ  कि  जो  9  करोड़  पच्या
 गया  है  वह  भी  खर्च  नहीं  हो  पायेगा,  उसका
 वेश्तर  हिस्सा  लैप्स  हो  जायेगा  ।  फिर  यह  बात

 कही  जायेगी  कि  हमने  पैसा  दिया  लेकिन  श्राप
 खच  नहीं  कर  पाये  |  मुझे  इस  बात  का  तजुर्बा
 है  कि  श्रगर  9  करोड़  खर्च  करना  है  तो  25
 करोड़  का  काम  लेना  होगा  ।  श्रौर  भ्रगर  वक्त
 पर  पैसा  रिलीज  होगा  तभी  वह  काम  हो  पायेगा  ।
 प्राजकल  वह  रिलीज  नहीं  हुश्रा  ह ैऔर  न  कोई
 काम  ही  देखा  गया  है,  न  खर्चे  के  लिए  झोई
 आईस  ही  दिए  गए  हैं  ।  भ्रगर  बरसात  में  रिलीज
 होगा  तो  उसके  बाद  मार्च  में  माली  साल  खत्म

 हो  जायेगा  और  वह  पैसा  भी  नैप्स  हो  जायेगा  ।
 लोगों  में  जो  डिसकन््टेन्टमेन्ट  है  वह  उसी  तरह
 से  बरकरार  रहेगा  i  इसलिए  मैं  समभता  हूं  कि

 यह  सेन्ट्रल  गवर्नमेन्ट  का  फर्ज  है  और  साथ  ही
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 साथ  श्रपोजीशन  के  लीडसे  का  ध्रौर  हर  भाई
 का  फर्ज  है  कि  वे  बंठ  कर  इस  मसले  पर  गौर
 करें  इसमें  एक  दूसरे  पर  तोहमत  लगाने  या
 जिम्मेदारी  श्रायद  करने  से  कोई  फायदा  नहीं

 होगा  ।  अगर  इसका  हल  वह  नहीं  सोचते  हैं  तो

 मुझे  श्रफसोस  के  साथ  कहना  पड़ेगा  :

 न  समभोगे  तो  मिट  जाश्रोगे  ऐ  हिन्दोस्तां  वालो

 तुम्हारी  दासतां  तक  न  होगी  दासतानों  में  ।
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 श्री  निहाल  सिह  (चन्दौली)  :  सभापति
 महोदय,  मैं  इस  मांग  का  विरोध  करने  के  लिए
 खड़ा  हुध्ा  हूं  क्योंकि  दो  ढ़ाई  साल के  भ्रन्दर  गृह
 मन्त्रालय  ने  कोई  भ्रच्छा  काम  नहीं  किया  है  t
 लगातार  खराबियों  पर  खराबियां  बढ़ती  गई  हैं।
 दो  साल के  पश्रन्दर  विद्यार्थियों  की हहताल  इतनी
 उच्चतम  सीमा  पर  हुई  कि  सरकार  ने  शिशव-
 विद्यालयों  की  स्वायत्तता  को  नष्ट  करके  वहां
 पर  पुलिस  और  पी०  ए०  सी०  का  अखाड़ा  बना
 दिया  ।  शिक्षकों,  गुरुजनों  की  हड़ताल  श्रपनी
 रोजी  रोटी  के  लिए  इतनी  तेज  बढ़ी  कि  दो
 वर्ष  के  श्रन्दर  गुरुजन  यूनिवर्सिटीजु  में  न  जाकर
 जेलों  की  हवा  खाने  लगे

 इसके  साथ-साथ  भ्राश्चयं  की  बात  है  कि

 हिन्दुस्तान  इतना  पिछड़ा  हुमा  देश  है  जहां  पर

 इन्जी  नियस  के  द्वारा  तरक्की  करने  के  लिए  इतने
 है. अ  माग  खाली  हैं,  उन्नति  के  करने  इतने  जरिए
 हैं,  फिर  भी  इस  देश  के  इन्जीनियसं  इस  सर-
 कार  के  खिलाफ  प्रदर्शन  कर  रहे  हैं,  उनको
 तरक्की  करने  का  कोई  स्थान  नहीं  रह  गया  है,
 इन्जीनियर्स  वेकार  होने  लगे  हैं।  इसी  के  साथ
 साथ  पुलिस  के  द्वारा  भी  श्रपनी  रोजी  रोटी  के
 लिए  प्रदर्शन  होने  लगे।  पुलिस  इसलिए
 प्रदर्शन  करती  हैं  कि उसको  मरपेट  खाना  नहीं
 प्रिलता  है।  भ्रष्टाचार  का  नाम  बहुत  लिया
 जाता  है  लेकिन  भ्रष्टाचार  सरकार  की  तरफ  से
 कराया  जाता  है।  सरकार  का  रवंया  ही  ऐसा
 है  जिसके  कारगा  भ्रप्टाचार  में  इतनी  बढ़ौत्तरी
 हो  रही  है  -  जब  पुलिस  का  नौजवान  जाड़े  की
 राधि  में  पहरा  देता  है  भ्रौर  उसके  बाद  जब  घर
 श्राकर  देखता  है  कि  उसके  बच्चे  खाने  के  बिना
 बिलबजिला  रहे  हैं,  जाड़े  के  मौसम  में  उसके

 बच्चों  के  पास  तन  ढकने  के  लिए  कपड़ा  नहीं  है
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 तो  फिर  दीवाल  पर  लिखी  हुई  लाइन  को,  कि
 घूस  लेना  पाप  है,  वह  सहन  नहीं  कर  सकता
 है  भ्रोर  घूस  लेने  के लिए  बाध्य  हो  जाता  है  1
 ज्यों-ज्यों  इस  देश  में  पुलिस  की  संख्या  बढ़ती
 गई  है  त्यों-त्यों  इस  देश  में  श्रंपराधों  की  संख्या
 बढ़ती  गई  है  ।  पुलिस  की  संख्या

 5  57  hrs,

 [थी  वासुदेवन  नायर  पीठासीन  हुए]

 भ्रपराधों  को  रोक  नहीं  सकती  है  ।  पुलिस  की  दशा
 सुधारने  से  भ्रष्टाचार  मिट  सकता  है  और  घूस-
 खोरी  मिट  सकती  है  लेकिन  सरकार  का  ध्यान
 कमी  भी  उनकी  दशा  सुधारने  की  तरफ  नहीं
 गया  बल्कि  उनकी  बढ़ोत्तरी  की  तरफ  ही
 गया  है  1  सरकार  तो  यही  चाहती  थी  कि  एक
 ऐसी  पलटन  तंयार  हो  जाये  जोकि  वक्त  बे  वक्त
 सरकार  को  काम  देती  रहे  लेकिन  नतीजा
 उलटा  ही  होता  रहा  ग्रह  मन्त्री  का  घर  पेरा
 जाता  रहा,  पुलिस  के  प्रदर्शन  होते  रहे  116
 ढ़ाई  वर्षों  का  नतीजा  यही  रहा  ।

 इसी  के  साथ-साथ  साम्प्रदायिकता  का  इतना
 उमाड़  हुआ  फि  जिसकी  कहानी  कही  नहीं  जा
 सकती  है  ।  भ्रमी  तक  तो  हिन्दू  मुसलमानों  के
 बीच  में  ही  साम्प्रदाथिकता  का  उभाड़  होता  था
 लेकिन  इस  चुनाव  के  दर्मियान  हमने  देखा  कि
 ऊची  जाति  श्लौर  छोटी  जाति  के  दो  वर्ग
 तैयार  हो  गये।  छोटी  जातियां  सोचती  थीं
 कि  हम  संख्या  बल  में  भ्रधिक  हैं,  हम  सरकार
 पर  हावी  हों श्रौर  ऊंची  जातियां  सोचती  थीं
 कि  बुद्धी  बल  तो  हमारे  पास  है,  हम  उस  पर
 कब्जा  करें  ।  भ्रब  ये  दो  वर्ग  खुलकर  इस देश  में
 सामने  प्राये  हैं।  छोटी  जाति  शौर  बड़ी  जाति
 में  कितना  संघर्ष  हुआ  है,  इस  सम्बन्ध  में  मैं
 जहां  से जीत  कर  आया  हूँ  चन्दौली  से,  जहां
 से  कि  उत्तर  प्रदेश  कांग्रेस  के  ह्नध्यक्ष  जड़े  थे,  वहां
 का  मैंने  जिक्र  भी  किया  था  कि  जिन-जिन

 26,  969

 पोलिंग  स्टेशन्स  पर  हरिजनों  को  वोट
 देने  नहीं  दिया  गया,  उन्हीं  पोलिंग  स्टेशन्स
 पर  सबसे  अधिक  वोट  पोल  हुए  हैं।  यह
 पुलिस  की  करामात  श्रौर  कग्रेस  प्रध्यक्ष
 की  करामात  थी  कि  सरकारी  नौकरों
 को  मिला  जुला  कर  वोट  दिलाये  गये  श्रौर
 मूवेबिल  वोट  दिलाये  गये,  जो  एक  ही  वोट  कई
 स्थानों  पर  वोट  देता  था  श्लौर  सरकारी  तन्त्र
 उन  से  मिला  हुआ  था  ।  कोई  गिरफ्तार  नहीं
 किया  गया  ।  वहां  पर  एक  ऐसे  व्यक्ति  को
 गिरफ्तार  किया  गया  जो  निर्दोप  था।  निगुरा
 पोलिंग  स्टेशन  पर  पुलिस  ने  एक  संयुक्त
 सोर्शा-स्ट  पार्टी  के  एजेन्ट  को  जबरदस्ती  पटक
 दिया  और  पुलिस  के  एस०  एरा०  पी०  ने  उस  के
 नीचे  से  एक  जाली  पिस्तौल  उठाया  श्रौर  कहा
 कि  यह  पिस्तौल  इस  के  हाथ  में  था,  और  उस
 को  जेल  भेज  दिया  ।  इस  तरीके  से  वहां  का
 चुनाव  जीता  गया  है  ।  कारण  क्या  था?
 कारगा  यह  था  कि  वहां  जो  दूसरा  कंडीडेट  था
 वह  हरिजन  था  ब्रौर  उस  का  दूसरा  नम्बर  था  ।
 अगर  स्व॒तन्त्र  बोट  कराया  गया  होता  तो
 शायद  जिस  तरह  से  967  %  चुनाव  में
 कमलापति  जी  हारे  थे  उसी  तरह  से  इस  चुनाव
 में  मी  हार  गये  होते  ।  भ्रष्टाच.र  का  यह  सब
 से  बड़ा  नमूना  इस  दो  वर्ष  की  सरकार  में
 श्राया  है  ।  गोलियों  का  तांता  इतना  तेज  चला
 है  कि  जिस  की  गणना  नहीं  की  जा  सकती  है  |
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 गवनंर  स्वतन्त्र  तो  थे  ही  श्रब  वह  स्वच्छन्द
 भी  हो  गये  ।  जो  भी  सरकार  अल्पमत  में  हो,
 जहां  भ्रल्पमत  के  लोग  हैं  उन्हीं  के  पक्ष  के  नेता
 को  नियुक्त  करना  और  एक  ऐसी  व्यवस्था  बना
 देना  ताकि  सरकार  चलती  रहे  इस  तरीके  का
 रवैया  केन्द्र  के  इशारे  पर  चला  है।  और  जहां
 बहुमत  का  नेता  हो,  उस  नेता  की  बौर  उस
 सरकार  की  बातों  को  न  मानना  श्रौर  स्वछन्द
 हृष्टि  से  कार्य  करना  यही  गवनेरों  का  काम
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 हो  गया  ।  गवंनर  स्वच्छन्द  हो  गये  हैं,  ऐसा
 मालूम  होता  है  कि  गर्वनर  अपनी  स्वतन्त्रता  से
 नहीं  बल्कि  किसी  केन्द्रीय  इशारे  पर  चल  रहे
 हैं।  जब  तक  केन्द्र  का  गवंनरों  के  साथ  झौर
 प्रान््तों  क ेसाथ  इस  तरीके  का  रिश्ता  लगा
 रहेगा  तब  तक  केन्द्र  और  प्रान्त  का  रिश्ता
 ठीक  से  नहीं  निम  सकेगा  ।  इसलिए  मैं  कहूंगा
 कि  भ्राज  जो  केन्द्रीय  सरकार  कर  रही  है  यह
 रवेया  ठीक  नहीं  है  ।

 सभापति  जी,  इस  देश  में  अ्न्ध  विश्वास
 बढ़ा  हैं।  नरबलि  की  घटनायें  इतनी  तेज  हुई
 हैं  कि लोग  यह  मोचने  लगे  हैं  कि  जो  हजारों
 वर्ष  पूर्व  कहानियों  में  सुना  जाता  था  उसी
 तरीके  से  नर  बलि  की  घटनायें  इस  देश  में
 चली  हैं  ।  भ्रन्ध  विश्वास  बढ़ा  है।  मनुष्य  का
 जीवन  कबूतर  की  तरह  हो  गया  है  ।  इतना  ही
 नहीं  एक  अमानवीय  कार्य  भी  प्रारम्भ  हुध्ा  हैं
 माता  के  साथ  बेटे  का  यौन  सम्बन्ध  पुलिस
 थाने  में  बंठा  कर  के और  जबरदस्ती  माता  के
 ऊपर  बेटे  को  लिटा  कर  के  इस  तरह  से  यौन
 सम्बन्ध  कराया  गया  है  जिस  से  प्रकृति  भी
 लज्जित  हो  गई  है  1  यह  रवेया  श्राज  तक  सर-
 कार  का  रहा  है  1

 सेनाओ्रों  का  निर्माण  इतनी  तेजी  से  बढ़ा  है
 जैसे  शंकर  को  "क  बार  व्यामोह  हो  गया  था
 और  जन्हों  ने  भस्मासुर  को  तलवार  दे  दी  श्रौर
 उस ने  प्रपना  प्रथम  परीक्षण  शंकर  पर  ही  किया
 था  तो  शंकर  को  बचाने  के  लिए  विष्णु  भगवान
 को  एक  सुन्दरी  का  रूप  धारण  कर  के  श्राता
 पड़ा  ।  उसी  प्रकार  से  गृह  मन्त्री  महोदय  ने
 जो  सेनाश्रों  को  भ्राणीर्वाद  दे  दिया  है  बम्बई  में,
 उस  की  हालत  यह  रही  है  कि  श्रमी  तक  तो

 गृह  मन््त्री  ग़ह  को  जलाते  थे  लेकिन  उस  सेना
 ने  बम्बई  की  अट्टालिकाझों  को  जलाना  प्रारम्भ
 कर  दिया  है।  यदि  उस  ने  अन्तिम  परीक्षरा
 गृह  मन्त्री  पर  शुरू  कर  दिया  तो  आप  बतलाइये
 कि  कौन  सी  सुन्दरी  आयेगी  प्रपना  रूप  घारण
 कर  के  जो  ग्रह  मन्त्री  को  बचायेगी  ?
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 इसी  तरह  से  कमंचारियों  की  हड़ताल
 इतनी  तेजी  से  चली  है  कि  ऐसा  लगता  था  कि

 कुछ  दिन  तक  इस  देश  में  कोई  सरकार  ही
 नहीं  रह  गयी  है,  और  सरकार  विहीन  देश  हो
 गय'  हैं।  इस  तरह  से  देश  की  हालत  एकदम
 खराब  हो  गई  है।  साथ  ही  साथ  मन्त्रियों  की
 सेना  बढ़ती  गई  है  ।  मन्त्रियों  की  सेना  कम  कर
 के  खर्च  घटाया  जा  सकता  था।  लेकिन  ऐसा
 नहीं  हो  रहा  है  1  दिनों  दिन  मन्त्रियों  की  सेना
 बढ़ती  जा  रही  है,  श्रौर  देशी  नरेशों  की  थलियों
 को  कम  कर  के  जों  खर्चा  घटाया  जा  सकता  था
 वह  भी  काम  नहीं  किया  गया  है।  इसलिए  मैं
 गह  मन्त्रालय  की  मांग  का  विरोध  करता  हूं  v

 श्री  सीता  राम  केसरी  (  कटिहार  )  :
 मान्यवर,  गृह  मंत्रालय  की  मांग  का  समर्थन
 करते  हुए  मैं  मी  कुछ  श्पने  सुझाव  पेश  करना
 चाहता  हूँ  ।  सर्वे  प्रथम  भाषा  के  सम्बन्ध  में
 जो  सेठ  गोविन्ददास  जी  ने  कहा  प्रौर  हमारे
 एक  जनसंघ  के  माननीय  शालवाले  जी  ने  जो
 तर्क  दिये  हैं  उन  के  उत्तर  में  ये  बातें  भ्राप  के
 सामने  मैं  कहना  चाहता  हूं  कि  उन्होंने  कहा  कि
 अंग्रेजी  को  हटाने  के  लिए  विरोध  नहीं  है
 अंग्रेजों  को  हटाने  में  सारे  देश  में  एकता  थी
 ग्रौर  अग्रेजी  भी  हटाने  में  एकता  थी।  यह
 ठीक  है  कि  जिस  समय  अग्रेज  यहां  थे  हमारे
 देश  में  पगे  जों  को  हटाने  क ेलिए  एक  मत  था
 देश  एक  मत  था  श्रौर  अग्रेज  गये  उस  समय
 भाषा  का  जहां  तक  प्रश्न  है  श्रौर  जो  गांधीजी
 का  नाम  लेते  हैं,  लोगों  को  मैं  तो  नहीं  समभता
 भाषा  का  नाम  लेकर  गांधी  जी  का  नाम  लेने
 की  क्या  आवश्यकता  थी।  ध्रौर  जहां  तक  मुमे
 याद  है  प्रगर  कांग्रेस  के  इतिहास  के  पन्नों  को
 उलटें  तो  देखेंगे  गांधी  जी  ने  हिन्दी  की  जगह
 पर  हिन्दुस्तानी  चलाने  की  एक  योजना  बनाई
 थी  1  मगर  वह  नहीं  चली  ।

 दूसरी  बात  यह  है  कि  प्राज  प्रम्रेजी
 हटाने  के  लिए  मेरे  ख्याल  में  इस  देश  में  वह
 एकता  नहीं  है  जो  प्रग्मजों  को  हटाने  के  लिए
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 इस  देश  में  एकता  थी  ।  इसलिए  झब  देश  की
 एकता  कसे  बरकरार  हो  उस  को  महंनज़र
 रखते  हुए  हमें  माषा  के  सम्बन्ध  में  श्रान्दोलन
 चलाना  चाहिए  या  विरोध  करना  चाहिए  |

 डी०  एम०  के०  के  मित्र  ने  ठीक  ही  कहा
 कि  यदि  आप  भाषा  को  ले  कर  आ॥रान्दोलन  करेंगे
 तो  दक्षिण  में,  विशेष  कर  मद्रास,  श्रान्ध्र  या
 मैसूर,  जहां  पर  भी  भाषा  को  ले  कर  भ्रान्दोलन
 है,  वह  प्रान्दोलन  ज्यादा  दिन  तक  नहीं  ठहरता
 यदि  हम  लोगों  ने  हिन्दी  के  सम्बन्ध  में  उत्तर
 मारत  में  आंदोलन  नहीं  चलाया  होता  |  जेसा
 मुझे  पता  है  वहां  पर  सिनेमा  जो  हिन्दी  में  होते
 हैं  उसे  देखने  में  वह  ज्यादा  लोग  दिलचस्पी  लेते
 हैं,  श्रौर  हिन्दी  का  प्रचार  जिस  ढंग  से  हो  रहा
 था  उस  में  एक  अवरोध  आ  गया  है  शौर  श्रब
 वह  एक  राजनेतिक  हथकंडा  बन  गया  है।
 माषा  और  उसके  आधार  पर  लोग  देखते  हैं  कि
 कितनी  दूरी  तक  हम  जनता  को  अपने  स्वार्थ
 अनुसार  बना  सकते  हैं,  या  ऐक्सप्लायट  कर
 सकते  हैं  ।  राष्ट्रीय  सरकार  ने  भाषा  के  सम्बन्ध
 में  जो  नीति  भझ्पनायी  है  उन  का  मैं  समर्थन
 करता  हूं  श्रौर  श्रपने  दोस्तों  से  कहता  हूँ  कि
 भाषा  को  ले  कर  के  जो  आज  मुल्क  में  बहुत
 सारी  समस्यायें  उठ  खड़ी  हुई  हैं,  जो  विघटन-
 कारी  प्रवृत्तियां  पंदा  हुई  हैं,  देश  को  ज्ञो  बिख-
 राव  की  तरफ  जा  रहा  है,  देश  की  शभ्रखण्डता
 पर  जो  झाघात  हो  रहा  है,  उन  कारणों  में
 भाषा  भी  एक  मुख्य  कारण  बनती  जा  रही  है  t
 विघटनकारी  इसी  प्रकार  से  महाराष्ट्र  में  शिव
 सेना  है  दक्षिण  मारत  में  गोपाल  सेना,  केराला
 में  लाल  सेना  इत्यादि  जो  प्रान्तों  में  क्षेत्रीय
 विचारधारा  को  फंलाती  जा  रही  है।  देश  को
 बिखलेरती  हुई  जा  रही  है  उस  में  अभी  तक
 रुकाव  नहीं  झाया  है  7  इसलिए  मैं  गृह  मम्त्रालय
 का  ध्यान  इस  झोर  भ्राकषित  करूगा  कि  श्राज
 देश  में,  विशेषकर  दो  सालों  से  जो  प्रवृत्ति  पैदा
 हो  रही  है  ज्ञेत्रीय  आधार  पर  प्रदेशों  की  मांग
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 यह  देश  की  अ्रखण्डता  के  लिए  एक  चुनौती  है,
 खतरा  है,  इस  प्रवृत्ति  का  हमें  मनोवेज्ञानिक
 आघार  पर  हल  निकालना  चाहिए  श्रौर  ये  जो
 भ्रांदोलन  विभिन्न  प्रकार  के  हो  रहे  हैं  इन  को
 रोकें  ।  ब्रौर  कोइ  ऐसी  योजना  बनाये  जिस  से
 जो  बिखराव  की  प्रवत्ति  है,  राष्ट्रीय  मावना  का
 प्रमाव  है  उस  में  रुकावट  हो  नहीं  तो  मुझे
 सन्देह  है  कि  देश  की  श्रखण्डता,  लोकतन्त्र  की
 ग्रखण्डता  खतरे  में  पड़  जायेगी  ।

 दूसरे  दिन  मैं  अखबार  पढ़  रहा  था  क्रि
 किस  प्रकार  देश  की  अखण्डता  के  विरोधी
 सीमाओं  पर  काम  कर  रहे  हैं।  मैंने  पढ़ा  कि
 नागालैंड  से  ले  कर  लाख  तक  हिमालय  की
 तराई  में  हिन्दुस्तान  की  श्रखडता  पर  आघात
 करने  के  लिए  एक  मयरर  योजना  बन  रही  है  ।

 दुष्मन  देश  के  लोग  इसके  सक्रिय  हैं  उस  ओर
 में  चाहता  हूं  कि  गृह  मन्त्रालय  का  ध्यान  जाय  I
 हांलाकि  उस  मे  डिफेंस  डिपार्टमेंट  का  ध्यान
 जाना  ही  चाहिए  क्योंकि  उस  का  काम  है।

 परन्तु  जहां  तक  आप  की  सीमा  सुरक्षा  का
 सवाल  है,  सीमा  सुरक्षा  स  पुलिस  का  सम्बन्ध
 है  |  जेसे  कि  नागालेड  और  मींजोलेंड  में,  तो

 पुलिस  का  ध्यान  जाना  चाहिए।  वद्यपि  आप  ने
 असम  का  पुनगंठन  किया,  एक  अच्छी  चीज  हैं,
 त्लेत्रीय  जो  विचार  हैं  उसको  आप  ने  एक
 सान्तवना  के  रूप  में  दिया  है  मगर  समूचे  देश
 को  महं  नजर  रखते  हुए  और  राष्ट्रीय  दृष्टिकोण
 को  महँनजर  रखते  हुए  मैं  समभता  हैँ  कि  इस
 प्रकार  की  प्रवृत्ति  पर  अगर  रोक  नहीं  लगाई
 जायगी,  अ  कृश  नहीं  लगाया  जायगा  तो  देश
 की  अखण्डता  खतरे  में  पड़ेगी  ।

 होम  मिनिस्टरी  ने  अपनी  बजट  मांगों  में
 आदिमजातियों  के  सुधार  और  कल्याणार्थ
 विदषेष  रूप  से  ध्यान  नहीं  दिया  है  ।  जो  घनराश्ि
 इस  के  लिए  इस  मन्त्रालय  ने  सन्  67-68  के
 दौरान  रकक््खी  थी  वही  रकम  सन्  68-69  के
 लिए  मी  दी  है।  उसे  आप  ने  बढ़ाया  नहीं  है  ।
 इस  के  विपरीत  हम  देखते  हैं  कि  पुलिस  के  लिए
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 ओर  गृह  मन्त्रालय  के.  लिए  आप  ने  पहले  की
 अपेक्षा  कफी  रकम  बढ़ाई  है।  मेरा  खुयाल  है
 कि  पुलिस  में  जो  एक  भावना  पैदा  होनी  चाहिए
 थी  जैसी  कि  यू०  के०  की  पुलिस  में  है  कि  देश
 के  तमाम  नागरिक  को  अपने  मित्र  व  बन्धु
 समभते  हैं  ।  यह  भावना  अपनी  पुलिस  के  अन्दर
 पैदा  नहीं  की  है।  पुलिय  में  जो  कार्यक्षमता
 आनी  चाहिए  वह  उन  में  अभी  नहीं  आई  है।
 मन्त्रालय  में  एफिशिऐन्सी  का  अभाव  है  जिस  के
 कि  कारणा  से  वह  अराजकता  श्लोर  एनार्की  को
 रोकने  में  असफन  रहा  है।  आज  वारों  तरफ
 जो  राज्यों  के  साथ  एक  सामजस्य  नहीं  पंदा  हो
 रहा  है,  एक  तारतम्य  नहीं  पैदा  हो  रहा  है  उत
 के  पीछे  मी  मैं  समझता  हूं  कि  नौकरशाही  की

 इन/एफिशिएन्सी-  का  ज्य|दा  हाथ  है।

 मेरे  कुछ  दोस्तों  ने कहा  कि  गवंनर  सेन्ट्रल
 गवनंमेंट  से  आदेश  ले  कर  चलते  हैं।  मैं  समभता

 हूं  कि  मेरे  वह  दोस्त  अपना  इस  तरीके  का
 प्रचार  करके  जो  सारी  वह  खुद  गलतियां  राज्यों
 में  करते  हैं  और  जो  उन  की  कमजोरियां  रहती
 हैं  यह  कह  कर  केन्द्रीय  सरकार  पर  दोष  मढ़ना
 चाहते  हैं।  यह  बात  कह  कर  गवर्नर  संन्द्रल
 गवनंमेंट  से  आदेश  लेकर  चलते  हैं  वह  केन्द्रीय
 सरकार  पर  सारा  लांछत  लाना  चाहते  हैं  और

 यह  आरोप  लगाना  चाहते  है  कि  ग्वेनर  के
 द्वारा  आप  अमुक  प्रदेश  की  गेर  कांग्रेसी  सरकार
 को  गिरा  रहे  हैं  जब  कि  ऐसी  कोई  बात  नहीं

 है  a  मैं  जानता  हूं  कि  जब  महामाया  की  सरकार
 बनी  थी  उस  समय  कांग्रेस  की  वहां  पर  साफ
 मेजारिटी  थी  ग्रौर  वहां  भी  महेश  प्रस'द  सिह
 ने  62  आदमियों  के  नाम  लिए  थे  मगर  उस
 समय  वहां  के  गवर्नर  ने  कांग्रेस  के  पक्ष  में
 समर्थन  तत  देकर  भी  महामाया  प्रसाद  की
 सरकार  के  निर्माण  कराने  में  सहयोग  दिया  था

 हम  कांग्रेस  वाले  हैं  और  चू  कि  कांग्रेस  सत्ता  में
 है  इसलिए  हम  शिकायत  नहीं  करते  हैं।  लेकिन

 यह  विरोधी  दल  वालों  की  एक  टेकनिक  होती
 है,  प्रचार  करने  के  लिए,  और  यह  उन  की
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 साजिश  होती  है  जिसको  कि  आप  को  समझता
 चाहिए  और  उस  का  मुकाबला  करने  के  लिए
 आपके  पास  कोई  माकूल  योजना  होनी  चाहिए
 ताकि  जो  इस  तरह  का  गलत  और  भ्रामक
 प्रचार  करते  हैं  वह  उस  का  नाजायज  फायदा
 न  उठा  सके  |

 अब  यह  दुर्गापुरा  स्टील  प्लांट  में  घटी
 घटना  को  ही  ले  लीजिए।  यह  ठीक  है  कि
 ला  ऐन्ड  आर्डर  राज्य  का  विषय  है  और  सी०
 आर०  पी०  को  साधारण  तौर  पर  सीधे  वहां
 पर  दखल  नहीं  देना  चाहिए  था  लेकिन  बह  जो
 उन्होंने  बहां  दवल  दिया  तो  उसके  विशेष  कारण
 और  विशेष  परिस्थितियां  भी  हो  सकती  हैं
 जिसके  लिए  कि  वह  बाध्य  हो  गए  थे  ।  लेकिन
 मेरे  उधर  के  मित्रों  ने  जनता  में  यह  प्रचार
 किया  कि  केन्द्र  के  लोग  और  केन्द्रीय  सरकार
 ने  इस  तरीके  से  अपनी  इस  सी०  आर०  पी०
 करे  द्वारा  जनता  की  भावना  पर  प्राघात  किया
 है  तो  मेरा  कहना  है  कि  इस  तरह  के  प्रचार
 का  भी  आप  को  मुकाबला  करने  के  लिए  कार-
 गर  योजना  बनानी  चाहिए।

 इस  के  अलावा  एक  बात  मैं  और  कह  देना
 चाहता  हूं  कि  विरोधी  दल  बालों  के  हारा  जो
 सरकारी  कर्मचारियों  में  एक  सरकार  के  प्रति
 असन्तोष  फंलाया  जाता  है,  विभिन्न  दल  वाले
 उन  में  प्रवेश  कर  सरकार  के  प्रति  और  इस
 लोकतस्त्र  के  प्रति  जो  लाएल्टी  है  उस  को  बह
 तोड़  रहे  हैं,  उस  पर  जो  आधात  कर  रहे  हैं  तो
 इस  ओर  भी  सरकार  को  गम्मीरतापूर्वक  ध्यान
 देना  चाहिए  ।  सरकार  को  चाहिए  कि  एक
 मनोवेज्ञानि  ढंग  पर  जो  उन  की  डिमाष्ड्स  है,
 जो  भी  उन  की  जायज  मांगें  सरकार  के  पास
 आई  हुई  हैं  उन  की  पूति  करके  सरकारी  कमें-
 आरियों  में  सरकार  के  प्रति  जो  एक  असम्तोध
 की  मात्रना  पैदा  की  जा  रही  है  उस  का  प्रम्त
 कीजिए  ।
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 सरकारी  कमंचारियों  द्वारा  9  सितम्बर,
 968  को  की  गई  स्ट्राइक  श्राखिर  किस  बात

 का  सकेत  थी  ?  दरअसल  वह  आप  की  सत्ता
 को  उलटने  का  संकेत  था,  लोकतांत्रिक  सरकार
 को  उलटने  का  एक  संकेत  था।  गृह  मन्त्रालय
 का  ध्यान  मैं  उस  शोर  आकर्षित  करते  हुए
 कहना  चाहता  हुं  कि आप  यह  मत  सोचियेगा
 कि  एक  सामाजिक  आधार  पर  एक  मांग  के
 आधार  पर  वह  एक  आन्दोलन  था।  दरअसल
 वह  उन  लोगों  की  एक  ताकत  की  आजमाईश
 थी।  यह  उन  का  एक  अन्दरूनी  फंसला  था  कि
 सरकार  को  परोलाइज  कर  दो  ।  इस  बारे  में
 मेरा  निवेदन  यह  है  कि  सरकारी  कमंचारियों
 की  जो  नीड  बेस्ट  वंजंज  की  डिमांड  थी  जो  कि
 मेरी  समझ  में  एक  परिवार  के  मरण-पोषणा  के
 लिए  आवश्यक  होती  है  वह  मांग  यदि  आप  पूरी
 कर  देंगे  तो  मैं  समझता  हूं  कि  वह  असन्तोष  का
 कारण  ही  नहीं  रहेगा।  जब  वह  असन््तोष
 रूपी  बीज  ही  नहीं  रह  जायेगा  तब  उधर  के
 मेरे  मित्र  कसे  उनको  इन्स्टीगेट  कर  सकते  हैं
 अथवा  बहका  सकते  है  1

 हमारे  देश  में  साम्प्रदायिक  भावना  के
 भाधार  पर  मी  बहुत  सारी  चोजें  होती  हैं  ny
 अभी  आप  ने  मुल्क  में  देखा  कि  इधर  कुछ  दिनों
 से  विशेष  कर  हमारे  देश  मे  जो  एक  साम्प्रदायिक
 मावना  को  उमारा  जाता  है  और  उसके  आधार
 पर  उस  में  भी  आप  पायेंगे  कि  एक  विघटन
 करने  की  प्रवृत्ति  और  आप  पर  आघात  करने
 की  प्रवृत्ति  किस  तरीके  से  पैदा  की  जाती  है।
 हमारे  जो  अल्पसंख्यक  भाई  है  उनके  दिमाग  में
 यह  बेठाया  जाता  है  कि  बहुसंसख्यक  जाति  वाले

 तुम्हारे  ऊपर  अत्याचार  करते  हैं,  वह  आतताई
 हैं  और  तुम्हारी  जो  मांग  है  उस  की  वह  पूर्ति
 नहीं  करते  हैं।  इस  तरह  की  जो  एक  भावना
 अल्पसंख्यक  लोगों  में  मर  गई  हैं  उस  का  भी
 उन्मूलन  कीजिए  ।  उन  के  दिमाग  से  यह  बात
 निकालिए  1  सदभावना  का  प्रचार  किजीये  नहीं
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 तो  मैं  आप  से  कहता  हूं  कि  जिस  तरीके  से
 केरल  में  साम्प्रदायिक  आधार  पर  दो  जिलों  का
 निर्माण  हुआ  एक  बार  पुन:  इस  देश  की
 अखडता  खतरे  में  पड़  जाएगी  ।  इस  देश  में  यह
 मांग  हो  सकती  है  कि  आप  साम्प्रदायिक  आधार
 पर  एक  अलग  प्रान्त  का  निर्माण  करें।  उस  के
 लिए  एक  वानिंग  है  और  इस  लिए  मैं  आप  से

 कहूंगा  कि  इस  ओर  आप  का  ध्यान  जाना
 चाहिए  और  जो  अल्पसंख्यक  लोगों  की  जायज
 मांग  है  नौकरी  में  असेम्बली  में,  पालियामेंट  में
 जन  की  मांगों  की  पूति  की  जाय  -  उन  को  आप
 प्रतिनिधित्व  दीजिए  तभी  आप  का  यह  लोक-
 तन्त्र  व  जननन्त्र  जिन्दा  रह  सकता  है  नहीं  तो
 मैं  तभी  आप  से  कहता  हूं  कि  यह  आपका  जन-
 तन्त्र  खतरे  में  पड़  जायेगा  ।

 जहां  तक  आदिम  जातियों  के  सुधार  की
 बात  है  उसके-बारे  में  कहना  यह  है  कि  आदिम
 जातियों  के  लिए  अपनी  डिमांड  में  आप  ने
 उतनी  ही  रकम  दी  है  जितनी  कि  सन्  67-68
 में  दी  थी।  इसलिए  मैं  कहूँगा  कि  आदिम
 जातियों  के  सुधार  के  लिए,  उन  के  पकान  अच्छे
 हों,  उन  के  बच्चों  की  पढ़ाई  का  पूरा  इनन््तजाम
 हो,  उन  की  गरीबी  का  स्तर  घटे  और  वह  एक
 अच्छे  और  खुशहाल  जीवन  की  ओर  प्रगति  कर
 सकें  मैं  मन्त्री  महोदय  से  आग्रह  करू गा.  कि
 आदिवासी  जातियों  के  लिए,  हरिजनों  के  लिए
 जो  आप  के  यहां  प्राविजन  है  उस  में  खास  तोर
 से  आदिम  जातियों  की  प्रगति  के  हेतु  आप  ज्यादा
 रकम  बढ़ाइय  वरना  आप  याद  रखिये  कि  जो

 हरिजन  या  गिरिजन  हैं  ओर  जिनके  कि  संरक्षरणा
 का  मार  आप  के  मन्त्रालय  के  अन्तगंत  आता
 हैं  उस  पर  आप  ने  उचित  ध्यान  नहीं  दिया,
 नागालेंड  से  लेकर  लद्दाख  तक  जो  हमारी  सीमा

 हैं  और  वहां  के  जो  गिरिजन  और  आदिवासी

 हैं,  अगर  उन  की  जायज  मांग  की,  उन  के  रहन-
 सहन  की  पूर्ति  क ेलिए,  उन  के  मोजन,  पढ़ाई
 ओर  शिक्षा  आदि  के  हेतु  ध्रगर  आप  उचित
 प्रबन्ध  नहीं  कर  सकेंगे  तो  मैं  आप  को  चेतावनी
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 देना  चाहता  हूँ  कि  सीमा  पर  एक  गम्भीर
 खतरा  पैदा  होगा  तो  उस  का  भी  आप  मुकाबला
 नहीं  कर  सकंगे  ।

 गृह  मन्त्रालय  के  अन्तर्गत  जो  द्वीप  है  जसे
 कि  अण्डेमान  द्वीप  है  तो  उस  के  लिए  मैं  गृह
 मन्त्री  महोदय  से  आग्रह  करूगा  कि  चू  कि  वह
 आजादी  की  लड़ाई  में  राजनंतिक  लोगों  का  एक
 ऐसाइलम  था  इस  लिए  उसका  सुन्दर  नाम
 रखिए  और  इलाके  का  बढ़िया  प्रबन्ध  कीजिये  |
 उस  इलाके  की  बहुत  थोड़ी  बढ़ोतरी  की  गई  है  t
 मैं  चाहता  हूँ  कि  उस  इलाके  की  तब्ककी  के  लिए
 अधिक  से  अधिक  प्रयास  किया  जाय।  इन  शब्दों
 के  साथ  मैं  अपना  स्थान  ग्रहण  करता  हूं

 श्रो  प्रब्दुल  गनी  डार  (गुड़गांव)  :  सभापति
 महोदय,  मुभे  इस  मौके  पर  वह  कहावत  याद  श्र
 रही  है  कि  चिराग  तले  ब्र घेरा  ।  सब  से  पहले
 तो  मैं  होम  मिनिस्टर  साहब  से  ग्रुजारिश  करना
 चाहूँगा  कि  जो  पुलिस  कमीशन  ने  रिपोर्ट  की
 थी  उस  पर  हरियाणा  और  पंजाब  जैसी  छोटी
 स्टेटों  में  तो  श्रमल  किया  गया  लेकिन  यह  अमल
 नहीं  करते  है  ।  मुझे  यकीन  है  कि  इस  की  तरफ
 उन  का  ध्यान  जरूर  ज  यगा  |

 यह  बात  सच  है  कि  दिल्ली  पुलिस  ने

 यूनियन  बनाने  का  हक  लेने  के  वास्ते  जद्दोजहद
 की  थी  7  उस  पर  कुछ  न  कुछ  गुस्सा  आया
 प्रकार  को  श्रौर  काफी  ले  दे  हुई,  काफी  उन  को

 सजाए मी  मिली  बाद  में  लेकिन  मुझे  मालूम  यह
 पड़ता  है  कि  ब्रमी  भी  हमारे  होम  मिनिस्टर
 साहब  ने  गुस्सा  ठंडा  नहीं  किया  है  |  उन्हें  श्रब
 प्रपना  गुस्सा  ठंडा  करना  चाहिए  |

 दूसरी  एक  छोटी  सी  बात  जिस  पर  मैं
 चाहता  हैं  कि  वह  गौर  करें  वह  यह  है  कि  यहां
 दिल्ली  पुलिस  के  कुछ  हिस्से  हमारी  पालियामैंट
 में  भी  खिदमत  करते  हैं।जो  झ्ोवर  टाइम
 मिलता  है  वह  उन्हें  नहीं  मिलता  ।  मै  समभता

 हैं  कि  इस  से  यकीनन  अन्याय  होता  है।  जब
 घर  में  ही  भ्न्याय  हो  तब  बाहर  कंसे  तवक््को
 की  जाये  ?

 89]  (SAKA)  Home  Affairs)  266

 श्री  रणधोर  सिह  (रोहतक)  :  एम  पीज
 को  भी  श्रोवर-टाइम  मिलना  चाहिये  i  वह  भी
 आठ.  श्राठ  घण्टे  यहां  बैठते  हैं  ।

 क्री  श्रब्दुल  गनी  डार  :  आप  में  बौर  उन
 में  फर्क  है।  श्राप  इस  वक्त  जनता  के  सेवादार
 के  रंग  में  है श्ौर वह  और  रंग  में  हैं।  हमारे
 लिये  शरीर  रास्ते  खुले  हुए  हैं।  अगर  हमारे
 एम  पी  भाई  सेशन्स  कोर्ट  में  भी  जायेंगे  तो  लोग
 उन  को  हजारों  रुपये  फीस  खुशी  खुशी  देंगे  ।
 मगर  उन  बेचारों  के  लिए  कोई  श्रौर  रास्ता

 खुला  हुमा  नहीं  है  ।

 मैं  जबान  के  बारे  में  यह  गज  करूंगा  कि
 यह  बात  सच  है  कि  वह  देश  देश  नहीं  जिसमें
 कोई  जबान  नहीं  ।  आखिर  देश  को  कोई  न  कोई
 जबान  तो  होती  ही  है  o  जब  यह  मसला  पहले
 पेश  हुआ  था  तब  कहते  हैं  कि  वहां  एक  वोट  से

 हिन्दी  पास  हो  गई  ब्ौर  फंसला  हो  गया।

 बापू  ने-  कहा  था  कि  हिन्दी  ग्रथवा  हिन्दुस्तानी  ।
 लेकिन  कोई  बापू  की  सुनता  नहीं।  कल  मैं  ने
 हाउस  में  भी  कहा  था  कि  ब्राहभण  एक  हिन्दू
 है  श्रौर  दूसरा  मुसलमान  है  तो  वह  दो  कौम  तो
 नहीं  है।  मैं  मी  ब्राहमुण हूँ  ब्रौर  शुक्ल  भी

 ब्राहमूण  हैं,  लेकिन  दोनों  एक  कौम  हैं  ।  हमारे
 बाप  दादे  हिन्दू  थ  लेकिन  गांधीजी  की  कुर्बानी
 हुई  थी  ।  गांधी  जी  ने  कहा  था  कि  मैजारिटी  जो
 है,  प्रक्सरियत  जो  है  उस  की  जबान  मुश्तरका
 जबान  हैं,  शौर  वह  हिन्दी  भ्रथवा  हिन्दुस्तामी
 ही  हो  सकती  है।  जब  कोई  भाई  हिन्दी  के  हक
 में  बड़े  जोर  से  बोलते  हैं  तो  मैं  यकीनन  उनकी
 बात  की  तारीफ  करता  हूं  क्योंकि  उन  को  हक
 हासिल  है  उसका  ।  वह  देश  देश  नहीं  जिस  की
 कोई  जबान  न  हो  ।  लेकिन  इस  बात  से  इन्कार
 नहीं  किया  जा  सकता  कि  -केल्टिक  की  जगह
 ग्रग्नेजी  को  द्राते  ्ाते  700  बरस  लग  गये।
 श्री  चन्हाण  बड़े  वाहिम्मत  हैं,  वहू  बढ़े  बाप  के
 बेटे  हैं  ध्रौर  कांग्रेस  सरकार  में  बड़ा  असर  रखते
 हैं  ।  वह  श्रगर  लगा  सकें,  या  श्री  बाजपेयी  उन
 की  जगह  बेठ  जाये  झौर  वह  मोर्चा  लगा  सके
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 श्रौर  तीन  दिन  में  हिन्दी  को  लागू  कर  दें  सारे
 देश  में  तो  मैं  समभता  हूँ  कि  ऐसा  चमत्कार  न
 मगवान  राम  ने  किया  होगा  न  किसी  ऋषि

 मुनि  ने  भी  किया  होगा  श्र  न  किसी
 पंगम्बर  ने  किया  होगा  ।  शायद  मगव।न  ने  भी

 नहीं  किया  होगा।  कहते  हैं  कि  भगवान  ने
 भी  दुनिया  बनाते  बनाते  सात  दिन  लगा  दिये।
 मैं  कहना  चाहता  हूं  कि  जो  लोग  हिन्दी  को
 चाहते  हैं  उन  को  एक  बात  नहीं  भूलनी  चाहिये
 कि  साउथ  में  हिन्दी  आते  जाते  बरायेगी,  यह
 कोई  छिपी  हुई  बात  नहीं  है।  इस  वक्त  भी  साउथ
 में  उदू  के  श्रखबार  ज्यादा  निकलते  है,  यानी
 फारसी  रस्मुल-खत  में  ज्यादा  निकलते  है  बमुका-
 बले  देवनागरी  रस्मुल  खत  के  ।  यही  हाल  बाकी

 स्टेट्स  में  भी  है  ।  पंजाब  में  पंजाबी  सरकार  की
 जबान  है,  हरियाणा  में  हिन्दी  जबान  है,  लेकिन
 जो  झखबार  निकलते  है  रोजाना  वह  श््ग्रे  जो  के
 बाद  सब  से  ज्यादा  उदू  में  निकलते  हैं  ।

 होम  मिनिस्टर  साहब  कहते  हैं  कि  जब  तुम
 कहते  हो  कि  उदूं  के  साथ  श्रन्याय  किया  जाता

 है  तब  उस  का  श्रसर  होता  है  श्रौर  सारी  दुनिया
 में  यह  बात  फंलती  है।  मुसलमानों  की  एक
 बड़ी  कमजोरी  यह  है  कि  उनका  जितना  भी

 मजह॒वी  लिट्रे चर  है  वह  तमाम  उदू  जबान  में

 है  ।  उनको  धीरे  धीरे  देवनागरी  में  बदला
 जायेगा  ।  हम  लोग  इस  बात  के  हामी  हैं  कि
 उस  को  हिन्दी  रस्मुल-खत  में  प्राहिस्ता  श्राहिस्ता
 लिखा  जाये  y  लेकिन  यह  काम  एक  दिन  में  तो

 नहीं  हो  सकता  |  ज॑सा  में  ने  कहा,  भ्रगर  श्री

 चब्हाण  एक  दिन  में  हिन्दी  को  लागू  कर  दें  तो

 बह  एक  ऐसा  चमत्कार  होगा  जैसा  भगवान
 राम  ने  भी  नहीं  किया  है  v  भ्रगर  मैं  भी  चाहूँ  कि

 ऐसा  चमत्क  र  कर  दू  कि  मुसलमानों  का  तमाम

 लिट्रेचर  एक  दिन  में  हिन्दी  में  कर  दू,  तो  यह

 नामुमकिन  है।  जैसा  मैंने  तामिलनाई  के  बारे
 में  कहा  था,  भडमन  के  बारे  में  मी  और  सारे
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 हिन्दुस्तान  के  बारे  में  दुनिया  वाले  शिकायत
 करते  हैं  |  हाल  में  ही  मैं  हज  को  गया  था।
 वहां  से  मैंने  रिपोर्ट  भेजी  है  कि  वहां  पर  गलत-
 फहमी  फंलाने  की  कोशिश  की  जा  रही  है  कि

 मुपलमानों  को  दीन  से  बेत्रहरा  करने  के  लिए
 जान  बूक  कर  दद्  के  साथ  अन्याय  किया  जाता
 है,  उन  को  डिस्करेज  क्या  जाता  है  ।

 एक  माननीय  सदस्य  :  उदू
 जबान  है  |

 हमारी

 श्री  भ्रब्दुल  गनी  डार  :  यकीनन  चदर  आप
 की  जबान  हैं।  ज॑सा  मैंने  कल  ब्रज  किया.  था
 कि  यहां  7  करोड़  मुसलमान  हैं  या  5  करोड़
 मुसलमान  हैं,  इस  से  मुके  बहस  नहीं  |  अदद  के
 बारे  में  मेरा  कोई  भगड़ा  नहीं  है  क्योंकि  सेन्सस
 जो  होता  है  उस  के  मुताबिक  96  में  तकरी-
 बन  5  करोड़  की  उन  की  तादाद  थी  1  लेकिन
 अगर  सब  को  कत्ल  कर  दिया  जाये  तो  यह  मुझे
 कबूल  है  मगर  हम  अपने  देश  को  छोड़  कर  चले
 जायें,  यह  मुझे  कबूल  नहीं  है  क्योंकि  हमने
 इस  देश  के  लिये  बहुत  बडी  कुर्बानियां  दी  हैं  ।
 इस  देश  को  बनाने  के  लिये

 एक  माननीय  सदस्य  :
 करता  है  ?

 कत्ल  कौन

 श्री  भ्रब्दुल  गनी  डार  :  बूटा  सिह  जी,  ग्राप
 तो  खुद  मदद  करने  गये  थे  मेरठ  में,  आप  ने
 मदद  की  कलकत्त  में,  आप  ने  मदद  की  कई
 जगह  गुरुद्वारों  में,  झपने  मकानों  में  ।  मैं  इस
 बहस  में  नहीं  पड़ता  ।  मैं  होम  मिनिस्टर  साहब
 की  रिपोर्ट  को  सामने  रखता  हूँ,  श्रौर  किसी
 चीज  से  मुझे  बहस  नहीं  है  ।  वह  फरमाते  हैं  कि
 966  में  33  कम्यूनल  भगड़े  हुए,  967  में
 209  हुए  द्रौर  968  में  33]  हुए  |  इस  के
 माने  क्या  यह  हुये  कि  यहां  फसादात  रुक  नहीं
 सकते  ?  झगर  रुक  नहीं  सकते  तो  इस  का  कोई
 न  कोई  प्रबन्ध  करना  ही  होगा  क्योंकि  कमी  मी
 झाप  कोई  बात  एक  दिन  के  लिए  कर  सकते
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 हैं,  हमेशा  क ेलिए  करना  चाहें  तो  यह  नामुमकिन
 है  ।  मैंने  श्री  राजगोपालाचायं  को  लिखा,  लेकिन
 उन्होंने  जवाब  नहीं  दिया  क्योंकि  वहां  तो  श्री

 चन्हाणा  की  हुकूमत  नहीं  है,  न  कांग्रेस  वालों
 की  हैं  ।  वहां  पर  ]  या  सवा  फीसदी  मुसलमान
 हैं  a कटक  में  तकरीबन  24  फीसदी  मुसलमान
 हैं  जो  बीड़ी  बनाते  हैं  उन  के  ऊपर  कुछ  हल्ला
 हुआ,  मैं  मानता  हूँ,  लेकिन  उस  के  बाद  उनका
 बायकाट  कर  दिया  जाये  तो  एक  फीसदो

 मुसलमान  कहां  जायेंगे,  उन  के  लिये  समाज  में
 कहां  जगह  रह  जाती  है  |  कहते  हैं  कि  एक  बड़ा
 बम  फटा  था  t  यकीनन  फटा  होगा  क्योंकि  तीन
 लोग  मर  गये,  पांच  जखूमी  हो  गये  ।  मैंने  प्राइ-
 वेट  तौर  पर  इस के  बारे  में  बातें  की  ।  मैं  कहना
 चाहता  हूँ  कि  वहां  की  हालत  सुधरनी  चाहिये
 क्योंकि  उड़ीसा  में  जन  संघ  नहीं  है  1  हमारे
 होम  मिनिस्टर  ने  जो  ग्रौर  नाम  दिये  हैं  कि
 किन  स्टेटों  में  झगड़े  हुए  है,  उन  में  श्रसम  का
 नाम  है,  मंसूर  का  नाम  है,  उस  में  उड़ीसा  का
 नाम  हैं,  उस  में  श्रान्ध्र  महाराष्ट्र  का  नाम  भी
 है  ।  बहरहाल  इस  बात  को  मैं  छोडता  हूँ  7  यह
 वह  जगह  है  जहां  पर  जन  संघ  का  कोई  जोर
 नही,  कोई  उन  को  रिप्र  जेन्टेशन  नहीं,  उन  का
 कोई  श्रार्गनाइजेशन  नहीं  1  मैं  यह  मानने  के
 लिए  तैयार  नहीं  कि  जन  संघ  वाले  प्रमृतसर  से
 उठे  या  मध्य  प्रदेश  से  उठे,  उत्तर  प्रदेश  से  उठे,
 श्रौर  वहां  जाकर  हत्ता  गुल्ला  करे  ।  इसे  मेरा
 दिमाग  म,नता  नहीं,  क्योंकि  शब  भी  मेँ  प्रपनी
 सरकार  को  ऐसा  सरकार  नहीं  मानता  ज॑से  कि
 बहादुरशाह  की  थी  जो  कि  लाल  किल ेके  प्रन्दर
 रह  जाये  ध्रौर  शाहंगाह  हिन्द  कहलाये  ।

 आप  को  सोचना  चाहिये  कि  यह  सब  क्यों
 होता  है  |  कहते  हैं  कि  चू  कि  अच्छा  सनचूक  नहीं
 करते  थे  इसलिए  नई  स्टेट  फलां  जगह  बन  गई  ।
 कत  यकीनन  बारी  झायेगी  उत्तर  प्रदेश  की  ।  उस
 में  लोग  कहेंगे  कि  पहाड़ी  इलाका  जो  है  उन  के
 साथ  अच्छा  सलूक  नहीं  हुआ,  जो  मशरिक  के
 रहने  वाले  हैं  वह  कहेंगे  कि  प्रागरा  डिवीजन
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 oe  मेरठ  डिवीजन  बहुत  अच्छे  हैं,  उन  के  साथ
 ग्रच्छा  सलूक  है,  हमारे  साथ  भच्छा  सलूक  नहीं
 होता  ।  इस  तरह  से  कब  तक  आप  मुल्क  के

 द्रकडे  करते  चले  जायेंगे  |  मैं  इस  बात  पर  बधाई
 नहीं  दे  सकता।  जहां  श्री  चब्हाण  में  बाकी
 खूबियां  हैं  ब्रौर  उन  की  मैं  जितनी  भी  तारीफ
 करू,  कोई  बडी  बात  नहीं  है  क्योंकि  डिसिप्लन
 में  कई  बाते  ग्रच्छी  प्राती  हैं,  लेकिन  इस  बात  को
 अच्छा  नहीं  कहा  जा  सकता,  यह  प्रलग  बात  है  ।

 दमी  मेरे  भाई  श्री  जाल  वाले  ने  एक  बात
 कही  ।  इस  का  जवाब  तो  होम  मिनिस्टर  ही
 देंगे,  मैं  नहीं  दे  सकता  क्योंकि  मैं  जानता  नहीं
 ग्रपनी  बहन  के  बारे  में  ।  ब्राहम॒णों  की  ग्राबादी
 छः  परसेंट  होगी।  लेकिन  काश्मीर  के  सैक्र टे-
 रिएट  में  या  संट्रल  गवनंमैंट  में,  पालिमैंट  में  या
 भ्रौर  दूसरे  जो  सरकारों  दफ्तर  हैं  वहां  श्राप  देखें
 तो  प्रापफो  पता  चलेगा  कि  जो  १4  परसेंट  हैं
 वे  तो  नौकरियों  में  6  परसेंट  हैं  श्रौर  जो  6
 परसेंट  हैं  वे  नौकरियों  में  94  परसंट  हैं  ।  इस:
 तरफ  श्रापका  ध्यान  जाना  चाहिये  ।

 कुर'शन  का  भी  बहुत  जिक्र  होता  है  ।  मैंने

 डाकुमैंट्स  पेश  किये  हें  कि  किस  तरह  से  बैंकों
 के  जरिये  बईमानी  होती  है  -  जब  मैं  इसके  बारे
 में  होम  मिनिस्टर  को  लिंखता  हूं  तो  वह  कह  देते
 हैं  कि  इसकी  इबतदाई  जिम्मेदारी  तो  फाइनेंस
 मिनिस्टरी  पर  है  |  वह  कहेगी  तो  मुकदमा
 चलेगा  1 यह  चीज  मैंने  95  मे  श्रापके  नोटिस
 में  लाई  थी  और  आज  969  है।  डालमियां

 ग्रूप,  शान्ति  प्रसाद  जन  ग्रूप है,  साहू  जेन  प्र्प
 के  मामले  थे प्रौर  विवियन  बोस  की  रिपोर्ट
 भी  उनके  बारे  में  श्राई  थी।  मैंने  भी  दो  डाकु-
 मैंट्स  छपवाये  थे,  आई  ओपनर  नम्बर  |  प्रोर
 शाद  प्रोपनर  नम्बर  2  लेकिन  श्रमी  तक  कुछ
 नहीं  हुआ  है  t  मैंने  28  प्रगस्त  को  श्रीमती
 इन्दिरा  गांधी  को  लिखा  था  7  मैंने  इसको  डेढ़
 बरस  तक  सीने  में  छिपाये  रखा  |  इसकी  बजह
 यह  थी  कि  मैं  चीप  पापुल॑रिटी  का  हामी  नहीं।  मैं

 नहीं  चाहता  कि  किसी  को  ब्लैकमेल  किया  जाए  |
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 [श्री  ्रब्दुल  गनी  डार  |

 मैंने  चेकों  का  नम्बर  दिया  था  श्ौर  बताया  था
 कि  किस  पार्टो  ने  जारी  किये,  किस  कांग्रेस  के
 नेता  के  नाम  जारी  किये  और  किस  ब्रांच  से  उस
 कांग्रेस  के  नेता  ने  चैकों  को  वसूल  किया  ।  मेरी
 बहन  ने  लिखा  कि  मैं  मी  इस  बारे  में  कंसन्ड

 हु  श्रौर  मैं  चाहती  हू  कि  किसी  तरह  से  इस

 कुरप्णन  को  कम  किया  जाए  |  मैं  हेरान  ह  कि

 वही  तारीख  फिर  दोहराई  गई  ।  मेरे  पास  चेंकों
 के  नम्बर  हैं,  किस  पार्टी  ने  जारी  किये  उसके
 नाम  हैं,  जिस  पार्टी  ने वसूल  किए,  उसके  नाम

 हैं।  तीस  जनवरी  को  जिस  दिन  बापू  को  शहीद
 किया  गया  था  उस  दिन  वे  चेक  जारी  हुए  और
 कांग्रेसी  नेताग्रों  ने वसूल  किये।

 हमारे  होम  मिनिस्टर  बहुत  दूर श्र  देश  हैं  1
 क्या  वे  छोटी  छोटी  बातों  को  रोक  नहीं  सकते
 हैं  ।  श्रगर  नहीं  रोक  सकते  तो  क्या  नतीजा  होने
 वाल!  है?  आप  जरा  पाकिस्तान  को  तरफ
 देखें  वहां  क्या  हुमा है  |  अयूब  ने  अपने  जमाने
 में  पाकिस्तान  की  बडी  खिदमत  की  या  ताकत
 दिखाई  ।  लेकिन  वह  भी  आखिर  को  मजबूर  हो
 गया  ।  आप  भी  क्या  प्रपनी  ताकत  एक  सिपाही
 के  खिलाफ  दिखायेंग  जो  कि  दो  रुपये  रिश्वत
 लेता  हैं  श्रौर  पकड़ा  जाता  है  और  अखबारों  में
 उसकी  चर्चा  होनी  शुरू  हो  जाती  हैं  ?  लेकिन
 जब  एक  वजीर  घर  में  बंठा  हुआ  अब्दुल  गनी
 को  तीस  लाख  रूपया  दे  देगा  श्रब्दुल  गनी  से
 नौ  लाख  ले  ले  तो  क्या  वह  कुरप्णन  नहीं  है  ?
 श्राप  देखें  कि  पावर  लूम्ज  को  खरीदने  का  हुक्म
 दिया  गया  था।  पुरानी  पावर  लन्म्ज  जो  थी
 जिन  को  रह  करके  नये  सिर  से  बदला  गया  था,
 उनके  लिए  हुकम  दिया  गया  कि  एस.  टी.  सी.
 उनको  खरीदे  |  लेकिन  कानपुर  की  जो  चार
 सौ  थी  उनके  बारे  में  हुकम  दिया  गया  किवे
 प्राइवेट  पार्टी  की  हैं  उनको  न  लिया  जाए  |  इस
 वास्ते  कि  उनको  अब्दुल  गनी  ने  पहले  मैनेज  कर
 लिया  था,  तीन  सौ  पावर  लूम्ज  ले  ली  उसने,
 उनको  दस  दस  हजार  में  बेच  दिया  और  दस
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 लाख  एक  ही  सौदे  में  पंदा  कर  लिया  तो  उसको

 पूछने  वाला  कोई  नहीं  है  ।  इस  तरह  की  मैं  दसियों
 मिसालें  दे  सकता  हू  ।  कामर्स  मिनिस्टरी  में  इस
 तरह  से  करोड़ों  रुपये  का  जोडतोड़  हुमा है ।
 क्या  इस  तरह  से  काम  चलेगा  ?

 मैं  चाहता  हु  कि  देश  को  बनाया  जाए  ।

 जुबान  का  मामला  हल  हो,  कम्युनल  भगड़े  बन्द
 हों,  कुरप्शन  खत्म  हो  1  पाकिस्तान  का  असर
 ग्राप  देख  रहें  हैं।  मुझे  डर  है  मुझ  जसे  नवे
 जो'  हैं  य  तो  कत्ल  हो  जायेंगे  लेकिन  ये  बच
 जायेंगे  |  इनके  श्रागे  पीछे,  दायें  बायें,  रिवाल्वर
 लिये  पुलिस  रहती  है  |  कुरप्शन  जो  बढ़  रही  है
 इस  को  आप  चैंक  करें  ।  मैं  .कह  चुका  हू  कि  मैं
 चीप  लीडरशिप  का  हामी  नहीं  हू  ।  मेरे  पास

 फैक्ट्स  एण्ड  फिगजं  हैं  1  तारीखें  हैं,  नाम  मैं  दे
 सकता  हू  7  मैंने  श्रीमती  गांधी  को  दिये  भी  हैं  t
 मैं  डेढ़  बरस  तक  सीने  में  इसको  छिपाये  रखा
 है  ।  भ्रब  मैं  तंग  श्रा  गया  हू  श्राप  कोई  काम
 नहीं  करते  हैं  |  क्या  साहू  जैन  ्  इतना  मज-

 बूत  ग्रूप हो  गया  है  कि  उसने  जनरल  श्रसगर
 को  भी  मात  दे  दी  है,  क्या  अयूब  से  मी  वह
 मजबूत  है  कि  आपका  उस  पर  हाथ  ही  नहीं
 पड़ता  है  ।  क्या  इसलिए  झ्राप  उस  पर  हाथ  नहीं
 डालते  कि  वह  आपको  लाखों  रुपये  देता  है
 इलेकशन  लड़ने  के  लिए  ?  आप  देखें  कि  सी  बी
 गुप्त  के  लिए  शराब  के  जो  कारखाने  हैं  उन्होंने
 ढोल  खोल  कर  रख  दिये  थे  श्रौर  कहा  था  कि
 बोतलों  में  देने  की  कोई  जरूरत  नहीं  है,  इन
 ढोलों  में  स ेशराब  पिलाश्रो ।  मोहन  ब्र्री  ने
 लाखों  रुपये  खर्च  किये  और  गे  पता  नहीं
 कितना  खच  करने  जा  रही  हैं  t

 मैं  श्रापी  खिदमत  में  आखिर  में  यही
 कहना  चाहता  हू  कि  एक  एक  मुसलमान  इस
 वक्त  कहता  है  —

 किस  तरह  से  सताते  हैं  ये  बुत  हमें  निजाम

 हम  ऐसे  हैं  कि  जेसे  किसी  का  खुदा  न  हो  ।
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 मैं  कहूंगा  कि  मुसलमानों  को  बदनाम  करने
 की  कौर्शिश  नहीं  होनी  चाहिये  ।

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y  B  CHAVAN)  :  I  would  like  to
 say,  Sir,  that  the  hon  Member  is  making
 wild  allegations  against  a  person  of  the  status
 of  the  Chief  Minister  of  U  P  without  any
 Proof  and  {I  donot  think  such  allegations
 should  be  made  These  arc  very  mischievous
 and  irresponsible  allegations

 श्री  श्रब्बुल  गनी  डार  मैंने  होम  मिनिस्टर
 को  भी  लिखा  था  ।  उस  में  से  ही  मैंने  यह  सब
 कहा  है  |  मैंने  यह  खत  बहन  इन्दिरा  को  भी
 लिखा  था  ।  मैंने  नाम  किसी  के  नहीं  लिये  हैं
 लेकिन  में  जहूर  कहता  हू  कि  डालमिया  जैन

 ग्र्प  है ग्रौर  पंजाब  नेणनल  बंक  है  जिन्होंने
 लाखों  रपये  के  चेंक  दिये  हैं  श्रोर  लाखों  रुपये  के
 बैंक  आपने  वूल  किये  हैं  ।  जिस  ब्रांच  ने  दिये
 बौर  जिस  लीडर  ने  वसूल  किये  उसके  नाम
 और  एड्रेस  मैं  द ेसकता  हु  ।  मैं  इनको  मेज  पर
 रख  सकता  हू  a  मैं  चाहता  हु  कि  श्राप  मुझे
 ऐसा  करने  की  इज़ाज़त  दें  ।
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 श्री  कुशोक  बाकुला  (लद्दाख) :  समापति

 महोदय,  गृह  मत्रालय  की  मांगों  पर  जो  बहस
 में  भाग  लेने  के  लिए  आपने  मुझे  अवसर  दिया

 है,  उसके  लिए  मैं  प्रापका  धन्यवाद  करता  हूं  tv

 इन  मांगों  का  मैं  समर्थन  करता  हूं  |  पुलिस
 संगठन  को  मजबूत  करना  आज के  हालात  में

 बहुत  आवश्यक  है।  उसकी  संख्या  भी  बढ़ाना
 बहुत  जरूरी  है।  इसका  कारण  यह  है  कि  जो

 हिंसा  की  घटनायें  हो  रही  हैं,  तोड़फोड़  की
 कारंवाइयां  हो  रही  हैं,  उनको  रोकने  के  लिए
 भौर  उन  पर  काबू  पाने  के  लिए  पुलिस  को

 मजबूत  करना  आवश्यक  है।  बाहर  से  और
 अन्दर  से  जो  कई  बार  खतरा  पैदा  हो  जाता  है
 उसका  मुकाबला  करने  के  लिए  यह  आवध्यक  है
 कि  पुलिस  संगठन  को  मजबूत  किया  जाए

 मैं  गृह  मंत्रालय  की  मांगों  पर  बोलना  नहीं
 चाहता  था  लेकिन  मजबर  होकर  म्मे  बोलना
 पड़  रहा  है  |  मैंने  दो  दिन  पहले  लदाख  में  जो
 बड़ी  घटनायें  घटो  हैं  उनके  बारे  में  कालिंग
 एडेंशन  नोटिस  दिया  था  t  अध्यक्ष  ने  कहा  था
 मुझसे  कि  गृह  मंत्रालय  की  मांगे  आ  रही  है
 पौर  उस  पर  मैं  बोल  सकता  हूं।  इसलिए  मुझे
 आज  बोलना  पड़  रहा  है
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 aera  कितना  बड़ा  है  इसका  अनुमान
 इसी  से  लगाया  जा  सकता  है  कि  जम्मू  कश्मीर
 का  कुल  क्षेत्र  53,004  मील  है  और  उस
 में  से  लाख  का  37,753  मील  है
 यह  इतना  बड़ा  क्षेत्र  है,  जिसकी  सोमायें
 पाकिस्तान,  चीन  और  अफगानिस्तान  से  मिलती
 हैं  ।  इतना  होते  हुए  भी  लद्दाख  की  तरक्को  के
 लिये  कोई  खास  ध्यान  नहीं  दिया  गया  in  मैं  यह
 भी  जानता  हूं  के  हमारे  लिये  सेन्ट्रल  गवनंमेन्ट
 90  प्रतिश्नत  ग्रान्ट  देती  है.  लेकिन  उस  को
 लद्दाख  के  लिये  खर्च  नहीं  किया  जाता।  मैं
 इस  की  तफसील  के  बारे  में  कुछ  नहीं  कहना
 चाहता,  मैं  जब  गृह  मत्री  जी  से  मिलूंगा  तब
 उन  को  इसके  बारे  में  बताऊगा  t

 दूसरे--मैंने  बार  बार  दस  सदन  में  कहा  है
 कि  लद्ाख  के  लोगों  को  शेडयूल्ड  कास्टया
 शेडयूल्ड  ट्राइब  या  बेकबड  क्लासेज  मे  श/मिल
 किया  जाय  ।  मृके  कहा  गया  है  कि  कुछ  कानून
 ऐसे  हैं,  जिनको  जम्मू  कह््मीर  में  लागू  नहीं
 किया  गया  है,  वे  कानून  लागू  हैं  या  नहीं,  मैं
 इसमें  नहीं  जाना  चाहता  हूं  लेकिन  मैं  यह
 चाहता  हुं  कि  हमारे  लोगों  को  बंकवर्ड,  शेडयूल्ड
 कास्ट  या  शेडयूल्ड  ट्राइब  में  शामिल  किया
 जाय  t  हमारा  त्षेत्र  शिक्षा  को  दृष्टि  से  बहुत
 पीछे  है,  ये  लोग  बहुत  निर्धत  हैं,  इन  के  विकास
 के  लिये  जब  तक  इनको  इस  कंटेगरी  में  शामिल
 नहीं  किया  जायगा,  तब  तक  इन  का  विकास
 नहीं  हो  सकेगा  ।

 आप  जानते  हैं  कि  हमारा  लहाख  बौद्ों  का

 मुल्क  है,  लेकिन  वहां  पर  कुछ  समय  से  बौद्ध  धर्म
 को  खतरा  पैदा  हो  गया  है  |  मैंने  आज  तक  कर्मी
 ऐसा  नहीं  कहा  है  लेकिन  आज  मुमे  वहां  से  जो
 तार  मिला  है,  उस  को  मैं  आपके  सामने  पढ़
 कर  सुनाना  चाहता  हूँ  ।इस  तार  का  मूल  अग्रेजी
 में  है,  लेकिन  मैं  इस  के  हिन्दी  अनुवाद  को  आप
 की  इजाजत  से  पढ़ना  चाहता  हैँ
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 “हाल  में  अब्दुल  कयूम  और  मौहम्मद
 बाकिर  ने  साबू  ग्राम  स्थित  तारचौक  में  बौद्ध
 धामिक  ध्वजों  क्रो  उतार  फेंका  और  अनेक  लोगों
 के  सामने  गालो-गलोच  की  लद्दाख  बौद"
 धर्मावलम्बियों  की  भावनाप्रों  को  इस  से  गहरी
 ठेस  पहुँची  है।  स्थानीय  शासन  अपराधियों  को
 विरुद्ध  कायंवाही  करने  में  असफल  रहा  बड़ी
 संख्या  में  स्त्रो-पुरुष  और  महामान्य  अस  कुशोक
 तोगदान,  कुशोक  खानपो,  कु्ोक  स्तकना,
 फियांग  के  प्रधान  लामा,  थिक्से  ओर  स्तकना
 मठों  के लामा  और  लद्दाख  बुद्ध  एसोसियेशन  के
 अध्यक्ष  ने  प्रददन  किया।  बोढ़ों  के  प्रति  किए
 गए  इस  गम्मीर  अपराध  की  निन्दा  की  तथा

 उन्होंने  प्रपराजियों  के  विरुद्ध  कानूनी  कायंवाही
 करने  की  मांग  की  |  लेह  में  कल  और  आज
 हड़ताल  रही  ।  स्थिति  निरन्तर  बिगड़ती  जा

 रही  है।  युगों  से चली  आ  रही  परम्परायें  और
 परस्पर  अच्छे  सम्बन्धों  को  खतरा  दौदा  हो  गया
 है  ।  अपराधियों  को  दण्ड  देने  पर  ही  स्थानीय
 जनता  को  सन्तोष  होगा  ।  लहाख  के  बोद्धों  की
 यह  मान्यता  हो  चली  है  कि  धर्मनिपेक्ष  भारत
 में  उनका  पावन  धर्म  सुरक्षित  नहीं  है।  यदि
 एक  सप्ताह  में  कोई  कार्यवाही  :नहीं  की  गई  तो
 स्थिति  और  बिगड़  कर  नियम्त्रणा  के  बाहर  हो
 जायेगी  जिसका  पूरा  उत्तरदायित्व  स्थानीय
 हासन  और  सरकार  पर  होगा।

 “अध्यक्ष,  लदाख  बुद्ध  एसोसियेशन

 यह  तार  25  मार्च  का  है।  इस  की  कापी
 में  होम  मिनिस्टर  साहब  को  दे  रहा  हूं  इस
 तरह  की  घटनायें  वहां  पर  हो  रही  हैं,
 मैं  नहीं  समक  पा  रहा  हू  कि  इस  के
 खिलाफ  एक्शन  क्यों  नहीं  लिया  जा  रहा  है
 वहां  पर  पुलिस,  कलेक्टर  सत्र  मौजूद  हैं,  पता
 नहीं  कार्यवाही  क्यों  नहीं  हो  रही  है  t

 समापति  महोदय,  दस  किस्म  को  घटनायें
 वहां  पर  पहले  मी  हुई  है।  कारगिल  में  लहाख
 के  बौद्ध  धपना  पूजा  स्थान  और  धर्मशाला
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 बनाना  चाहते  थे,  लेकिन  उनको  बनाने  नहीं
 दिया  गया  ।  इस  पर  काफी  भगड़ा  होने  वाला
 था  जहां  बौद्ध  मठ  हैं,  वहां  मस्जिदें  मी  होती
 हैं  और  उस  पर  कोई  एतराज  नही  होता  है
 ध्रौर  न  एतराज  कर  सकते  हैं ।  लद्दू ख  के

 मुसलमान  प्राचोन  काल  से  बौद्धों  के  साथ  रहते
 आ  रहे  हैं,  लेकिन  अब  वह  ध्थिति  बिगड़ने  लगी

 है  उम  समय  में  मंत्रीमडल  में  था,  मैंने  उस
 भगडे  को  रोकने  की  कोशिश  की  और  समझाने
 का  प्रयत्न  किया  कि  बौद्धों  का  भी  घर्म  वहां
 रहना  चाहिये  और  मुसलमानों  का  धर्म  भी  रहना
 चाहिये  और  मुसलमानों  का  धर्म  भी  रहना
 चाहिये,  और  दोनों  धर्मों  की  रक्ष  होनी  चाहिये।
 म,रत  एक  धमंनिपंक्ष  राज्य  है,  जिसमें  अनेक
 धम  हैं,  सब  धर्मों  की  रक्षा  होती  है,  फिर

 लहांख  में  बोद्ध  धरम  की  रक्षा  क्यों  नहीं  हो  पा
 रही  है,  यह  बड़ा  गम्मीर  विषय  है  ।

 दूसरी  बार  एक  एश्तिहार  लगाया  था  जिम

 में यह  कहा  था  कि  गया  लहाख  से  बौद्ध
 धर्म  खत्म  किया  जायेगा,  पाकिस्तान  के  भण्डे
 लगाये  जायेंगे  -  उस  समय  मी  वहां  बडा  विरोध

 हुआ,  जलूस  निकाले  गये,  मैं  उस  समय  मी  वहां
 मौहूद  थ  लेकिन  मैंने  उन  को  निकलने  नहीं
 दिया  ।  राज्य  सरकार  ने  हम  से  कहा  5  हम
 एक्शन  लेंगे,  एक  कमेटी  बनायेंगे  जिसमें

 वहां  की  मुसलमान  एसोशियेशन  और  बुद्धिह :
 एसोशियेशन  के  लोगों  को  रखा  जायेगा  ओर
 वे  लोग  ऐसी  बातों  को  रोकेंगे,  लेकिन

 मूभे  दुख  के  साथ  कहना  पड़ता  है  कि

 कुछ  नहीं  हुआ  t

 तोसरी  बार  अब  यह  घटना  घट  रही  है।
 मैं  गृह  मन्त्री  महोदय  से  निवेदन  करना  चाहता
 हूँ  कि  आप  हमारे  चोफ  मिनिस्टर  से  इसके  बारे
 में  फौरन  बातचीत  करें  1  अपराधियों  के  लिलाफ

 पूरा  एक्शन  लिया  जाना  चाहिये,  वरना  लद्दाख
 में  बौद्ध  घ्म  को  तरा  बदा  हो  जायेगा।  आप
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 जानते  है  कि  तिब्बत  के  बाद  हम  लहाख  को
 दूसरा  तिब्बत  समभते  हैं,  इस  समय  वह  बौद्धों
 का  बहुत  बडा  केन्द्र  है,  बुद्ध  घर्म  की  महायान
 और  हीनयान  शाखाओं  का  एक  बहुत  बड़ा  केन्द्र
 हम  उसको  समभते  हैं ।  अगर  वहां  से  हमारे
 धर्म  को  खत्म  करने  की  कोशिश  की  गई  तो
 इस  की  जिम्मेदारी  केन्द्रीय  सरकार  पर  होगी  ॥
 उस  की  सरहदें  चीन  और  पाकिस्तान  से  मिलती
 थीं,  इस  वजह  से  उस  क्षेत्र  के  लिए  बाहरी
 खतरा  बहुत  बडा  था,  लेकिन  ग्रन्दर  कोई  खतरा

 नहीं  था,  जो  अब  पंदा  हो  गया  है।  इसलिये
 जिन  लोगों  ने  ऐसा  काम  किया  है,  उनको  सख्त
 से  सख्त  कातूनी  सजा  दी  जानी  चाहिये  ।

 समापति  महोदय,  इस  समय  जम्मू-काइमीर
 मन्त्री  मंडल  में  लहदाख  का  कोई  मंत्री  नहीं  है
 में  0-12  साल  तक  वहां  के  मन्त्री  मंडल  का
 सदस्य  था,  लेकिन  जब  से  इधर  आया  हैं,  तब  से
 उस  क्षेत्र  का  कोई  मनत्री  नहीं  है।  इस  के  न
 होने  से  वहां  पर  गड़बड़  हो  रही  है  और  यह
 गड़बड़  इमी  तरह  से  होती  जायेगी।  जितना
 हो  सकता  है,  हम  लोग  इस  गड़बड़  को  रोकने
 की  कौशिश  करते  हैं,  लेकिन  कितना  रोक
 सकेंगे  ।  वहां  की  जनता  कहती  है  कि  हमारा
 लद्दाख  गरीब  है,  इसलिये  उसको  सैन्ट्रन
 गवरनंमेंट  के  प्रन्डर  लेना  चाहिये  लेकिन  मैं  इस
 को  नहीं  मानता  हूं  और  मैंने  उनसे  यही  कहा
 है  कि  ऐसा  नहीं  हो  सकता  है।  पिछले  साल  मैंत
 4  अगस्त  को  एक  मेमारेण्डम  पेश  किया  था,

 जिसमें  अनुरोध  किया  था  कि  लहाख  को  नेफा
 पैंटंन  पर  बनाया  जाय  ।  उस  समय  लोगों  ने  हम
 से  कहा  कि  तुम  लद्दाख  को  जम्मू-काश्मीर  से
 काट  कर  सेन्ट्रल  में  ले  जाना  चाहते  हो।  मेरा
 यह  मतलब  नहीं  था,  वह  जम्मू-क्ाइमीर  में  ही
 रहे,  लेकिन  जसे  नेफा  में  सेंट्रल  ग4नंमेंट  इन्तजाम
 प्रती  है,  उस  तरह  की  व्यवस्था  हो  ।  बाद  में
 प्रधान  मन््त्री  जी  और  गृह  मम्त्री  जो  से  इस  सबंध
 में  बातत्रीत  हुई,  हमारे  मुख्य  मन्त्रो  सादिः

 साहब  से  मी  बात  हुई  उन्होंने  कहा  कि  अभी
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 ऐसा  कहने  का  समय  नहीं  है,  आप  इस  ख्याल
 को  छोड  दो  ।  लेकिन  इन  घटनाओं  को  देखते  हुए
 मैं  समझता  हु  कि  वह्  समय  आ  गया  है।  मैंने
 949  में  स्वर्गीय  जवाहर  लाल  नेहरु  जी  से  भी

 कहा  था  कि  इस  को  डाइरेउटली  सेंटर  में  ले  लें।
 हमारे  जम्मू-काइ्मं  र  में  मुसलमानों  की
 जनसंख्या  ज्यादा  है,  इसलिए  इसको  काइमीर  के
 साथ  नहीं  रखनहमारा  ऐसा  उद्देश्य  नहीं  था,
 हमारी  मांग  का  उद्ंश्य  केवल  यही  था  कि

 लहूख  बहुत  बेकवर्ड  है,  उसकी  तरत्की  नहीं
 हो  पाई  है,  केन्द्र  के  अधीन  आने  से  उसको
 तरक्की  का  मौका  मिलेगा  ।  उस  समय  हम  को
 यही  कहा  गया  कि  कुछ  कानूनी  दिवकते  हैं,  इस
 लिये  इस  समय  इसको  नहीं  लेगे  ।  हमारा  खद्देश्य
 यही  था  कि  लद्दाख  मजबूत  हो  और  उसके  साथ
 भारत  भी  मजबूत  हो।  तिब्बत  को  हाथ  से
 छोड़ने  में  जो  खतरा  पेदा  हो  गया  है,  वह  लद्दाख
 में  नहों  है,  लहाख  में  कम्यूनिस्टों  की  हवा  भी
 नहीं  है,  चीन  की  हवा  भी  नहीं  है,  लेकिन  अगर
 उसकी  तरक्की  का  रुयाल  नहीं  रखा  गया  तो
 वहां  मी  स्थिति  खराब  हो  सकती  है।  मैं  चाहता
 ह्  कि  केन्द्र  सरकार  राज्य  सरकार  को  कहे
 कि  इस  तरह  की  घटनाओं  से  वहां  की  हालत
 खराब  हो  सकती  है,  इसलिये  वह  जल्द  से  जल्द

 इन्तजाम  करे  |

 लद्दाख  में  बिजलो  भी  नहीं  है,  वहां  पर
 90  किलोबाट  के  दो  डिजल  इन्जिन  थे,  जिसमें
 से  एक  खराब  है,  एक  इन्जिन  चलता  है,  जिससे
 जनता  को  बिजली  नहीं  मिल  पाती  ।  कारगिल
 में  मुमलमानों  की  संख्या  बहुत  है,  उनकी  तरक्की
 करना  भी  बहुत  जरूरी  है।  वहां  पर  बिजली
 पैदा  करना  कठिन  मी  नहीं  है  क्योंकि  वहां  पर
 पानी  बहुत  है,  दरियायें  बहुत  हैं।  लेकिन  अफ-
 सोस  है  कि  अभी  तक  आपने  वहां  पर  बिजली
 पंदा  करने  का  कोई  काम  नहीं  किया
 है।  अगर  आगे  मी  आप  वहां  पर  कुछ  नहीं
 करते  हैं  तो  उससे  खतरा  पेदा  होगा  ।  लहाख  से
 कोई  मी  नुमाइन्दा  काइमीर  के  मन्त्रीमंडल  में  नहीं
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 लिया  गया  है।  इस  वक्त  मैं  इसके  बारे  में  ज्यादा
 तहीं  कहना  चाहता  ह  क्योंकि  मुख्य  मन्त्री,  धी
 सादिक  ने  कहा  है  कि  बजट  सेशन  खत्म  हो  ने
 पर  वे  हमारा  नुमाइन्दा  लेंगे  ।  अगर  वे  ले  लेते
 हैं  तो  अच्छी  बात  है,  नहीं  लेते  हैं  तो  फिर
 गड़बड़  शुरू  होगी  श्रौर  इसकी  जिम्मेदारी  प्रापकी
 होगी  ।  क्योंकि  जेसा  आप  कहेंगे  बसा  ही  राज्य
 सरक,र  करेगी  ।  उसको  चलाने  वाले  तो  आप
 ही  हैं।  लद्दाख  के  लिए  बहुत  जरूरी  है।  कि
 वहां  पर  तरक्की  हो।  उसके  लिए  पेसा  भी
 मिलना  चाहिये  |

 46.5]  hrs.

 [भ्रीमती  तारकेश्वरी  सिन्हा  पीठासीन  हुई  ]

 पिछले  साल  वहां  पर  एक  डिप्टी  मिनिस्टर
 गई  थीं  और  उन्होंने  यह  आध्वासन  दिया  था  कि
 वहां  पर  आकाशवाणी  का  केन्द्र  खोला  जायेगा  |
 लेकिन  अफसोस  है  कि  अभी  तक  वहां  पर  कुछ
 भी  नहीं  किया  गया  है।  जब  श्रीमती  इरिद्र।  ग।घी
 मन्त्री  मंडल  में  थो,  उस  वक्त  उन्होंने  भी  यही
 कहा  था  और  पिछले  साल  एक  डिप्टी  मिनिस्टर
 ने

 भी  जाकर  कहा  लेकिन  अभी  तक  हुआ  कुछ
 भी  नही  है  ।  वहां  पर  सबसे  बड़ी  आवश्यकता
 बिजली  की  है।  बहुत  से  ससद  सदस्यों  ने  वहां
 पर  जा  कर  देखा  है  कि  बिजली  पेदा  करने  के
 कितने  साधन  मौजूद  हैं।  श्रापने  कह  दिया  कि
 वहां  पर  इतनी  बड़ी-बड़ी  सब्जी  पंदा  की  गई
 लेकिन  उससे  क्या  होता  है  ।

 लद्दाख  के  सम्बन्ध  में  हमने  गजेन्द्रगदकर
 कमीशन  के  सामने  अपनी  मांगें  रखी  थीं।
 उन्होंने  राज्य  सरकार  को  अपनी  रिपोर्ट  भी  दे
 दी  है  7  उसमें  स्पष्ट  रूप  से  कहा  है  कि  लदाख
 को  पंसा  कम  मिला  है  और  वहां  पर  तरक्की
 नहीं  हुई  है।  उन्होंने  यह  मी  सजेस्ट  किया  है
 कि  लहाख  से  फुलफ्लेज्ड  मिनिस्टर  होना  चाहिए,
 वहां  पर  डिग्री  कालेज  होना  चाहिये  और  एक
 पावरफुल  डेवलपमेम्ट  कॉसिल  की  स्थापना  होनी
 चाहिये  '  और  भी  दूधरी  उनकी  सिर्का  हों  हैं।
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 [श्री  कुशोक  बाकुला]

 अपको.  मुकम्मिल  तौर  पर  उन  सारी  सिफा-
 रिदों  पर  कार्यवाही  करनी  चाहिये  ।  नहीं  करेंगे
 तो  उसका  नतीजा  अच्छा  नहीं  होगा  1  इतना
 ही  कह  कर  मै  समाप्त  करता  हु  ।

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam)  :  Madam  Chairman,  what
 a  pleasure  to  address  the  House  when  you
 are  in  the  Chair  !

 The  first  point  which  strikes  anybody
 who  speaks  on  these  demands  is  the  posi-
 tion  of  law  and  order  in  this  country.
 Much  has  already  been  said  and  I  do  not
 want  to  repeat  it.  All  that  I  want  is  that
 the  Home  Minister  and  the  Home  Ministry
 should  take  a  greater  interest  in  these
 things  in  the  sense  that  they  should  not
 wait  until  information  comes  or  follow  the
 ordinary  routine  and  protocol.  But  they
 should  themselves  be  always  vigilant  to
 know  what  is  happening  in  this  country  and
 what  is  to  be  done  in  consultation  with  the
 local  governments.  Unless  that  is  donc,  if
 they  continue  the  present  habit  of  mercly
 waiting  for  somebody  to  report,  until  a  Mem-
 ber  of  Parliament  raises  it  in  the  House,
 the  things  will  not  go  all  right.

 There  are  several  reasons  why  these  dis-
 turbances  are  going  on.  The  Home  Minis-
 ter  has  been  giving  the  reasons.  To  give
 reasons  is  One  thing  but  to  act  is  another
 thing.  We  want  the  Home  Minister  and
 the  Home  Ministry  to  act  more  quickly  and
 more  expeditiously
 so  far,

 than  they  have  done

 Perhaps,  it  is  not  right  to  say  what
 I  myself  told  him  about  a  particular  State
 as  long  back  as  January  23.  But  nothing
 was  done  until  January  29.  And_  things
 went  worse  and  shootings  had  to  take  place.
 It  is  only  now  thatthe  Prime  Minister  is
 taking  some  active  interest--we  sec  in  the
 Papers--and  it  is  only  now  that  the  Home
 Minister  is  taking  active  interest.  But  why
 should  there  be  so  much  delay  ?  My  com-
 plaint  is  not  that  the  Home  Minister  is  not
 acting.  But  they  must  act  more  expedi-
 tiously  and  quickly,  particularly  in  these
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 days,  when  the  things  have  to  be  brought
 under  control  as  quickly  as  possible  because
 we  have  got  to  consolidate  our  independence.
 The  Government  cannot  simply  sit  and
 think,  ‘‘Let  the  report  come  and  see  what
 happens  in  Nagaland,  what  happens  in
 Mizo  Hills,  what  happens  in  Telengana  or
 somewhere  else”.  It  is  not  like  that.  The
 situation  is  more  critical  now  and,  therefore,
 my  request  to  him  is  that  he  should  take
 the  initiative.  Many  of  the  troubles  of  the
 Centre-State  relationship  are  coming  up,  if
 I  may  say  so,  without  wounding  the  feelings
 of  the  officers  of  the  Centre  or  the  Ministers
 of  the  Centre,  because  there  is  a  feeling
 here  that  we  are  superiors  and  that  those
 who  are  in  the  State  Governments  or  who
 are  manning  the  State  administrations  are
 subordinates.  This  kind  of  fecling  must
 go.

 Take,  for  example,  the  matter  of  engi+
 neers.  The  engineers  hcre  do  not  pass
 higher  examination  than  the  engineers  who
 pass  and  work  in  our  States.  They  send
 their  proposals  here.  An  enormous  amount
 of  time  is  taken  for  scrutiny,  ticking  off
 with  blue  pencil!  and  that  pencil  because
 that  is  manufactured  in  this  country  and
 they  must  usc  it.  Many  times,  the  Planning
 Commission,  the  Central  Secretariat  here,
 C.  W.  P.  C.  ask  the  State  enginecrs  to  come
 and  explain  proposals.  Why  should  they
 do  so  ?  Or,  take  the  Finance  Department.
 There  also,  in  the  States,  itis  the  I.  A.  S.
 Officers  that  are  meaning  the  administration.
 There  also,  they  have  got  the  Accountant,
 General.  The  proposals  are  sent  after  be-
 ing  scrutinised  by  the  Finance  Department.
 It  may  be  with  regird  to  loans  or  some-
 thing.  But  the  scrutiny  takes  place  here
 Once  again  and  the  papers  are  sent  back  of-
 ten  for  explanations.  The  reason  is,  here  they
 fee]  that  they  are  a  superior  Government
 and  that  the  Government  in  the  States  are
 mere  colonial  governments  subject  to  tute-
 lage;  the  same  thing  that  was  happening  in
 the  British  days.  Madam  Chairman.  we
 are  sitting  in  this  House  with  the  legacy
 of  British  mind.  That  is  the  mistake.  We
 should  have  built  a  new  Parliament  House.
 Perhaps,  we  would  have  had  a  new  approa-
 ch_  I  want,  therefore,  the  Home  Minister
 who  is  very  activeeminded  gentleman  and
 who  has  got  a  lot  of  imagination,  to  start
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 8  new  chapter  in  this  kind  of  thing.  There
 must  be  generated  an  active  living  feeling
 that  the  Centre  at  the  States  are  joint  part-
 ners  in  a  common  adventure,  the  adventure  of
 making  India  more  prosperous  and  making
 People  more  happy  and  more  contened.

 With  regard  to  corruption  that  is  going
 on,  two  things  are  primarily  responsible  for
 it.  This  morning,  the  Lokpal  Bill  has
 come.  As  has  already  been  said,  the  Lok-
 Pal  Bill  will  not  be  very  much  of  an  impro-
 vement  on  the  Vigilance  Commissioner  un-
 less  the  Government  itself  removes  all
 the  points  where  corruption  is  growing.
 Corruption  and  nepotism,  the  twin,  brothers,
 grow  on  two  things,  descretionary  power
 and  delays.

 7  hrs.

 The  Government  takes  discretionary
 powers  in  every  bit  of  legislation.  The  se-
 cond  is  the  scope  they  give  for  causing  de-
 lay.  The  discretionary  powers  should  be
 reduced  to  the  minimum.  Everybody  must
 be  certain  about  what  is  going  to  happen,
 and  it  should  not  depend  merely  on  discre-
 tion.  For  instance,  take  the  age  of  retire-
 ment.  They  have  fixed  at  55  years,  but  if
 the  Government  like  they  can  extend  an
 oflicer’s  term  to  58  years.  In  States  also  it
 is  like  this.  Some  proposal  was  published
 in  the  newspapers--I  do  not  know
 whether  it  is  right  or  not--to  reduce
 it  to  50  years,  but  at  the  discretion  of  the
 Minister  it  could  be  extended  further.  This
 particular  fact  may  be  right  or  wrong,  but
 it  should  not  be  left  to  the  officers  to  specu-
 late  as  to  what  would  happen  on  a  parti-
 cular  date.  If  they  have  to  retire,  they
 will  have  to  retire.  Then  there  will  be  cer-
 tainty  and  they  will  not  go  round  the  houses
 of  Members  of  Parliament  or  around  the
 coridors  of  the  houses  of  Ministers.  On
 account  of  this,  they  lose  their  indepence  in
 advance.  Therefore,  I  suggest  that  the  dis-
 cretionary  powers  in  every  field  wherever
 they  exist  now  must  be  reduced  to  the  very
 minimum.  I  do  not  say  that  all  discretion
 must  be  taken  away.  There  is  a  place  for
 discretion,  for  instance,  when  there  is  a
 question  of  coming  to  a  particular  decision
 On  a  quasi-judicial  matter.  But  on  other
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 matters  there  should  not  be  any  dlscretion
 left.

 While  talking  about  Governors  and  their
 powers,  I  would  like  to  say  that  I  have
 given  notioe  of  a  Bill,  if  the  Home  Minister
 agrees,  to  drop  the  articles  in  the  Consti-
 tution  asking  the  President  and  the  Gover-
 nors  compulsorily  to  give  Addressed  to  Par-
 liament  and  Assemblies.  No  Address  of  a
 President  or  a  Governor  ever  gave  any  ex-

 tra  light  either  to  the  Members  of  Parliament
 or  to  the  public.  Then  what  is  the  pur-
 pose  in  that  ?  It  only  adds  to  the  national
 cost.  In  fact,  the  Budget  itself  provides
 the  occasion  when  everything  can  be  said.
 Wc  know  what  happened  in  West  Bengal  re-
 cently.  And  what  is  likely  to  happen  al-
 most  in  every  State  hereafter  will  be  greater
 friction  without  giving  us  any  benefit.  Therc-
 fore,  [  would  ask  the  hon.  Home  Minister
 to  consider  dropping  of  those  articles  from
 the  Constitution.  On  the  other  hand,  I
 find  that  there  has  been  a  strong  move—be-
 cause  they  are  prejudiced  against  the  West-
 Bengal  Government-to  give  more  powers  to
 Governors.  I  specially  caution  the  Home
 Minister  never  to  accede  to  that  request.  If
 you  give  more  powers  to  Governors,  then
 what  will  happen  is  that  there  will  be  two
 Governments  and  we  will  be  reverting  back
 to  the  diarchy  of  the  olden  days.  Therefore,
 I  want  the  Home  Minister  to  give  thought
 to  this  and  never  to  consider  giving  more
 powers  to  Governors.  We  can  imagine  what
 will  happen  when  there  is  8  strong-headed
 Governor,  particularly  a  gentleman  from  the
 ICS  cadre.  I  know,  when  I  was  in  the
 Congress,  we  took  objection  when  an  ICS
 man  was  appointed  as  Governor  of  Orissa;
 there  was  an  uproar  against  it.  But  now  it
 has  become  an  ordinary  thing.  If  you  draft
 a  man  from  the  ICS  cadre  for  Governorship what  will  really  happen  is  that  he  will  in-
 troduce  diarchy  when  you  give  him  more
 powers.  Therefore,  never  think  about
 that.

 On  the  question  of  language,  something
 has  been  side.  Mr.  Kandappan  has  really
 voiced  what  is  being  felt  in  non-Hindi-
 speaking  areas.  I  do  not  want  the  senior
 members  here  to  raise  again  the  whole  con-
 troversy  which  we  thought  came  to  rest  in
 967  wnen  the  Official  Language  Amend-
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 ment  Bill  was  passed.  We  all  agreed  to
 that  and  the  Bill  was  passed  and  things  are
 going  on  alright.  Therefore,  I  would  re-
 quest  all  my  frinds  not  to  raise  further  con-
 troversies.  But  I  would  say  this  particular
 thing.  You  have  a  Commissioner  for  Lin-
 guistic  Minorities.  You  have  given  him  a
 very  small  status  and  that  status  must  be
 raised  to  that  of  a  Minister  of  State.  Now,
 I  think,  he  is  given  the  status  of  a  joint
 Secretary.  In  fact,  if  I  may  say  so,  it  was
 in  One  of  my  private  conversations  with  late
 Pandit  Nehru  that  the  idea  of  a  Commi-
 ssioner  for  Linguistic  Minoritics  was  deve-
 loped—some  of  us  sat  together;  it  was  a
 private  conversation  and  then  there  was
 the  Fazal  Ali  Commission.

 SHRI  Y.  8,  CHAVAN  :  What  gave  you
 the  idea  that  the  Commissioner  for  Linguis-
 tic  Minorities  is  given  the  status  of  a  joint
 Secretary  ?

 SHRI  TENNETI  VISWANATHAM  :
 What  is  his  status  ?

 SHRI  ९,  B.  CHAVAN  :  His  status  de-
 Pends  upon  the  work.  It  is  an  office  reco-
 gniscd  by  an  Act  of  Parliament.

 SHRI  TENNETI  VISWANATHAM  :  I
 may  tell  you  why  I  am  saying  this,  I  happ-
 ened  once  to  reside  in  the  same  guest  house
 in  which  Linguistic  Minorities  Commis+
 sioner  stayed.  He  was  an  ex-Judge  of  a  High
 Court.  He  said  that  he  has  got  to  wait  at
 the  doors  of  the  State  Ministers.  Why  is  it
 that  such  an  important  person,  one  of  the
 highest  officers  appointed  under  the  Consti-
 tution,  is  not  given  the  proper  status,  I
 asked.  Then  he  said,  ‘l  am  given  the  status
 of  a  Joint  Secretary’.  That  is  all.  What  ha-
 ppens  now  ?  When  he  is  given  the  status
 of  a  Joint  Secretary  Ministers  do  not  take
 him  with  the  respect  due,  his  reports  are
 not  very  much  minded.  Then  also  with
 regard  to  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes,  what  |  would
 suggest  is  that  his  status  also  should  be
 raised.

 Now  there  is  another  thing.  We  have
 been  told  that  the  Planning  Commission  has

 MARCH  26,  969  Home  Affairs)  296

 been  trying  to  identify  all  the  undeveloped
 areas  in  the  country.  It  is  good.  Instead  of
 leaving  it  to  the  States  and  the  vagaries  of
 group  politics  it  is  much  better  that  the  Ce-
 ntral  Government  itself  identify  all  the  un-
 developed  areas  and  have  some  special  Co-
 mmissioner  of  the  same  status  as  other  Co-
 mmissioners  to  pay  special  attention  to  the
 development  of  all  the  undeveloped  areas.
 Just  now  we  have  heard  a  silent  gentleman
 who  rarely  talks,  the  hon  Member  from
 Ladakh,  Now  whit  he  has  said,  we  all
 heard.  Only  if  time  is  given  that  will  be  re-
 peated  from  the  various  areas  of  the  coun-
 try.  Therefore,  I  suggest  that  a  Special  Co-
 mmissioner  should  be  appointed.  A  Special
 Commissioner  may  be  appointed  to  pay
 special  attention  to  all  these  undeveloped
 areas  throughout  the  country.

 Now  only  one  point  remains.  That  is
 the  language  of  Hindi.  I  do  not  like  to
 raise  any  controversy.  They  say  ‘one  pcople,
 one  language’.  What  was  the  language  in
 those  days?  We  used  to  call  ‘Hindustan
 Hamara’.  Then  Hindi  came.  But  the  Consti-
 tution  uses  the  word  ‘India  that  is  Bharat’.
 Therefore  our  official  language  should  be
 Bharati,  that  is  to  say,  Sanskrit.  I  ask  the
 hon  Minister,  ‘Will  you  work  for  it  2?”  and
 conclude.

 श्री  वोरभव  सिह  (महासू)  :  सभापति  जी,
 मैं  प्राप्त  आभारी  हूँ  कि  आप  ने  मुझे  गृह-
 मंत्रालय  की  मांगों  पर  बोलने  का  मौका  दिया  |

 गृह  मंत्रालय  हमारे  देश  का  एक  बहुत  महत्वपूरं
 मंत्रालय  है  और  इसके  ऊपर  बहुत  बड़ी  जिम्मे-
 वारियां  हैं.  और  आज  देश  में  जो  स्थिति  पं  दा

 हो  रही  है  उस  को  देखते  हुए  इस  मंत्रालय  की

 अहमियत  और  मी  ज्यादा  बढ़  गयी  है।  967
 के  आम  चुनाव  के  बाद  हमारे  देश  के  राजनी-
 तिक  चित्र  में  एक  खास  परिवतंन  हुआ  हैं  और
 जिस  की  वजह  से  राज्यों  ओर  केन्द्र  के  बीच  में
 तनाव  बढ़ा  है।  द्रौर  आज  यह  माग  की  जा

 रही  है  कि  राज्यों  और  केन्द्र  के  बीच  के  मामलों
 में  उन  के  आपसी  रिश्त ेके  बारे  में  फिर  से
 विचार  किया  जाये  और  राज्यों  को  और  ज्यादा
 अधिकार  दिये  जायें।  यह  भी  मांग  की  जा
 रही  है  कि  संविधान  के  अस्तगंत  ओ  साधनों
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 का  बटवारा  राज्य  और  केन्द्र  के  बीच  में  होता
 है  उसके  बारे  में  फिर  से  विचार  किया  जाये।
 तो  मैं  समझता  हू  f-  हमारे  देश  में  लोकतत्र  के
 लिये  और  देश  की  एकता  के  लिये  यह  बहुत
 जरूरी  है  कि  राज्यों  और  केन्द्र  के  बीच  में  किसी
 प्रकार  का  तनाव  नहो  उनके  बीच  में  अच्छे
 रिश्ते  हों,  उन  के  बीच  में  परस्पर  सहयोग  हो
 और  अपने  बीच  में  वह  ठीक  तरह  से  काम  कर
 सकें  -  इसलिये  मैं  समभता  हूं  कि  जितने  मी
 यह  तनाव  के  कारण  हैं  हमें  कोशिश  करनी
 चाहिये  +  हम  उन  कारणों  को  शीकघ्रातिशीघ्र
 दूर  करें।  मगर  इसके  साथ-साथ  मैं  यह  भी
 कहना  चाहूंगा  कि  हम  कोई  मी  ऐसा  कदम  न
 उठायें  जिसकी  वजह  से  केन्द्र  कमजोर  हो
 जाता  है

 जहां  मैं  इस  बात  के  हक  में  हू  कि  राज्यों
 और  केन्द्र  के बीच  जो  तनाव  है  उसको  जितना
 मी  मुमकिन  हो  सके  कम  करने  की  कोशिश  की
 जाये  वहां  मैं  इस  बात  को  भी  चाहुंगा गा  कि  कोई
 भी  ऐसा  कदम  न  उठाया  जाये  जिससे  कि  केन्द्र
 बमजोर  हो  जाये  |  मै  समभता  हू  कि  एक
 सुहढ़  शौर  शक्तिशाली  वेंन्द्र  ही  भारत  की
 अखडता  एकता  को  “यम  रख  सकता  है।
 इसलिए  मैं  चाहता  ह  कि  गृह  मंत्रालय  इस  ओर
 ध्यान  दे  a अब  समय  आ  गया  है  कि  संविधान
 की  धारा  263  में  जिस  इटरस्टेट  कौंसिल  का
 प्राविजन  किया  गया  है  उस  कौंसिल  को  बनाया
 जाये  ताकि  इस  केन्द्र  ब्रौर  राज्यों  के  रिश्ते  के
 बारे  में  विचार  कर  सके  ।  जो  भी  भगड़े  की
 बातें  केन्द्र  और  राज्यों  के  बीच  में  हैं,  जो  भी
 तनाव  की  बातें  हैं  उन  पर  वह  विचार  कर  सके
 ओर  दूसरे  भी  जो  राज्यों  के  अपने  बीच  में
 भगड़े  हैं  चाहे  पानी  का  झगड़ा  हो,  चाहे  सरहद
 के  बारे  में  कगड़ा  हो उन  सब  के  ऊपर  भी  यह
 कौंरिल  विचार  कर  सकती  है।  इस  बारे  में
 पहले  भी  कई  दफा  सदन  के  दोनों  ओर  से  मांग
 की  गई  है  कि  उस  कौंसिल  का  गठन  किया  जाये
 उसका  निर्माण  किया  जाये  ।  मैं  समभता  हू'  कि
 समय  आ  गया  है,  जबकि  इस  बारे  में  बड़े  गौर
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 से  और  बड़ी  गहराई  से  सोचना  पड़ेगा,  ताकि
 आगे  चलकर  राज्यों  और  केन्द्र  के  बीच  में  जो
 नाव  है  भ्रोर  जो  कि  मैं  समभता  हू  कि  आगे
 भाने  वाले  समय  में  और  भी  उमरेगें,  वह  तनाव
 कम  हो  सकें

 17-12,  hrs

 [श्री  रा०  ढो०  भण्डारे  पोठासोन  हुए]

 गृह  मंत्रालय  का  और  बातों  के  साथ  साथ
 जो  केन्द्र  प्रशासित  क्षेत्र  हैं  उन  के  साथ  उम  का
 सीधा  सम्बन्ध  है।  मैं  आज  हिमाचल  प्रदेश  का

 प्रण  राज्य  की  मांग  के  बारे  में  मी  कुछ  कहना
 चाहुगा  ।  आप  को  मालूम  है  कि  हिमाचलप्रदेश
 का  गठन  5 अप्रैल  I948  को  लगभग  30
 पहाडी  रियासतों  को  मिला  कर  हुआ  था  ओर

 शुरू  से  ही  हिमाचलप्रदेश  की  जनता  को  अपने
 राजनेतिक  भविष्य  के  बारे  में  कोई  भी  संदेह
 नहीं  था  ।  उस  वक्त  के  उपप्रध  न  मंत्री  और
 मिनिस्टर  आफ  स्टेटस  स्वर्गीय  सरदार  वल््लम-
 भाई  पटेल  ने  हिमाचलप्रदेश  को  जनता  को
 आष्यासन  दिया  था  कि  आगे  चल  कर  हिमाचल
 प्रदेश  को  दूसरे  राज्यों  की  तरह  एक  पर्ण  राज्य
 का  दर्जा  दिया  जायेगा।  इस  सिलसिले  में  मर-
 दार  वलल्लममाई  पटेल  ने  डा०  पट्टामि  सीता-
 रमैय्या  को  जो  एक  मात्र  लिखा  था  |  सरदार
 पटेल  ने  0  मां,  1948  को  डा०  पट्टाभि,
 सीतारमैय्या  को  पत्र  लिखा  था  उस  में  से  मैं  कुछ
 मभश  पढ़  कर  सुनाना  चाहता  हू  :

 “The  ultimate  objective  is  to  enable
 this  area  to  attain  the  position  of  an  auton-
 omous  province  of  India.  This  objective
 would  be  attained  in  two  stages.  The  area
 will,  in  the  first  instance  be  administered  by
 an  Administrator,  probaly  an  officers  of  the
 Chief  Commissioner's  status  assisted  by  an
 Advisory  Council  consiting  of  Rulers  and
 representatives  of  the  people  appointed  in
 such  a  manner  and  witb  such  functions  as
 the  Central  Government  may  decide.  Subse-
 quently  subj  to  the  decision  of  the  Con-
 stituent  Assembly  it  is  proposed  that  the
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 administration  should  be  put  in  charge  ofa
 Lieutenant-Governor  assisted  by  an  Adviso-
 ry  Council,  representing  the  Princes  and  a
 Legislature  in  the  Province.  In  the  final  sta-
 ge,  after  this  area  is  sufficiently  developed
 in  Its  resources  and  administration,  it  is
 proposed  that  its  constitution  should  be  si-
 milar  to  that  of  any  other  province.

 यह  स्पष्ट  आश्वासन  स्वर्गीय  सरदार  पटेल
 ने  हिमाचल  प्रदेश  की  जनता  को  दिया  था  कि
 तीसरी  स्टेज  पर  पहुंचने  के  बाद  हिमाचल  प्ररेश
 को  दूसरे  राज्यों  की  तरह  एक  पण  राज्य
 बनाया  जायगा ।  मैं  प्राज  गृह  मत्रालय  से  और
 खास  कर  अपने  गृह  मत्री  महोदय  से  अर  करना

 चाहता  ह्  कि  स्वर्गीय  सरदार  पटेल  ने  हिमा-
 चल  प्रदेश  की  जनता  को  जो  गूदवासन  दिया  था
 उस  आद्वासन  को  वह  पूरा  करे  जितनी  भी
 हारते  उन्होंने  लगाई  थी,  हिमाचल  प्रदेश  ने  उन
 हार्तों  को  आज  पर्रा  कर  दिया  है  1

 श्रीमान,  जब  भी  हिमाचल  प्रदेश  के  पूर्ण
 राज्य  का  सवाल  आता  है  तो  आम  तौर  पर
 लीन  बातें  सामने  रक्खी  जाती  है।  एक  रकबा
 दूसरी  आधादी  ओर  तीसरी  फाइनेशियल  वाए-
 बिष्टी  की  अब  जहां  तक  रकबे  का  सवाल  है
 मैं  बतलाना  चाहता  हू  कि  हिमाचल  प्रदेश  आज

 ्क्बे  में  पंजाब  हरियाणा  और  फेरल  राज्यों  से

 बड़ा  है।  हिमाचल  प्रदेश  का  रकबा  22000
 बगंमील  है  जोकि  इन  तीनों  राज्यों  से  बड़ा  है  1
 मैं  नागालेंड  की  बात  ही  नहीं  करता  वह  तो  एक
 जिले  के  बराबर  है।  जहां  तक  आबादी  का
 सवाल  है  आज  हिमाचल  प्रदेश  की  आबादी  30
 लाख  के  लगभग  है  जोकि  जम्मू  और  काश्मीर
 की  आबादी  के  बराबर  ही  है।  जहां  तक  यह
 रकबे  और  आबादी  की  दलीलें  है  मैं  समझता

 हू.  कि  यह  दलीलें  आज  काम  नहीं  करतीं  ।  मैं
 समभता  ह्  कि  गृह  मंत्रालय  भी  इस  बात  को
 मानता  झौर  समभता  है  कि  आज  हन  दो
 दलीलों  में  कीई  मो  वजन  नदों  है।  पिछले  दिनों
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 में  जब  यह  मामला  राज्य  समा  में  उठा  था  उस
 समय  माननीय  विद्या  चरण  शुक्ल  जी  ने  अपने
 मापषणा  च्े  इस  बात  को  मोना  था  कि  जहां  तक
 आबादी  और  रकये  का  सवाल  है  यह  अब  कोई

 महत्वपूर्ां  प्रदन  नहीं  है  ।  अब  सिर्फ  प्रश्न  यह  है
 कि  एकोनामिक  वाएविल्टी  की  दवात  पूरी
 होती  हैया  नहीं  !  उक्रोनामिक  वाएबिल्टी
 की  शर्त  अगर  पूरी  होती  है,  तो  हिमाचल
 प्रदेश  को  पूर्ण  राज्य  बना  लेगें।  मिद्धान्तः
 भारत  सरकार  ने  इस  बात  को  मान  लिया
 है  कि  अगर  यह  शर्त  पूरी  हो  जाये
 तो  हम  हिमाचल  प्रदेश  को  पूर्णां  राज्य  बनायेंगे
 श्री  शुक्ल  ने  9  अगस्त,  सन्  968  को  राज्य
 सभा  में  जो  'मापगा  दिया  था  उम  में  से  कुछ
 मवा  मैं  यहां  पर  कोट  करना  चाहुंगा :

 We  have  full  sumpathy  for  the  demand
 (that  is  the  demand  for  statehood)
 We  do  not  want  to  hold  back  stat-
 chood  for  Himachal  Pradesh  for  a
 day  longer  than  necessary.  As  a
 matter  of  fact,  it  is  our  firm  poli-
 cy  to  help  Himichal  Pradesh  with
 financial  resources  as  quickly  as
 possible  and  once  the  financial
 resources  become  equal  to  their
 requirements  and  they  obtain  the
 condition  of  financial  viability
 we  would  not  hesitate  to  give  it
 Statehood.

 इस  से  सीधा  मतलब  यह  है  कि  जहां  तक
 सिद्धान्त  का  सवाल  है  भारत  सरकार  ने  इस
 बात  को  भान  लिया  है  कि  हिमाचल  प्रदेश  को
 पूर्णा  राज्य  बनाया  जायेगा  ।  सत्राल  सिर्फ  फाइ-
 नेशियल  वाएबिल्टी  का  है।  मैं  अर्ज  करना
 चाहता  हूं  कि  हमारा  यह  दावा  है  कि  फाइनें-
 शियल  वाएबिल्टी  के  लिये  जो  भी  शर्ते  हैं  आज
 हम  उन  को  पूरा  करते  हैं।  हिमाचल  प्रदेश  आज
 उसी  मापदंड  से  फाइनेंशियली  वाएबुल  है  जिस
 से  कि  दूसरे  राज्य  हैं।  बैसे  तो  कया  आज  कोई
 भी  ऐसा  राज्य  है  जिसको  आप  कह  सकते  हैं  कि
 वह  सही  मायनों  में  फाइनेंशियली  वाएबुल  है  ?
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 कोई  भी  ऐसा  राज्य  देश  में  नहीं  हैं  जो  कि
 अपनी  ही  आमदनी  से  अपने  प्रदेश  का  खर्चा
 चला  रहा  है।  हिन्दुस्तान  के  सारे  राज्य  चाहे
 वह  मद्रास  हो,  यू  पी०  हो,  अयवा  मध्यप्रदेश  हो
 जम्मू  कश्मीर  और  असम  की  तो  मैं  बात  हो
 नहीं  करता,  उन  को  तो  70-80  फीसदी  तक
 सेट्रल  ग्रान्ट  मिलती  है,  लेकिन  मैं  भौर  दूसरे
 बड़े  बड़े  राज्यों  की  बात  करता  हूं,  कोई  भी
 राज्य  ऐसा  नहीं  है  जो  कि  दावा  कर  सके  कि
 वह  श्रपने  पांव  पर  खड़ा  है  बह  अपनी  ही  आय-
 दानी  से  अपना  खर्चा  चला  सकता  है।  इस  माने
 में  अगर  फाइनेंशियल  वाएबिल्टी  को  बहुत  ज्यादा
 खींचा  जाये  तो  फिर  हमारा  देश  मी  फाइने-
 शियली  वाएबिल  नहीं  है।  हम  बड़ी-बड़ी
 अन्तर्राष्ट्रिय  सस्थानों-,वल्ड  बेक  और  रूस

 'श्रमरीका  आदि  देशों  से  कर्जा  लेकर  अपनी
 विकास  योजनाओं  को  चला  रहे  हैं,  इसलिए  मैं
 समभमता  हु  कि  फाइनेंशियल  वाएबिल्टी  की
 बात  को  ज्यादा  खीचना  एक  उचित  बात  नहीं
 है  ।  हिमाचल  प्रदेश  भी  उतना  ही  फाइनेंशियली

 वाएबुल  हैं  जितने  कि  दूमरे  राज्य  हैं  और  हम
 यह  चाहते  है  कि  एक  पूर्ण  राज्य  बनाने  के  बाद
 आप  हम  को  उसी  स्तर  पर  श्रौर  उन्हीं  शर्तों  पर
 कर्जा  और  अनुदान  आदि  दीजिये  जसे  कि  आप

 दूसरे  राज्यों  को  देते  हैं।  यही  हमारी  आप  से
 दरख्वास्त  है  t

 श्रीमान  जहाँ  तक  पूर्ण  राज्य  की  मांग  है
 यह  कोई  एक  व्यक्ति  विशेष  की  मांग  नहीं  है,
 एक  राजनेतिक  दल  की  मांग  नहीं  है  बल्कि  यह
 हिमाचल  प्रदेश  की  समस्त  जनता  की  मांग  2,
 सारी  राजनंतिक  पार्टियों  की  मांग  है।  इस
 वास्ते  मैं  सदन  का  ध्यान  आकर्षित  करना  चाहता

 हूं  कि  जब  हिमाचल  प्रदेश  में  विधान  समा  नहीं
 थी  जब  वहां  पर  क्षेत्रीय  परिपद्  थी  उस  वक्त  मी
 बहां  पर  टेरिटोरियल  कोंसिल  ने  इस  बारे  में
 सर्वंसम्मति  से  रेजोल्युशन  पास  किया  था।  उसके
 बाद  हिमाचलप्रदेश  विधानसभा  ने  भी  सर्वेसम्मति
 से  इस  विषय  में  रेजोल्युशन  पास  किया  है  जिसमें
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 केन्द्रीय  सरकार  से  ओर  इस  माननीय  पदन्  से
 मांग  की  गई  है  कि  हिमाचल  प्रदेश  की  जनता  की
 इस  मांग  को  जल्द  से  जल्द  स्वीकार  करें

 श्रीमान,  एक  प्रश्न  हमेशा  उठाया  जाता  है
 कि  अगर  हिमाचल  प्रदेश  को  पर्ण  राज्य  बनाया
 जाय  तो  दूसरे  केन्द्र  प्रशासित  प्रदेशों  का  क्या
 होगा  ?

 मणपिर  में  कया  होगा,  त्रिपुरा  में  कया
 होगा,  गोआ  में  क्या  होगा,  दृत्यादि  |  इस  बारे
 में  सब  से  सहले  में  यह  कहना  चाहता  हु  कि
 आप  हिमाचल  प्रदेश  को  दूसरे  केन्द्र  प्रशासित
 प्रदेशों  के  साथ  इक्वेट  नहीं  कर  सकते  |  उनके
 समकक्ष  नहीं  रख  सकते  ।  क्योंकि  शुरु  से  ही
 भारत  सरकार  ने  यह  माना  है  कि  जहां  तक
 हिमाचल  प्रदेश  और  विध्य  प्रदेश  का  सवाल  है
 वह  दूसरी  यूनियन  टेरिटरीज  से  अलग  है।

 जिस  दूसरी  बात  की  तरफ  में  इस  सदन  का
 ध्यान  आकरपित  करना  चाहता  हु  वह  यह  कि
 जितने  केन्द्र  प्रशाशित  राज्य  हैं  उनका  निर्माण
 मिन्न  भिन्न  राजनतिक  तथा  एतिहासिक  कारणों
 से  हुआ  था  |  अलग  अलग  कारण  थे  और  उनके
 मविष्य  का  फैसला  करने  के  लिये  उनको  एक
 ही  थैली  में  नहीं  डाला  जा  सकता।  उन  का  समा-
 धान  अलग  अलग  तरीकों  से  करना  होगा।
 मणिपुर  की  जनता  कया  चाहती  है,  गोआ  की
 जनता  कया  चाहती  है,  दूसरे  केम्द्र  प्रशामित
 राज्यों  की  जनता  क्या  चाहती  है,  इसके  बारे  में

 मुझे  कुछ  नहीं  कहना  है।  उन  की  मांगों  के  बारे
 में  सरकार  को  सोचना  चाहिये,  लेकिन  जहां  तक

 हमारी  जनता  का  सवाल  है,  वह  पूरी  आशा
 लगाये  हुए  हैं,  प्रौर  भारत  सरकार  की  शीघ्राति-
 शीघ्र  उन  की  मांगों  को  पूरा  कर  के  पर्ण  राज्य
 का  दर्जा  देना  चाहिये।

 अन्त  में  मैं  यह  जरूर  कहना  चाहूँगा  कि

 जहां  पण  राज्य  की  हम  मांग  करते  हैं  वहां  पर
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 हम  भारत  सरकार  के  और  गृह  मंत्री  जी  के
 आमारी  भी  है  कि  उन्होंने  हिमाचल  प्रदेश  की
 तरक्की  के  लिये,  उसको  आगे  ले  जाने  के  लिय,
 बहुत  मदद  की  है,  बड़ी  उदारता  से  मदद  की  है।
 मगर  साथ  साथ  हम  समभते  हैं  कि  हम  बीस
 साल  तक  नाबालिग  रहे  t  *न्दुस्तान  के  कानून
 के  अनुसार  भी  18  साल  के  बाद  नाबालिग
 वालिग  बन  जाता  है  -  हम  भी  अब  बालिय  हो
 गये  हैं  ।  हम  चाहते  हैं  कि  अपने  धर  के  इन्तजाम
 अब  हम  खुद  चलायें  |  इस  की  वह  यह  नहीं  है
 कि  हमें  भारत  सरकार  पर  विष्वास  नहीं  है  या
 उन  के  ऊपर  हम  को  कोई  नाराजगी  है।  बल्कि

 हम  चाहते  हैं  कि  हम  को  बालिगाना  हक  मिले
 बौर  अपना  काम  हम  खुद  चलायें।

 इन  शब्दों  के  साथ  में  मत्र  लय  की  मांगों  का
 समर्थन  करता  हूं

 श्री  केवार  पास्वान  (रोसेरा)  :  सभापति
 महोदय,  में सदन  का  बहुत  आमारी  है  कि  मुझे
 बोलने  का  मौका  मिला,  लेकिन  में  श्री  चब्हाएण
 का  भी  आमारी  हूँ  जिन्होंने  गरीबों  पर  सहानु-
 भूति  नहीं  दिखलाई  ।  में  कहना  चाहता  हू  कि

 हिन्दुम्तान  में  50  प्रतिशत  बेईमानी  प्रौर  भ्रष् 1८
 चार  पुलिस  के  द्वारा  होता  है  |  जो  गरीब  दूसरों
 के  खेत  में  काम  करने  के  लिये  नही  जाते  हैं  उन
 को  वह  रात  दिन  तग  करती  है।  धनिकों  का  पक्ष
 लेकर  पुलिस  चौबिसों  घंटे  दका  09  या  दूसरी
 देफाओं  में  उन  को  तग  करने  के  लिये  तैयार  है,
 जिस  का  मैं  उदाहरण  दे  रहा  हू  बिहार  में
 दरभगा  जिले  में  एक  थाना  वहेड़ी  है  जिसके
 म्तंगत  नडोगा  गांव  है  वहां  एक  जमींदार  गांव
 के  एक  हरिजन  को  जबरदस्ती  379  में  फंसा  कर
 ले  गया  और  पुलिस  ने  उस  को  जेल  में  रख
 दिया  इसी  धरह  से  बिहार  के  बहेड़ो  थाना  में
 हाथी  मोआर  गांव  है,  वहां  के एफ  हरिजन  को
 जबदंगती  फसा  कर  रख  दिया।  इस  तरह  से
 50  फं  सद्दी  बेईमानी  पुलिस  कर  रही  है।  इस
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 के  लिये  हमारे  श्री  चव्हाण  कुछ  नहीं  कर  रहे
 हैं

 मेरा  कहता  यह  है  कि  जितने  संपद-सदस्य
 हैं,  चाहे  वह  किमी  भी  पर्टी  के  हों,  प्रगर  वह
 पुलिस  द्वारा  वेईमानी  या  डकैती  की  रिपोर्ट  करते
 हैंतो  उन  की  जांच  कौन  करता  है  ?  बही
 इन्स्पेक्टर  और  दरोगा  ।  मगर  जहां  दही  होता
 है  वहां  लाई  भडारी  नहीं  हो  सकती  ।  संसद-
 सदस्य  के  लिखने  पर  इन्स्पेक्टर  या  दरोगा
 एन्कव'यरी  करें  यह  बात  मेरी  समभ  में  नहीं
 आती  ।  चव्हाण  साहब  को  इस  के  लिये  दूमरा
 इन्तजाम  सोचना  चाहिये  अगर  किसी  मुकदमे
 में  पुलिस  चार्जगीट  दे  और  कोई  संगद-सदस्य  या
 फोई  विधायक  उस के  बारे  में  कोई  लिखा  पढ़ी
 करता  है  तो  उस  मुकदमे  में  भ्रष्टाचार  निरोध
 समिति  द्वारा  जांच  कराई  जाये  ।

 आज  हमारे  देश  में  माषा  क।  बड़ा  मारी
 भगड़ा  चल  रहा  है  |  एक  आदमी  कहता  है  कि  यह

 भाषा  चलनी  चाहिये  |  दूधरा  आदमी  कता है  कि
 यह  भाषा  चलनी  चाहिये  ।  मैं  उन  सबका  विरोध
 कर-।  हू  क्योंकि  इस  देश  की  भापा  हिन्दी  है  t
 सारे  देश  की  मातृ-भापा  हिन्दी  है।  अगर  कोई
 भर  माषाओं  का  सठाल  उठता  है  तो  इस  से  देश
 खण्ड  खण्ड  हो  जायगा  t  इम  से  देश  करी  अखण्डता
 बढ़ेगी  नहीं  ।  आज  सारे  देश  में  हिन्दी  मापा  ही
 रखनी  चाहिये  -  अगर  यह  न  माना  जाय  तो  देश
 के  सब  प्रान्तों  की  अपनी  अरनी  माषा  को  मान्यता
 दी  जाये  तो  बिहार  में  दो  करोड़  निवासियों  को
 भाषा  मंथिली  को  अवश्य  मान्यता  मिलनी
 चाहिये  ny

 आज  देश  में  जो  सब  से  बडी  वेईमानी  हो
 रही  है  वह  यह  कि  जो  गरीब  तबके  के  आदमी
 हैं  उन  को  खाना  ठीक  से  नहीं  मिलता  है।
 चौकीदार  की  तन्ख्वाह  तो  है  7  रुपये  और  उस
 के  अफसर  की  तन्ख्वाह  है  750  र०।  जिस
 रूप  में  यह  बात  चल  रही  है  आखिर  कब  तक
 उसी  तरह  से  चलती  जायेगी  ?  में  चाहता  हूं
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 कि  आप  को  वेतनों  में  इस  प्रकार  से  सुधार  करना
 चाहिये  कि  किसी  को  भी  i7  रु०  नहीं  मिलने
 चाहियें  ।  आज  तो  11  रु०  में 17 सेर  चावल
 भी  नहीं  मिलता  है।  वह  रात  दिन  पहरा  देता
 है,  गश्ती  लगाता  है।  इतने  क्रम  रुपयों  में  उस
 का  व.म  कसा  चलेगा  ?  श्री  चब्हाण  को  इस
 पर  सोचना  चाहिये  ।

 इस  के  बाद  मैं  जिस  को  हिन्दुस्तान  में  ब्लाक
 कहते  हैं  उस  के  बारे  में  कहना  चाहता  हु  |  वहां
 बी०  डी०  ओ०  इन्ना  अत्याचार  कर  रहे  हैं।  हम
 लोग  लिखते  लिखते  थक  गये  ry  बिहार  में  राष्ट्र-
 पति  शासन  हो  गया  था  a  तिहार  में  नित्यानन्द
 कानूनगो  थे  उन्हें  नित्यानन्द  न  कहा  जाय,  उन्हें
 अनित्यानन्द  कहा  जाय  |  इतनी**  उन्होंने  की  ।
 बिहार  की  सरकारें  उन्होंने  कई  बार  तोड़  दी
 केन्द्रीय  सरकार  की  इजाजत  से  ।  बीच  में  सर-
 कार  बनी  उस  को  तोड़  दिया  ;  इस  लिये  उन्हें
 अनित्यानन्द  कहा  जाय  |

 सभापति  महोदय  :  आप  को  और  जो  कुछ
 कहना  हो  वह  कहें  लेकिन  गवर्नर  के  बारे  में  कुछ
 न  कहें  7

 श्री  केदार  पासवान  :  वहां  पर  पहले  गबनंर
 का  शासन  था  इस  लिये  क्यों  नहीं  कहेंगे  ?

 सभापति  महोदय  :  आप  कह  सकते  हैं,  उन्हें
 ऐसा  नहीं  कहना  चाहिये  1

 श्री  केदार  पास्वान  :  आज  आप  देखिये  कि
 इम  देण  में  गरीबी  की  क्या  हालत  है।  आज
 पुलिस  को  चोरी  करनी  पड़तो  है।  पुलिस  की

 तनख्वाह  आज  50  रु०  है,  लेकिन  उस  के  बड़े
 अफमर  की  तन्ख्वाह  बहुत  ज्यादा  है।  आज  देश
 में  बतनक़म  इस  तरह  से  होना  चाहिये  कि  00
 bo  से  कम  नहीं  और  1,000  रु०  से  ज्यादा

 हीं  ।  आज  हपारे  देश  में
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 SHRI  ९.  B.  CHAVAN:  Sir,  I  think
 that  remark  about  the  Governor  was  unca-
 Med  for.

 AN  HON.  MEMBER  :  Uncharitable.

 SHRI  Y.  B.  CHAVAN  :  He  was  making a  very  drastic  allegation  against  the  Gover-
 nor  who  should  not  be  discssed  on  the  floor
 of  the  House.  I  request  you  to  think  about
 expunging  those  remarks.

 SHRI  MANUBHAI  PATEL  (Dabhoi)  :
 He  said**

 It  is  unparliamentary  and  so  it  should
 be  removed  from  the  records.

 SHRI  Y.  8.  CHAVAN  :  He  is  a_  highly
 respected  person  in  public  life.  He  was  a
 Member  of  this  hon.  House.  He  was  a  Minister
 here  and  he  was  Governor  of  another  State.
 I  think  to  make  such  lighthearted  remarks
 about  a  respected  person  is  not  very  good.

 MR.  CHAIRMAN  :  That  word  may  be
 expunged  from  the  records,

 श्री  केदार  पासवान :  सभापति  महोदय,
 मेरा  कहना  यह  है  कि  आज  इस  देश  में  किसी
 अ'दमी  के  पास  2,000-4,000  बीघे  जमीन
 है  और  किसी  के  पस  थोड़ी  भी  जमीन  नहीं  है  t
 इसलिये  हमारी  उपज  बहुत  कम  है।  में  चाहता
 हू  कि  जमीन  का  सामान  बटवारा  कर  दिया
 जाये  ny  जैसे  पहले  एक  आदमो  के  वात  40  बीचे
 से  ज्यादा  जमोन  नहीं  होना  चाहिये  ऐसा  कानून
 पास  किया  गया  था,  उस  को  ही  लागू  कर  दिया
 जाये  ।  आज  किसी  के  पास  500  बीघे  है.  किसी
 के  पास  900  बीघे  और  किसी  के  पास  2,000
 बीघे  है,  और  नौकरी  भी  उसी  के  आदमी  को
 मिलती  है|  इसलिये  देश  में  बेकारी  बढ़  रही
 है  कि  ज़मीन  मी  उसी  आदमी  के  पास  है  और
 नौकरी  भी  उसी  के  आदमी  के  पास  है।  आज
 यह  नियम  कर  दिया  जाना  चाहिये  कि  जिस
 आदमी  के  पास  पांच  एकड़  से  ज्यादा  जमीन

 **  Expunged  as  ordered  by  the  Chair.
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 होगी  उस  आदमी  को  सरकारी  नौकरी  चाहिये  1
 इसी  तरह  से  हमारे  यहा  बेकारी  दूर  हो  सकती
 है

 महात्मा  गांधी  ने  कहा  था  कि  हम  सब  को
 रोजी  रोटी  देंगे  और  सब  के  घर  में  दीप  जला-
 येंगे  ।  लेकिन  आज  दीप  जलने  के  बदले  क़िसी  के
 घर  में  भगजोगनी  भी  नहीं  जलती  ।  किसी  को
 आज  खाने  को  अनाज  नहीं  मिल  रहा  है  और
 किसी  के  घर  में  श्रनाज  सड़ता.  है  ।  आज  इम  के
 लिये  हमारे  खद्य  मंत्री  कोई  इन्तजाम  नहीं  कर
 सके  है।

 DR.  P.  MANDAL  (Vishnupur)  :  Sir,  I
 thank  you  for  giving  me  time  to  speak  on
 the  Home  Ministry’s  demands.  In  my  speech
 on  the  budget.  I  have  spoken  about  cutt-
 ing  the  expenditure  on  the  departments.  So, I  request  the  Home  Minister  to  curtail  extr-
 avagant  expenditure  on  administration.  The-
 reby  the  additional  taxation  of  Rs  50  crores
 will  be  minimised  and  there  will  be  no  deficit
 of  Rs.  250  crores.

 Police  administration  is  there  to  help  the
 People  and  give  protection,  but  nowadays
 the  police  are  only  used  for  threatening.  The
 Police  should  be  trained  to  help  the  public
 and  make  themselves  friends  by  their  cordial
 behaviour.  If  theft  and  burglary  take  place
 in  rural  areas.  the  people  do  not  bring  it  to
 the  notice  of  the  police,  because  they  know
 that  they  will  get  no  help  from  the  police.
 Rather  they  will  be  tortured  and  forced  to
 supply  foods  etc.  Border  police  are  much-
 more  corrupt.  In  the  checkposts,  corrupt
 practice  is  going  on  rampantly.
 The  purpose  for  which  the  border
 police  and  other  police  are  posted  in  check-
 Posts  is  not  served.  Most  of  them  are  run-
 ning  behind  corrupt  practices.  So,  I  request
 the  Home  Minister  to  look  into  this  matter
 seriously.  There  is  a  proverb  in  Bengali.

 “ये  सरिशा  दिये  भुत  ताड़ान  हछछे  सेई
 सरिशार  भितर  भुत  ढुके  छे  rua
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 Ghost  is  driven  away  by  mustard,  but
 ghost  is  within  the  mustard.  So,  nothing
 appreciable  is  coming  out  by  the  above  arra-
 ngement,  because  the  police  is  not  serving
 Nationa]  interest.

 State-Centre  relations  should  be  cordial.
 There  isa  hue  and  cry  in  the  press  daily
 that  the  relation  is  not  cordial.  The  States
 want  more  powcr.  Proper  thought  should  be
 given  to  this  issue  in  the  near  future,  so  that
 non-Congress  governments  do  not  think  that
 they  are  treated  step-motherly.  It  is  an  urgent
 need  of  the  day.

 I  come  to  welfare  of  backward  classes.
 The  weaker  sections  and  scheduled  castes  and
 scheduled  tribes  are  harassed  too  much
 nowadays.  Several  examples  of  torture  have
 been  discussed  on  the  floor  of  the  House.
 Yet,  these  tortures  are  coming  in  iepetition.
 Proper  attention  should  be  given  to  this
 mattcr,  so  that  such  things  may  not  happen
 in  the  near  future  and  thereby  the  weaker
 sectinos  feel  secure  and  safe.  Sutabdi  celebr-
 ations  of  the  Father  of  the  Nation  are  ccem-
 ing.  He  hid  devoted  his  whole  life  for  the
 removal  of  torture  of  these  weaker  sections
 who  have  becu  down-trodden  But  no  such
 programme  has  been  taken  up  to  solve  cven
 the  acute  problems.  Water-supply  and  mini-
 mum  land  for  housing  are  not  yet  available
 to  these  classes.  Untouchability  is  still  prev-
 ailing  even  in  the  birth  place  of  Mahatma
 Gandhi,  ic.  Porbander  in  Gujarat.  From  the
 Papers  we  come  toknow  that  Government
 is  trying  to  do  so  many  things  for  the  wel-
 fare  of  these  backward  classes.  but  the  Gove-
 rnment  is  not  interested  in  their  implemen—
 tation.

 In  Government  service  the  percentage  of
 reservation  in  paper  or  in  advertisements  is
 all  right.  But,  in  actual  recruitment,  they  are
 served  with  letter  of  regret  that  they  are
 technically  unfit.  This  is  the  misfortune  of
 the  backward  classes.

 Recently  there  was  a  circular  from  the
 Home  Ministry  to  all  the  Ministries  that
 there  will  be  reservation  in  class  ]I  and  class
 I  post  for  Scheduled  Tribes  and  Castes  on
 Promotion.  But  several  cases  have  come  to
 notice  where  this  circular  is  not  strictly  foll-
 owed  or  adhered  to.  I  have  myself  brought
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 several  cases  to  the  notice  of  the  Social
 welfare  Ministry  for  necessary  action.  It  is
 specifically  mentioned  in  the  circular  that  if
 members  of  the  Scheduled  Castes  or  Tribes
 are  not  p.omoted  in  those  reserved  vacancies
 the  reason  for  the  same  has  to  be  reported
 to  the  Home  Ministry.  May  I  know  whether
 the  Home  Minister  has  ever  received  any
 such  papers  from  other  Ministries  ?  There
 are  several  cases  where  members  belonging
 to  the  Scheduled  Castes  and  Tribes  have
 been  denied  promotion  even  in  reserved
 vacancies,  If  the  Home  Minister  so  desires,
 Iam  prepared  to  supply  him  the  relevant
 papers  for  taking  necessary  action.  If  he
 does  not  show  any  interest  in  the  impleme-
 ntation  of  this  circular  then  the  only  concl-
 usion  will  be  that  it  is  only  an  eye-wash  on
 paper.  So.  I  would  request  the  Home  Mini-
 ster  to  post  one  Scheduled  Caste  or  Tribe
 member  in  the  UPSC,  selection  committees
 of  the  various  Ministries  for  promotion,
 State  Public  Service  Commissions  and  Rail-
 way  Service  Commissions  to  look  after  the
 interest  of  the  backward  classes;  otherwise,
 these  circulars  will  remain  only  on  paper.

 Then,  there  should  be  reservation  for
 scheduled  caste  and  scheduled  tribe  mem-
 bers  in  the  various  corporations,  public
 sector  undertakings,  private  industries,  imp-
 ort  and  export  business,  transport  cte,  Othe-
 rwise,  their  economic  condition  cannot  be
 improved.

 Then,  giving  khas  land  to  landless  labour
 will  not  solve  their  problems.  In  addition  to
 land,  they  should  also  be  given  monetary
 help  so  that  the  owner  of  the  gift  land  may
 purchase  bu!locks  and  meet  the  expenditure
 for  one  harvesting  scason.  Otherwise,  the
 scheme  will  be  a  total  failure.  Because,  the
 labourers  earn  their  livelihood  by  daily  lab-
 our.  If  they  work  in  their  own  fields,  from
 where  will  they  get  money  for  buying  food
 until  the  harvesting  season.  So  ?  both  land
 and  monetary  help  have  to  be  given,  and
 that  too  as  a  grant  and  not  as  a  loan.  Then
 alone  will  the  scheme  be  a  success.  So,  I
 would  request  the  Government  to  consider
 carefully  the  loopholes  and  defects  in  the
 scheme.

 Then  I  come  to  the  question  of  stipends  to
 members  of  the  backward  classes,  Pre-matric

 CHAITRA  5,  ‘1891  (SAKA)  Home  Affairs)  30

 stipend  is  not  given  to  all  students  beloging to  the  Scheduled  Castes  and  Tribes  in  West
 Bengal.  Then,  even  to  those  to  whom  it  is  given it  is  not  given  in  time;  it  is  very  much  delayed.
 The  amount  of  post-matric  stipend  should  be
 increased,  I  have  received  a  letter  from  the
 Principal  of  Ramananda  College,  Bishnupur that  he  has  not  yet  received  stipends  for  the
 students  even  thought  ten  months  have
 passed,  As  a  result,  the  boys  are  not  able  to
 pay  their  dues  to  the  college  hostel  and  the
 Principal  is  in  great  difficulties.  I  would
 earnestly  request  the  Minister  to  expedite  the
 Payment  so  that  such  difficulties  may  not
 arise  in  future.  When  there  is  an
 ment  for  advance  payment  of  Stipend  to
 medical  and  technical  students,  I  do  not
 know  why  that  facility  may  not  be  extended
 to  arts  and  science  students  also.  This
 advance  money  will  be  ajdusted  in  final
 pavment  this  arrangement  was  there  when
 disbursement  was  done  from  the  Centre,  but
 after  giving  the  power  of  disbursement  to
 the  States,  such  difficulty  is  arising  in  West
 Bengal  at  least.  I  know  it  from  the  inception of  the  transfer.  So,  please  do  the  needful  so
 that  the  difficulty  of  students  and  the
 Principal  may  go  immediately,

 arrange-

 ett  प्रकाशवीर  काइत्री  (हापुषठ)  -  समायति
 जी,  मैं  अपने  कुछ  उन  मित्रों  से सवंधा  सहमत  हूं,
 जिन्होंने  कहा  है  कि  भाषा  के  प्रशन  को  लेकर
 देश  में  इस  प्रकार  के  वातावरण  का  निर्माण
 नहीं  करना  चाहिए  जिससे  देश  की  एकता  पर
 किसी  प्रकार  का  विपरीत  प्रमाव  पड़े  ।  परन्तु
 साथ  ही  साथ  में  यह  बात  भी  गृह  मत्री  से  निवे-
 दन  करना  चाहता  हूँ  कि  हमारे  देश  में  जिस
 समय  सबत्रिघान  में  राजभाषा  का  प्रइन  प्राया  था
 ओर  सवस म्मत्ति  &  हिन्दी  को  राजमाषा  के
 रूप  में  स्वीकार  किया  गया  था  उसी  दिन  से  यदि
 अपेक्षित  प्रयत्न  प्रारम्भ  से  किये  गये  होते  तो
 यह  प्रश्न  इतना  न  उलभाता  |  दस  समय  त्थिति
 इस  प्रकार  की  है  कि  देश  में  सात  राज्य  ऐमे  हैं
 जिन्होंने  उसी  मापा  के  माध्यम  से  अपने  प्रांत
 का  काम  करना  शुरू  किया  है  जिसको  संविधान
 में  राज  माषा  माना  गया  है।  लगभग  बार-
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 पांच  राज्य  ऐसे  हैं,  जिनमें  पंजाब,  कश्मीर,
 गुजरात,  महाराष्ट्र,  उड़ीसा  शामिल  है,  जिन्होंने
 हिन्दी  को  राजभाषा  के  रूप  में  स्वीकार  किया
 है-प्रफ्नी  प्रांतीय  भाषाओं  में  अपने  प्रांत  का  काम
 करते  हुए  ।  तो  इस  दृष्टि  से  जब  इतने  बड़े  क्षेत्र
 ने  राजभाषा  के  रूप  में  हिन्दी  को  स्वीकार  कर
 कर  लिया  है  तो  फिर  गृह  मन्त्रालय  का  निश्चित
 रूप  से  यह  दायित्व  हो  जाता  है  कि  उस  के
 विकास  के  लिये  अपेक्षित  रूप  से  प्रयास  प्रारम्म
 करे  |  अभी  गृह  मन्त्रालय  से  जो  प्रतिवेदन  हमें
 मिला  है,  इसमें  लिखा  है  कि  अब  तक  लगभग
 2  लाख  9  हजार  कमंचारियों  को  हिन्दी  का
 प्रशिक्षण  दिया  जा  चुका  है।  मैं  अगर  भूल  नहीं
 करता  ह्  तो  ये  2  लाख  9  हजार  कमंचारी
 वे  हैं  जो  हिन्दी  भापी  राज्यों  के  निवासी  नहीं
 है  केन्द्रीय  सरकार  की  नौकरी  में  24  लाख
 के  लगभग  कमंचारी  हैं,  इन  में  से  चतुर्थ  श्रेणी
 के  फर्ंचारियों  को  निकाल  दें  तो  इन  की  संख्या
 लगमग  आधीन 12  लाख  के  लगमग  रह  जाती
 है।  दो  लाख  19  हजार  कमंचारी  वे  हैं,
 जिनको  विधिवत  आपने  हिन्दी  का  प्रशिक्षण
 दिया  है  और  इन  से  लगभग  दुगने  वे  हैं  जो
 प्रारम्भ  से  ही  हिन्दी  जानते  हैं।  जब  केन्द्रीय
 सरकार  के  कार्यालयों  में  आधे  कमंचारी  वे  हैं
 जो  हिन्दी  की  परीक्षायें  पास  कर  चुके  हैं,
 जिनको  हिन्दी  का  प्रशिक्षण  देने  पर  करोड़ों
 रुपया  खर्च  किया  गया  है  तो  इस  प्रनुगात  से
 आधा  काम  राजभाषा  में  प्रारम्म  होना  चाहिये
 था,  लेकिन  हस  प्रतिवेदन  को  देखने  से  इस  के
 सम्बन्ध  में  कोई  जानकारी  हम  को  नहीं  मिली  t

 एक  ओर  सुझाव  मैंने  कुछ  दिन  पहले  गृह
 मश्त्रालय  को  दिया  था  और  कई  बार  इस
 सदन  में  उसकी  चर्चा  भी  हुई  है।  जब  आप
 हिन्दी  को  इस  देश  की  प्रमुख  राजमाषा  के  रूप
 में  स्वीकार  कर  चुके  है  तो  इस  में  झापकों  क्या
 झापत्ति  है  कि  संसद  में  जितने  अधिनियम  या
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 विधेयक  आयें  वह  मूलपाठ  के  रू।  में  दोनों
 भाषाओं  में  आयें  ।  गृह  मन्त्री  जी  ने  इस  विपय
 में  अपने  मन्त्रालय  के  द्वारा  कुछ  अनुसंधान  भी
 कराया  था  कि  क्य।  दुनिया  के  किसी  देश  में
 इस  प्रकार  की  व्यवस्था  है  कि  जहां  अधिनियम
 या  विधेयक  दो  भाषाओं  में  आते  हैं  समापति
 जी  !  कनाडा  में  इस  प्रकार  को  स्थिति  है,  वहां
 दो  भाषाओं  में  आ  हैं।  जब  वहां  दो  भाषाओं
 में  मूलपाठ  आते  हैं.  तो  उसी  प्रकार  की  स्थिति
 हमें  इस  संसद  में  भी  स्वीकार  कर  लेना  चाहिये  ।
 जिस  समय  राजभाषा  के  रूप  में  सारे  देश  में
 हिन्दी  चल  पड़े,  उस  समय  कवल  हिन्दी  में  ही
 आयें  ।  परन्तु  जिस  समय  तक  ऐसी  स्थिति  नहीं

 है,  उस  समय  तक  दोनों  भाषाओं  में  प्राधिकृत
 पाठ  के  रूप  में  आयें,  केवल  अनुवाद  के  रूप  में
 न  आयें  ।  इस  समय  राजभाष।  विधायी  आयोग
 के  अन्तगंत  तमाम  पुराने  कानूनों  का  हिन्दी

 अनुवाद  हो  रहा  है  -  लेकिन  जो  इस  समय  नये

 कानून  पास  हो  रहे  हैं  वह  अंग्रेजी  में  पास  हो
 रहे  हैं।  उन  का  फिर  से  हिन्दी  अनुवाद  करके
 सरकारी  ग़जट  में  प्रकाशित  करना  पड़ेगा,  मैं

 चाहता  हूं  कि  इस  विपरीत  परम्परा  को  प्रारम्म
 न  कर  के,  यदि  श्रमी  से  ही  उन  का  प्राधिकृत
 पाठ  हिन्दी  में  मी  आ  जाय  तो  अधिक  अच्छा
 होगा  ।

 अमी  हमारे  एक  मित्र  ने  कहा  कि  हिन्दी
 का  वह  स्वरूप  होना  चाहिये,  जिसे  हिन्दुस्तानी
 कहते  हैं  -  दक्षिण  भारत  के  हमारे  कुछ  मित्र
 कहते  हैं  कि  हिन्दी  'का  वह  स्वरूप  होन।  चाहिये
 जो  संस्कृत  के  अधिक  निकट  है।  दक्षिण  के
 लोग  उस  हिन्दी  को  स्वीकार  करते  हैं  जो
 संस्कृत  के  निकट  है।  पंजाब,  दिल्ली,  उत्तर
 प्रदेश  का  कुछ  हिस्सा  गौरें  कुछ  हिस्सा  हैदराबाद
 का  उस  हिन्दी  को  स्वीकार  करता  है  जो  चदर
 ओर  फारसी  के  अधिक  निकट  है  |  मैं  चाहता  हूं
 कि  भाषा  के  स्वरूप  पर  किसी  प्रकार  की  खेंच-
 तान  नहीं  होनी  चाहिये।  माषा  अपने  स्वरूप
 को  मंजते-मंजते  अपने  आप  निर्धारित  कर  लेती
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 है  मैं  तो  उस  हिन्दी  को  मी  हिन्दी  कहने  के
 लिये  तेयार  हू  जिसमें  कोई  आदमी  कहे-मैं
 संडे-मॉनिग  को  स्टार्ट  हो  रहा  हूं  ‘  कम  से  कम
 में  ओर  हो  रहा  हु  तो  उस  में  हिन्दी  के  हैं  ।
 आगे  चल  कर  वह  घीरे  घीरे  अपना  स्वरूप
 स्वयं  बना  लेगी।  मैं  हिन्दी  का  इस  प्रकार  का

 कट्टर  और  कठमुल्लां  समर्थक  नहीं  हु  जो  हिन्दी
 के  साथ  उस  के  शब्दों  और  उस  के  स्वरूप  के
 सम्बन्ध  में  कोई  खेंचतान  प्रारम्म  से  ही  करना
 चाहते  हैं  :  शब्दों  के  साथ  ज्यादा  छेडछाड़  न
 की  जाय  t  भाषा  को  अपना  स्वरूप  स्वयं  बनाने
 का  अवसर  दिया  जाय।

 दूसरी  बात  में  कश्मीर  के  सम्बन्ध  में  कहना
 चाहता  हु  काइमीर  राज्य  के  सम्बन्ध  में  गृह
 मंत्री  जी  को  जानकारी  है  कि  अमी  कश्मीर  की
 जो  वतंमान  सरकार  है,  उस  की  दुबल  नीति  का
 लाम  उठा  कर  फिर  कुछ  घुसर्पेठिये  काश्मीर
 राज्य  के  अन्दर  आने  प्रारम्म  हो  गये  हैं।  यह
 जानकारी  भी  आपको  है  कि  काइ्मीर  राज्य  में
 कुछ  इस  प्रकार  के  कमंचारी  हैं  जो  पाकिस्तानीं
 तत्वों  का समय-समय  पर  समंथन  करते  रहते  हैं  |
 उदाहरणा  के  लिये  श्रीनगर  जेल  से  कुछ  पाकिस्तानी
 कैदी  भाग  गये।  हमारी  सी०  भाइ०  ही०
 श्रीनगर  के  प्रासपास  चक्कर  काटती  रही  ।
 लेकिन  वह  सीधे  पाकिस्तान  चले  गये  और  वहां
 जा  कर  उन्होंने  समाचार  दिया  कि  हम  तो  यहां
 पर  आ  गये  हैं,  क्यों  तुम  श्रीनगर  के  आसपास
 परेशान  हो  रहे  हो  ।

 शेख  अब्दुल्ला  ने नई  विष-वमन  की  नीति
 अख्तियार  की  है  ओर  फिर  से  विषाक्तता  लाने
 का  प्रयास  प्रारम्म  किया  है  |  मैं  चाहता  हु  कि
 इस  के  लिये  कौध्मीर  समस्या  का  कोई  स्थायी
 समाधान  होना  चाहिये  |  मेरी  अपनी  दृष्टि  में
 काए्मीर  का  स्थायी  समाधान  यह  है  कि  काइ्मीर
 को  एक  पृथक  टुकड़े  के  रूप  में  न  रखा  जाय  t
 मैं  मारत  सरकार  की  उस  नीति  का  कट्टर
 विरोधी  हूं  कि  ्बत्द  लाख  लोगों  के  अलग  अलग
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 प्रांत  बना  कर  खड़े  किये  जायें  और  इस  तरह  से
 देश  को  छोटे  छोटे  टुकड़ों  में  बांटा  जाये।
 विशेष  कर  सीमावर्ती  राज्यों  में,  सीमावततों
 क्षेत्रों  क ेकुछ  लाख  लोगों  के  प्रांत  बनाने  की

 प्रवृत्ति  को  मजबूती  के  साथ  रोकना  चाहिये  ny
 इस  के  लिये  मरा  अपता  सुझाव  यह  है  जैसा
 अभी  हमारे  एक  मित्र  हिमाचल  प्रदेश  को  बड़े
 व्यवस्थित  शब्दों  में  एक  स्वतन्त्र  राज्य  बनाने
 की  कल्पना  कर  रहे  थे,  वह  क्षमा  करें,  मेरा
 अपना  विचार  तो  है  कि  हिमाचल  प्रदेश,  जम्मू-
 काश्मीर  और  पजाब-तीनों  को  मिलाकर  एक
 मजबूत  इकाई  के  रूप  में  सीमावर्नी  सुहृढ  राज्य
 का  निर्माण  किया  जाय  t  यह  बात  दूमरी  है  कि
 जसे  महाराष्ट्र  विधान  समा  का  अधिवेशन  कमी
 बम्बई  में  होता  है  तो  कमी  नागपुर  में  होता  है,
 उसी  तरह  से  इन  का  अधिवेशन  भी  कमी
 शिमला  में  हो  जाया  करे,  कभी  श्रीनगर  में  हो
 जाया  करे।  हस  से  चण्डीगढ़  को  समस्या  का  ममी

 हल  हो  जायगा  ।  हरियाणा  वाले  भी  चण्डीगढ़
 के  लिये  लड़  रहे  हैं,  उनको  चण्डीगढ़  दे  दीजिये  ।

 घर  उन  को  यह  शिमला  और  श्रोनगर  मिल
 जायगा  t  दोनों  ही  पहाडी  स्थान  हैं  और  ठण्डे
 प्रदेश  हैं  f  इस  लिये  एक  सीमावर्ती  मजबूत  राज्य
 की  स्थापना  वहाँ  पर  होनी  चाहिये  ।

 एक  बात  मैं  केन्द्र  और  राज्यों  के  सम्बन्ध
 में  कहना  चाहता  हु  ,  केन्द्र  और  राज्यों  के  सबध
 में  विशेष  रूप  से-सभापति  जी-मुके  कहने  की
 आवश्यकता  यों  पड़ी  कि  मध्यावधि  निर्वाचर्नों  ने
 देश  के  सामने  एक  प्रइनवाचक  चिन्ह  खड़ा  कर
 दिया  है  ?  अनुमान  यह  था  कि  पिछली  संविद
 सरकारों  का  लाभ  उठा  कर  इन  राज्यों  में  किर
 से  कांग्रेस  अपना  स्थान  बना  लेगी  उत्तर  प्रदेश
 में  जैसे  तेसे  जोड़  तोड़कर  कांग्रेस  ने  सत्ता
 अपने  हाथ  में  ले  लो  है,  नहीं  कहा  जा  सकता,
 कब  तक  वह  चल  सकेंगे  ?  लेकिन  बाकी  राज्यों
 में  परिणाम  ज्यों  का  त्यों  रहा।  उन  में  अमी
 भी  मिम्न  मिन्न  दलों  की  सरकारें  बनी  हैं।
 कभी  राज्यपाल  को  लेकर,  कमी  रिजर्व  पुलिस
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 को  लेकर,  कभी  रेडियो  को  लेकर  उनमें  भी

 भगड़े  शुरू  हो  गये  हैं  ;  अभी  तो  प्रारम्म  ही  है,
 ागे  चल  कर  इस  की  परिणति  कहां  होगी,
 कहा  नहीं  जा  सकता  ?  लेकिन  मैं  कहना  चाहता

 ह्  कि  आप  जो  जनतन्त्र  में  आस्था  रखनेवाले
 दल  हैं  समय  रहते  उन  का  सम्मेलन  बुलाइये
 ओर  इन  परिवर्तित  परिस्थियों  में  देश  के  जनतंत्र
 की  रक्षा  कंसे  करनी  है,  इस  विषय  में  कुछ
 मजबूत  निर्णय  लें।

 मुझे  बडी  प्रसन्नता  हुई-भूतपूर्व  कांग्रेस  अध्यक्ष -
 श्री  फामराज  ने  मद्रास  के  प्रांतीय  कांग्रेस  के
 अधिवेशन  का  उदघाटन  करते  हुए  इस  प्रकार
 फा  सुझाव  दिया  है  कि  बजाय  इस  के  कि  972
 के  बाद  जब  केन्द्र  में  कांग्रेस  का  बहुत  बहुमत
 नहीं  होगा,  तब  इस  पर  विचार  हो,  अमी  समय
 रहते  इस  पर  विचार  किया  जाय  1  970  4%
 राज्य  समा  में  भी  कांग्रेस  का  बहुमत  समाप्त
 होने  वाला  है  -  उस  के  बाद  यहां  से  विधेयक
 पास  हो  कर  वहां  जाया  करेंगे  और  फिर  वहां  से

 यहां  वापस  आयेगे  ।  क्या  आप  रोज-रोज
 ज्वाइन्ट  संशन  बुलाया  करेंगे।  आज  मोका  है
 कि  धाप  इस  समस्या  पर  विचार  करें  और  हस
 का  निदान  हठूढें  ताक  हमारे  जनतन्त्र  के  लिये
 इस  प्रकार  कोई  गंभीर  समस्या  पंदा  न  हो  ।

 एक  बात  धांति  और  व्यवस्था  के  सम्बन्ध
 में  कहना  चाहता  हु  और  विशेष  रुप  से  अपने
 प्रदेश-उत्तर  प्रदेश  के  सम्बन्ध  में  कहना  चाहता

 हूं  ।  प्रधान  मस्त्री  जी  को  मैंने  एक  पत्र  लिखा

 है,  जिसकी  प्रतिलिपि  मैंने  गृह  मन्त्री  जी  को  भी
 भेजी  है।  उस  पत्र  में  मैंने  बताया  था  कि  उत्तर
 प्रदेश  की  वतंमान  सरकार  ने  सत्ता  सम्मालते  ही
 किस  तरह  से  राजनीतिक  बदले  लेने  प्रारम्म  कर
 दिये  हैं  7  वहां  की  विधान  समा  के  सदस्य  इस
 प्रकार  के  पत्र  लिख  रहे  हैं।  पटियाली  एटा

 जिले  का  एक  निर्वाचन  क्षेत्र  है,  वहां  से  श्री
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 तिरुमल  सिंह  ने  मुझे  पत्र  लिखा  है  कि  मेरे
 मारने  के  लिये,  कत्ल  करने  के  लिये  कुछ  लोगों
 की  ड्यूटी  लगाई  गई  है।  मेरे  सहयोगियों  पर

 मुकदमे  चलाये  जा  रहे  हैं।  चोधरी  चरण  पिह
 मेरठ  जिले  के  जिस  निर्वाचन  क्षेत्र  से  निर्वाचित

 हुए  हैं-आपको  जानकर  आश्चय  होगा-300
 व्यक्तियों  क ेखिलाफ  वहां  पर  रिपोर्ट  दर्ज  हैं।
 उन  500  व्यक्तियों  में  एक  हमारे  संसद  के
 सदस्य  श्री  रघुवीर  सिंह  शास्त्री  की  धर्मपत्नी  का
 का  नाम  है।  उन  का  अपराध  यह  था  कि  वह
 बेचारी  निर्वाचन  के  दिन  अपना  मत  देने  के
 लिये  अपने  गांव  चली  गई  और  सायकराल  अपने
 पति  के  साथ  लौट  कर  चली  आई  t  इस  प्रवृत्ति
 से  क्या  राज्य  में  शान्ति  और  व्यवस्था  कायम
 रह  सकेगी  ।  मैं  इस  बात  का  भी  समर्थन  नहीं
 करता  कि  मुजफ्फरनगर  में  जिस  कांग्रेसो
 प्रत्याशी  की  हत्या  हुई  थी-उस  को  अच्छा  कहू  |
 यह  मेर  स्वभाव  के  विपरीत  है।  लेकिन  तथ्यों
 की  तह  में  जाना  चाहिये  ।

 मेरा  कहना  है  कि  उत्तर  प्रदेश  में  जितनी
 इस  प्रकार  की  घटनायें  हो  रही  हैं-पभमी  गौरख-

 पुर  के  अन्दर  भारतीय  क्रांति  दल  के  दो  कार्य॑-
 कर्ताओं  की  हत्या  एलेक्शन  के  बाद  में  हुई  है
 उसके  सम्बन्ध  में  आप  एक  निष्पक्ष  न््यायाधि-
 करण  की  नियुक्ति  करें  जो  कि  इन  सारी
 घटनाओं  की  तह  में  जा  सके  ।  राजनीतिक  बदले
 की  भावना  से  यदि  इस  प्रकार  की  प्रवृत्तियां
 प्रारम्म  हो  गई  और  जनता  ने  शांति  और
 व्यवस्था  का  अधिकार  अपने  हाथों  में  हो  ले
 लिया  तो  मेरा  अनुमान  है  कि  प्रांतीय  सरकार
 को  मी  कठिनाई  पड़ेगी  और  केन्द्रीय  सरकार  को
 भी  कठिनाई  पड़ेगी  ।  आज  इस  बात  को  मिल
 कर  सोचने  की  बड़ी  आवश्यकता  है।

 एक  बात  मैं  राज्यों  के  पारस्परिक  भंगड़ों
 के  सम्बन्ध  में  कहना  चाहता  हु  if  केन्द्रीय  सर-
 कार  की  कुछ  ऐसी  नीति  बनती  चली  जा  रही
 है  कि  इस  प्रकार  के  विषयों  को  ढालो,  टालो,
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 टालो,  शायद  अपने  आप  भूल  जायेंगे,  लेकिन  मैं
 कहता  हु  कि  बे  श्रौर  अधिक  उप्र  रूप  में  सामने
 आयेंगे  । आज  आप  जो  मंसूर-महाराष्ट्र  का
 विवाद  है  उसको  देख  लीजिए,  क्षष्णा-गोदावरी
 विवाद  को  देख  लीजिए,  नभंदा  के  विवाद  को
 देख  लीजिए  या  चंडीगढ़  विवाद  को  देख
 लीजिए  ।  ऐसे  सारे  प्रदनों  को  आप  टालन।
 चाहते  हैं  भौर  यह  समभते  हैं  कि  लोग  उनको
 भूल  जायेंगे  या  उनके  मस्तिष्कों  की  उप्र ती
 समाप्त  हो  जायेगी  1  परन्तु  मैं  समभता  हु'  आप
 उनके  मस्तिष्क  की  उग्रता  को  और  प्रोत्साहन  दे
 रहे  हैं।  इसलिए  वीरता  के  साथ,  बहादुरी  के
 साथ  आप  इन  प्रइनों  का  समाधान  कीजिए,
 उनका  कोई  न  कोई  हल  हू दिये ।

 श्री  स०  मो०  बनर्जी  :  एक  विवाद  और
 है-चन्द्रशेर  और  मोरारजी  का  झगड़ा  ।

 क्री  प्रकाशवोर  शास्त्री  :
 घरेलू  झगड़ा  है  V

 वह  उनका

 तों  इन  तमाम  बातों  को  लेकर  उनका
 समाधान  कीजिए  ।  इस  प्रकार  से  इन  समसस््याप्रों
 को  टालने  की  जो  प्रवृत्ति  है  वह  कोई  समभदारी
 की  बात  नहीं  है।  उनका  कोई  न  कोई  हल
 आपको  श्रवश्य  हू ढना  चाहिए  i

 स्वतंत्र  पार्टी  के  एक  हमारे  मित्र  शी  लोबो

 प्रमू  जिन्होंने  गृह  मन्त्रालय  की  अनुदानों  पर
 चर्चा  प्रारम्भ  की  थी,  उन्होंने  एक  बात  कही
 जिससे  मुझे  थोड़ा  कष्ट  हुआ  ।  उन्होंने  कहा  कि
 इस  देश  में  बहु-संख्यकीं  को  अल्प-संख्यकों  पर
 अविद्वास  करने  की  श्रादत  सी  होती  जा  रही
 है  v  मैं  नहीं  समभम्ता  उन्होंने  यह  बात  किस
 आधार  पर  कही  ?  उन  लोगों  पर  तो  निद्िचत
 रूप  से  प्रविध्वास  है  जो  रहते  तो  यहां  हैं,  खाते-
 पीते  तो  यहां  हैं,  हवाओं  में  यहां  की  सांस  लेते
 हैं  लेकिन  हित  की  कल्पना  करांची  की  करते  हैँ
 या  पीकिंग  की  करते  हैं  ।  उन  लोगों  पर  निषिचत
 रूप  थे  अविश्वास  है।  मारत  में  अराष्ट्रीय  कार्य
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 करनेवाले  कुछ  विदेशी  क्रिशव्चियन  मिह्नरीज,
 जिनमें  पादरी  फेरर  हों  या  कोई  और  हीं,
 उनकी  आलोचना  तो  होती  है  परन्तु  क्या
 कभी  आपने  देखा  कि  भारत  के  अल्पसख्यक
 पारसियों  की  भारत  के  किसी  कोने  में  आलो-
 चना  हुई  हो  ?  कारण  यह  है  कि  उन्होंने  इस
 देश  के  राष्ट्रीय  जीवन  में  अपने  को  इतना
 प्रात्ससात  कर  लिया  है  कि  किसी  प्रकार  की
 कोई  कठिनाई  पैदा  ही  नहीं  होती।  आलोचना
 तो  केवल  उनकी  होती  है  जो  कि  यहां  पर
 हमारी  राष्ट्रीयता  को  धर्म  प्रचार  की  आड़  में
 चुनौती  देते  हैं  ।  इसी  रिपोर्ट  में  बताया  गया  है
 कि  968  के  अन्त  में  हमारे  देश  में  6,393
 विदेशी  इसाई  प्रचारक  हैं।  गांधी  जी  ने  लिखा
 था  कि  जो  विदेशों  से  मिश्नरी  यहां  पर  आकर
 काम  करते  हैं  उनकी  सेवा  उसी  प्रकार  की  है
 जेसे  मछली  पकड़ने  वाला  कांटे  के  अगले  हिस्से
 में  आटा  लगाकर  तालाब  में  डालता  है  |  उस  में
 उसका  उहं  श्य  मछली  का  पेट  मरना  नहीं  होता
 है  बल्कि  उसके  पीछे  उसका  उदंध्य  कुछ  और
 ही  होता  है  ।  तो  इस  प्रकार  से  जो  लोग  धर्म
 परिवर्तन  की  आड़  में  राष्ट्रीयता  में  मी  परिवतंन
 करना  चाहते  हैं,  मेरा  कहना  है  कि  उन  व्यक्तियों
 को  यहां  से  हटाना  चाहिए  t  विदेशी  घ्
 प्रचारकों  के  स्थान  पर,  जबकि  मारत  में  ही
 इसाहयों  की  इतनी  संख्या  है,  उन्हीं  में  से  आप
 उन  धर्म  प्रचारकों  की  पूर्ति  क्यों  नहीं  करते  हैं  ?
 विदेशी  प्रचारकों  में  ही  ऐसे  कोन  से  लाल  लगे
 हैं  कि  उन्हीं  को  बुलाकर  आप  प्रचार  करना
 चाहते  हैं  t

 अन्त  में  दो  एक  बातें  विशेष  रूप  से  और

 कहना  चाहता  हू  ।  एक  बात  कहू गा  मद्यनिषेष
 के  सम्बन्ध  में  |  यह  गांधी  शताब्दी  का  वर्ष  है  t

 इस  वर्ष  में  सन  64  की  टेकचन्द  कमेटी  की
 रिपोर्ट  पर  आपने  निरंय  लेना  है।  मेरा

 कहना  है  कि  या  तो  आप  हिम्मत  से  कह  दीजिए
 कि  गांधी  जो  ने  जो  हमको  तीन  काम  दिये  थे,
 खादी  का,  मद्यनिषेध  का  और  हिम्दी  की  प्रगति
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 का,  उनके  आदर्शों  से  हम  हट  रहे  हैं  -  ताकि
 देश  जान  तो  ले  कि  आप  कहां  खड़े  हुए  हैं।  एक
 बोर  तो  आप  गांवीजी  का  नाम  लेते  हैं  श्रौर
 दूसरी  ओर  गांधीजी  के  प्रादर्णों  की  हत्या  कर
 रहे  हैं  a याद  रखिए,  969%  इस  वर्ष  में
 जोकि  गांधी  शताब्दी  का  वर्ष  है,  यदि  आपने
 मद्यनिषेध  के  सम्बन्ध  में  किसी  प्रकार  से  अपनी
 निश्चित  नीति  की  घोषणा  नहीं  की,  जिसको
 सविधान  में  भी  आप  प्रतिज्ञा  कर  चुके  हैं।
 उसके  लिये  मले  ही  आप  गांधीजी  की  जय  के
 नारे  लगाते  रहें  परन्तु  निश्चित  रूप  से  देश  यहां
 कहेगा  कि  आप  गांधीजी  का  नाम  तो  लेते  हैं
 लेकिन  गांधीजी  के  कामों  से  बहुत  दूर  जा  चुके
 हैं  a इसलिए  इन  समस्याओं  पर  आपको  विचार
 करना  चाहिए।

 अन्त  में  एक  बात  और  कहकर  समात्त
 करुगा  ।  मेरे  पास  लगभग  4  केसेज  इस
 प्रकार  के  हैं  जिनमें  संघ  लोक  सेवा  आयोग  ने
 अब  रूप  से  नियुक्तियां  की  हैं।उन  केसेज
 को  मैं  निजी  रूप  से  ग्रृह  मन्त्री  के  पास  भेजू गा  ।
 मेरा  कहना  यह  है  कि  संघ  लोक  सेवा  ्रायोग
 की  निष्पक्ष  निर्णाय  की  प्रवृत्ति  होनी  चाहिए।
 उस  पर  किसी  प्रकार  का  कोई  दबाव  नहीं  होना
 चाहिए  उसकी  पवित्रता  बराबर  बनी  रहे,
 इस  दिशा  में  भी  आपको  प्रयत्नशील  रहना
 चाहिए।

 SHRIMATI  ILA  PALCHOUDHARI
 (Krishnagar):  I  thank  you  Sir,  for  giving
 me  time  to  participate  in  this  discussion.

 The  Home  Ministry’s  demands  for
 grants  are  being  discussed  today  in  a
 shaow.  What  is  happening  in  West  Bengal
 today  and  viciates  the  atmosphere  there,  I
 do  not  suppose,  reaches  Delhi,

 lam  very  happy  that  the  Ministry  has
 increased  the  grants  under  the  Central  Re-
 serve  Police,  under  the  Border  Security  Fo-
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 rces  and  also  under  the  Central  Industrial
 Security  Force  which  has  been  newly  creat-
 ed.  I  congratulate  the  Home  Minister.
 This  was  entirely  necessary.  What  is  happe-
 ning  to  the  people  in  West  Bengal  can  be
 realised  when  I  say  that  when  the  students
 go  and  break  up  the  B.  Sc.  examination,
 the  Police  stand  by.  When  squatters  go  and
 occupy  the  banks  of  the  canals  of  the  irrig-
 ation  works,  the  Police  simply  stand  by.
 When  people  are  threatened  to  leave  their
 houses  within  twenty  four  hours  or  be  kill-
 ed,  the  Police  stand  by.  “We  are  very  so-
 rry”  ,  they  say,  “‘but  we  can  do  nothing.”
 What  is  the  attitude  of  the  Government  ov-
 er  there  ?  We  say  that  the  State-Centre  re-
 lations  should  be  cordial.  How  can  it  be
 cordial  when  things  like  this  are  said  at
 public  mectings  ?  I  will  quote  one  or  two
 choice  bits  for  the  kt  ovledge  of  the  House.
 In  public  meeting,  Shri  Jyoti  Basu  has  said
 the  other  day  that  ‘the  movement  in  Pakistan
 is  welcome  and  the  people  of  Bengal
 should  join  hands  with  them.  Secondly
 the  joint  convener  of  the  United  Front  Shri
 Sudhin  Kumar  said  ‘‘We  have  conquered
 Bengal,  we  will  soon  conquer  Delhi.  8
 Thirdly,  Shri  Narain  Das  of  the  SSP  said,
 “Our  next  move  would  be  to  overthrow  the
 present  Central  Government  in  Delhi.  oe

 SHRI  GEORGE  FERNANDES  :  What
 is  wrong  with  that  ?  (Interruptions).

 SHRIMATI  ILA  PALCHOUDHURI  :
 When  these  ‘sort  of  things  are  said,  it  is
 time  that  all  forces  that  lead  to  peace  for
 the  people  should  be  strengthend.  My
 submisson  is  that  the  police  force  must  be
 under  independent  control,  and  not  under
 political  control.  They  must  protect;  and
 maintain,  law  and  order’  The  Central
 Reserve  Police  should  on  no  account  be
 withdrawn  from  West  Bengal.

 T  have  brought  to  the  notice  of  the  Chief
 Minister  of  West  Bengal  35  cases  of  mu-
 rders  and  arson  having  taken  place  and  all
 the  answer  that  I  have  got  from  him  is  “I
 am  asking  the  appropriate  authorities  to
 examine  these  cases”  That  is  all  !  (Jntrru-
 Ptions)  When  it  is  an  acute  case  of  people
 getting  killed,  the  ‘‘appropriate  authority”
 should  have  examined  them  and  taken  some
 decision  by  this  time.
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 SHRI  S.  M.  JOSHI  (Poona)  :  All  these
 Cases  occurred  when  you  were  in  power.

 SHRIMATI  ILA  PALCHOUDHARI  :
 No,  after  you  and  the  U.  F,  Government
 came  to  Power.  I  have  cited  35  vases  of
 murder  and  arson,  there  are  many  more.

 AN  HON  MEMBER
 your  eyes.

 :  It  should  open

 SHRIMATI  ILA  PALCHOUDHRUI  :
 Yes  it  is  true,  it  should  open  their  eyes.
 While  the  Government  are  looking  into  it,
 many  more  people  are  getting  Killed  !

 One  point  I  would  like  to  bring  to  the
 notice  of  the  Hom,  Minister.  (Interruption).
 You  have  your  own  time.  You  can  contra-
 dict  me  later  if  you  can,  but  I  will  give  you
 the  facts.  ]  would  just  like  to  bring  to  the
 notice  of  the  Minister  that  I  come  froma
 border  area.  What  is  happening  in  Pakistan
 and  what  is  the  attitude  of  the  Government
 there  ?  The  borders  must  really  be  secure
 and  I  would  request  that  the  Border  Secu-
 rity  Forces  may  be  strengthened  still  furth-
 er  without  any  delay.  Sir,  already  Pakistan
 flags  are  being  distributed  in  the  border
 areas,  though  some  of  these  have,  lam  glad
 to  say,  been  burnt,  and  not  accepted  !  When
 you  make  the  Border  Security  Forces  stron-
 ger.which  you  must  do,  please  look  to  the
 bord2r  roads  because  the  Border  Security
 Forces  in  Nadia  have  told  me  that  should
 anything  happen,  some  of  the  border  roads
 are  so  impassable  that  they  cannot  be  uscd
 effectively  if  there  is  even  a  slight  shower
 of  rain,  Both  Pakistan  and  China  have
 all  weather  roads  to  the  borders  of  India.
 We  need  all-weather  roads  wherever  we
 have  our  border  with  China  and  Pakistan,

 Secondly  I  wish  to  bring  to  the  notice
 of  the  Minister  a  vital  problem.  There  are
 minority  communities  in  my  area  living  on
 the  borders.  They  are  honest  and  loyal  ci-
 tizens  of  India.  They  have  asked  for  India
 citizenship.  It  has  gone  through  vicissitu-
 des  because  citizenship  has  some  technical
 difficultes.  There  may  be  some  difficul-
 ties-I  do  not  know,  However,  they  should
 feel  secure,  they  should  feel  secure  to  live
 in  India  and  there  should  not  be  any  hara-
 ssment  and  if  they  ask  for  citizenship,  that
 should  be  granted  without  any  delay.  I
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 would  appeal  to  the  hon.  Minister  that  when
 I  bring  specific  cases,  I  hope  he  will  kindly
 look  into  them,  and  see  that  citizenships
 asked  for  are  given  we  want  the  minority
 Community,  the  Muslims,  to  feel  secure,
 with  every  right  as  Indian  citizens  safe  guar-
 ded  for  them,  Then,  Sir,  I  want  to  say  that
 the  U.  F,  Government  has  made  a  very  fu-
 nny  suggestion,  the  other  day.  The  subject
 of  corruption  is  being  talked  about  so  much
 from  the  opposition  benches,
 8  hrs.

 But  what  have  the  UF  Govern-
 ment  in  West  Bengal  said  about  it  ?  About
 Anti-corruption  tribunal,  it  is  stated  that
 there  was  a  controversy  over  the  matter  and
 at  the  UF  sitting  held  on  Sutarday  they
 said  that  they  wanted  to  take  a  lot  of  time
 to  consider  the  setting  up  of  such  an  anti-
 corruption  tribunal,  In  contrast  to  that,
 what  has  our  Government  done  in  the  Cen-
 tre  ?  The  Central  Bureau  of  Investigations,
 I  must  say,  must  be  congratulated.  Because.
 Sir,  they  have  gone  into  cases  of  corrupt-
 ion.  Upto  date  they  have  got  50  Govern-
 ment  servants,  including  2  gazetted  officers
 and  57  private  persons,  convicted  and  Rs.
 124,302,  has  been  levied  as  fines.  On  top
 of  that,  there  are  departmental  punish-
 ments,  in  238  cases,  There  were  297  public
 servants  including  49  gazetted  officers  who
 were  punished,  as  they  deserved.  That  shows
 the  attitude  of  the  congress  Government
 and  of  the  U.  F.  Government.  The  U.  F,
 Government  would  wish  to  take  a  lot  of
 time  to  consider  the  matter  of  eradicating
 corruption,  while  the  Congress  Government
 at  the  centre  has  taken  action,

 Next,  I  would  like  to  bring  to  the  Home
 Minister’s  notice  the  accumulation  of  cases
 in  the  courts.  It  is  really  a  hard  thing  for
 the  public.  Government  have  given  some
 Statistics  in  answer  to  my  question  and  cer-
 tain  information  has  been  furnished  on  the
 Floor  of  the  House  I  would  like  to  bring  to
 the  Minister’s  notice  that  there  are  +3,56,831
 cases  pending  in  the  courts  and  in  the
 Calcutta  High  Court  61,541  cases  are  pend-
 ing.  This  is  a  very  great  hazdship  if  cases
 are  not  disposed  of  quickly.  Mr,  Justic  J.  C,
 Shah,  the  Judge  of  the  Supreme  Court  of
 India  has  made  a  remark  that  the  whole  ju.
 dicial  system  would  break  down  unless  the
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 cases  are  disposed  of  quickly.  I  hope  the  hon
 Home  Minister  will  find  some  way  of  do-
 ing  it.  A  good  number  of  the  cases  are  in-
 comctax  cases  and  1  would  like  to  bring  to
 the  notice  of  the  House  that  income-tax
 arrears  as  On  Ist  April  968  stood  at  Rs.
 374.52  crores  and  this  includes,  Rs.79  6l
 crores  as  arrears  Out  of  demand  made  dur-
 ing  1967-68,  If  all  these  arrears  are  collec-
 ted  most  of  our  fiancial  difficulties  would  be
 over.  Justice  should  be  dispensed  quickly.
 Sir,  justice  delayed  is  justice  denicd.

 AN  HON.  MEMBER  :  As  it  is  in  U.  F.
 Government  in  Bengal,

 SHRIMHTI  ILA  PALCHUDHURI  Yes
 T  agree  with  that.  Next  ]  would  like  to  make
 a  point  regarding  the  freedom  fighters  who
 have  given  their  lives  for  the  country.
 Now,  they  get  a  certain  pension.  These  pen-
 sions  are  very  paltry  sums.  I  think  most  of
 them  get  Rs.  30  or  even  less.  We  have  our
 freedom  fighters  who  have  bcen  disnbled,
 some  of  them  are  blind;  some  of  them  arc
 living  in  utter  poverty.  They  have  given
 their  all  for  India,  I  know  of  a  number  of
 perscns  whose  pensions  are  going  to  end  in
 Jure  or  July,  If  the  Government  Servantl969.
 gets  a  pension  for  lifc,  should  not  a  free-
 dom-fighter  get  his  pension  as  long  as  he
 lives  ?  I  hope  this  will  be  done.

 And,  lastly,  Sir,  about  the  cellular  jail  in
 the  Andamans.  This  has  remained  in  the
 memory  of  the  people  for  a  long  time.  I
 would  appcal  to  the  Home  Minister  that  the
 cellular  jail  in  the  Andamans  should  be
 treated  as  a  national  monument  because
 there,  the  future  generations  could  go  and
 get  new  inspiration.  For  the  love  of  India,
 men  have  been  sent  there  who  have  given
 their  lives.  The  cell  of  Vir  Savarkar  is  pre-
 served  there,  The  cell  where  Beren  Ghose,
 the  great  revolutionery  of  Bengal  lived  is  also
 there.  There  are  variours  freedom-fighters
 from  Bengal  and  India,  who  have  suffered
 sentences  in  the  cellular  jail.  Their  names
 should  be  written  in  letters  of  gold  on  stone
 and  not  on  a_black-board  with  white  paint,
 as  has  been  done.

 Let  this  be  declared  as  a  national  monu-
 ment,  Let  the  Home  Minister  himself  take
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 this  matter  up  because  many  pcople  have
 given  their  lives  and  served  their  sentences
 in  that  Cellular  Jail  and  thercfore  Jet  that
 not  be  demolished,  but  on  the  other  hand
 Jet  in  remain  as  a  beacon  of  fire  to  inspire
 others,  Our  leaders  have  suffered  for  India,
 for  these  who  did,  They  consider  death  as  the
 carrying  on  of  the  torch  of  freedom,  those
 who  were  sent  to  that  jail,  have  given  the
 fire  of  their  heart  there,  I  hope  the  Cellular
 jail  will  be  named  as  a  national  monument
 and  will  be  preserved  and  not  demolished,
 Hospitals,  Sir,  can  be  bulit  anywhere  clsc.  I
 heard  that  the  Cellular  Jail  in  going  to  be
 made  into  a  hospital.  I  strongly  oppose  this
 idea.  Let  it  remain  as  a  monument  with  the
 names  of  the  people  who  served  their  sen-
 tences  there  and  scrved  India  in  the  pro-
 cess,  a  place  of  pride  and  a  place  of  pilgri-
 mage  for  all  Indians,  I  warmly  support  the
 grants.

 श्रीमती  लक्ष्मीकान्तम्मा  (  खम्मम  )  :
 सभापति  मदोदय,  आज  मैं  एक  ऐसे  आन्दोलन
 की  ओर  सकेत  करना  चाहती  हूं  जो  भांध्र  प्रदेश
 में  चल  रहा  है,  परन्तु  उस  की  मूज  मारत  *

 कोने  कोने  में  पहुँच  रही  है,  शौर  भारत  की

 एकता  को  चुनौती  दे  रही  है  ।

 इस  आन्दोलन  का  आज  का  स्वरूप  भी  कुछ
 ऐसा  विलक्षणा  है  कि  सरकार  तथा  जनता  को

 इस  पर  पूरा  पूरा  ध्यान  देना  चाहिये।  जैसा

 हम  सब  जानते  हैं,  तेलगाना  एक  पिछड़ा  हुआ
 प्रान्त  ह ैऔर  उस  की  उन्नति  के  लिये  विशेष

 ध्यान  देने  की  प्रावश्यकता  है।  यह  आवश्यकता

 मुहत  से  रही  ह ैऔर  आगे  भी  मुद्दत  तक  रह
 वाली  है

 राजनीतिक  तथा  आधिक  विकाम  क्रम  में

 मौलिक  अन्तर  यही  है  कि  राजनीतिक  परि-

 बतंन  एकाएक  हो  सकते  हैं,  जो  देश  आज

 परतन्त्र  है,  कुछ  ही  दिलों  में  स्वतन्त्र  हो  सकता

 है,  गदि  इस  के  लिये  भनुकूल  परिस्थिति  एका-
 एक  उत्पन्न  हो  जाये  तो  सरकारें  देखते  देखते
 बनती  हैं  ओर  समाप्त  मी  हो  जाती  हैं।  नेताओं

 का  उत्थान  और  पतन,  साम्राज्यों  का  निर्माण
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 और  पतन,  साम्राज्यों  का  निर्माण  और
 विघटून--ऐसी  कई  घटनायें  बड़ी  क्षिप्र  गति  से
 घट  सकती  हैं  और  घट  रहो  हैं।  परन्तु  आथिक
 क्षेत्र  में  जो  परिवर्तन  आते  हैं  बे  बहुधा  दीघ॑-
 कालीन  ही  हुआ  करते  हैं।  दणक  ही  नहीं
 दताब्दियों  के  बीतने  पर  भी  किसी  समय  जनता
 की  आंखों  को  चकाचौंध  करने  वाला  आर्थिक
 विकास  एकाएक  नहीं  हो  सकता।  आथिक
 प्रग  त  किसी  भी  देश  में  क्रमक  ही  हो  सकती
 है  ।  एमा  होना  अनिवाय॑  है  v

 तेलंगाना  प्रात्त  का  इतिहास  सामन्तणाही
 शोपणा  का  रहा  है।  आधिक  तथा  सांस्कृतिक
 हृष्टि  से  गह  प्रान्त  सदियों  से  पिछुडा  हुआ  रहता
 आया  है  t  निजामशाही  में  जो  भी  प्रगति  हुई
 वह  इतनी  थोडी  और  अपर्याप्त  रही  कि  जन-
 साधारणा  ने  किसी  विशेष  लाम  का  अनुमव  ही
 नहीं  किया  ।  निजामशाही  के  अन्त  होने  के
 उपरान्त  सन्धिकाल  की  समस्याओं  की  इतनी
 भरमार  रही  कि  जनता  की  सरकार  को  जमकर
 आधिक  प्रगति  के  कार्यक्रमों  को  तेजी  और  लगन
 से  आगे  बढ़ाने  का  अवसर  ही  नहीं  मिला  ।  इतने
 में  माषावार  राज्यों  की  रचना  की  मांग  आई
 और  तदनुमार  विलाश  मान्घप्रदेश  बना  और

 तेलुगू  बोलने  वाली  चार  करोड़  जनता  जोत  ई
 राज्यों  विखरी  हुई  थी,  उस  का  अधिकांश  एक
 राज्य  शासन  में  आ  गया।  समूचे  आन्ध्रप्रदेश  की
 उन्नति  और  विकास  का  इतिहास  प्रारम्भ  हुआ  t

 are  प्रदेश  क ेबनते  समथ  आन्ध्र  और
 तेलगाना  प्रान्तों  की आधिक  तथा  अन्य  बातों  में
 असमानता  के  बारे  में  काफी  सोच  विचार  किया
 गया  था  भर  उसी  के  परिणामस्वरूप  एक
 समझौता  बता  जो  जेन्दुलमैन्स  ऐग्रोमेंट
 के  नाम  से  प्रसिद्ध  हुआ  |  इस  समभौते
 में  तेलंगाना  प्रान्त  को  कुछ  विशेष
 स॒विधायें  दी  गई  थीं  और  आान्ध्  प्रदेश
 सरकार  को  उन्हें  कार्यान्वित  करने  का
 आदेश  दिया  गया  था।  इस  समझौते  को  एक
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 मुख्य  बात  यह  थी  कि  तेलंगाना  प्रान््त  की  नान-
 गजेटिड  मुलाजमतों  पर  उसी  प्रान्त  के  निवा-
 सियों  की  नियुक्ति  की  जायेगी।  साथ  ही  उस  में
 यह  भी  था  कि  तेलंगाना  प्रान्त  से  सरकार  की
 जो  आय  होगी,  वह  सारी  उसी  प्रान्त  पर  खर्च
 की  जायेगी  ।  इसके  साथ  साथ  तेलंगाना  के  लिये
 उस  प्रान्त  से  चुने  गये  विधायकों  की  एक
 प्रन्तीय  समिति  भी  बनाने  का  सुझाव  हुआ  और
 आगे  चल  कर  ऐसी  प्रान्तीय  समिति  बनी  भी  थी।

 इस  समभोते  के  आधार  पर  यह  आज्ञा  की
 गई  थी  ॥:  दोनों  प्रान्तों  की  प्रगति  और  आपसी
 मेलजोल  बढ़ता  जायेगा  और  भावनात्मक  एकता
 ह्ढ़  होगी  ।

 आंध्र  प्रदेश  उन  हने  गिने  राज्यों  में  से  एक
 है  जहां  शान्ति  और  स्थिरता  का  कई  वर्षों  से
 दौर  दौरा  रहा  है  i  राज्य  अमन  और  प्रगति  के
 रास्ते  पर  चल  रहा  है।  राज्य  के  समा  प्रान्तों  के
 बीच  मावनात्मक  एकता  मजबूत  होती  गई  और
 राज्य  के  सारे  लोग  बड़ी  हद  तक  आपस  में  घुल
 मिल  कर  रह  रहे  थे।  परन्तु  आज  बारह  बरस
 के  बाद  दुर्देव  से  हम  आंध्र  प्रदेश  का  कुछ  और
 ही  चित्र  पाते  हैं।  अचानक  प्रान्तीयता  की
 भावना  उमड़  पड़ी  है  और  कई  जगहों  पर
 हिस  त्मक  वारदातें  हुई  हैं  4  जो  घाव  हरा  हुआ
 है  उसके  कारणों  की  स्ानबीन  करना  अश्यन्त
 आवश्यक  है  |  ऐसा  नहीं  किया  गया  तो  भय  दस
 बात  का  है  कि  आंध्र  प्रदेश  के  दोनों  प्रान्तों  का
 वेमनस्य  बढ़ता  ही  जायेगा  और  समूचे  राज्य  की
 प्रगति  में  कई  प्रकार  के  विघ्न  आ  पड़ेंगे

 में  अमी  कह  चुकी  हूं  कि  956
 किये  गये  समकौते  की  एक  हार्त  यह  थी  कि
 तेलंगाना  प्रान्त  को  नान-गजेटिड  मुलाजमरतें
 उसी  प्रान्त  को  दी  जानी  चाहियें।  भाज  दस
 बारह  साल  के  बाद  यह  पाया  गया  कि  एक  हुद
 तक  इस  शर्त  का  उल्लघन  हुआ  है  और  कोई  दो
 तीन  हजार  तेलगाना  प्राम्त  की  मुलाजमतों  पर
 आंध्र  प्राग्त  के  लोगों  की  नियुक्ति  हुई  है।  सारे
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 [श्रीमती  लक्ष्मीकान्तमा]

 प्रान्त
 की  दृष्टि  से यह  संख्या  बहुत  अधिक  तो

 नहीं  कही  जा  सकती  तथापि  समभौते  की
 खिलाफवर्जी  की  हृष्टि  से  काफी  गम्मीर  है

 इसके  अलावा  आज  देश  भर  में  और  विशेष
 कर  आंध्र  प्रदेश  में  उद्योगों  के  अभाव  में  जो
 बेरोजगारी  फंली  है  उस  पृष्ठभूमि  में  यह
 समस्या  अत्यन्त  असन्तोषजनक  हो  गई  है  जो
 मेरी  राय  में  बड़ी  हृद  तक  स्वाभाविक  है

 अब  मैं  समभोते  की  दूसरी  हाते  पर  आती
 हैं  7  वह  यह  थी  कि  तेलंगाना  प्रान्त  में  जो
 राजस्व  वसूल  होगा  उसे  वहीं  खर्च  किया
 जायेगा  ।  दुर्माग्य  से  इस  दात  का  भी  उल्लंघन
 होता  शाया  है  जो  अवश्य  शोचनीय  है।  प्रान्त
 प्रान्त

 के बीच  जो  भाथिक  असन्तलन  है  उसे
 निकाल  देने  के  लिये  पिछड़े  हुये  प्रान्तों  पर
 विशेष  ध्यान  देना  चाहिये,  यह  बात  सभी  को
 मान्य  है।  परस्तु  प्रत्यक्ष  में  ऐसा  बहुत  कम  हुआ
 करता  है।  कई  कारणों  और  दबावों  के
 परिणामस्वरूप  जिस  प्रान्त  में  प्रगति  पहले  ही
 हो  चुकी  होती  है  उसी  प्रान्त  में  आगे  मी  अधिक
 सुगमता  से  प्रगति  हो  जाती  है  ॥  जो  प्रान्त  पहले
 से  पिछड़ा  हुआ  होता  है  वह  साधारणतया
 पिछड़ा  हुआ  ही  रह  जाता  है।  यदि  इस  परि-
 णाम  को  रोकना  हो  तो  राजनीतिक,  आ्थिक
 तथा  प्रशासनिक  तीनों  स्तरों  पर  अटल  निर्णय
 लेने  होगे  और  ईमानदारी  से  उन्हें  कार्यान्वित
 करना  होगा  ।  अनुभव  बताता  है  कि  यह  कोई
 भासान  काम  नहीं  है।  तथापि  आज  की  स्थिति
 में  यही  प्रयत्न  करना  प्रनिवायं  है।  कोई  ब्रौर
 विकल्प  हमारे  सामने  नहीं  है

 तेनंगाना  प्रान्त  से  जो  राजस्व  प्राप्त  होता
 रहा,  उस  का  कुछ  भाग  अन्य  प्रान्तों  में  खर्च
 किया  गया  और  उस  हृद  तक  तेलंगाना  की
 प्रगति  कम  हो  गई,  यह  बात  अब  स्पष्ट  हो  गई
 है  ।  फिर  भी  यह  मानना  पड़ेगा  कि  पिछले
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 बारह  बरस  में  तेलंगाना  प्रान्त  में  जो  कुछ
 प्रगति  हुई  है  वह  कोई  कम  नहीं  है  ।  लेकिन  इस
 के  बावजूद  मी  यह  प्रान्त  आज  तक  पिछड़ा  हुआ
 है  और  इसी  लिये  यहां  के  लोग  सोचते  हैं  कि
 कम  से  कम  इस  प्रान्त  में  वसूल  होने  वाली  आय
 यहां  खर्च  की  जाती  तो  प्रगति  अधिक  होती
 उन  का  ऐसा  सोचना  भी  स्वाभाविक  है।  राज्य
 सरकार  ने  फंसला  किया  है  कि  लेलंगाना  प्रान्त
 का  राजस्व  जितना  आज  तक  खर्च  नहीं  हुआ
 है,  उसे  चौथी  पंचवर्षीय  योजना  काल  में  खर्च
 किया  जायगा।  यह  निर्णय  उचित  है
 परन्तु  निरंयमात्र  से  जनता  का  सन्तोष  नहीं
 होगा  ।  इस  के  लिये  एक  ऐता  कार्यक्रम  बनना
 चाहिये  जिस  के  अनुसार  प्रत्येक  वर्ष  में  इस  बात
 पर  कड़ी  नजर  रखी  जायगी  कि  तलंगाना  प्रान्त
 की  प्रगति  के  लिये  जो  रकम  रखी  जाती  है,  वह
 अवश्य  इसी  प्रान्त  में  खर्च  हो  और  उसी  वर्ष  में
 हो  ।  राज्य  सरकार  ऐसी  व्यवस्था  कर  रही  है
 और  मैं  आशा  करती  हूँ  कि  वह  व्यवस्था  सफल
 होगी  t

 सभापति  महोदय,  यह  जो  समभोता  हुआ
 है,  इसे  अच्छी  तरह  समझ  लेना  चाहिये।  यह
 समभौता  दतिया  नहीं  था  और  न  ही  वह  स्वे-
 कालीन  था  ।  एक  पिछड़े  हुये  प्रान्त  की  प्रगति
 को  शीघ्रतर  करने  का  ही  इस  समभोौते  का
 उददेह्य  था  ।  तेलंगाना  में  जो  असन्तोष  पेदा

 हुआ  है,  उन  त्रुटियों  को  सुधारने  की  तुरन्त
 चेष्टा  की  जाय  और  उसे  राजनीतिक  नारेबाजी
 से  अलग  रखा  जाय  1  दरअसल  इस  मामले  में
 राजनीतिक  नारों  की  कोई  गुजायश  ही  नहीं
 है  1  यह  एक  आथिक  समस्या  है,  पिछड़ेपन  की
 समस्या  है,  रोजगार  की  समस्या  है,  विक्रास  की
 समस्या  है  इस  का  राज्य  रचना  या  पुनरंचना
 से  कोई  सम्बन्ध  नहीं  है  ओर  ऐसा  सम्बन्ध  करने
 की  चेष्टा  व्यर्थ  है,  अर्थशीन  है।  अलगाब  की

 प्रवृत्ति  आज  देश  में  यत्र-तत्र  बढ़  रही  है,  रस
 का  हुम  सब  को  मान  है।  इस  लिये  यह  प्रश्न
 अकेला  तेलंग।ला  का  नहीं  है,  इस  बत  का  मी
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 हमें  पूरा  पूरा  भान  होना  चाहिये  ।  यह  प्रश्न  है
 सारे  मारत  का,  भारत  की  एकता  का।  भारत
 में  6  या  i7  राप्य  हों  या  50  या  60  राज्य
 चना  कर  भी  और  अधिक  की  मांग  सदा  के  लिये
 बनी  रहेगी  तथा  प्रान्तीयता  और  उपप्रान्तीयता
 का  विष  देश  को  छिन्न-भिन्न  कर  देगा.  स्पष्ट
 है  कि  कोई  भी  देश  का  हितचिन्तक  इन  खतर-
 नाक  प्रवृत्तियों  को सहन  नहीं  करेगा।  मैं  गृह
 मंत्री  जी  से  अनुरोध  करती  हूं  कि  इन  प्रवृत्तियों
 को  उभरने  न  दें  और  उन  समस्याओं  को  हल
 करने  की  चेष्टा  करें  जिन  के  कारण  ये  प्रवृत्तियां
 बेदा  होती  हैं

 देश  भर  में  कई  ऐसे  प्रान्त  और  इलाके  हैं
 जो  और  इलाकों  से  बहुत  विछड़े  हुये  हैं  ;  कोई
 भी  ल्ज्य  ऐसे  इलाकों  से  खाली  नहीं  है और  न
 ही  रह  सकता  है  राज्यों  की  रचना  चाहे  जैसे
 की  जाय,  परन्तु  यह  स्थिति  बनी  रहेगी।  इस
 लिये  पिछड़े  इलाकों  के  भी  अलग  राज्य  नहीं
 बन  सकते  और  न  विकास  प्राप्त  इलाकों  के  ही
 बन  सकते  हैं।  ऐसी  मांग  एक  दम  फिजूल  है,
 हानिकर  है।  होना  यह  चाहिये  कि  योजना
 कमीशन  ऐसे  पिछड़े  हुये  इलाकों  की  स्थिति  की
 पूरी  छानबीन  करे  ओर  उन  के  पर्याप्त  और
 समयबद्ध  विकास  के  लिये  विशेष  योजना  बना
 कर  राज्य  सरकारों  द्वारा  कार्यान्वित  कराये।
 इस  योजना  के  लिये  पेसा  अलग  रखा  जाना
 चाहिये  और  उस  का  किसी  और  काम  में  उप-
 योग  करने  की  पाबन्दी  होनी  चाहिये  ।

 इस  प्रकार  की  विशेष  योजना  10-1  वर्ष
 पहले  की  जाती  तो  आज  देश  में  जो  आधथिक
 विषमता  बढ़ती  हुई  मात्रा  में  पाई  जाती  है,  उस
 की  रोकथाम  हो  जाती,  पर  ऐसा  नहीं  किया
 गया  1  मैं  मानती  है  कि  अब  इस  मामले  में
 विलम्ब  नहीं  होना  चाहिये  ।

 आन्ध्र  प्रदेश  उत्तर  और  दक्षिण  के  बीच

 सेतु  का  काम  कर  रहा  है।  इस  दृष्टि  से  प्रान्ध्र
 प्रदेश  का  अपना  विशेष  महत्व  है  1  मारत  के
 भावनात्मक  एकोकरणा  में  बमान्ध्  प्रदेश  मरमक
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 प्रयत्तनशील  है  और  रहेगा  ।  इस  एकीकरण  को
 भागे  बढ़ाने  के  सब  प्रयास  करने  होंगे।  मेरा
 विष्वास  है  कि  हाल  में  जो  भ्रवांछनीय  वाता-
 वरणा  आन्ध्र  प्रदेश  म  उत्पन्न  हुआ  है,  उस  से
 तुरन्त  ही  मुक्ति  मिलिगी  और  राज्य  की  प्रगति
 यथा  सम्मव  शीघ्रतिशीघ्र  आगे  बढ़ेगी  t

 घन्यवाद  ।

 थी  रणधीर  सिह  (  रोहतक  ):  चेयरमैंग
 महोदय,  सबसे  पहले  मैं  होम  मिनिस्टर  साहब
 का  न  छ्षिफं  शुक्रिया  अदा  करता  हूं  बल्कि  उनको

 मुबारकबाद  मी  पेश  करता  हैँ  ।  आसाम  के
 इतने  बिगड़े  हुये  मसले  को  उन्होंने  इतनी  खुश
 अस्लूड्ी  से,  इतने  शानदार  तरीके  से,  सारी
 पार्टीज  को  साथ  लेकर  जिस  तरह  से  उन्होंने
 सुलझाया,  पहले  तो  इस  बात  पर  मैं  होम
 मिनिस्टर  साहब  की  तारीफ  करता  हूं।  दूसरी
 बात  यह  कि  जो  नागालेंड  का  बिगड़ा  हुआ
 मसला  था  जोकि  बीस  साल  से  बस  में  नहीं
 आता  था,  न  मिलिट्री  के  बस  में,  न  लोकल
 गतनेमेंट  के  वस  में,  न  पार्टीज  के  बस  में,  वहां
 पर  जो  तब्दीली  आई  है,  वहां  पगी  पापुलेशन
 ओर  वहां  के  अनासिर  का  अमन  की  तरफ  जो
 रुफान  हुआ  है  उसके  लिये  जहां  सारी  सरकार
 जिम्मेदार  है  इतना  भ्रच्छा  माहौल  लाने  के  लिये
 उसमें  ज्यादा  जिम्मेदारी  होम  मिनिस्ट्री  की  है
 इस  बात  के  लिये  मी  मैं  होम  मिनिस्टर  साहब
 को  मुबारिकबाद  देता  हूं  ।

 तीसरी  बात  यह  कि  कष्मीर  के
 मसले  पर  शेख  अब्दुल्ला  साहब  जो  अकड़े
 फिरते  थे,  बात  ही  नहीं  करते  थे,  इनसान
 को  इनसान  नहीं  समभते  थे,  उनका  जो
 दिमाग  सही  हुआ  है  और  वहां  पर  पहले  के

 मुकाबले  में  जो  अमन  का  माहौल  कायम  हुआ  है
 और  साथ  ही  साथ  वहां  पर  जो  विदेशी  अनासर
 झर  कुछ  वहीं  की  फिरकापरस्त  ताकतें  काम
 करती  थीं  उसके  मुताल्लिक  जो  हालात  सुधरे,
 उसमें  ज्यादा  हिस्सा  होम  मिनिस्ट्री  का  ही  है।
 इसके  लिये  भी  मैं  उनको  मुबारकवाद  देता  है  1
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 [श्री  रणधीर  सिंह]

 इससे  भी  जरूरी  एक  बात  और  है।  इस
 देश  की  9  स्टेट्स  में  इस  गवर्नमेंट  ध्रौर  कग्रेस
 की  मुखालिफत  थी,  उनमे  से  चार  पांच  स्टेट्स
 में  निहायत  पुर-प्रमन  हालात  में  एलेक्शन्स  हुये
 हैं,  चाहे  एलेब्शन  कमीशन  की  मार्फत  या  गवरनं-
 मेट  की  माफंत,  वहां  पर  फ्री  ऐन्ड  फेयर

 एलेक्शन्ग  कराये  गये  हैं।  मेरे  भाई  कोई  भी
 बात  कर्ट  लेकिन  द21:  इनके  पास  कोई  जबाव
 नही  है।  इसके  लिये  भी  मैं  होम  मिनिस्टर  साहब
 को  मुबारिकबाद  देता  हूं  ।

 इसमे  मी  बड़ी  एक  मुबारिकबाद  और  है।  इस
 देश  का  जो  उलभा  हुप्रा  जबान  का  मसला  था
 जोकि  पंडित  जी  के  जमाने  में  भी  सुलभाने  में
 नहीं  आता  था,  लैंग्वेज  विल  जोकि  बहुत  कनद्रो-
 चाल  बिल  था,  लेकिन  हमारे  होम  मिनिस्टर  ने
 जिस  तरह  से  तमाम  पार्टीज  को  साथ  लेकर,
 इस  देश  के  सबसे  बड़े  जबान  के  मसले  पर  जो

 कुछ  थोडा  बहुत  किया  है-हालांकि  कुछ  थोड़े
 बहुत  भगड़े  हुये  हों,  कुछ  नारे  बुलन्द  हुये  हों,

 कुछ  जगह  आग  मी  लगी  हो,  रेले  भी  जलाइ  गई

 हों-  इसके  लिए  भी  मैं  होम  मिनिस्ट्री  को

 मुबारिकबाद  देत!  हूं  ।

 इससे  भी  ज्यदा  जरूरी  बात  एक  और  है।
 सेन्टर  और  स्टेट्स  की  जो  रिलिशनशिप  है,  जो

 ताल्लुकात  हैं,  हमारे  माई  कुछ  मी  कहें  वेस्ट
 बंगाल  के  हमारे  यूनाइटेड  फ़न्ट  के  माई  कुछ  भी

 कहें  या  केरल  वाले  भाई  कुछ  भी  कहते  फिरें
 लेकिन  जिस  जब्त  के  साथ,  जिस  काब्लियत
 के  साथ,  जिस  शराफत  के  साथ  शौर  जिस

 अबलमन्दी  के  साथ  सेन्ट्रल  गवनंमेंट  ने  उन  के

 साथ  व्यवहार  किया  है,  उन  को  फ्री  ऐक्सेस  दी

 है  और  जिस  तरीके  से  हिन्दुस्तान  में  सेन्टर
 और  स्टेट  रिलेशनशिप  के  बारे  में  होम  मिनिटर

 साहब  ने  रोल  अदा  किया  है  बह  सराहनीय  है।

 इस  से  भी  ज्यादा  जरूरी  बात  जो  मैं  कहना
 चाहता  हूं  वह  यह  है  कि  शेड्यूल्ड  कास्ट  कमिद-
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 नर  की  जो  रिपोर्ट  आयी  है  अनुमुचित  और
 जनजातियों  के  बारे  में  और  उत  के  लिये
 पालियामेंट  के  मैम्बस  की  जो  एक  वाच  डौग
 कमेटी  बनी  है,  उस  के  लिये  भी  मैं  मंत्री  महादय
 को  वधाई  देता  हूं।  और  चाहूँगा  कि  जो  गरीब
 तबके  के  लोगों  और  हरिजनों  की  948  से  ले
 कर  श्राज  तक  बाहर  और  अन्दर  की  सर्विसेज  में
 जो  कमी  हैं,  जो उन  का  डिजायड  रिप्रेजेन्टेशन
 नहीं  है,  वह  कमी  दूर  की  जाय,  उन  की  शिका-
 यतें  दूर  की  जायें  5 और  जो  कमेटी  मुकरंर  की
 है  होम  मिनिस्टर  साहब  ने  उस  के  लिये  भी  मैं
 उन  को  मुबारकबाद  देता  हूं  ।

 मुबारकबाद  तो  दे  ली,  अब  में  कुछ  बात
 भी  कहना  चाहूंगा  ।  एक  बात  तो  यह  कहना
 चाहता  हूं  कि  होम  मिनिस्टर  साहब  बड़े  नरम
 दिल  हैं,  सूक  वूक  के  मालिक  हैं,  दिल्ली  पुलिस
 में  हरियाणे  के  नौजवानों  के,  करीब  हजार,
 बारह  सौ  जवानों  के  केसेज  अभी  भी  पंड़िंग  हैं
 जब  आप  डिफेंस  मिनिस्टर  थे  आप  के  हुक्म  पर
 इस  इलाके  के  लोग  जान  देते  थे,  और  आज  भी
 देते  हैं,  हम  चीन  और  पाकिस्तान  का  मुह  लम्बा
 बढ़ा  देंगे  आपके  हुक्म  पर,  इन  लोगों  के  हजारों
 की  तादाद  में  केसेज  चल  रहे  हैं।  मैं  समभता  हूं
 मेरी  बात  का  असर  जरूर  होगा,  आप  की
 मजबूरियां  हैं,  लेकिन  मैं  बारबार  प्लीड  करू  गा
 कि  उन  केसेज  पर  आप  फिर  से  गौर  करें,
 हमदर्दाना  गौर  करें  और  हजारों  कुनबे  जो
 बेरोजगारी  का  शिकार  होते  जा  रहे  हैं  उन  की
 तरफ  ख्याल  करें  ।

 दूसरी  बात  यह  कहना  चाहता  है,  पिछली
 दफा  भी  कहा  था,  मेरे  पाप.  भव  भी  शिकायत
 आयी  है,  मुके  मालूम  है  कि  आप  की  हमदर्दी  है,

 ओर  आप  नहीं  चाहते  कि  किसी  के  साथ  बेइन्साफी
 हों,  क्या  वजह  हैं  फि  रोहतक  और  हरियाणा  के

 जोपुलिस  में  लड़के  मरती  किये  जाते  हैं,  हजार,
 बारह  सौ  जो  भी  भरती  किये  जाते  हैं,  ऐसा
 क्या  हो  गया  कि  हरियाणा  के  पांच,  सात  या
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 दस  लड़के  ही  लिये  जाते  हैं?  ओर  मैं  चाहूँगा  कि
 आप  उन  प्रफत रान  की  गर्दन  पकड़ें  जो  जय
 जवान  और  जय  किसान  इलाके  के  लड़कों  को
 नहीं  ले  रहे  हैं  जो  बेहतरीन  जवान  आप  को
 मिल  रहे  हैं,  जो  पाकिस्तान  और  चीन  के  मुका-
 बले  में  सब  कुछ  न््यौछ-बर  कर  देने  के  लिये
 तैयार  हैं  उन  को  यहां  दिल्ली  पुलिस  में  नहीं
 लिया  जाता  है  मैं  चाहता  हूँ  कि  यहां  ककी

 पुलिस  में  सब  जगह  के  लड़के  आयें,  बेस्टनं
 यू०  पी०  के  भी  आयें,  लेकिन  इस  राजधानी  की
 हिफाजत  के  लिये,  यहां  की  सेवा  करने  के  लिये,
 अप  की  सेवा  करने  के  लिये  उन  लड़कों  को
 क्यों  सर्विसेज  से  डँप्राइव  किया  जाय  ?  मैं

 चाहूंगा  कि  आप  इस  की  तरफ  भी  देखें  t

 MR.  CHAIRMAN:  I  would  like  to
 know  whcther  the  hon.  Member  would  like
 to  conclude  his  speech  in  another  one  or
 two  minutes,  because  at  6.30  we  have  to
 take  up  the  half-an-hour  discussion.

 SHRI  RANDHIR  SINGH  :
 conclude  on  the  next  day.

 Sir,  I  will

 MR.  CHAIRMAN  The  _  hon.Member
 may  continue  his  speech  on  the  next  day.

 8.29  hrs.

 HALF.  AN-HOUR  DISCUSSION

 Income-tax  Appellate  Tribunal  for
 Mysore

 SHRI  BENI  SHANKER  SHARMA
 (Banka)  :  Mr.  Chairman,  Sir,  in  raising  this
 half-an-hour  discussion  my  only  object  is  to
 draw  the  attention  of  the  House  to  the  poli-
 cies  governing  the  setting  up  of  new  benches
 of  the  Income-tax  Appellate  Tribunal  that
 which  is  one  of  the  most  important  institu-
 tions  in  the  Tax  administrative  set-up  of
 our  Country.

 Sir,  at  the  outset  I  would  Ilke  to  state
 that  I  have  no  grudge  against  the  setting
 up  of  a  new  bench  at  Mysore  or,  in  fact,
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 in  any  other  State.  But  itis  nota  piece
 of  decoration  which  should  be  attached  to
 every  State.  These  Tribunal  Benches  are
 meant  for  some  type  of  work  and_  they
 should  be  established  and  sect  up  in  places
 where  there  is  sufficient  work  for  them.

 In  reply  toa  question  of  mine,  No.
 2509  dated  28-l!-68  the  hon.  Law  Minis—
 ter  had  stated  that  there  were  14,749,
 appeals  pending  in  West  Bengal,  while  the
 pendency  at  Bombay  was  10,488,  and  in
 Mysore  it  was  only  8I9.  On  I-9-69  in  re-
 ply  to  my  supplementary  to  Starred  Ques-
 tion  No.  392  when  I  had  enquired  of  the
 hon.  Minister  what  was  the  reason  for
 setting  upa  Bench  at  Mysore  where  the
 pendency  was  only  $I9,  he  stated  in  res
 ply  :

 *  that  a  Bench  of  the  Income-tax
 Appellate  Tribunal  was  opencd  in
 Bangalore  in  order  to  help  assessces  in
 Mysore  State  so  that  they  need  not  go
 to  Bombay  or  Madras  in  order  to  have
 their  cases  tried.  ..Bombay  and  Cal-
 cutta  are  the  Centres  where  there  are
 the  largest  number  of  income-tax  cases,
 but  there  is  no  use  of  adding  to  the
 number  of  Benches  in  those  places  be-
 Cause  there  is  no  proportionate  increase
 in  disposal  of  work  for  want  of  depart-
 mental  officers  and  for  want  of  advo-
 cates  who  will  be  called  in  one  Bench
 and  who  will  then  ask  for  adjournment
 in  the  other  Benches.”

 Sir,  I  really  fail  to  understand  the  argu-
 ment  of  the  hon.  Minister.  In  the  prese-
 nt  situation  of  educated  unemployment,  it  is
 rather,  sheer  foolishness  to  talk  of  lack  of
 Officers.  It  is  equally  ludicrous  to  talk
 about  advocates  wanting  adjournment  for
 their  engagements  before  other  Benches.  In
 my  humble  submission,  Sir  the  opening  of
 new  Benches  where  there  is  much  backlog
 of  pendency  will  not  only  celar  up  the
 pendency  but  will  give  employment  to
 more  officers  and  lawyers.  Why  the  hon.
 Minister  should  grudge  the  appointment  of
 new  officers,  or  engagement  of  new  lawyers,

 my  comprehension

 It  is  not  only  necessary  that  justice
 should  be  done,  but  it  is  equally  necessary
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 that  it  should  be  done,  quickly  and  expedi-
 tiously.  As  mv  hon.  sister  Shrimati  Ilapal
 Choudhuri  has  just  now  said,  justice  delayed
 is  justice  denied’.  In  those  places  where
 the  pendency  is  the  highest,  it  takes  a  long
 lime  for  disposal  of  cases.  I  am  told  that
 in  Calcutta  alone  if  an  appeal  is  filed  to-
 day,  it  takes  about  42  months  for  it  to
 come  up  for  hearing.  Therefore,I  really
 do  not  understand  why  a  bench  was  esta-
 blished  in  Mysore  when  the  number  of  pen-
 ding  cases  there  was  only  89  and  not  in
 Calcutta  or  Bombay  where  there  was
 enough  backlog.

 I  am  told  that  this  Mysore  Bench  shall
 have  to  go  on  tour  to  places  like  Calcutta
 or  Bombay  to  help  them  in  clearing  up  the
 arrears  as  for  as  possible.  If  the  Bench
 which  is  started  in  Mysore  has  to  go  to  Cal-
 cutta  or  Bombay,  besides  the  in  convenience
 and  hardship  to  all  those  who  have
 to  move  from  one  place  to  another,  there
 is  the  question  of  expenditure,  which  has
 to  be  incurred  in  the  movement  of  such
 courts  with  all  their  parapharuobia  of  depa-
 rtmental  representatives  and  other  members
 of  the  staff.

 Sir,  the  direct  taxes,  he  e.,  taxes  on  in-
 come,  wealth,  gift  and  state  duty  are  the
 main  sources  of  revenue  to  the  Govern-
 ment  of  India.  The  assessces  under  these
 taxes,  though  negligible  in  number,  being
 27,08,000  and  odd,  contribute  as  much  as
 Rs.  660  crores:  that  is,  0.5  per  cent  of  the
 total  population  of  the  country  is  countri-
 buting  approximatcly  one-fifth  of  its  total
 revenue.  But  I  can  say  without  any  fear
 of  contradiction  that  it  is  these  persons
 who  are  the  most  despised,  most  hated,
 most  harassed  and  ill-treated.  Of  late,
 a  fashion  has  grown  with  our  legislators
 even  to  denounce  the  assesecs  and  asse-
 ssors,  both,  who  are  the  main  props  of  our
 revenue  structure  as  a  set  of  thieves  and
 scoundrels.  Sir,  if  you  want  to  have  milk
 from  a  cow,  you  must  learn  to  treat  it  gen-
 tly,  lovingly  and  sympathetically.

 But  what  is  the  position  at  present  ?
 It  is  considered  to  be  8  sin  and  crime  to  be
 on  the  register  of  the  Income-tax  Depart-
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 ment  through  in  the  earliaer  days  it  was
 considered  as  a  sign  of  prestige,  prosperity
 and  respect.  Nobody  now-a-days  would
 like  to  be  an  income-tax  assessce  if  he
 could  avoid  it  howsoever  he  may  wish,
 from  his  heart  of  hearts.  to  contribute  his
 share  of  taxes  to  the  country’s  exchequer,
 as  the  whole  process  is  so  insulting  and
 and  harassing.

 On  account  of  constant  interference
 from  the  high  ups,  starting  from  Members
 of  Parliament  down  io  the  lower  division
 clerk  of  the  Auditor-General,  the  Income-
 tax  Department  has  become  a  sort  of  a
 night-mare  to  all  concerned  and  its  admi-
 Nistrations  degenrated  beyond  imagination.
 No  officer  likes  to  take  any  responsibility
 which  is  cast  upon  him  by  law,  with  the  re-
 sult  that  in  cases  where  gencrally  the  income
 of  un  ass  ssee  would  be  between  Rs.  10,000
 and  Rs  20.000  or  so.  the  assessmen  t  is  as
 high  as  Rs.  2  lakhs,  Rs.  3  takhs  or  even
 Rs.  5  lakhs  on  the  slightest  suspicion.  There-
 fore  the  important  of  the  appellatce
 tribunals.

 Sir,  I  had  the  proud  privilege  of  argu-
 ing  the  first  appeal  in  the  castern  zone  at
 Calcutta  and  ]  have  becn  associated  with
 this  important  branch  of  justice  for  the
 last  so  many  ycars  and  I  have  no  hesitation
 in  saying  \hat  it  has  lived  up  to  the  people’s
 expectation  But  of  late  there  has  been  a
 growing  tendency  in  the  law  Ministry  to
 interfere  with  its  working.  I  am  told  that
 the  Secretary  of  the  Ministry  has  been
 issuing  directions  to  the  Tribunal  members
 or  its  President  to  achieve  a  certain  num-
 ber  of  disposals  or  to  deal  with  the  stay
 petetions  in  a  particular  way.  I  wonder
 if  he  or  the  Law  Minister  could  issue  the
 same  type  of  directives  to  High  Court
 Judges.

 So  far  as  the  tribunal  is  concerned,  it
 is  a  judicial  body  and  no  _  interference  is
 called  for  in  its  discharge  of  duties.
 It  would  be  sheer  ciiminal,  I  should  say,
 if  anybody  interferes  with  its  jurisdiction  or
 gives  any  directive  to  it.  The  whole  idea
 of  its  being  an  independent  judiciary  wil}
 be  lost.  In  fact,  as  I  stated  the  other  day
 in  Calcutta,  these  tribunals  were  a  sort  of
 oasis  in  the  arid  desert  of  income-tax  ad-
 ministration,  It  is  here  that  the  much
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 harassed  and  much  troubled  assessees  run
 for  redress  and  relief  and  it  is  here  that
 they  get  some  consolation.

 Sir,  In  reply  to  another  question  of
 mine,  Unstarred  Question  No.  2508  during
 the  last  session,  the  hon.  Finance  Minister
 had  stated  that  about  76  per  cent  of  the
 appeals  by  the  assessees  were  successful.
 Therefore  you  see,  Sir,  how  indiscrimina-
 tely  and  carelessly  the  assessments  are  made
 at  the  initial  stages.  I  may  further  tell  you
 that  the  Income-tax  Department  has  also
 gone  in  appeal  to  High  Courts  and  the
 Supreme  Court  and  in  most  of  the  cases
 the  decisions  of  the  tribunals  were  upheld.
 Therefore  you  find,  Sir,  that  the  income-tax
 appellate  tribunals  occupy  a  very  impor-
 tant  position  in  the  scheme  of  our  tax  ad-
 ministration.

 In  this  context,  it  is  no  wonder  that
 due  to  the  indiscriminate  and  Tughlaki
 attitude  of  the  assessing  authorities,  more
 assessees  flock  to  the  tribunals  for  redress
 and  it  is  very  necessary  that  these  tribunals
 were  allowed  to  work  independently  and
 without  any  let  or  hindrance  from  any
 quarter.

 Sir,  as  regards  the  constitution  of  these
 benches,  when  the  idea  was  conceived,  it
 was  decided  to  draft  its  members  from  the
 profession,  that  is,  from  the  bar  and  accoun-
 tancy,  But  of  alate  there  has  been  a  gro-
 wing  tendency  in  the  Law  Ministry  to  re-
 cruit  members  from  the  services,  /.e.  from
 the  Finance  Ministry  or  the  Law  Ministry.
 I  may  tell  you  that  if  this  tendency  conti-
 nues,  it  will  go  against  the  very  spirit  of
 this  institution.  It  is,  therefore,  necessary
 that  competent  members  from  the  bar  and
 accountancy  were  coaxed  and  cajoled  to
 join  this  august  institution.

 Sir,  I  am  told  that  so  far  as  the  emolu-
 ments  are  concerned,  they  are  not  sufficient
 to  attract  the  best  talents  in  the  country.
 I  would  suggest  that,  besides  improving  the
 conditions  as  regards  remuneration  and
 other  amenities  avenues  should  be  open  for
 the  members  to  be  promoted  to  act  as  High
 Court  judges.

 About  the  conditions  of  service,  of  the
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 Assistant  Registrar  and  the  clerical  staff,
 I  may  say  that  they  are  the  most  ill-paid
 and  most  neglected.  In  the  Income-Tax
 Department,  a  clerk  or  an  inspector  could
 rise  upto  the  highest  rung  of  the  ladde-.  I
 have  seen  Inspectors  coming  upto  the  post
 of  Commissioners.  But  so  as  the  Tribunal
 is  concerned,  their  fate  is  sealed  and  they
 are  made  to  work  in  the  same  place  for
 years  together  where  they  cease  to  have
 any  interest.  Therefore,  I  would  suggest
 that  in  the  tribunals  also,  the  members  of
 the  staff,  should  have  incentive  in  the  shape
 of  promotions  in  suitable  and  deserving
 cases.

 Further,  this  will  serve  another  very
 good  purpose.  On  the  floor  of  the  House,
 there  has  been  talk  of  arrears  and  arrears
 for  a  long  time.  I  have  seen  how  the  hon.
 Deputy  Prime  Minister  has  been  hackled  at
 times  on  the  inability  of  his  officers  to  collect
 arrears  of  outstanding  taxes.  But  I  would
 submit  it  that  a  least  50  percent  of  the  taxes
 imposed  are  under  appeal  are  not  realisable.
 The  same  cannot  be  called  arrears  unless
 and  until  the  appeals  are  finally  decided  by
 the  highest  fact  finding  body,  namcly,  the
 income-tax  tribunal.  Therefore,  if  you
 increase  the  number  of  tribunals  in  places
 where  it  is  most  needed,  you  wil!  not  only
 be  simply  rendering  justice  to  the  agricved,
 quickly  but  you  will  also  be  helping  the
 Finance  Minister  in  reducing  his  arrears.  J
 would  therefore  submit  that  more  Benches
 should  be  opend  in  Calcutta,  Bombay  and
 such  other  places  where  the  pendancy  is
 highest.  In  the  present  set  up  of  disbelief
 and  suspicion,  and  consequent  Tuglaki
 assessment  many  more  cases  are  going  up
 in  appeal  of  the  tribunals.

 With  these  words,  Sir,  I  would  recom-
 mend  to  the  hon.  Law  Minister  to  consider
 my  suggestions,  Further,  |  would  submit
 that  as  within  the  short  space  of  half-an-
 hour  discussion  it  is  not  possible  to  give
 all  the  facts  about  the  working  conditions
 of  the  employees  and/other  things,  it  is,
 necessary  that  a  commission  be  appointed
 consisting  of  those  members  of  Parliament
 and  the  Ministers  who  have  some  experience
 in  the  working  of  the  income-tax  depart-
 ment  so  that  they  could  devise  the  ways
 and  means  to  improve  the  working  of  the
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 tribunals,  so  that  this  august  institution  is
 able  to  fullfil  the  expectations  with  which
 it  was  started.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE.
 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  Mr.  Chair-
 man,  Sir,  we  have  at  present  9  Benches
 of  Income-Tax  Tribunals  located  in  diffe-
 rent  cities  of  the  country,  namely,  four
 Benches  are  functioning  at  Bombay,  four
 at  Calcutta,  three  at  Delhi,  two  at  Madras
 and  one  each  at  Allahbad,  Hyderabad,
 Patna,  Cochin,  Ahmedabad  and  Bangalore.
 The  function  of  the  tribunal  is  to  hear
 appeals  against  the  decisions  of  the  Assis-
 tant  Appellate  Income-Tax  Commissioner
 and,  as  you  are  aware,  these  Income-Tax
 Tribunals  are  the  final  authority  on  the
 question  of  facts.  Many  appeals  are  filed
 by  the  assessees  who  are  aggrieved  by  the
 decisions  of  the  Appellate  Assistant  Com-
 missioner...

 SHRI  BENI  SHANKER  SHARMA:
 The  department  also  goes  in  appeal  against
 the  A.  A.  C’s  orders.

 SHRI  M.  YUNUS  SALEEM :  The  fun-
 ctional  jurisdiction  of  the  Tribunal  covers
 all  direct  taxes,  namely,  income-tax.  estate
 duty,  wealth  tax,  expenditure  tax,  gift  tax
 and  the  rules  made  under  the  relevant  Acts
 of  those  taxes,  with  the  result  that  several
 thousand  appeals  are  filed  by  the  assessees
 n  different  benches  of  these  Tribunals,

 Very  recently  the  Ministry  of  Finance  has
 taken  certain  policy  decisions  to  liquidate
 the  arrears  uf  assessments  of  income-tax,
 particularly  in  respect  of  cases  disposed  of
 in  assessment  year  ‘1967-68,  and  ‘1968-69,  and
 with  that  purpose,  the  Department  of
 Revenue  has  also  increased  the  staff,  in-
 creased  the  number  of  Income-tax  Officers,
 Assistant  Commissioners  and  appellate
 Assistant  Commissioners,  The  net  result
 of  this  policy  of  Government  is  that  the  dis-
 posal  has  increased.  Because  the  number
 of  officers  has  been  increased,  the  assess-
 ment  and  the  disposal  of  the  appeals  have
 become  speedier;  the  speed  of  assessment
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 and  disposal  of  appeals  has  become  fas-
 ter,......  rr

 SHRI  BENI  SHANKER  SHARMA:  You
 should  appoint  more  Tribunals  in  those
 places...

 SHRI  M.  YUNUS  SALEEM  I  am
 coming  to  that.

 SHRI  NARENDRA  KUMAR  SALVE
 (Betul)  :  I  hope  the  Minister  is  aware  of
 the  fact  that  the  increase  in  disposal  of
 cases  is  in  respect  of  this  year.  This  has
 nothing  to  do  with  appeals...

 MR.  CHAIRMAN  :  Please  listen  to
 him  first.  You  will
 put  a  question.

 get  your  chance  to

 SHRI  NARENDRA  KUMAR  SALVE  :
 He  was  speaking  about  increase  in  dispo-
 sal.  He  may  not  be  aware  of  the  fact  that
 thatis  in  respect  of  this  year,  The  appeals
 have  yet  to  come  to  the  Tribunal.

 SHRI  M.  YUNUS  SALEEM  :  That  is
 not  the  question.

 As  I  was  submitting,  this  increase  in  the
 strength  of  officers  in  the  Department  of
 Revenue  throws  a  heavier  burden  on  the
 work  of  appeals  coming  before  the  income-
 tax  appellate  tribunals,  resulting  in  heavy
 influx  of  appeals.  In  order  to  sce  that
 these  appeals  which  are  instituted  before
 the  income-tax  tribunals  are  disposed  of
 quickly,  certain  measures  have  been  adop- ted.  As  Mr.  Sharma  has  rightly  said,  jus-
 tice  should  not  be  delayed.  The  assessee
 and  also  the  Revenue  Department  should
 not  be  kept  in  suspense  for  a  very  long
 time  because  a  pendency  of  their  appeals
 before  the  income-tax  appellate  tribunal
 may  not  always  be  final  because  reference
 lie  to  the  High  Court  and  sometimes  appe-
 als  go  to  the  Supreme  Court.  Therefore,
 certain  measures  have  been  adopted  to  ob-
 tain  quick  disposal  of  these  appeals.  The
 Ministry  has,  in  order  to  enhance  the  rate
 of  disposal,  have  adopted  some  measures.
 Firstly,  Members  duly  exercise  their  Power
 singly  to  dispose  of  appeals  in  cases  not
 exceeding  the  amount  of  Rs.  25,000 .  As
 you  are  aware,  according  to  the  previous
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 rules.  these  appeals  were  heard  by  a  Bench
 of  the  Member  of  the  Income-Tax  Appellate
 Tribunal.  Therefore,  in  order  to  get  quic-
 ker  disoosal  of  these  appeals,  power  have
 been  given  to  a  single  member  of  the  Tri-
 bunal  to  sit  singly  and  dispose  of  the  cases
 upto  a  jurisdiction  of  Rs.  25,000.

 SHRI  BENI  SHANKER  SHARMA  :I
 may  tell  you  that  this  power  was  also  there
 even  in  earlier  years.

 SHRI  M.  YUNUS  SALEEM  :  Please
 Iet  me  conclude.  Now  we  are  considering
 enhancing  the  jurisdiction  upto  Rs.  50,000.
 I  did  not  say  that  there  was  no  power.  I
 say  the  pecuniary  jurisdiction  of  this  dispo-
 sal  is  being  enhanced  so  that  more  cases,
 between  Rs.  25,000  and  Rs.  50°000  which
 were  heard  by  a  Bench,  would  now  be
 heard  by  a  Single  Judge  and  a  single  Mem-
 ber  of  the  Tribunal.  That  means  that  at
 a  time  more  appeals  would  be  disposed  of.

 Second  measure  is  to  fix  a  target  dis-
 posal  of  50  cases  per  Bench  per  month.
 The  present  rate  is  120  cases  per  month.
 We  are  trying  to  fix  up  a  target  so  that  the
 members  of  the  Tribunal  may  realise  that
 at  least  they  have  got  to  dispose  of  50
 cases  per  month.  This  figure  has  been  fixed
 after  having  discussed  with  all  the  persons
 concerned  so  that  the  qualitative  aspect  and
 the  disposal  of  cases  may  not  also  suffer.
 There  may  be  quicker  disposal  and  the
 quality  also  may  be  maintained.  Just  as
 I  have  submitted  that  it  being  a  Jast  court
 of  appeal  over  the  question  of  facts,  the
 quality  of  the  cases  has  also  got  to  be  taken
 into  consideration.  Asa  matter  of  policy
 direetions  have  hcen  issued  that  the  Tribu-
 nals  should  be  very  careful  and  rather  strict
 in  granting  adjournments  to  the  parties  on
 fictitious  grounds  because  it  is  a  question  of
 common  experience  that  sometimes  lawyers,
 Chartered  Accountants  or  the  parties  them-
 selves  appear  and  for  adjournment  and  if
 conveniently  they  get  the  adjournment,  the
 life  of  the  appeal  pending  before  the  In-
 come  Tax  Tribunal  is  automatically  pro-
 longed.

 The  third  measure  in  that  they  are  ad-
 vised  to  dictate  the  orders  then  and  there
 only  in  small  cases  in  open  court  so  that
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 the  moment  they  hear  the  appeal,  order
 may  be  pronounced  and  judgment  may  not
 be  reserved  for  weeks  together.  At  least
 they  are  expected  to  sit  five  hours  every
 day-from  Monday  to  Friday  for  hearing  of
 cases.  These  are  all  the  measures  which
 are  being  adopted  to  expedite  the  disposal of  the  appeals.
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 Sir,  in  this  context,  when  it  was  disco-
 vered  that  the  tendency  is  towards  increa-
 sing  of  the  appeals,  as  a  member  of  Policy, it  was  decided  that  each  State  should  have
 at  least  one  Income  Tax  appellate  tribunal
 because,  if  there  is  no  tribunal  in  a  parti cular  State,  then  the  result  would  be  that
 the  appeal  arising  out  of  the  orders  of  the
 Income-Tax  authorities  on  the  assessees  of
 that  particular  State  would  be  instituted
 in  the  adjacent  State.  For  example,  my
 friend,  hon.  Shri  Sharma  just  now  men-
 tioned  that  the  pendency  of  the  appcal  was
 very  poor  in  the  State  of  Mysore.  In  spite of  that  a  new  Tribunal  has  been  establi-
 shed  there.  But  he  did  not  consider  that
 the  appeals  pertaining  to  the  State  of
 Mysore  were  being  instituted  in  Mahara-
 shtra  and  they  were  being  filed  before  the
 Bombay  High  court.

 The  number  of  pendency  of  the  appeals before  the  Bombay  benches  was  increasing, Therefore,  by  establishing  such  tribunals  in
 each  state  the  arrears  which  have  increased
 in  big  cities  like  Bombay  and  Calcutta
 would  be  controlled  and  would  be  shifted
 to  those  States  were  newly  constituted
 appellate  tribunals  have  been  established,

 MR.  CHAIRMAN  :  I  hope  you  have
 concluded...

 SHRI  M.  YUNUS  SALEEM  ;  I  will
 take  at  least  5  or  0  minutes  more.

 MR.  CHAIRMAN  :  This  is  Half-an-
 hour  Discussion.

 SHRI  M.  YUNUS  SALEEM  :  Mr.
 Chairman,  you  are  aware,  how  many  Poiats were  raised,

 MR.  CHAIRMAN  :  It  can't  be  helped. You  have  to  be  very  brief  and  answer  to
 the  point.  We  cannot  proceed  beyond  half-



 343  Income  Tux  Appellate

 (Mr  Chairman]

 an-hour  generally.  Wecan  take  at  the
 most  five  minutes  more.  Other  Members
 have  to  put  questions.  Then  you  will  have
 to  answer  again.

 SHRI  M.  YUNUS  SALEEM  :
 concluding  within  five  minutes.

 lam

 MR.  CHARMAN :  Then  let  the  other
 Members  put  the  questions

 SHRI  M.  YUNUS  SALEEM
 submit  2  or3  sentences  and
 clude.

 Twill
 than  con-

 Iwas  submitting  that  every  possible
 effort  is  being  made  to  sce  that  the  appeals instituted  before  these  tribunals  are  quickly
 disposed  of  And,  the  convenience  of  the
 assessees  and  the  disposal  of  the  appeals  is
 the  main  point  which  is  receiving  serious
 consideration  of  the  Government.

 So  far  as  the  other  points  raised  by  hon.
 Members  are  concerned  they  are  not  very
 relevant  So  far  as  the  question  regarding
 service  condition  is  concerned.  I  may  in-
 form  the  hon  Member  that  this  has  now
 become  more  or  less  a  practice  that  the
 Members  of  the  Tribunal  are  being  elevated
 to  the  Bench.  The  President  of  the  Income-
 tax  Tribunal  is  selected  as  a  judge  of  the
 high  court,  The  previous  President  of  the
 Tribunal  has  become  a  judge  of  the  high
 court;  and  similarly  several  members  of
 the  tribunal  are  being  elevated  to  the  Bench
 on  the  basis  of  their  integrity  and  on  the
 basis  of  their  efficiency  and  knowledge  of

 law.  Therefore  they  are  receiving  encoura-
 gement  provided  the  quality  of  their  work
 is  found  satisfactory  And,  regarding  the
 Other  personnal  of  the  tribunal.  their  ser-
 vice  conditions  are  the  same  as  in  other
 departments  of  the  Central  Government  and
 there  is  no  grivance  the  part  of  any  Bench
 whatsoever  which  has  been  received  by  the
 Ministry  that  they  are  dis-satisfied  in  any
 way  or  the  other.

 Therefore,  Sir,  I  submit,  and  I  con-
 clude  with  this  submission,  that  so  far  as
 the  anxiety  of  the  hon.  Members  to  get
 quick  disposal  of  the  appeals  is  concerned,
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 this  isin  the  mind  of  the  Ministry  and
 every  possible  effort  is  being  made  to  see
 that  the  pendency  of  the  appeals  before
 the  Income-tax  tribunal  is  reduced  as  much
 as  possible.

 SHRI  NARENDRA  KUMAR  SALVE  :
 Sir,  I  whole-heartedly  associated  myself
 with  the  sentiments  expressed  by  Mr.
 Sharma.  The  Income-tax  Appellate  Tri-
 bunal  is  an  extrembly  important  institution
 sitting  in  judgment  as  the  fina]  appeal  court
 so  far  as  questions  of  facts  are  concerned.
 They  have  functioned  magnificently  and
 they  have  done  their  job  so  well  that  they
 have  earned  for  themselves  the  reputation
 for  high  sence  of  duty  and  their  profound
 knowledge  about  the  practice  and  the  law
 of  taxation.  These  institutions  have  to  be
 saved  from  any  political  influence.  They
 are  under  the  Law  Ministry.  Itis  of  the
 utmost  importance  to  see  that  nothing
 should  be  done  by  this  Ministry  which
 might  carry  with  it  the  seeds  and  germs  of
 politics.  In  view  of  this,  may  I  know  from
 the  Minister,  whether  the  Minister  wil!
 assure  this  House  that  where  a  President  is
 being  promoted  out  of  turn  the  Ministry
 wiil  not  do  so  without  consulting  the  Chief
 Minister  of  Maharashtra  is  The  President
 sits  in  Bombay.  The  Law  Minister  nomi-
 nates  the  President.  And  if  they  select
 person  not  in  conformity  with  seniority
 that  carries  with  it  very  serious  disconted
 and  polltics  in  the  tribunal.  Secondly,  as
 regards  disposal  of  appeals,  about  mode
 and  manner,  will  the  Minister  assure  the
 House  that  the  Law  Ministry  shall  not
 sit  in  judgment  over  the  the  Tribunal  ?
 And  finally,  in  Maharashtra  they  have  four
 benches  sitting  in  Bombay  itself,  they  are
 saturated  in  Bombay.  Will  the  hon.  Minis-
 ter  agree  to  shift  one  Bench  to  Nagpur  so
 that  the  people  of  Vidarbha,  Marathawada
 and/South  and  East  Madhya  Pradesh  can
 be  catered  ?  I  am  not  asking  for  increasing
 the  Benches,  but  out  of  four  one  can  be
 shifted  to  Nagpur.

 9  brs.

 SHRI  RANDHIR  SINGH  (Rohtak)  :  I
 personally  feel  that  the  proceedings  before
 the  Income-tax  Tribunals  are  not  strictly
 judicial,  but  they  are  quasi-judicial.  Will
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 the  Hon.  Minister  consider  or  examine  the
 viability  of  placing  these  tribunals  directly
 or  indirectly  under  the  High  Court  or  Sup-
 reme  Court  so  that  they  could  be  free  from
 Executive  pressure  ?  WhatI  feel  is  like
 Revenue  Officers  ond  other  executive  offi-
 cers  such  as  Magistrates,  Assistant  Collec-
 tors  in  different  branches  of  Law,  they  are
 not  free  from  executive  pressure.  What  I
 feel  is  that  right  from  the  top  till  the  lo-
 west  in  the  hierarchy,  much  of  pressure
 this  way  or  that  way  is  being  exercised  on
 these  gentlemen,  without  any  reflection  on
 them.  The  ends  of  justice  will  be  amply
 served  if  they  are  directly  put  under  the
 highest  judiciary,  namely,  High  Court  or
 Supreme  Court.

 Secondly,  what  I  feel  is—this  is  without
 any  motive  of  casting  reflection  ‘on  them-
 that  is  Ministerial  staff  such  as  Inspectors
 and  people  down  below  have  not  got  a
 good  reputation.  I  say  nothing  about  the
 Tribunals  or  Presiding  Officers.  In  order
 to  remove  mal-practices  will  the  Hon.
 Minister  the  question  of  increasing  their
 emoluments  so  that  the  evil  of  mal-practices
 and  cor-uption  cowld  be  nipped  in  the  bud  ?
 My  third  point  is...

 MR.  CHAIRMAN  :  That  is  enough,  I
 think,

 SHRI  RANDHIR_  SINGH  :  This  is
 about  disposal  of  cases.  A  very  prolonged
 Procedure  has  got  to  be  followed  and  asa
 result  generally  the  litigant  public  and  Go-
 vernment  also  sufftr.  What  concrete  pro-
 posals  are  in  the  mind  of  the  Ministry  so
 that  this  prolonged  procedure  could  be  cut
 short  and  it  could  be  summarised  so  that
 speedy  justice  is  done  ?

 ot  शिवचंद्र  का  (मधुब्ननी):  अमी  तक  मंसूर
 के  लोगों  को  बम्बई  जाना  पड़ता  था,  महाराष्ट्र
 जाना  पड़ता  था  तो  स्पीडी  जस्टिस  के  लिए
 मेसूर  में  बंगलोर  में  एपलैट  ट्रिब्युनत  बनाया
 गया  तो  मै  जानना  चाहता  हूँ  कि  जो  आपने
 बेंगलोर  में  एक  दूसरा  एथैलेट  ट्रिब्युनल  बनाया
 है  उसके  बारे  में  मंसूर  और  मद्रास  के  लोगों  का
 ब्य  रिएक्शन  है  ?
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 यह  टैक्स  इणैजन  के  बारे  में  जो  बातें  बल
 रही  हैं  तो  मैं  जानना  चाहता  हूं  कि  जहां  तक

 मंसूर  का  सम्बन्ध  है  तो  मंसूर  स्टेट  में  जो
 टोटल  इनकमटंक्स  इगैजन  है  वह  आल  इंडिया
 के  हिसाब  से  कितना  है  द्रौर  उसकी  क्या  फीगर

 ?  एक  अन्य  सवाल  यह  है  कि  कितने  टेवस
 इठैजन  के  केसेज  अभी  मी  कोट  में  चल  रहे
 हैं  ?

 पटना  के  बारे  में  आपने  कुछ  कहा  था
 लेकिन  मैंने  ठोक  से  सुना  नहीं  ।  मैं  जानना
 चाहता  हूँ  कि  पटना  में  भाप  एपैलेट  ट्रिब्युनल
 बनाने  जा  रहे  हैं  या  नहीं  ?

 भाखिरी  सवाल  यह  है  कि  इनकमट  वस
 का  यह  सारा  भमेला  इनकम  की  डिस्पेरिटी  को
 वजह  से  है  तो  मैं  कानून  मन्त्रीजी  से  जानना

 चाहूंगा  कि  वह  इनकम  पर  सीलिंग  लगाने  के
 लिए  क्या  कोई  एक  विधेयक  लायेंगे  ताकि  यह
 भमेला  कम  हो  और  यह  केसेज  कम  हो  ?

 MR  CHAIRMAN  :  That  is  a  different
 matter.  That  cannot  be  dealt  with  here.

 श्री  जाज  फरनेन्डोज  (बम्बई  दक्षिण)  :
 मन्त्री  महोदय  ने  बतलाया  हे  कि  कलकतो  में  इस
 वक्त  4,000  केसेज  हैं,  बम्बई  में 10  हजार
 हैं।  यही  दो  शहर  हैं  जहां  चार  चार  अपेलेट

 ट्राईव्यूनल्स  इस  समय  बेठती  हैं।  मैं  इस  मांग
 का  पूरा  समर्थन  करता  हु'  कि  विदर्भ  और  उस
 इलाके  के  लिए  नागपुर  में  बम्बई  को  बेंच  जाये
 यह  बात  बड़ी  अच्छी  होगी  |  लेकिन  मेरा  प्रश्न
 यह  है  कि  जब्  यह  असलियत  है  कि  तीन  चार
 वर्षों  तर  यह  मुकदमे  तय  नहीं  हूं' पाते  हैं  और
 बम्बई  और  कलकत्तो  में  वर्षों  तक  हजारों  की
 तादाद  में  मुकदमे  चलते  रहते  हैं।  तो  क्या  इन

 सूबों  ह 18  विकेन्द्रीकरणा  करके  आप  वहां  ट्राइ-
 ब्यूनल  बढ़ाने  के  लिए  तत्काल  कोई  उपाय  करेंगे
 जिससे  सारे  मुकदमे  बहुत  जल्दी  तय  हो  जायें  ?

 मैं  यह  मी  पूछना  चाहता  हू  कि  जब  मन््त्री

 महोदय  ने  कहा  कि  बहू  इस  प्रयास  में  लगे  हुए
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 है  कि  हर  एक  सूत्रे  में  एक  एक  ट्राध्व्यूनल  हो
 जाय,  तो  जिन  प्रदेशों  में  ट्राइव्यूनल  नहीं  है,
 ज॑से  मध्य  प्रदेश,  राजस्थान,  उड़ोसा  और  असम

 वहां  द्राइव्यूनल  का  निर्माण  करने  के  लिए  सर-
 कार  कोई  कदम  उठायेगी  ?

 SHRI  M.  YUNUS  SALEEM  Shri
 Salve  asked  regarding  the  procedure  adop-
 ted  for  selection  of  the  President  of  the
 Tribunal,  At  the  time  of  his  appointment.
 the  seniority  of  the  member  of  the  Tribunal
 along  with  his  performance  as  a  member
 and  his  integrity  and  ability  are  always
 taken  into  account.  |  assure  hon.  members
 that  in  making  selection,  there  are  no  poli-
 tical  or  exccutive  considerations.  It  is  sim-
 ply  on  the  basis  of  merit.

 The  hon.  member  is  aware  that  for  the
 selection  of  members  of  the  tribunal,  a
 committee  has  been  constituted  presided
 over  by  a  Judge  of  the  Supreme  Court.  Mr.
 Justice  Shah  is  now  the  Chairman  of  the
 committee.  This  is  in  order  to  ensure  that
 the  selection  may  be  only  on  the  basis  of
 merit.

 As  for  the  establishment  of  a  Bench  at
 Nagpur,  the  suggestion  will  be  considered
 and  if  it  is  found  that  it  would  facilitate
 assessees,  it  would  certainly  receive  sym-
 pathetic  consideration.

 Shri  Randhir  Singh  also  expressed
 apprehension  whether  in  appointments  poli-
 tical  and  executive  considerations  found  a
 place.  I  assure  him  also  on  this  score,  that
 it  is  not  so.

 MR.  CHAIRMAN  :  It  need  not  0९  re-
 peated.

 SARI  RANDHIR  SINGH  :  Why  not
 put  them  under  the  High  Court  and  Supre-
 me  Court  ?

 MR.  CHAIRMAN  :Itis  a_half:hour
 decision.
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 SHRI  M.  YUNUS  SALEEM  :  So  far
 as  the  appellate  jurisdiction  of  the  High
 Courts  and  Supreme  Court  is  concerned,
 they  are  under  the  Act....

 SHRI  RANDHIR  SINGH  :  I  asked
 about  control  and  supervision  of  the  High
 Court,  not  under  the  Law  Ministry.

 SHRI  M.  YUNUS  SALEEM  :  that  is
 not  possible  and  that  is  not  under  consi-
 deration

 One  hon.  member  asked  about  the  reac-
 tion  of  those  districts  of  Mysore  State  ad-
 jacent  to  Maharashtra  State  to  the  newly-
 established  bench  in  Mysore  State.  We  have
 received  no  complaints  from  any  of  these
 districts  that  they  are  unhappy  about  it;
 our  information  is  that  they  are  happy  that
 this  facility  has  beensprovided  for  them  to
 go  in  appeal  in  their  own  State.

 There  is  no  other  important  point
 raised  ?

 SHRI  RANDHIR-  SINGH  I  asked
 about  delay  in  procedure  and  emoluments.

 श्री  जाज॑  फरनेन्डीज  :  मैं  मन्त्री  महोदय  से

 कहना  चाहता  हु  कि  बम्बई  और  कलकत्ते  ऐसे
 स्थान  हैं  जहां  हिन्दुस्तान  का  करीब  करीब
 सारा  असेसमेंट  होता  है  और  चार  ट्राइब्यूनल  से

 वहां  काम  नहीं  चल  रहा  है।

 बम्बई  और  कलकत्त  में  आपने  कहा  है  कि
 तीन  तीन  और  चार  चार  बरस  से  मुकदमे  चल

 रहे  हैं।  मैं  जानना  चाहता  हु  कि  इन  दो  सबों
 में  आप  द्विव्यूनल  बढ़ाने  के  तत्काल  उपाय
 करेंगे  i

 SHRI  M.  YUNUS  SALEEM  :  The  same
 question  was  put  by  Mr.  Sharma,  when  the
 question  of  establishing  this  Bench  at  Ben-
 galore  was  under  consideratiod,  and  in  re-
 ply  to  his  question,  the  Law  Minister  has
 given  that  reply  and  we  stand  by  that  reply
 even  now,  namely,  that  there  is  no  use  in
 adding  to  the  number  of  Benches  in  this
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 Place  because  there  is  no  proportionate  in-
 Crease  in  the  dispesal  of  work  for  want  of
 departmenal  officers  and  for  want  of  ad-
 vocates  who  may  be  called  in  one  Bench
 and  ask  for  an  adjournment  in  other  cases
 What  actually  happens  is  this.  By  increas-
 ing  the  number  of  Benches,  quick  disposal
 is  not  achieved  because  a  very  limited  num-
 ber  of  advocates  and  chartered  accountants
 appear  in  the  Benches.  Therefore,  if  they
 are  arguing  a  case  and  ase  busy  in  one
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 Bench,  they  simply  send  a  slip  to  the  other
 Bench.  (Jnterruption)

 MR.  CHAIRMAN  :  Anyway  you  have
 given  the  reply.  There  is  no  question  of
 argument.
 19-12,  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Friday,  March,  28,  +1969]
 Chaitra  7,  ‘1891  (Saka).


